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 Friday,  August  i7,  978/Sravana  26,
 896  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  Sezaxm  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Reasons  for  India’s  Nogligible  share
 in  World  Trade

 *34l.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  specific  reasons  for  India’s
 negligible  share  in  the  total  world
 trade  and  the  low  rate  of  export  earn.
 Rings  in  spite  of  the  country's  record
 export  performance  during  3972-73;
 and

 (b)  the  measures  taken  by  Govern-
 ment  for  creating  an  adequate  produc-
 tion  base  and  surplus  for  exports?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D,  P.  CHATTOPADHYAYA).
 (a)  The  pattern  of  world  trade  is  such
 that  the  rate  of  growth  is  much  higher
 in  respect  of  manufactured  goods  than
 for  primary  products.  Also,  the  unit
 value  realisation  for  primary  products
 generally  continues  to  be  low,  where-
 aa  the  value  of  manufactures  is  con-
 stantly  rising.  In  such  a  situation,  the
 share  in  world  trade  of  a  country  like
 India,  which  is  substantially  depen-
 dent  upon  primary  and  traditional  ex-
 ports,  will  continue  to  be  low  until
 better  diversification  is  achieved.
 Apart  from  this,  problems  in  regard
 to  shipping  freights,  currency  fluctua-
 tions;  competition  from  aynthetics,
 shortages  of  certain  basic  raw  mate-
 rials,  etc,  have  all  been  contributory
 factors.
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 (b)  To  step  up  export  production
 and  to  generate  export  surpluses  the
 Industrial  Licensing  Policy  and  Im-
 port  Control  Policy  have  been  increas-
 ingly  made  more  export-oriented,
 Under  the  policy  a  number  of  facili-
 ties  are  provided  to  exporting  units
 in  the  matter  of  import  of  capital
 goods,  components,  raw-materials  etc.

 their  production  base  and  special
 development  programmes  are  under-
 taken  for  expanding  outpift  of  export-
 oriented  crops.

 SHR]  ARJUN  SETHI:  The  hon
 Minister  has  stated  that  since  India
 depends  for  her  exports  more  on  pri-
 mary  products,  therefore  our  country’s
 share  in  the  world  market  is  less.  He
 has  also  said  that  Government  have
 taken  measures  to  diversify  our  ex-
 ports.  Since  when  have  Government
 taken  up  this  diversification  pro-
 gramme  ang  what  kind  of  apecific
 steps  have  bee,  taken  to  see  that  the
 emphasis  is  shifted  from  primary
 goods  to  manufactured  goods  so  that
 our  share  in  the  world  market  may
 go  up?

 PROF,  D.  P.  CHATTOPADHYAYA:
 The  diversification  programme  has
 been  followed  for  quite  a  time.  But
 in  the  recent  past  we  have  gone
 deeper  into  the  matter  and  broadened
 the  spectrum.  Besides  our  traditional
 exports  of  jute,  textiles  and  other
 goods,  we  have  now  also  entered  in
 a  big  way  in  export  of  marine  pro-
 ducts  and  other  things  like  gems  and
 jewellery,  We  are  doing  all  this  to
 diversify  our  exports  and  elso  simul-
 taneously  exploring  further  possibili-
 ties  for  out  traditional  export  items.

 I  have  already  outlineg  the  specific
 steps  we  have  taken  for  augmenting
 and  diversifying  our  exports,  but  I
 may  mention  for  the  hon.  member's
 benefit  some  others,  The  import  re-
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 Plenishment  accruing  under  exports
 under  the  import  policy  for  registered
 exports  can  also  be  used  by  manufac-
 turers  for  the  import  of  machinery
 required  for  replacement,  balancing
 or  modernisation  of  research  and
 development  for  an  amount  not  ex-
 ceeding  50  per  cent  of  the  value  of
 the  licence  or  Rs.  3  lakha,  whichever
 ig  lesa,  provided  that  the  facility  is
 not  availed  of  more  then  twice  in  any
 financial  year.  Supplementary  licen-
 cea  for  capital  goods  are  also  being
 given.  The  same  special  treatment  is
 being  extended  to  export-oriented
 units,  particularly  regarding  preferred
 source  of  supply  and  facilities  for  ex-
 pansion  to  exporting  units  in  the
 priority  sector.  Also  for  the  non-
 priority  sector,  we  are  giving  some
 facilities  in  terms  of  higher  quota  of
 raw  materials  supply  higher  than  in
 relation  to  the  previous  years.

 SHRI  ARJUN  SETHI:  The  hon.
 Minister  hag  said  that  for  quite  a
 long  time,  they  have  taken  up  this
 diversification  programme,  Our  share
 in  the  world  market  comes  to  only
 0.7  per  cent.  In  spite  of  our  diversi-
 fication  programme,  our  share  is  not
 very  impressive.  What  specific  steps
 are  Government  going  to  take  imme-
 diately  to  increase  our  share  imme-
 diately?

 PROF.  9,  P.  CHATTOPADHYAYA.
 As  I  have  already  said  in  the  body
 of  my  original  answer  to  the  question,
 our  relative  position  in  the  world
 market  in  terms  of  export  depends
 naturally  on  our  performance  com-
 pared  to  that  of  other  countries,  some
 of  which  are  very  highly  advanced.
 Figures  indicate  that  in  the  Jast
 decade  between  3962  and  1972,  export
 trade  in  the  world  market  hag  grown
 by  47.4  per  cent,  that  of  developed
 countries,  has  increased  by  i2.]  per
 cent  and  that  of  the  developing  coun-
 tries,  taken  as  a  whole,  has  increased
 to  the  extent  of  7  per  cent.  When
 Tsay  ‘developing’  countries,  I  ex-
 elude  the  जा  producing  countries
 because  they  have  accounted  for  a
 very  big  sivare.  Our  couritry  has
 accounted  for  a  growth  of  5.7  per  cent
 in  the  last  ten  years,
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 There  is  another  way  of  looking  at
 our  performance.  It  is  not  as  gloomy
 ay  it  might  appear....

 MR.  SPEAKER:  Questions  and
 answers  have  now  taken  the  shape  of
 long  speeches.  They  should  be  very
 brief,  If¢  the  member  is  long  and  the
 Minister  ig  very  long,  it  takes  so  much
 time,  It  is  much  better  that  these
 statements  are  given  to  the  questioner
 so  that  he  does  not  ask  a  question  on
 that.

 PROF.  D.  p  CHATTOPADHYAYA:
 I  have  sad  it  depends  upon  others’
 performance.

 SHRI  H.  M.  PATEL:  Will  the  Min.
 ister  please  explain  what  steps  he
 has  taken  to  increase  production  and
 lower  the  cost  of  production?  Also
 what  steps  has  he  taken  to  neutralise
 the  impact  of  inflation,  and  rise  in
 prices  in  the  country  which  is  at  a
 higher  rate  than  the  inflation  abroad?

 PROF.  9.  ए.  CHATTOPADHYAYA:
 It  ig  a  larger  question,  I  am  not  quite
 sure  how  it  is  related  to  this  question.

 MR,  SPEAKER:  You  have  followed
 my  advice  promptly.

 SHRI  H.  M  PATEL:  |  think  it  does
 arise  because  part  (b)  of  the  question
 is:

 “measures  taken  by  Government
 for  creating  an  adequate  production
 base  and  surplus  for  exports”.

 He  should  indicate  what  steps  have
 been  taken.  Surely,  it  is  a  relevant
 question  arising  out  of  part  (b)  which
 he  hag  answered.  He  hag  taken  cer-
 tain  steps  for  creating  an  adequate
 production  base,

 MR.  SPEAKER.  The  question  aske
 for  information  about  percentage  of
 exports  If  you  go  into  too  much  of
 details,  it  will  concern  other  Ministries
 also,

 SHRI  H.  M,  PATEL:  The  cost  of
 production  would  go  up  because  of
 infkation.

 PROF.  p,  P  CHATTOPADHYAYA:
 I  can  only  add  that  in  fact  many  of
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 Industries  depend  are  imported  and
 distributed  through  the  STC  at  fixed
 prices.  That  hag  a  salutary  and
 sobering  effect  on  the  prices  of  raw
 materials  which  is  a  substantial  thing
 for  industries.

 थी  जस्ता  लिन '  क्‍यों  में  माननीय
 मंत्री  महोदय  से  यह  जान  सकता  हूं  कि  निर्यात
 में  कम  राय  होने  के  कारणों  में  क्या  यह  एक
 प्रमुख  कारण  नही  है  कि  हम  अपने  उत्पादन
 के  विशेष  पदार्थों  को  निर्यात  का  विशेष  अवसर

 महीं  देते  हैं  कौर  इस  तरह  से  हम  विदेशी  मुद्रा
 भ्रमित  करने  से  वंचित  रह  जाते  हैं  t

 सब् यस  महोदय  :  यह  जो  प्रश्न  की  शकल

 है  यह  नो  लीडिग  बन  जाती  हैं  |  लीडिंग
 क्वेश्चन  तो  पूछ  नही  रास्ते  ।

 The  supplementary  should  not  provide
 information,  should  not  be  suggestive
 and  should  not  be  argumentative.

 क्या  कुछ  जन्म  में  नहीं  लिखा  हुमा  है
 और  रोज  उरू  को  गोड़ते  है  ।

 श्री  झील  विहारी  बाज पेयों
 सप्लाई  के  बारे  मे  भी  है  कि
 it  should  be  definite  and  it  should  not
 be  evasive,

 MR.  SPEAKER:  Ag  suggested  by
 Shri  Vajpayee,  it  should  be  definite
 and  not  evasive;  though  it  is  not  in
 the  rules,  I  accept  it.

 att  अजन्ताई  मसीह  मेरे  प्रश्न  पूरा  करने
 पर  शायद  समझ  जाएंगे।  जैसा  ने  कहा  कि
 झपने  उत्पादन  के  विशेष  पदार्थों  को  हम  उचित
 अवसर  निर्यात  का  नही  देते  जैसे  बिहार  के
 दरभंगा  और  मधुबनी  जिला  में  पर्याप्त  मावा
 में  मखान  का  उत्पादन  होता  है  ।

 बण्यका  महोदय  यह  कहां  से  भा  गया
 उसमें  ?  It  is  a  general  question.

 aft  अप न्याय  भिन्न  :  एक्सपोर्ट  से  हमारी
 क्या  प्रात  है  योर  चाय  के  कटते  का  क्या  कारण
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 है,  यह  मैन  बयेश्यल  है  इस  के  संदर्भ  में  मैं  यह
 जानता  चाहता  हूं  कि  चो  पोत  मात्रा  में  मान
 का  उत्पादन  हमारे  यहां  होता  है....

 MR,  SPEAKER:  I  am  sorry,  it  is
 not  relevant  to  this  question,  Please
 ask  a  relevant  question.

 SHRI  VASANT  SATHE:  In  view
 of  the  fact  that  at  present  we  are
 getting  more  foreign  exchange  from
 raw  materials  than  from  finished
 goods,  what  stepg  are  being  taken  to
 export  more  of  fine  and  super-fine
 cloth?  As  against  the  import  of  about
 Rs.  300  crores  worth  of  cotton,  how
 much  of  the  fine  and  superfine  cloth
 memnufactured  out  of  that  have  been
 exported?

 MR.  SPEAKER:  Is  there  any
 difference  betwee,  this  question  and
 the  question  asked  earlier  by  another
 bon,  Member?  You  better  ask  a
 question  which  is  relevant  to  the
 main  question.

 SHRI  VASANT  SATHE:  What  are
 you  doing  to  increase  the  export  of
 handicrafts,  engmeering  goods  from
 small-scale  industries  and  leather
 goods  instead  of  raw  hide?

 PROF.  9.  P.  CHATTOPADHYAYA:
 This  was  a  general  question  regarding
 our  position  in  the  worlg  trade.  Now
 he  ig  asking  regarding  particular  com-
 modities,  ]  can  supply  the  informa-
 tion  if  a  separate  notice  is  given.

 SHRI  VASANT  SATHE:  Sir,  I
 Seek  your  protection.

 MR.  SPEAKER:  No  protection  for
 this  supplementary:  it  is  not  a  rele-
 vant  supplementary.

 SHRI  B.  S.  BHAURA:  Have  Gov-
 ernment  received  complaints  from
 foreign  countries  that  some  of  the
 handicrafts  exported  by  private  pat-
 ties  were  below  the  standard?  Is  this
 one  of  the  reasons  why  our  trade  is

 coming  down?
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 Pape
 Now

 es  —  of  seiec- on  the  ground  of  qu  gane
 @own  considerably  in  relation  to  pre-
 vious  years,

 SHRIN.  K.  ह  SALVE:  Is  the  Min-
 ister  utterly  sore  that  in  the  compe-
 titive  world  market  our  share  is  not
 becoming  disconcertingly  less  because
 of  adequate  and  sufficient  fiscal  in-
 oentives?  If  not,  wili  he  take  it  up
 with  the  Finance  Ministry?

 PROF.  9,  ्,  CHATTOPADHYAYA:
 Z  am  yoy  utterly  sure  but  about  fiscal
 reliefs  quite  often  I  go  to  him.

 SHR]  ह:  M.  MEHTA.  Ig  he  aware
 of  the  fact  that  because  of  the  admi-
 nistrative  delays  in  implementing  the
 Policies  the  export  trade  of  the  coun-
 try  is  suffering  very  much?  If  ‘80,
 what  measures  do  the  Government
 propose  to  take  to  streamline  the  ad-
 wninistrative  machinery?

 PROF,  D  P.  CHATTOPADHYAYA.
 Administrative  measures  is  a  very
 comprehensive  term  I  can  only  say
 that  pome  of  the  policy-making  bodies
 are  now  sitting  more  frequently-—for
 example,  the  Board  of  Trade,  the  Ad-
 visory  Board  of  the  Board  of  Trade
 and  some  of  the  commodity  divisions.
 We  in  the  Ministries  have  frequent
 meetings  and  go  deeper  into  the  issues,
 The  Planning  Commission  has  set  up
 a  high-powered  Committee  presided
 over  by  a  Member  of  the  Commission
 to  go  into  the  matters.  The  Board
 of  Trade  has  set  up  a  Committee
 presided  over  by  the  Deputy  Minister
 himself  to  look  into  the  institutional
 measures  for  clearing  the  bottlenecks,
 if  any,  for  export  promotion,

 SHRI  DINESH  CHANDRA  GOS5-
 WAMI:  May  I  know  whether  even  in
 the  traditional  commodities  there  are
 gome  constraints  on  exports  because
 of  the  unimaginative  policy  of  the
 Government  e.g.  the  iniguitable  levy
 of  excise  on  the  export  of  tea  and
 jute?  In  that  context,  will  the  Gov-
 ernment  be  prepared  to  review  the
 policies  in  regard  to  those  items  of
 exports?
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 know  what  iniquitatle  distribute,  of
 fiscal  measures  he  is  referring  ta

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  The  iniquitable  levy  on  tea.

 PROF  D.  ह  CHATTOPADRYAYA:
 There  is  one  particular  zone  in.  eastern
 India  whicn  has  asked  for  fiscal  levy
 At  the  same  time,  they  have  gone  to
 the  court.  So,  it  is  sub  judice,  and  I
 cannot  do  anything.  About  other
 fiscal  relief,  whenever  necessary,  suit-
 able  and  plaus{ble,  we  have  taken  up
 the  matter  with  the  Finance  Ministry
 and  the  response  has  been  uniformly
 favourable,

 Fraud  in  Srinagar  Branch  of  the
 State  Bank  of  India

 *°342.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  a  fraud  of  several
 mullions  of  rupees  has  taken  place
 in  Srinagar  Branch  of  the  State
 Bank  of  India;

 (b)  whether  a  Vigilance  Officer
 from  New  Delhi  was  sent  to
 Srinagar  to  investigate  the  matter;
 and

 (c)  whether  he  has  submitted  his
 report  and  if  so,  the  decision  taken
 thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  The  Local  Head  Office

 of  the  State  Bank  of  India,  New  Delhi,
 during  its  normal  course  of  super-
 vision,  not  having  been  satisfied  with
 the  conduct  of  an  account  of  a
 small-scale  industrialist,  who  is  also
 an  exporter,  in  the  Srinagar  Branch
 deputed  one  of  its  senior  officers  for
 a  spot  verification  in  October  1972.
 The  senior  officer  reported  that  this
 party  had  drawn  amounts  in  excess
 of  the  advance  value  of  the  relative
 security  to  the  extent  of  about  Rs.  3.5
 lakhs  by  giving,  inter  alia,  false
 declarations  of  the  value  af  the  stocks
 charged  to  the  Bank.  The  bank  hes
 iniliated  stepa  to  recover  ै.  dues
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 The  Bank  having  decided  that  all  the
 advances  granted  at  its  Srinaggar
 Bratch  should  be  scrutinised,  deputed
 the  officer-in-charge  of  Circle  Audit
 Cell  at  the  LHO,  New  Delhi,  to  go
 into  the  various  aspects  of  the  loans
 numbering  about  1700,  The  Audit
 Officer  has  gone  through  most  of  the
 accounts  from  28rd  April  to  l5th  June
 1973  and  the  bank  is  awaiting  his
 report,  which  is  under  compilation.

 SHRI  D.  K.  PANDA:  This  incident
 has  taken  place  prior  to  October  972
 because  the  verifications  were  con-
 ducted  in  October  1972,  Even  though
 one  year  has  passed,  the  money  has
 not  yet  been  recovered  from  the
 industrialist  who  committed  a  fraud
 on  the  Srinagar  Branch  of  the  State
 Bank  of  India.  Even  though  this
 industrialist  is  a  criminal  and  should
 have  been  treated  as  such  and
 arrested  and  action  taken  under  the
 penal  provisions,  nothing  has  been
 done  so  far.  Even  though  many
 questions  have  been  asked  on  this
 subject  the  reply  is  that  the  report
 has  not  yet  come.  Several  Members
 of  Parliament,  both  of  the  opposition
 and  Congress,  including  Shri  Salve,
 have  pointed  out  that  fraud  after
 fraud  have  been  committed  on  the
 various  branches  of  the  State  Bank
 of  India.  Today  there  is  a  news  about
 some  incident  in  the  Delhi  treasury.
 Recently  there  was  a  fraud  in  the
 State  Bank  branch  of  Orissa  to  the
 tune  of  Rs.  2  lakhs.

 MR.  SPEAKER:  Let  him  ask  a
 question  about  Kashmir.  If  he  wants
 to  discuss  the  whole  queetian,  let  him
 table  a  motion.

 SHRI  D,  K.  PANDA:  I  am  very
 relevant.  All  these  incidents  were
 brought  to  the  notice  of  the  Ministry
 times  without  number  but  no  steps
 have  been  taken  so  far.  Now  this  very
 statement  shows  ....

 MR.  SPEAKER:  |  thought  you
 were  coming  to  the  question.  I  am
 am  allowing  a  speech.

 इतरा  D.  है.  PANDA:  How  can  the
 Minister  understand  the  question
 without  my  giving  the  background?
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 MR.  SPEAKER:  Do  you  think
 that  nobody  will  understand  it  except
 yourself?  No,  I  am  not  allowing  you
 to  go  beyond  the  scope  of  the
 question.  It  will  be  a  very  bad
 precedent,

 SHRI  D.  K.  PANDA:  Now  loans
 are  being  granted  only  to  the  larger
 houses.  These  banks  are  being  allowed
 to  be  defrauded  by  industrialists,
 exporters  and  big  business  houses
 which  are  indulging  in  unfair
 practices.  Now  when  frauds  are
 detected  he  orders  that  all  accounts
 should  be  looked  into,  I  say  thaf  even
 in  the  usual  course  there  should  be
 some  safeguards.  I  want  to  know
 whether  any  specific  steps  have  been
 taken  to  have  internal  audit  of  the
 accounts  of  the  banks.

 SHRI  YESHWANTRAO  CHAVAN:
 My  answer  to  the  last  question  is,
 yes,  the  necessary  steps  are  being
 taken....

 SHRI  D.  K.  PANDA:  When?

 SHRI  YESHWANTRAO  CHAVAN:
 He  asked  a  question  as  to  what  steps
 are  being  taken  about  frauds  that  are
 taking  place,  whether  any  arrange-
 ments  are  being  made  for  internal
 audit,  etc.  A  number  of  steps  have
 been  suggested  to  the  Banks  and  their
 branches.  One  hag  to  go  into  the
 modus  operandi  of  fraud  making
 Ultimately,  we  find  that  a  fraud  takes
 place  when  the  elementary  rules  of
 banking  procedures  are  not  followed
 This  seems  to  be  one  thing.  Suppose
 both  the  client  and  the  officer  or  the
 agent  or  the  accountant  himself  are
 in  collusion  with  each  other.  Some-
 times,  it  happens  like  that.  An  ele-
 ment  of  dishonesty  also  comes  in  there.
 So,  the  necessary  instructiong  have
 been  given  to  the  Banks  to  follow
 certain  procedures.  But  even  then,
 some  of  the  things  are  taking  place.

 SHRI  PILLOO  MODY:  Does  the
 collusion  go  further?

 SHRI  YESHWANTRAO  CHAVAN;:
 You  mean,  with  you?
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 SHRI  PILLOO  MODY;  With  you  or
 with  me  er  between  us.

 SHRI  YESHWANTRAO  CHAVAN:
 As  far  as  the  latter  part  of  his  criti-
 cism  was  concerned,  he  said  about  big
 accounts,  etc.,,  I  would  gay,  at  least
 this  was  not  a  big  aecount.  In
 Srinagar  valley,  the  State  Bank
 of  India  is  a  lead  Bank  having
 got  the  responsibility  to  cater  to  the
 Priority  sectors.  Most  of  the  700
 accounts  of  which  a  survey  has  also
 been  made  are  small  accounts  I  will
 try  to  go  into  it.  Sometimes,  it  may
 happen:  I  cannot  say,  it  may  not  hap-
 pen,  He  also  raised  a  question  as  to
 what  action  has  been  taken,  In  the
 case  of  such  frauds,  the  Banks  normally
 try  to  secure  their  money  involved.
 In  this  matter,  they  are  trying  to  find
 out  whatever  money  they  can  get
 back.  At  the  same  time,  they  have
 issued  notices  to  them  and,  also,  they
 are  thinking  of  filing  a  civil  suit.

 SHRI  D.  K.  PANDA:  Sir.  he  has
 not  replied  to  my  question....

 MR,  SPEAKER:  We  have  done  only
 one  question  in  half  an  hour,  He  has
 taken  90  much  time  and  stil]  he  is
 not  satisfied.  He  is  still  on  the  first
 supplementary  and  he  does  not  go
 to  the  second  supplementary.  Please
 ask  second  question  and  be  brief.

 SHRI  D.  K.  PANDA:  I  want  to
 know  when  the  steps  for  having
 interna]  audit  have  been  taken  and
 what  steps  have  been  taken  to  arrest
 this  industrialist  ggainst  whom  the
 charge  is  already  proved.

 SHRI  YESHWANTRAO  CHAVAN:
 I  cannot  answer  when  he  will  be
 arrested,  whether  he  will  not  be
 arrested.  This  is  a  matter  for  the
 authorities  to  go  into,  Whether  there
 is  a  criminal  offence  involved  in  it  is
 a  matter  which  it  to  be  found  out.  I
 cannot  give  an  answer  when  he  will
 be  arrested.  If  a  prima  facie  case  is
 Proved  they  will  certainly  take  neces-
 sery  action  on  it.

 About  the  internal  audit,  that  is  not
 a  new  question  that  hay  to  be
 answered,  There  are  rules,  standing
 orders,  about  the  interna}  audit,  The
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 SHRI  92  K.  PANDA:  Just  «

 MR.  SPEAKER:  I  am  not  ‘going  to
 allow  any  more  supplementaries,  No
 arguments  over  it.  The  whole  time
 is  not  going  to  be  monapolised  by  you,
 In  half  an  hour,  we  have  done  only
 one  Question,

 SHRI  D.  K.  PANDA;  Because  of  one
 case  of  fraud  of  Rs,  3.5  lakhs,  they
 have  gone  now  to  varify  2700  accounts.
 If  this  internal  audit  had  been  done  in
 the  usual  course,  this  could  have  been
 detected.  That  is  why  ]  wanted  to
 know  the  point  of  time  as  to  the  in-
 troduction  of  such  effective  measures.

 MR  SPEAKER:  No  please.
 SHRI  M  RAM  GOPAL  REDDY:  Re-

 garding  this  fraud  in  Srinagar  Branch
 of  the  State  Bank  of  India,  |  would
 like  to  know  from  the  hon.  Minister
 whether  any  political  workers  are
 involved  in  it.

 MR.  SPEAKER:  No  please.
 SHRI  YESHWANTRAO  CHAVAN:

 No,  Sir.

 MR.  SPEAKER:  Have  you  got  any
 information?

 SHRI  M.  RAM  GOPAL  REDDY:
 Yes,  Sir  Nowadayg  the  tendency  js
 to  loot  everything.

 MR.  SPEAKER:  No  question  of
 tendency  Time  of  the  House  should
 not  be  wasted  like  this.

 थी  |.  बिहारी  शलपेयी  प्रत्यक्ष  जी,
 कभी  मठी  महोदय  ते  मूल  प्रश्न  के  उत्तर  में

 कहा  कि  इस  प्रकार  की  धोखाधडी  इसलिए
 होती  है  कि  एलीमेंटरी  सन्स  का  पालन  नही
 किया  जाता  है,  मैं  जानता  चाहता  हैं  एलीमेंटरी
 ह्प्न्प  फा  पालन  क्यों  नहीं  किया  जाता  है  कौर
 क्या  वह  सच  है  जब  से  बैंकों  का
 किया  है  नियमों  के  पालन में  ढिलाई  था  नई  है

 करी  शक्ति  भूषण  :  पह  पड़ते  हैं  राष्ट्रीयकरण
 के  पहले  फ्लाइ  नहीं  होते  a  ।
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 SHRI  YESHWANTRAO  CHAVAN:
 Ido  not  think  the  hon  Member's
 inference  is  right.

 Frauds  are  as  old  es  human-beings.
 It  cannot  be  said  that  they  have  in-
 ereased  in  number.  One  advantsge
 of  the  nationalisation  of  banks  is  that
 they  are  much  more  quickly  exposcd
 to  the  public  because  the  matters  can
 be  discussed  on  the  floor  of  the  Par-
 Kament.  Naturally,  the  Reserve  Bank
 and  the  nationalised  banks  ang  every-
 body  will  have  to  be  on  their  toes  for
 that  matter.

 MR,  SPEAKER:  Shri  Bakri  Nayak—
 absent.

 Shri  Rajdeo  Singh—absent.
 Amount  of  Development  Cess  collect-

 ed  from  Natural  Rubber
 +

 यम  SHRI  RAMCHANDRAN
 KADANNAPPALLI:

 SHRI  VAYALAR  RAVI:
 Will  the  Minister  of  COMMERCE

 be  pleased  to  state:
 (a)  the  total  amount  of  develop-

 ment  cess  on  natural  rubber  collected
 during  the  last  thre.  years,  year-wise,
 and  the  amount  spent  on  development
 and  resrarch  during  this  period:  and

 fh)  the  balance  left  with  Govern-
 ment  upto  March,  1973,

 द ४:12  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  Cc  GEORGE):  (a)  and  (b)  A  state-
 ment  {s  laid  on  the  Table  of  the  House

 Statement

 (Rs.  in  Lakhs)

 Year  Amount  Amount  spent  on
 of  Deve-  Deve

 i  oJ
 &  Research

 collected

 Develo-  Rese-
 Ment  arch  है

 WGP  238  36  8
 अडएइनएड'  27७  52  “0°

 3972-73  305  63  ma
 Balance  amount  in  deposk  with  Govern-

 mem  ws  un  (3199-1973..  Re.  927  lakhs.
 लग,  Meme n  a  eens  Oh  Senne  mR  NAN  “tN  aN  ~~

 Oral  Answers  १4

 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI;  May  I  know  from  the
 hon,  Minister  as  to  what  financial  en-
 couragements  are  given  to  small
 grower,  and  how  much  is  the  in-
 crease  in  production  during  the
 Fourth  Plan  period  and  what  are  the
 proposals  before  the  Government  for
 the  development  of  rubber  cultiva-
 tion  in  the  Fifth  Plan  period?

 SHRI  A  C.  GEORGE:  The  Rubber
 Board  which  ig  statutorily  charged
 with  the  development  of  rubber  cul-
 tivation  ig  being  given  financta]  as-
 sistance  in  the  form  of  replantation
 subsidy  so  that  the  old  trees  may  he
 uprooted  and  new  ones  planted.
 Rs.  3500  per  hectare  is  being  given  as
 replantation  subsidy  and  so  far,  31,000
 hectares  have  been  replanted.

 Further,  we  are  giving  new  planta-
 tion  loang  and  additional  facilities  to
 the  co-operatives  to  procure  good
 planting  materia]  as  well  as  the  pro-
 cessing  equipment  so  that  small  grow-
 ers  of  rubber  can  be  helped  in  pro-
 cessing  and  achieving  better  and
 higher  qualities  of  rubber.

 About  the  increase  in  production
 during  the  Fourth  Plan  period,  in
 1968-69  the  production  of  natural  rub-
 ber  wag  71,000,  tonnes  and  in  ‘1972-73
 we  have  achieved  4,14,000  tonnes  and
 the  Fourth  Plan  target  of  1,25,000  ion,
 res  is  definitely  going  to  be  achieved.

 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI:  What  are  the  targets  for
 the  Fifth  Plan?

 SHRI  A  C  GEORGE:  During  the
 Fourth  Plan  for  rubber  cultivation
 development  we  have  spent  Rs.  3.5
 crores  and  for  the  Fifth  Plan  there
 are  quite  a  few  proposalg  submitted
 hefore  the  Planning  Commission  and
 they  are  under  various  stages  of  con-
 sideration.  Right  now  I  wil!  not  be
 able  to  commit  how  much  will  be
 available  but  we  are  fairly  hopeful
 that  rubber  plantation  development
 will  be  allocateg  somewhere  about
 Rs.  5  crores,
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 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI:  What  are  the  financial
 allocationg  for  the  Fourth  Plan  period
 for  rubber  development  and  in  the
 light  of  the  fact  that  there  is  a  bal.
 ance  of  Rs.  9.27  crores  in  the  rubber
 development  cess,  how  much  will  be
 spent  in  the  Fifth  Plan  for  improve-
 ment  of  rubber  cultivation  and  nelp-
 ing  the  small  growers?

 SHRI  A.  com  GEORGE:  As  I  had  ex-
 plained,  right  now  we  are  giving  re-
 plantation  subsidy  to  the  tune  of
 Rs.  260  per  hectare.  There  was  a
 suggestion  that  this  may  not  be
 enough  due  to  high  costs  of  replanta-
 tion.  There  is  a  proposal  to  increase
 the  replantation  subsidy  to  Rs.  5000
 per  hectore  in  the  case  of  small  grow-
 ers  and  keep  the  replantation  subsidy
 at  Rs.  2500  (at  a  round  figure)  in  the
 case  of  big  estates  and  big  holders.
 Also  we  are  thinking  of  making  fur-
 ther  loans  to  new  plantations  and  in
 the  earlier  part  of  my  answer  I  have
 given  reply  about  the  Fifth  Plan  ex-
 pectations.

 SHRI  VAYALAR  RAVI:  He  has
 stated  that  9.27  crores  are  collected
 by  way  of  collection  of  cess  and  de-~
 posited  with  Government.  He  said
 some  amount  is  spent  for  replantation
 and  other  facilities.  I  would  like  to
 know  whether  he  is  aware  of  difficul-
 ties  of  small  growers.  They  did  not
 get  Government  subsidy  and  other
 encouragement  for  replantation.  They
 do  not  get  statutory  price.  Will  Gov-
 ernment  export  more  rubber  abroad
 and  protect  the  interest  of  farmers?

 SHRI  A.  C.  GEORGE:  Cesg  is  not
 collected  from  growers,  3  Paise  per
 kilogram  ig  collected  from  rubber
 manufacturers.  Rs.  6.5  crores  are
 given  as  subsidy  ang  Rs.  crore  is
 given  as  loan.  Regarding  statutory
 price  it  may  be  the  case  some  months
 back  when  they  were  not  getting  sta-
 tutory  price  or  near  about.  That  is
 becauge  of  glut  in  market.  Consump-
 tion  of  rubber  wag  low  and  produc-
 tion  was  much  higher  than  expecta-
 tion.  We  are  now  exporting  rubber
 and  over  and  above  the  previous  5,000
 tonnes  We  will  export  rubber  to  the
 tune  ef  20,000  tonnes,
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 Demand  for  Syectht  Nea-Flan  Assint-
 ance  to  Madhya  Pradesh  for  Duvelop-

 mont  Works
 +

 *346,  SHRI  DHAN  SHAH  PRA-
 DHAN:

 SHRI  RANABAHADUR
 SINGH:  ro

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Madhya  Pradesh  Gov-
 ernment  have  approached  the  Central
 Government  with  the  demand  for  at
 least  Rs  20  crores  as  gpecial  non-
 Plan  assistance  for  carrying  out  deve-
 lopment  works  in  the  State  capital
 during  the  next  three  years;  and

 (b)  if  so,  the  broad  outlines  of  the
 works  and  the  reaction  of  Central
 Government  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (8)  Yes,  Sir.

 (b)  The  State  Government  sought
 assistance  for  improving  water  sup-
 ply  and  drainage  system  in  Bhopa)  as
 also  for  constructing  additional  ac-
 commodation  for  offices  and  Govern-
 ment  staff.  The  State  Government
 was  advised  to  accommodate  the
 proposed  expenditure  within  the  State
 Plan.

 भरी  धन  याहू  प्रधान  माननीय  पअध्यल

 महोदय,  मैं  जानना  चाहता  हू  कि  भोपाल  में

 इतनी  स्थिति  खराब  है  कि  वहा  पर  एकमात्र
 तालाब  है,  सारे  शहर  का  गन्दा  पानी  उस  तालाब
 में  जाता  है  कौर  उसी  तालाब  से  लोग  पानी
 पीते  हैं,  भीन्न-भिन्न  प्रकार  की  बीमारियां  वहां
 लोगों  में  हैं,  दस  करोड  की  माग  की  गई  है

 किन्तु  इसके  साथ-साथ  शहर  में  भूमिगत
 पानी

 अध्यक्ष  महोदय  ग्रुप  भाषण  ने  करिये,
 प्रश्न  करिये  ।

 शी  धन  जाह  प्रधान  :  कर्मचारियों  के
 आवास  की  समस्या  तथा  कार्यालयों  के  भवनों
 के  सम्बन्ध  में  एवं  इसी  प्रकार  से  धर्म  कायों
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 के  लिए  सरकार  ने  अन्य  से  पंचवर्षीय  योजना
 में  35  करोड़  की  मांग  की  थी  भर  दस  करोड़
 की  शि  पाती  की  व्यवस्था  के  लिए  अलग  से
 की  थी  तो  मैं  जातना  चाहता  हूं  सरकार  से  कि
 जो  दस  करोड़  की  मांग  की  गई  है  वह  रकम
 क्या  सरकार  एकमुश्त  ही  दे  देगी  या  समय-
 समय  पर  देती  रहेगी  ?

 SHRI  YESHWANTRAO  CHAVAN:
 We  have  advised  State  Governments
 that  they  must  accommodate  this
 thing  in  the  State  Plans.

 SHRI  RANABAHADUR  SINGH:
 Sir,  in  view  of  the  backwardness  of
 the  State  and  in  view  of  the  fact  that
 one  of  the  major  problemg  in  carrying
 out  development  work  specially,  in
 the  D.P.A.P,  Area,  a  major  factor
 that  holds  up  the  work  is  that  the
 plan  expenditure  is  not  alloweg  to  be
 spent  on  non-plan  items  like  buying
 machinery  and  tools.  Ag  the  hon
 Minister  has  said  just  now,  it  is  not
 possible  for  the  Government  to  give
 any  sort  of  accommodation  from  the
 Central  Fund.  In  view  of  thig  fact,  I
 want  to  know  whether  it  is  possible
 for  the  Finance  Ministry  to  allow  the
 State  Governments  to  utilise  their
 plan  funds  for  the  acquisition  of  ma-
 chinery  and  tools  to  carry  out  these
 DP.AP.  projects?

 SHRI  YESHWANTRAO  CHAVAN:
 Certainly,  it  ig  for  them  to  make  use
 of  their  plan  funds.

 SHRI  RANABAHADUR_  SINGH:
 Sir,  I  want  to  know  whether  the  Gov-
 ernment  would  allow  them  to  use  the
 Plan  Funds  for  the  purpose  of  acqui-
 sition  of  land  etc.

 MR,  SPEAKER:  He  gaid  that  it  is
 for  them  to  use  it.

 SHRI  RANABAHADUR  _  SINGH:
 Will  the  Government  allow  it?

 MR.  SPEAKER:  They  have  full
 powers,  Why  should  they  then  ask
 for  the  permission?

 SHRI  RANABAHADUR  =  SINGH;
 It  has  been  specifically  told  by  them
 that  permission  from  the  Centre  for
 the  diversion  of  Plan  Fund  is  neces.
 sary.
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 MR.  SPEAKER:  I  do  not  have  any

 objection  if  he  will  make  it  still  clear
 although  he  has  replied  that.

 ओ  मध्‌  लग  :  भ्रध्यक्ष  महोदय,  मैं  मंत्री

 महोदय  से  जानना  चाहता  हूं  कि  नयी  राज-
 धानियों  के  निर्माण  कौर  विकास  के  लिये  अलग
 से  रकम  न  देने  की  सरकार  की  नीति  है  या  केवल
 भोपाल  के  लिये  ही  यह  नीति  बनायी  गयी  है?

 SHRI  YESHWANTRAO  CHAVAN:
 Most  of  the  State  Governments,  when
 they  were  re-organised,  in  the  con-
 text  of  reorganisation,  certain  loans
 and  grantg  were  given  for  looking
 after  their  capitals.  In  the  case  of
 Chandigarh,  for  example,  we  decided
 that  we  shall  give  them  loans  ond
 grants  for  looking  after  the  capital.
 Similarly  in  the  case  of  Assam  too,
 certain  loans  and  grants  havg  been
 promised.  So  really  speaking,  the
 policy  of  the  Government  has  been
 to  give  help  to  the  State  Governments
 when  there  is  a  question  of  establish-
 ing  a  new  capital.  We  certainly  give
 this  help  in  the  context  of  reorganisa-
 tion  of  the  State.

 श्री  मध ुसिसके  मंत्री  महोदय  शायद  जानते

 है  कि  भोपाल  एक  छोटी  सी  रियासत  थी  और
 उस  के  साथ  पुराने  मध्य  प्रदेश  का  आधे  से  भो
 ग्रसित  हिस्सा,  मध्य  भारत  शर  विन्ध्य  प्रदेश
 जोड  दिया  गया  है।  तो  भोपाल  की  आवश्यक--
 तारों  का  ख्याल  करना  चाहिये  था।

 SHRI  YESHWANTRAO  CHAVAN:
 I  was  coming  to  Bhopal  also.  When
 Bhopal  also  became  the  capital  ag  a
 result  of  States’  Reorganisation—in
 956—-I  find  from  the  record  that  at
 that  time  the  then  Finance  Minister.
 Shri  C.  D.  Deshmukh  had  written
 to  them  and  had  also  given  them  about
 Rs,  3.5  crores  as  some  sort  of  financial
 accommodation.

 wt  et  भूषण  पिछड़े  राज्यों  की
 राजधानियों  भोर  खासतौर  से  भोपाल  जिस
 की  आबादी  बहुत  प्रतीक  बढ़  गयी  है,  भाप  को
 विदित  होगा  कि  वहा  के  तालाब  को  कम  से  कम

 एक  हजार  साल  से  साफ  नहीं  किया  गया  ौर
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 उसी  पुराने  तालाब  को  बढ़ी  हुई  आबादी  में  पानी
 देना  पड़ता  है,  कोच  से  भरा  हुआ  है,  भोपाल
 एक  पिछड़े  राज्य  की  राजधानी  है,  इसलिये  जो

 पिछड़े  प्रदेश  ह ैउन  की  राजधानी  को  ज्यादा  से
 ज्यादा  पैसा  देने  की  कोशिश  करेगे  ताकि  श्याम
 राजधानियों  के  समान  भा  सके  ?

 SHRI  YESHWANTRAO  CHAVAN:
 J  sympathise  with  hig  idea.  It  is  really
 a  question  of  accommodation  and  some
 adjustment.  So,  we  have  advised  the
 M.P.  Government  that  they  should
 take  up  the  matter  with  the  Planning
 Commission.  I  quite  sep  the  difficul-
 ties  in  regard  to  Bhopal  in  the  matter
 of  water  suppply,  drainage  etc.,  This
 is  not  a  thing  that  can  be  done  over
 a  year.  It  hag  to  be  phased  propertly.
 It  will  mean  proper  planning,  There-
 fore,  We  have  advised  them  that  they
 should  take  up  the  matter  with  the
 Y--ning  Commission  that  they  should
 give  it  a  higher  priority.
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 Pending  Applications  fer  Great  of
 इसाई  Licences

 eae,  PROF,  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  the  number  of  applications
 which  are  pending  with  Government
 for  grant  of  Import  Licences  for  the
 last  one  year;  ang

 (b)  the  break-up  of  the  figures  for
 licences  given  during  the  game  period
 month-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  The  number
 of  applications  for  Import  Licences
 pending  in  the  Import  ang  Export
 Trade  Control  Organisation  for  over
 one  year  as  on  3i-3-973  was  86
 (eighty-six),

 (9)  The  required  information  is  laid
 on  the  Table  of  the  House.

 STATEMENT
 Month-wise  number  ang  value  of  Import  Licences  issued  by  ITC.  Or-
 ganisation  during  972-73,

 SL.No.  Months

 .o  April,  '72
 2.  May,  द...

 3.  June,  द.
 4  July,  72

 5.  August  "72
 6.  Sept.,  72

 7.  October,  "72
 a  November,  ह...

 9  December,  72

 to,  January,  १73
 awa,  February,  °73

 32.  March,  ग्

 Toran

 .  Actuals)
 cvs  Rs.  lakhs)

 No.  Value

 461T  948t'60

 1379  97477"  06

 10,060  4672°78
 11,289,  ‘15597722 22

 2426°  87

 4787°75

 14439°27, 27
 8,336  17633" 06. 06
 9.987  39327  120

 12393" 49° 49
 8,562,  17330" 46. 46

 17136  25369° 86. 86
 eed ote  oy

 3535)539  185572"  6a
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 PROF.  NARAIN  CHAND  PARA-
 SHAR:  The  information  way  required
 for  the  last  one  Naturally,  that
 will  include  April,  May,  June  and
 July  of  this  year.  They  should  have
 been  accounted  for.  May  y  know  the
 figures  for  those  months?

 SHRI  A.  C.  GEORGE:  Normally
 when  8  question  is  asked  in  973  about
 last  year,  we  give  the  figures  upto
 Sist  March,  ‘1972,  If  he  is  kind  enough
 to  put  a  separate  question,  We  will
 give  the  figures  for  these  four  months,

 MR.  SPEAKER:  He  can  put  it  in
 the  next  session.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  The  answer  to  part  (a)  of  the
 question  ig  that  86  applications  are
 pending.  May  I  know  how  many  of
 those  applications  have  been  recom-
 mended  by  the  Export  Promotion
 Council  for  export  incentive?

 SHRI  A  C.  GEORGE  Out  of  the
 88  applications  pending  upto  30,6,73
 most  of  them  have  been  cleared  and
 only  48  remain  Out  of  these  9  nre
 from  black-listed  firms.  So,  there  is
 No  question  of  giving  licences  to  them
 The  remaining  are  only  9.

 SHRI  SAMAR  GUHA:  During  the
 periog  April  972  to  March  973
 licences  to  the  tune  of  Rs.  900  crores
 were  given.  I  want  to  know  the  break-
 up  of  the  licences  given  to  the  pri-
 vate  and  public  sector  applicants.
 Secondly  what  is  the  break-up  of  the
 licences  given  to  applicants  from  the
 States  of  Punjab.  Maharashtra,  Har-
 yana  and  West  Bengal?  Thirdly,
 what  igs  the  number  of  applications
 outstanding  from  these  States?

 SHR]  A.  6.  GEORGE:  Obviously,
 thesg  are  questions  which  may  need
 some  more  time  to  be  answered.

 SHRI  SAMAR  GUHA:  Sir,  is  it
 fair?  They  have  given  80  many  figuies
 from  month  to  month.  Why  can  they
 not  give  the  figures  for  *he  private
 and  public  sectors?
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 MR.  SPEAKER:  The  main  question
 is  about  the  month-wise  break-up.

 SHRI  SAMAR  GUHA:  This  kind  of
 questions  logically  follows  from  the
 original  question.  The  Minister  cannot
 avoid  them  because  there  is  a  little
 bit  of  elaboration.  Sir,  I  want  your
 protection.

 MR.  SPEAKER:  I  cannot  give  you
 protection  while  you  are  standing.
 Please  sit  down.  The  question  refers
 to  month-wise  break-up.

 SHRI  H  M.  PATEL:  Could  he  not
 supply  break-up  State-wise  and  for
 public  and  private  sector?

 MR  SPEAKER:  He  says  “No”,

 SHRI  H.  M.  PATEL:  He  should
 have  got  them

 MR.  SPEAKER:  You  are  asking  for
 information  State-wise.  Do  not  ask
 for  information  which  ig  not  covered
 by  the  main  question.

 SHRI  SAMAR  GUHA:  Will  the
 hon.  Minister  furnish  this  mforma-
 tion  to  the  House  subsequently??

 MR.  SPEAKER:  If  he  puts  a  sepa-
 rate  question,  he  will  definitely  give
 it.

 SHRI  DINEN  BHATTACHARYYA:
 When  an  import  licence  ig  granted
 to  a  particular  institution,  do  the
 Government  insist  that  goods  worth
 the  same  amount  should  be  exported?

 SHRI  A.  C.  GEORGE:  It  depends
 on  the  sectors.  There  are  certain
 priority  sectors  where  some  additional
 facilities  are  given.  There  are  some
 sectors  where  we  take  export  obliga-
 tion.  This  may  not  be  uniformly
 applicable.

 SHRI  DHAMANKAR:  May  I  know
 the  break-up  of  the  pending  ‘icences
 of  large-scale  and  small-scale  units
 monthly-wise?

 SHRI  A.  C.  GEORGE:  Monthly-
 wise  number  and  value  of  impart
 licences  issued  are  given.  So  far  as
 pending  Hceences  are  concerned,  it
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 may  take  some  time  to  collect  the
 figures,

 MR.  SPEAKER:  You  can  collect  it
 and  supply  it  later  on.

 Proposal  to  Start  Air-Taxt  Service
 in  the  Country

 +
 *349.  SHRI  D.  P.  JADEJA;

 SHRI  VEKARIA:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:
 (a)  whether  Government  propose  to

 start  gir-taxi  service  in  the  country; and

 (b)  if  so,  when  it  will  start?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b)  The  matter  is
 not  being  pursueg  for  the  time  being

 SHRI  0.  P.  JADEJA:  May  I  know
 how  many  commercial  pilot  licence-
 holderg  are  there  in  Indig  who  are
 stall  unemployed?

 MR,  SPEAKER:  How  does  it  arise
 out  of  this?

 SHRI  D  P  JADEJA:  It  is  because
 of  that  that  the  pilots  are  unemploy-
 ed

 MR  SPEAKER:  You  should  have
 mentioned  it  in  the  main  question

 SHRI  D  P  JADBJA:  Is  it  true  that
 there  is  a  greater  number  of  private
 pilot  licence-holders  who  are  unable
 to  convert  it  into  commercial  pilot
 Jicences  because  of  the  shortage  of  job
 opportunities?  What  steps  are  Gov-
 ernment  taking  in  this  regard?

 DR.  KARAN  SINGH:  Thig  ig  an
 unusual  Way  of  approaching  the  pro-
 blem.  There  are  certain  private  pilot
 Heence-holders  In  order  to  give  them
 employment,  we  cannot  spend  crores
 of  rupees  on  importing  small  planes
 Their  employment  opportunities  will
 grow  as  and  whey  our  aviation  faci-
 lities  grow.

 MR.  SPEAKER:  You  note  it  as  8
 suggestion,

 AUGUST  Mw,  078.  Oval:  Anoety  ad

 Orttertn  tor  Fixing  Bibi  Suppers
 Price  ter  Jobe

 १350  SHRI  8,  K.  RASCHOW.
 DHURY:  Will  the  Minister  of  COM.
 MERCE  be  pleased  to  state:

 (a)  whether  before  coming  to  any
 final  decision  in  regard  to  minimum
 support  price  for  Jute  Gavernment
 have  considered  the  traditional  rela-
 tion  of  prices  between  paddy  and  jute
 under  which  3  maunds  of  paddy  is
 equivalent  to  ]  maund  of  jute;  and

 (b)  the  reasons  for  variation  of  the
 aforesaid  parity  ratio  in  fixing  the
 minimum  prices  for  jute?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P,  CHATTOPADHYAYA):
 (a)  and  (b).  The  minimum  support
 price  has  been  decided  upon  the  basis
 of  the  recommendations  of  the  Agri-
 culture  Prices  Commission,  who  have
 made  recommendations,  after  taking
 into  consideration  all  relevant  faotora,
 including  the  relative  prices  of  paddy
 and  jute.

 SHRI  B,  K.  DASCHOWDHURY
 The  question  relates  to  the  fixation
 of  the  minimum  support  price  having
 parity  relation  of  3  maunds  of  paddy
 equal  to  i  mauind  of  jute.  Today  3
 quintalg  of  paddy  should  be  equal  to
 t  quintal  of  jute  The  minister  has
 stated  about  the  prices  recommended
 by  the  Agricultural  Prices  Commis-
 sion.  I  would  like  to  know  from  him
 whether  the  cost  of  production  of  jute
 has  been  higher  than  what  hes  been
 decided  by  the  Agricultural  Prices
 Commission  I  would  also  like  to
 know  whether  in  respect  of  other
 agricultural  commodities  Hke  cotton,
 the  price  paid  by  the  Cotton  Corpora-
 tion  of  India  is  much  higher.  what-
 ever  the  prices  recommended  by  the
 Agricultural  Prices  Commission,  wo
 that  there  may  be  sufficient  incentive
 to  the  growers.  That  is  why  I  would
 like  to  know  whether  the  minister
 wil]  consider  the  price  recommended
 by  the  Agricultural  Prices  Commis-
 sion  is  much  lower  then  what  &
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 should  be  and  the  price  whould  be
 oy  fixed  as  to  give  a  sort  of  ingentive
 to  the  jute  growers.  May  I  know
 what  further  actions  the  minister  is
 Wing  to  take  in  this  regard?

 PROF.  D,  P.  CHATTOPADHYAYA:
 Zt  sdems  the  Hoh.  member's  opinion
 segarding  the  jute-paddy  rato  is
 based  upon  the  Sir  Francis  formula
 formulated  in  1940.  It  is  outdated  in
 view  of  the  recent  technological  deve-
 lopment  and  intensive  cultivation  par-
 ticularly  of  paddy,  Even  then,  there
 is  relevance  and  the  Agricultural
 Prices  Commussion,  while  fixing  the
 support  price  for  jute,  hag  gone  into
 it.  Secondly,  when  the  Agricultural
 Prices  Commission  fixed  Rs.  25  per
 quintal  as  the  jute  price,  they  have
 waid  very  clearly  that  it  ig  a  support
 price.  But  we  looked  into  the  matter
 and  thought  that  taking  other  factors
 into  consideration,  it  is  possible  for
 the  industry,  without  incurring  loss,
 to  give  a  higher  procurement  price,
 So,  the  Government  has  suggested  to
 the  Jute  Corporation  of  India  and  the
 Jute  Corporation  in  its  commercial
 judgment  has  agreed  to  fix  Ra.  57.58
 as  the  average  procurement  price  per
 quintal  of  jute  round  the  year.  That
 shows  that  over  and  above  the  sup-
 port  price,  something  more  can  be
 Siven  and  has  been  given.

 SHRI  B.  K.  DASCHOWDHURY:
 The  minister  has  clarified  that  Sir
 Franeis  formula  is  not  applicable  to-
 day.  May  I  know  whether  any  im-
 provement  has  been  made,  any  inputs
 or  investment  made  by  the  Govern-
 ment  of  India  to  increase  the  jute
 production  in  the  jute  growing  areas
 of  India  and  if  so,  what  is  the  rate
 of  production  per  acre  at  the  time  of
 Sir  Francis  in  940  and  what  it  is
 now?  The  minister  has  also  justified
 the  saving  of  this  industry  particular-
 ly  keeping  in  view  ite  world  compe-
 titiveness,  Jute  is  the  largest  foreign
 exchange  earner  in  our  country.
 What  speciel  incentives  would  the
 Government  of  India  like  to  give  to
 revive  this  industry  and  also  to  give
 a  fair  price  to  the  jute  growers  as
 has  been  given  in  a  number  of  other
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 agricultural  commodities  whose  pro-
 ducts  are  exported  like  groundnut
 and  cotton?

 PROF.  D.  P,  CHATTOPADHYAYA.
 The  very  fact  that  Government  has
 Gecided  through  its  agency  to  give
 higher  procurement  price  than  what
 Was  recommended  by  the  Agricultu-
 ral  Prices  Commission  and  much
 higher  than  the  ruling  price  shows
 Government’s  concern  for  the  jute
 growers.  We  are  also  making  assist-
 ance  available  to  the  industry  through
 the  market  development  fund  and  also
 for  research  and  development.  So,  in
 different  ways,  we  are  helping  the  in-
 dustry.  The  main  question  35  to  help
 the  actual  growers.  That  is  why  the
 Jute  Corporation  of  Indig  hag  in-
 creaseg  the  number  of  purchasing
 centres  both  at  the  primary  level  and
 at  the  secondary  level,  so  that  the
 Government  stipulated  procurement
 price  can  actually  reach  the  jute
 growers.  That  mw  our  objective  and
 we  are  taking  the  necesary  institu-
 tional  measures  to  attain  this  objec-
 tive  ,

 SHRI  KRISHNA  CHANDRA
 HALDER:  The  prices  of  all  essential
 commodities  have  gone  up.  So,  the
 price  mentioned  by  the  minister  is
 not  adequate.  So,  I  would  like  to
 know  whether  the  Government  of
 India  is  going  to  give  directions  to
 the  Jute  Corporation  of  India  to  pur-
 chase  jute  at  the  price  of  Rs,  80  per
 maung  from  West  Bengal  and  other
 jute-growing  States?

 PROF,  D.  P.  CHATTOPADHYAYA:
 Raw  material  accounts  for  55  per  cent
 of  the  cost  of  production.  Even  at
 this  price,  our  goods  ate  unfavour-
 ably  competitive  already  in  the  world
 market.  While  fixing  the  support
 prices  the  Agricultural  Prices  Com-
 mission  have  looked  into,  apart  from
 the  cost  of  production  factor,  also  the
 international  price  situation.  With-
 out  caring  to  look  into  that  aspect,  if
 we  give  a  still  higher  price.  It  may
 be  immediately  beneficial  but  ulti-
 mately  it  would  be  ruining  the  indus-
 try.  Secondly,  already  the  Jute  Cor-
 poration  of  India  has  decided  to
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 purchase  about  5  lakh  bales  af  jute.
 Another  quantity  of  l0  lakh  bales  ts
 being  purchased  by  the  Indien  Jute
 Mills  Association.  So,  all  this  toge-
 ther  constitutes  one-third  of  the
 tota]  production  and  all  that  will  be
 purchased  at  the  stipulated  price  on
 the  average  of  Rs,  186.  This  is  bound
 to  have  a  salutary  ang  sobering  effect
 on  the  price  situation  so  far  as  grow-
 ers  are  concerned.

 Smeal
 WRITTEN  ANSWERS  TO  QUES-

 TIONS

 Safdarjang  Airport  mistaken  for
 Palam  Airport  by  the  Crew  of

 Japanese  Airline,  DC-8

 *343,  SHRI  BAKSI  NAYAK:  Will
 the  Minitser  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  a  Japanese  Airliner
 DC-8  crew  mistook  Safdarjang  Air-
 port  for  Palam  recently  and  as  a
 result  there  could  have  been  8  major
 tragedy;  and

 (b)  whether  Government  have  in-
 vestigated  as  to  how  such  a  mistake
 Was  likely  to  be  committed  by  the
 Japanese  crew?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  No,  Sir,  The
 Hon’ble  Member  perhaps  has  in  mind
 the  occasion  when,  on  the  420  April,
 1973,  an  aircraft  of  Japan  Airlines
 made  faulty  approach  for  landing  at
 Palam  Airport  which  was  monitered
 and  rectified  by  our  Air  Traffie  Con-
 trol,

 Shere  Cottages:  contemplated  to  be
 built  in  States  which  have  long

 Sea  Shore

 9844,  SHRI  RAJDEO  SINGH:  Will
 the  Minitser  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  24  shore  cottages  at  a
 cost  of  Rs.  20  lakhs  have  been  built
 at  Mahabalipuram  near  Madras,  and

 (b)  if  whether  similar  cottages
 are  contemplated  to  be  built  also  hh
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 other  States  which  have  long  sea
 shore?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  20  Cottage
 have  been  constructed  by  the  LT.D.C.:

 (b)  40  cottages  have  alao  been  built
 at  Kovalam  near  Trivandrum.  ft  is
 proposed  to  increase  the  number  of
 cottages  at  Kovalam  and  to  build  80
 cottages  at  Goa  during  the  Fifth  Plan
 in  the  Central  sector.

 पालम  ह्  बाद्  के  सिकटवर्तों  गांवों  को

 वहां  से  न  हटाये  जाने  के  कारण  पालम

 हवाई  |  wr  विस्तार  कार्य  देव  होना

 *349.  क्रि  श्यामकृष्ण  हर ग्रा वल:  क्या
 पर्यटन  और  नागर  विमानन  मती  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्या  पालम  हवाई  झडप  का
 विस्तार  कार्य  निकटवर्ती  गावों  के  वहा  में
 न  हटाये  जाने  के  कारण  बन्द  पडा  है  ,

 (@)  यदि  हा,  तो  इसके  क्या  कारण  हैं;
 शौर

 (4)  इन  गायों  को  वहा  से  दूसरी  जंग हू
 बसाने  मशीन  कठिनाइयां  का  सामना  करना

 पड़  रहा  है  और  सर पर  द्वारा  इस  सम्बन्ध
 में  कया  कदम  उठाये  ज।  रहे  है  ?

 पपेन  और  नागर  विमान  मंत्री  :

 (डा०  कर्ण  सिह)  :

 (क)  से  (ग)  :  ढिल्लों  हवाई  अड्डे  के
 विकास  तथा  विस्तार  के  लिए  भ्रपेक्षित  भूमि
 के  कुछ  भागों  का  जो  पहले  से  एक् नायर  किये
 जा  चुके  हैं,  कब्जा  लेने  के  बारे  मे  तथा  कुछ
 अन्य  भागों  को  एक्वायर  करने  के  गा  में  कुछ
 समस्याएं  उठ  खड़ी  हुई  हैं।  ईन  श्रमिकों  पर

 कुछ  घर  व  छोटी-छोटी  फैक्ट्रियां  बनी हुई  हैं  1
 मामले पर तत्परता पर  तत्परता  से  कार्य वा  $  रहो  है।



 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  latest  decision  of  foreign  banks
 in  India  like  the  National  and  Grind-
 lays  Bank  and  First  City  National
 Bank  to  impose  a  penalty  if  the  mini-
 mum  balance  in  savings  account  is
 below  Rs.  500/-and  also  not  to  accept
 fixed  deposits  of  less  than  Rs.  2500)-.

 (b)  if  #o,  whether  the  permission  of
 the  Reserve  Bank  of  India  in  this  re-
 Gard  was  necessary  and  whether  such
 a  permission  was  granted;  and

 (c)  the  steps  Government  propose
 to  take  prevent  these  banksy  from  dis-
 couraging  smal}  savings?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c)  According  to  the  amend-

 ments  to  the  savings  bank  rules  of
 the  National  and  Grindlays  Bank  Ltd.,
 which  come  imto  effect  from  October
 1,  1973,  the  minimum  balance  to  be
 maintainted  in  the  accounts  is  Rs
 250/-  and  for  accounts  with  cheque
 facility  Rs,  500/-.  Contravention  of
 the  rule  will  result  in  a  service  charge
 of  Rs.  l0/-  per  half  year,  The  mini.
 mum  balance  for  fixed  deposit  receipt
 has  been  raised  to  Re.  2,500/-,  The
 First  National  City  Bank  has  pres-
 cribed  minimum  balance  of  Rs.  §00/-
 On  savings  account,  with  service
 charge  of  Rs.  l0/-  per  quarter  for
 contravention  The  mfhimum  balance
 for  fixed  deposit  ig  Ra.  5,000|-  in  this
 bank  with  effect  from  Ist  April  1973.
 Permission  of  the  Reserve  Bank  is
 not  necessary  for  such  amendments.

 Excepting  for  the  rate  of  interest
 on  deposits,  there  are  no  other  condi-
 tions  imposed  by  the  Reserve  Bank
 on  the  operations  of  deposit  accounts
 with  commercial  banks  including
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 foreign  banks.  Moreover,  it  is  open
 to  the  savings  depositors,  who  are  not
 in  a  position  to  comply  with  the  condi-
 tions  prescribed  by  these  two  banks
 to  bank  with  other  banks,  particularly
 the  Indian  Banks.

 वास्तविक  उपभोक्ताओं  द्वारा  मी  चीथड़ों
 का  झापषात

 +352.  पी  हुकम  बाब  कछवाय  :  क्‍या
 वाणिज्य  मत!  यह  बताने  की  कृ  पा  करेगे  कि  :

 (क)  क्विनी  मिले  छनो  चिथड़ा  के
 आयात  के  लिए  बारत क्ति,  उपभक्ताओओं  की
 श्रेणी  जाली  ह  ,  और

 (ख)  क्‍या  सरकार  ने  वास्तविक  उपज
 भोकताझो  को  बनी  चिथड़ों  के  आयात की की
 अनुमति  दे  दो  है  ?

 वाणिज्य  मंत्रालय  में  उप सत्र!  (श्री  go
 सी०  जाज)  :

 (*)  कपी  चिथड़ों  के  ग्रथित  के  प्रयोग-
 जनों-27  प्राणिक  त  शाडी  कठिन  वास्तविक
 प्रयोक्ताओं  की  श्रेणी  मे  आते  है  ।

 (ख)  जी  हा

 Saving  seught  to  be  created  by
 Economy  Drive  launched  by  Govera-

 ment  at  Central  and  State  levels

 १383.  SHRI  N.  K.  SANGHI:
 SHRI  JAGANNATH  MISHRA:

 Will  the  Minster  of  FINANCE  be
 pleased  to  state:

 (a}  whether  Government  have
 Jauncheg  an  economy  drive  at  the
 Central  level  and  have  also  asked  the
 State  Governments  to  live  within
 their  own  means;

 (b)  if  so,  the  total  amount  of  sa-
 ving  that  is  sought  to  be  created  as  a
 result  of  the  drive  and  by  stopping
 Central  assistance  to  the  State
 Governments,  separately;  and



 difficult  to  abide  by  the  Central  direc-
 tive  with  reasons  therefor?

 THE  MINISTER  OF  IMNANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  In  order  to  control  infla-
 tionary  pressures  in  the  economy  a
 series  of  fiscal  and  monetary  mea-
 sures  have  already  been  taken  by  the
 Government.  Simultaneously,  steps
 are  now  being  taken  to  effect  econo-
 mies  in  Government  expenditure  witn
 a  view  to  reduce  the  exvient  of  deficit
 financing.  In  addition  to  economy
 measures  already  in  force,  further
 economies  are  now  being  introduced
 in  the  non-Plan  expenditure  of  Gov-
 ernment  on  contingencies,  entertain-
 ment,  travelling  allowances,  construc-
 tion  of  non-functional  buildings,  main-
 tenance  of  buildings  and  roads,  hold-
 ing  of  conferences  and  seminars,  crea-
 tion  and  filling  up  new  and  vacant
 posts,  ete.  Public  Sector  Undertak-
 ings  are  being  instructed  to  introduce
 similar  economy  measures  in  their
 non-Plan  expenditure,  step  up  their
 internal  resources,  mobilisation  and
 minimise  their  cash  losses,  State  Gov-
 ernments  has  already  been  drawn  to
 the  present  financial  wituation  and  the
 need  for  maintaining  a  strict  balance
 between  resources  and  expenditure.
 They  have  been  advised  that  they  will
 have  to  contain  their  total  expenditure
 within  available  resources  by  neces-
 sary  adjustments  in  their  budgets.

 का  addition,  it  haz  been  found  neces-
 sary  to  effect  economics  in  Plan  ex-
 penditure  ag  well.  This  will  be  done
 in  such  qa  manner  that  the  progress  of
 key  projects  and  programmes  which
 are  essential  and  are  in  an  advanced
 state  of  completion  is  not  affected
 while  projects  ahq  schemes  which  are
 not  essential  and  will  require  relati-
 vely  long  period  to  mature  will  be
 slowed  down,

 The  savings  in  Plan  expenditure
 will  be  made  up  of  certain  savings

 reduction
 in  the  provision  for  Central  Plan  of
 various  Ministries/Departments.  As
 stated  above,  these  savings  in  the  Plan
 budget  would  be  effected  in  such  a
 manner  that  the  progress  of  key  pro-
 jects  and  programmes  of  high  priori-
 ty  are  not  adversely  affected.

 As  a  result  of  these  steps  it  is  ex-
 pected  that  there  would  be  a  saving
 of  about  Rs,  300  crores  in  the  pro-
 visions  for  non-Plan  expenditure  of
 the  Central  Government  and  the  Cen-
 tral  Plan  including  Centrally  Spon-
 sored  schemes,  A  saving  of  Ra.  00
 crores  is  also  contemplated  in  the
 State  Plans  by  economies  in  certain
 items  which  can  be  postpone  for  the
 time  being.  Thus,  it  is  expected  that
 there  would  be  an  aggregate  reduc-
 tion  of  about  Rs.  400  crores  in  the  ex-
 penditures  of  Central  and  State  Gov-
 ernments  taken  together.

 It  will  be  for  the  State  Governments
 to  enforce  and  assess  savings  in  their
 non-Plan  expenditure,  Regarding  the
 proposed  savings  of  about  Ra,  700
 crores  in  State  Plans,  which  has  been
 decided  upon  only  very  recently.  the
 details  are  still  being  worked  out.
 Hence,  the  question  of  any  State  Gov-
 ernment  finding  it  difficult  to  abide
 by  this  decision  does  not  arise.

 Steps  taken  by  Jute  Corporation  of
 India  to  protect  Raw  Jute  cultiva-

 pores
 4  ०

 *354,  बना  INDRAJIT  GUPTA:
 SHRI  G.  ¥.  KRISHNAN:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  specific  steps  taken  by  the
 Jute  Corporation  of  India  to  protect
 raw  jute  cultivators  aguirat  undue
 depression  of  prices  in  the  cutrent  sea.
 sons  when  a  bumber  crop  in  expected.
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 (b)  whether  any  statutery  minum

 is  going  to  be  enforced  in  the
 primary  and

 (c)  whether  the  Jute  Corporation
 च्  igcrease  its  share  of  the  export
 trade  aluo?

 THE  MINIGBTER  OF  COMMERCE
 (PROP.  9.  ्  CHATTOPADHYAYA):

 (a)  A  statement  ig  placed  on  the
 Fable  of  the  House.

 (b)  Yes,  Sir,
 ६९)  Exports  are  canalised  through

 the  Jute  Corporation  of  India,
 Statement

 The  jute  Corporation  of  India  plans
 to  pirehase  0  to  2  lakh  bales  as
 part  ef  their  commercial  purehases
 and  ground  5  lakh  bales  for  building
 up  buffer  stock.  The  Jute  Corpora-
 tion  hgs  worked  out  a  scheme  in  con-
 junetion  with  the  industry  for  earry
 ing  purchase  operations  in  as  many
 primary  and  secondary  markets  as
 possible,  Specific  attention  wil)  be
 paid  by  the  Jute  Corporation  in  sensi-
 tive  areas  where,  there  has  been  in-
 tensive  cultivation  under  improved
 methods  as  also  in  areas  where  due
 to  transport  difficulties  prices  have  a
 tendency  to  sag  With  a  view  to  en-
 sure  remunerative  prices  to  growers
 the  jute  Corporation  will  be  paying
 adequate  attention  to  preper  grading
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 of  marketed  jute.  The  Jute  Corpora-
 tion  will  be  ytilising  the  cooperatives
 in  its  purebasing  operations  and  where
 cooperatives  are  riot,  available,  the
 Departmental  Purchasing  Centres  will
 be  established.
 Damage  Cauaed  by  Birds  te  Indian
 Ailzlines  Planes  at  Palam  Acroérome

 *385,  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  four  Indian  Airlines
 flights  had  heen  upset  by  birds  at  the
 Palam  seredrome,  Delhi  during  re-
 cent  months;

 (b)  if  se,  the  extent  of  damage
 caused  by  the  birds  to  the  Indian  Air-
 lineg  Planes;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  eliminate  the  bird  menace
 from  thig  aerodrome?

 THE  MINISTER  OF  TOURISM  AND
 CI  AVIATION  (DR.  KARAN
 SI  NSH)  :  (a)  to  (९):  Two  bird  hit  in.
 eidents  occurred  near  Palam  causing
 damage  to  the  leading  edge  of  the
 wing  of  a  Caravelle  on  42४  April,
 973  and  to  the  leading  edge  of  the
 wing  of  a  Boeing  737  on  23rd  June,
 1973.

 The  following  Indian  Airlines  flights
 were  delayed  due  to  bird  nuisance
 near  Palam:

 Date  Service  No.  Aurcraft  Regn.  Remarks

 14°7-73,  IC-49% 7
 Delhi-Japur

 2-8-73  IC—yor  Do.
 Delhi-Caleutta

 2-8-73  IC—4  F—27
 Deihi-Gwalior

 नलिनी  I
 eae

 + 3
 Defhi-Kanpur

 2-8-73  IC—~z82 7
 De

 Viscount

 Caravelle

 Avro 2-8  eh
 ia

 Dethi-Chandigarh

 Boeing  737  VT—EAJ
 VT—EAL

 Delayed  on  take  off
 point  by  27  mixutes.

 Take  off  abandoned
 due  to  birds  on  the
 runway.  —  Aircraft
 took  off  43  mrs.  late.

 Take  off  abandoned
 due  to

 one  ae
 on  the

 runuay.  ै
 took  off  40  mts.  late.

 VT—DW]  §  Aircraft  returned.
 due  to  bird  nuisance.
 Took  off  3°30  hrs.
 late.

 VT—DWN  =  Aircraft  =  returned
 due  to  bird  miisance
 ox

 Of  :°78  brs.

 Aircraft  reterned  duc
 to  bird  nuisanc:

 Took  Tete  रह.
 inte

 VT—DOL

 VT—DXL

 a  7 रण
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 Particular  care  is  being  taken  to
 keep  runways  and  taxi-ways  clean
 and  to  properly  dispose  of  garbage
 from  the  Flight  Kitchens.  The  grass
 areag  adjacent  to  the  runweysg  are
 being  sprayed  with  special  chemicals
 to  kill  insects  which  attract  birds,  The
 Cantonment  Board  has  also  been  re~
 quested  to  shift  its  garbage  dumping
 ground  to  a  place  far  removed  from
 the  airport.

 Review  of  Textile  Policy  to  encourage
 Decentraliseg  Sector  in  the  handlooms

 as  against  Mill  Secter

 *356.  SHRI  P  NARASIMHA  RED-
 DY:  Will  the  Ministe,  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  intend  to
 undertake  a  review  of  the  textile  po-
 licy  in  orde:  to  so  modify  :t  ay  tu  en-
 courage  the  decentralised  sector  in
 the  handlooms  as  against  the  mull  sec-
 tor;  and

 (b)  if  so,  the  steps  being  taken  to-
 wards  this  end?

 THE  MINISTER  OF  COMMERCE
 (PROF  D  P  CHATTOPANHYAYA).
 (a)  ang  (b)-  Government  intend  to

 undertake  a  review  of  the  textile  po-
 licy  in  the  context  of  formulation  of
 the  5th  Five  Year  Plan  on  the  basis
 of  repurty  submitted  by  the  various
 Task  Forces  and  Working  Groups,  in-
 cluding  iepaits  of  the  Working  Group
 on  Handloums  and  Powerloors  and
 the  Task  Force  on  Handlooms.

 Allegedly  Wiegal  Transactiony  in  Sale
 of  Flats  in  Bombay  Detected  by  In-

 come-tax  Authorities

 *357  SHRI  छ  M  PATEL,  Will  the
 Muster  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  Income-tax  Autho-
 rities  in  Bombay  recently  unearthed
 a  number  of  incidents  involving  ille-
 gal  transactions  running  into  crores
 of  rupees  in  the  sale  of  flatg  in  aky-
 acrapers;  and

 (b)  what  action,  if  any,  has  been
 taken  against  the  persons  concerned?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  XK.
 है,  GANESH):  (a)  The  Income-tax
 authorities  in  Bombay  searched  in
 April,  1973,  a  number  of  premises  of
 promoters  and  builders  of  multi-
 storeyed  buildings  in  Bombay  who
 were  engaged  in  construction  activi-
 ties.  The  constructions  were  not  cum-
 pleted  and  only  bookings  of  the  flats
 were  going  on  when  searches  were
 made.  The  purpose  of  the  svarches
 was  to  seize  documents  and  other  mia-
 terials  to  establish  illegal  transactions
 involving  on  money  payments.

 (b)  All  the  cases  of  the  persona  in-
 volved  have  been  centralis.q  with  one
 Income-tax  Ward  and  the  seized  docu-
 ments  are  under  detmiled  scrutiny.
 Wherever  found  necessary,  order  uls
 +132(5)  of  the  Income-Tax  Act,  1961
 have  been  passed  retaining  the  unex-
 plained  seized  assets.  Further  action
 as  found  necessary  will  be  taken  in
 accordance  with  law

 Complaint,  against  Tax  Evidcrs  Re-
 cetved  by  Income-tax  Authorities

 *358  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  the  number  of  wiitten  com-
 plaints  received  upty  3ist  July,  4973
 during  current  financial  year  by  the
 Income-tax  evaders  of  Delh,  and  New
 Delhi,

 (b)  the  number  uf  complaints  which
 have  been  disposed  of  yo  far  and  the
 number  of  those  in  which  :nvestiga-
 tions  have  been  initiated  together
 with  the  nameg  of  the  concerned
 firms?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K,
 R.  GANESH):  (a)  399  written  com-
 plants  of  tax  evasion  were  reeaived
 by  the  Commissioners  of  Income-tax.
 New  Dethi  upto  3ist  July,  973  during
 the  current  financial  year.

 (b)  Enquiries  have  been  initiated  in
 all  the  cases  and  they  are  still  in
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 progress,  Tt  is  not  in  the  interest  of
 enquiry  to  disclose  the  names  at  this
 stage,

 Alleged  Attempt  by  Keserve  Bank
 of  India  to  create  Chaos  in  Banking
 Transactions  ang  Pass  Blame  (०  Tamil
 Nate  Bank  Employees  Federation

 $359,  SHRI  SAT  PAL  KAPUR.  Will
 the  Minster  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 jtem  which  appeared  m  the  ‘Bhitz'
 dated  the  25  July,  973  under  the
 heading  ‘Stop  this  tyranny  of  banking
 tycoons”.  and

 (9)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  steps  taken  to
 iumprove  the  situation?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (ay  Government  have  seen  the  news
 item  in  the  Blitz  which  relates  to  an
 industria)  dispute  in  the  Bank  of  Ma-
 dura,  8  non-nationalised  bank  over
 the  alleged  victimisation  of  a  large
 number  of  employees  of  the  bank  by
 the  management.

 (by  Following  the  intervention  by
 the  Central  Industrial  Relations  Ma-
 chinery  a  settlement  has  been  reached
 on  the  dispute  between  the  nanage-
 ment  of  Bank  of  Madura  and  the  Bank
 of  Madura  Employees  Union/Tamil
 Nadu  Bank  Employees  Federaticn  on
 Nth  July,  973  Ag  a  result  of  the
 settlement,  the  Union  has  agreed  to
 withdraw  the  agitation,  and  the  man-
 agement  of  the  Bank  of  Madura  has
 agreed  to  revoke  the  ordera  of  sus-
 pension  against  about  347  wmployees
 and  withdraw  the  show  cause  notices
 issued  to  about  250  workmen.  The
 Clearing  House  at  Madras  has  resum-
 @d  normal  functioning  with  effect
 from  l2th  July,  1973,
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 Exporters  of  handioom
 Fabries  reluctant  to  enter  into  Export
 Conunitments  due  to  uncertain  posi-

 tion  of  Yarn  supply
 *360.  SHRI  D.  D.  DESAI:  Will  the

 Minister  of  COMMERCE  be  pleased
 ito  state:

 (a)  whether  as  reported  by  the
 Economic  Times’  in  its  issue  dated
 9th  June,  ‘1978,  the  exporters  of  hand-
 loom  furnishing  fabrics  are  reluctant
 to  enter  into  export  commitments  des-
 Pite  good  enquiries  from  abroad,  due
 to  uncertam  position  of  yarn  supply;
 and

 (b)  if  so  the  steps  taken  to  solve
 this  problem?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE)  (a)  At  the  time  of
 the  news  report  there  were  some  com-
 plaints  to  the  Handloom  Exyort  Pro-
 motion  Council  on  this  point.

 (b)  Although  production  of  yarn
 had  fallen  as  a  result  of  power  cuts,
 30  a  number  af  States,  special  arrange-
 ments  were  made  under  the  Yarn
 Control  Scheme  to  allot  yarn  of  the
 required  counts,  against  confirtred  ex-
 port  orders  Power  cuts  having  Deen
 hfted  recentiv,  production  is  now
 hikely  to  improve  and  exporters  should
 not  find  it  dificult  to  get  their  re-
 quirements  Following  the  improve-
 ment  in  production,  Government  have
 relaxed  distribution  controls  on  yarn
 up  to  counts  405.

 Laying  on  the  Table  a  Copy  of  the
 Draft  of  Fresh  Agreement  bet-

 ween  India  and  Bangiadesh

 3372  KUMAR]  KAMLA  KUMARI:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state’

 (a)  whether  Government  will  lay
 on  the  Table  a  copy  of  the  new  agree-
 ment  which  has  been  finalised  in  July,
 973  between  India  and  Bangladesh;
 and

 (b)  if  not,  the  reasons  therefor  and
 whether  foodgrains  will  also  be  ex-
 ported  to  Bangladesh?
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 1973  on  procedures  for  exports  to  gad
 imports  from  have  bean
 placed  in  the  Parlisment  Library.

 2  The  two  Governments  have  also
 concluded  a  Balanced  Trade  and  Pay-
 ments  Arrangement  covering  import
 and  export  of  specified  commodities
 of  special  interest  to  the  two  countries
 to  the  extent  of  Rs,  30.5  crores  each
 way  Details  of  the  commodities  in-
 cluded  in  the  Arrangement  are  given
 in  the  statements  laid  on  the  Fabie  of
 the  House.  [Placed  in  Library  See
 No,  LT  5420/73]

 3  Foodgrains,  are  not  covered  by
 the  Balanced  Trade  and  Payments
 Arraingement.  Permissible  itemg  not
 eovered  by  the  Balanced  Trade  and
 Payments  Arrangement,  can  be  expor_
 ted  to  Bangladesh  under  the  normal
 Export  and  Foreign  Exchange  rules
 and  regulations.

 मध्य  प्रदेश  में  1  1972-73  के  दौरान
 वक्ती  गई  तस्करी की  बस्तुएं

 3373.  क्रि  णा  स  बारिश  क्या

 विश  रखी  चर  बताने  की  कृपा  करेंगे  कि

 (क)  मध्य  प्रदेश  से  ीमानुस्क  टीका-

 क्यों  द्वारा  वर्ष  972.73  में  कौन  कन  सी
 तस्करी  की  वस्तुएं  कितनी  मात्रा  मे  बरामद
 की  गई  ,  छोर

 (ख)  इस  गधी'  मे  कितने  तस्कर
 व्यापारियों  को  पकड़ी  गया  ?

 जिस  अंबराव में ने  Trew  ब्रिज  (aft Bo  ate
 wie):  (क)  शोर  (ख)  सुचना  एकत्रित
 की  का  रही  हैँ  ओर  क्षमा  पटल  पर  रख  दी
 जाती  1

 3374.  थी  गंगा  चरण  दीक्षित  :  क्‍या

 सानिया  क्रि  बह  इतने  की  कफ  कंग  Ae:

 (5)  जया  we  son  में  फल  फीर

 गोकुल  के  खिरद  की  अच्छी  याम्यायन
 हैं;  घौर

 (=)  कोकीन  बाजास  में  एम

 बस्तियों  की  मांग  बहुत  अधिक  है  ?

 wifers  dears  में  wath  (जी  qo
 सौ?  art):  (क)  जी  नहीं।  चन्द्र

 की  लकड़ी  म्रक्षम  प्रदेश  में  यही  सकी  जी  ।

 रोजबुड  बही-कही  पर  होती  है  परन्तु  बहुत
 ही  धीरे  उगती  है  और  निर्यात  बाजार  के  लिये

 उपयुक्त  नही  है  1

 ि)  जिन  बाजारों  में  बड़ी  मात्रा  में

 इन  मदों  की  आवश्यकता  होती  है,  उने  के

 नाम  निम्नलिखित  हैं

 चन्दन  की  लकड़ी  रोज बुद

 सूडान,  हराम  सही  जापान,  इंसी,

 सिंगापुर,  जापान  जर्मन  संघीय
 तथा  भ्रमरी का  |  गणराज्य  तथा

 हेसमार्क  |

 मध्य  प्रदेश  में  व  रायपुर  का  पर्यटक  केस
 के  कप  में  विकास  करने  का  प्रस्ताव

 3375.  जी  अंधा  चरण  दीक्षित  :  क्या

 बहम  कौर  बागर  ह... ड  मंत्री  यह  बताने

 की  कपा  करेगे  हि

 (क)  कपा  सरकार  का  बिचार  मम्म
 प्रदेश  ते  बुरहानपुर  को  पर्सन  केके  के  कर  दें

 विकसित  करो का  है  ;  भ्र ौर

 ह्)  सरदी  नही,  तो  इसके  क्या  कारण

 हैं?

 wien  teers wr  et  (sit
 कर्ज  किला:  (क)  शोर  (a)  me  नी  8
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 सातों  के  सीमित  हमने  के  का रंग  ,  केन्द्रीय
 क्षेत्र  मे ंकेबल  खजुराहो,  सांची,  सो3ल  तथा

 किन् छा  राष्ट्रीय  मंद  में  ही  स्टेशन  खूबी-
 भाएं  प्रदान  की  जा  रही  हैं  1

 मोदी  इंडस्ट्रीज  लिमिटेड  की  शीर  1.
 कर  की  ati  uly

 3976.  थी  gabe बे  हेले वाये:  गया
 ।  मंत्रों  9  मई,  972  के  भ्र तारा कत  प्रश्न
 ह.  6763  के  उत्तर  गे  सवा  मे  यह  बताने  की
 कृपा  करेगे  कि

 (क)  मैसर्ज  मोदी  डण्ड  मरीज  लिमि-

 टेड,  मोदीनगर  की  भोर  आयकर  की

 7,77,000  रुपए  की  बकाया  राशि  को  वसूल
 न  बरतने  के  क्या  कारण  हैं  ,  और

 (खि)  सरकार  द्वारा  बकाया  धनराशि
 को  वसूल  करने  के  लिए  क्‍या  कार्यवाही  की  गई
 है  या  करने  का  विचार  है  २

 >किस  मत्स्य  में शात्थ  ्र  (1  के०
 आर०  गण)  (क)  और  (खि)  9  मई,
 I972%  लोक  सभा  अतारांकित  है:  सन
 6783  के  उत्तर  मे  किए  प्‌  आश्वासन  का

 क़र्या सत  करते  समय  यह  बताया  गया  था  कि
 37.974,  )  72  को  मेसी  मोदी  इंडस्ट्रीज

 लि०  की  शोर  1.11,000  सु  (  ग  कि
 7,77,000  २०)  की  रकम  आयकर  की

 बकाया  के  रूप  में  क्लूनी  के  लिए  बहीं  थी  ।
 अपीलीय  सहायक  झीर्यकर  आयुक्त  के  स्वादेश
 को  प्रभाव  में  लाने  के  बाद  बहू  रकम |.  वसूल
 की  जा  चुकी  हैं  ।

 सूट  खों  के  were  में  लिरायर्ट

 3377.  थी  |...  कुमार  कोतल  क्या

 cattle  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  प्रयास  बंगाल  मे  जूट  मिलनों

 की  जनवरी  मे  ह द  तक  लगभग  8  करोड़

 कराएं  से  ऊपर  उत्पादन  में  क्षति  पहुंची  है  ;
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 (ख)  क्या  इस  राशि  में  से  या  करोड़
 रुपए  की  विदेशी  मुद्रा  का  भी  नुक्सान  हा
 है  ,  कौर

 (ग)  इस  पर  सरकार  की  क्या  प्रति-
 क्या  है  ?

 Wiftea  मंत्रालय में  उपमंत्री (भी  yo
 te  wel)  :  (कं)  जहां  ।

 (ख)  बिजली  में  कटौती  की  चाहे  से

 जून  से  जुलाई  i073  तक  भुमानी  4
 करोड  २०  की  विदेशी  मुद्रा  की  हानि  हुई  ।

 (ग)  राज्य  सरकार  ने  स्थिति  को  अच्छी

 साहू  समझ  लिया  है  और  वह  आवश्यक
 उपचारात्मक  उपाय  कर  रही  है  |

 कमाया  से  ऋण  के  लिए  करार

 3378.  भी  चन्दूलाल  बताकर  :  तथा
 वित्त  मो  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  कनाड़ा  भारत  को  Ss  करो

 डालर  का  ऋण  देखे को  =  ही गंगा  है  ,

 (ख)  क्या  इस  समझाते  से  पूर्व  थी
 कनाडा  के  साथ  एक  अन्य  सम  तोता  किया  गया
 था  ,  शौर

 (+)  यदि  हा,  तो  इन  दोनों  समझौतों

 में  ऋण  की  भ्र दायमी  की  शत  क्या  हैं  ?

 विस  मंत्री  फो  यझबन्तरात  चव्हाण):
 (की  जी,  हाँ  i8  जुलाई,  2973

 को  झोटावा  में  5  करोड़  कनाड़ी  डालर  के  एक
 ऋण-करार  पर  हस्ताक्षर  किए  गए  थे,  जिनके
 स्तंभ  1973  74  की  दो  वर्ष  की  कभी  में
 कनाडा  से  प्रायोगिक  जंस्तुंत्रों  शौर  उर्वरकों
 का  झा मात  किया  जानना

 (ख)  जून,  1972  में  1972-74

 की  संबंधी  में  रायात  किए  जाते के  लिए  5  करोड

 कनाडा  डालर  के  एक  से  ही  करार  पर  हस्त  छह

 किए  नए  थे  ४
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 (7):  ये  ऋण  io  वर्ष  के  रियायती
 अवधि  सहित  so  वर्षों  में  चुकाने  जाने  हैं
 ौर  ये  किसी  प्रकार  के  ब्याज  ,  सेवा  प्रभार
 अथवा  वचनबद्धता  प्रभारों  से  मुक्त  हे

 Sales  Transactions  by  Public  Sector
 Undertakings  among  themseives  and

 with  Government  Departments

 3379,  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  sales  transactions  by  public
 sector  undertakings  among  themselves
 and  with  Government  Departments

 AUGUST  FLA  ‘1078  Written  Answers  4.

 and  institutions  during  the  last  three
 years;  and

 (b)  what  proportion  doeg  it  form
 of  the  total  sales  of  the  public  under-
 takings  during  these  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  छू,
 R,  GANESH):  (a)  and  (b),  Govern-
 ment  do  not  maintain  such  statistics
 as  it  comes  under  the  day-to-day  ad-
 munistration  of  the  Public  Enterprises.
 However,  according  to  the  Comptroller
 &  Auditor  General’s  Report  for  the
 years  1969-70  and  970-7—Union  Gov-
 ernment  (Commercial)—the  informa-
 tion  was  as  follows:

 1969—70  1970-71
 (in  respect  ofsx  (in  respect  ot  64

 compatues)  companies)

 @  Total  Sales  Rs.  479  crores  Rs.  970  crores
 (ii)  Sales  to  Govt.  Departrrents  (°,  age  of  total)  33%,  25%

 (प्री).  Sales  to  Public  Sector  Undertakings
 (Soage  of  total)  se  350  29°,

 Amount  of  loan  granted  by  Agrical-
 tural  Refinance  Corporation  to

 various  Industries

 3380.  SHRI  MARTAND  _  SINGH.
 Will  the  Minister  of  FINANCE  be
 plesed  to  state:

 (a)  the  amount  of  loan  granted  by
 ‘he  Agricultural  Refinance  Corporation
 to  the  various  industries  linked  with
 Agricultural  production  during  the
 last  three  years;  and

 (b)  the  progress  made  in  this  rea-
 pect  and  with  what  result?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MAT!  SUSHILA  ROHTAGI):  (a)  and
 (b).  The  Agricultural  Refinance  Cor-

 poration  is  primarily  a  refinancing
 agency,  providing  financial  assistance
 to  eligible  institutions,  namely,  Cen-
 tral  Land  Mortgage  Banks,  State  Co-
 operative  Banks  and  the  scheduled
 commercial  banks  which  are  share
 holders  of  the  Corporation.  During

 the  three  year  period  1969-70  to  972«
 73  the  Corporation  besides  refinancing
 loans  to  agriculture,  sanctioned  refin-
 ance  assistance  of  Rs,  370  890  lakhs  in
 respect  of  tea  and  rubber  plantations
 and  fishery  schemes  which  involve
 Processing  activities  linked  to  agri-
 cultural  production.

 Proposal  for  Development  of  Places
 of  Tourist  Interest  in  Madhya

 Pradesh

 338  SHRI  MARTAND  SINGH:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  plegaed  to  state:

 (a)  whether  proposals  for  the  deve.
 lopment  of  more  places  of  Tourist
 interest  in  the  State  of  Madhya  Pra-
 desh  are  under  the  consideration  of
 Government;

 (b)  if  80,  the  names  of  such  places;
 and  '



 Ss”  Written  Answers

 ६०)  the  amount  sanctioned  for  the
 development  of  tourism  m  Madhya
 Pradesh  during  the  last  three  years
 (year-wise)?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  and  (b).  Not  for  the
 sent,

 (०)  Tourism  schemes  taken  up  in
 Madhya  Pradesh  during  the  last  thiee
 years  are  as  follows
 L  Kanha  zame  sanctuary

 (a)  Electrificauon  “of  Kanha
 (wotk  vompleted)  2  $2  000

 (b)  Water  supply  (work
 ™M  progress  ३  1,00,000

 (6)  Provision  of  two  mini-
 buses  (provided  80,000

 (d)  Banasingha  provect  and
 ONstiuction  of  anicuts  at
 3  ha  (work  Completed

 2.  Construction  on  of  youth  fc  ste
 at  Bhopal  nearmg  completwn  3  20  000

 3  Khana  eho

 3  II,000

 (a)  Repurs  of  tanks  and  pur-
 chase  ot  land  tor  canmg
 (work  completed)  3  00,000¥

 (b)  Expansion  of  travellers
 ge  at  Khayuraho  by

 tppdcC  20  90,600,
 (c)  Water  supply  (work  m

 Progra  क  FAB 0K

 a  Water  supply  at  Sanchi  (work
 mM  progress  792  000

 39,00,000

 Maintaining  Prices  of  Natural  Rubber

 3382  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  COMMERCE  be  pleas
 ed  to  state

 (a)  how  far  the  different  steps  taken
 by  Government  have  been  successful
 wm  martitaming  the  prices  of  natural
 rubber  at  a  reasonable  level  and  pre-
 vent  wide  fluctuations  in  its  price,  and

 (b)  what  83  the  prevailing  prices  in
 the  market  and  the  minimum  price
 fixed  by  Government  for  natural
 rubber?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE)  (a)  As  a  result  of
 deployment  by  Government  of  State
 Trading  Corporation  and  the  Govern-
 ment  of  Kerala  in  the  Rubber  Market
 for  ensuring  minimum  notified  prices
 to  the  small  growers,  the  market
 prices  have  siown  considerable  im-
 provement  and  are  ranging  near  the
 leve:  of  notified  prices  although  they
 are  still  slightly  below  the  notified
 level  The  decision  by  Gevernment
 of  India  to  ficilitate  export  of  Natu-
 ral  rubber  also  had  a  significant  and
 salutorv  effect

 (b)  ‘The  pric  ५  quoted  in  the  market
 arc  for  lot  rubber  only  which  com-
 prises  of  RMA-Giad  Til  IV  and  V
 rubbe:  Thc  minimum  notified  prices
 for  these  grades  aie  Rs  53  40,
 Rs  50568  and  Rs  496  86  respectively
 The  average  notified  price  for  lot
 rubber  comprising  of  equa]  quantitres
 of  the  thiee  grades  works  out  to
 Rs  5053)  Ac  against  this,  the  aver-
 age  matket  price  of  lot  rubber  was
 Rs  4862)  R.  47860,  Rs  47829  and
 Rs  48296  during  the  month,  of  April,
 Mav,  Jane  and  July,  973  respectively

 Payment  of  Bonus  to  Rubber  Board
 Emplovees

 3383  SHRI  VAYALAR  RAVI  Will
 the  Minrster  of  COMMERCE  be  pleas-
 ed  to  state

 (a)  whether  employees  of  the  Rub-
 her  Boatd  have  demanded  payment
 of  Bonus

 (b)  “hat  action  has  been  taken  by
 the  Rubber  Board  in  this  connection;
 and

 (c)  the  reaction  of  Government
 thereto”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  Yes  Sir

 (9)  and  (c)  The  rubber  Board
 have  made  certain  proposal,  in  this
 regatd  which  are  unde:  consideration
 of  the  Government
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 ‘Sempremiss  on  inte  between  India
 an@  विवाचक,  Canteen  Market

 counichag

 3384.  DR,  H.  Bp  SHARMA:  Will  the

 rey
 of  COMMERCE  be  pleased

 0  state:

 (a)  whether  the  Comgromise  on
 Jute,  laboriously  negotiated  between
 Thdie  and  the  European  Conrmissian
 ih  May  titis  yeat  is  की:  likely  to  be
 performed  an@  adhered  to  by  the
 E.C.M.  eouhtries;

 (b)  if  8०,  what  development  have
 since  followed  in  this  regard  and  what
 objections  have  been  raised  to  the
 performance  thereof;  and

 (c)  Government's  reaction  to  these
 developments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  0.  GEORGE):  (a)  No,  Sir.

 (b)  and  (c).  Does  not  arise.  Fol-
 lowing  the  negotiations  held  with  the
 EEC  in  Brussels  from  2ist  to  2376
 May  973  some  understandings  in  re-
 gard  to  tariff  and  other  concessions
 have  been  reached  for  the  import  of
 Jute  goods  from  India  by  the  EEC.
 The  Agreement  incorporating  these
 understandings  is  befng  finalised.

 Construction  of  Youth  Hostels

 3985.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  sanctioned  the  construction
 9376  youth  Hostels  in  the  country;

 (b)  whether  these  Hostels  will  be
 constructed  mm  State  Capitals  or  in
 those  towns  and  cities  which  have
 more  Universities;

 (c)  whether  Uttar  Pradesh  has  been
 allotteg  one  hostel  or  more  than  one
 kkeéping  in  view  its  biggest  youth
 population;

 (d)  whether  Vatanasi  city  having
 thre  Universities.  shore  then  any
 other  city  in  the  Capital,  will  have
 any  youth  Hostel;  and
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 te)  if  pa,  the  reagona  for  Sgzoring

 the  giaim?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SDAGH):,  (a)  and  (by.  Yes,  Sir.  With
 fie  dhjectivé  of  encouraging  beth  do-
 mestia  ond  fordigh  youth  travel,  tite
 Department  of  Toyrism  has  formuiltt-
 ed  a  scheme  for  the

 =  veting
 of

 Youth  Hostels  at  WW  centres.  Fin-
 ancial  sanction  has  been  issued  in
 respect  of  6  Youth  Hostel  projects,
 some  of  which  are  already  compteted
 and  the  remaining  are  at  various
 stages  of  construction.  The  selection
 of  the  Centres  has  been  made  with
 due  regard  to  the  special  interests  of
 students  in  archaeology,  trekking,
 mountaineering,  modern  arehitecture,
 beaches,  etc.  and  include  State  Capi-
 tals  and  University  towns,

 (०)  One  Youth  Hostel  at  an  esti-
 mated  cost  of  Rs.  3.47  lakhs  is  under
 construction  at  Nainital.

 (d)  No,  Sir,

 (e)  Does  not  arise,  as  the  number
 of  Universities  located  in  a  particular
 city  is  not  the  sole  criterion  for  its
 selection  as  a  Youth  Hostel  Centre.
 It  is  understood,  however,  that  the
 State  Government  शह  considering  the
 possibility  of  setting  up  a  Youth  Hos-
 tel  in  Varanasi  in  the  Fifth  Plan.

 Special  Assistance  sought  by  Maahy#
 Pradesh  for  completion  of  works

 in  Drought-Affected  Areas

 3986,  SHRI  DHANSHAH  PFRA-
 DHAN:  Will  the  Minitser  ef  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Madhya  Pradesh  hes
 requested  the  Central  Government  for
 special  assistance  outside  the  plan  for
 completion  of  works  in  drought-
 affected  areas;  ang

 (b)  if  80,  the  reaction  of  Central
 Government  thereon?

 THE  MINISTER
 ee

 ATE  IN  THE
 MINISTRY  OF  Ce  (SHRI  K.
 R.  GANESH):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Oriterie  for  ह...  Ban  on  Import
 of  Drugs

 3387.  SHRI  हू,  S.  CHAVDA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  erlterig  generally  followed
 by  Government  for  banning  imports
 of  important  drugs;

 (b)  whether  Import  of  Betapicoline
 produeed  by  Messrs.  Warner  Hindu-
 stan  and  Predinsolene  produced  by
 Mears,  Jhon  yeth  hag  been  banned;
 and

 (e)  if  se,  whther  Government  pro-
 powe  to  allow  restriced  imports  of  the
 two  drugs  either  through  the  State
 Trading  Corporation  or  direct  by  ac-
 tua}  users?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C,  GEORGE):  (a)  The  criteria
 generally  followeg  for  banning  im-
 ports  are  domestic  production  and  de-
 mand,  quahty  and  prices  of  indigenous
 products  and  foreign  exchange  avail-
 ability,

 (b)  and  (९).  No,  Sir.  In  terms  of
 the  import  policy  for  ‘1973-74  period,
 import  of  Betanicoline  is  allowed  on
 a  restricted  basis  through  S.T.C.
 Import  of  Prednisolone  is  allowed
 direct  to  actual  users  on  a  restricted
 ‘basis.

 Loans  from  Life  Insurance
 tien  for  Setting  up  of  Industries

 in  Orissa

 3388,  SHRI  CHINTAMANI  PANT-
 GRAHI,  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  has  givén  loahs  to  differ-
 ent  States  for  setting  up  of  Industrial
 Extates:

 (b)  if  so,  the  Slate-wWise  treak  up
 ‘of  seach  loans;  and

 (दी  the  reason  for  not  extending
 such  loans  to  Orissa?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI.
 MATI  SUSHILA  ROHATG!)  (a)  and
 (b).  LLC,  advances  loans  for  the
 setting  up  of  industrial  estates,  to
 Cooperatives  and  public  limited  Com-
 panies  on  the  guarantee  of  the  State
 Government,  The  State-wise  details
 of  the  loane  advanced  for  this  प्तिए्056.
 upto  3ist  March,  4973  are  given  below:

 State  Advdneed  uptd
 37-357973

 (Rs.  in  Lakhs)
 Andhra  Pradesh  2t-98

 Gujarat  98-39

 Maharashtra  457°  §%

 Rajasthan  L  70

 Tamil  Nadu  35°35

 Total  rs

 Figures  given  above  are  provisional
 and  subject  to  audit.

 (c)  The  Government  of  Orissa  has
 not  approached  the  L.LC,  for  grant  of
 any  loan  for  the  setting  up  of  Indu-
 strial  Estates.

 Ailption  of  Flexible  Licensing  Policy
 3389,  SHRI  PRABODH  CHANDRA:

 SHRI  RAM  PRAKASH:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  whether  Aid  Indig  Consertium

 has  suggested  to  our  country  ta  adopt
 flexible  licensing  policies  in  inéustrial
 growth:  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  India  Censortium  noted

 the  accelerated  industrial  growth  and
 ewpressed  the  hepe  that  measures  by
 Government  to  improve  thé  itwvest-
 ment  climate  threugh  such  steps  88
 more  flexible  Keensing  policies  would
 provide  for  sustained  rapid  Mmduatrial
 growth,
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 Hartal  by  Leather  Traderg  in  South
 India

 3390.  SHRI  R.  क  SWAMINATHAN:
 Will  the  Minister  of  COMMERCE  be
 pleaseg  to  state:

 (a)  whether  the  leather  traders  in
 South  India  observed  two-day  Hartal
 on  3300  and  13th.  July,  973  to  focus
 the  Centre's  attention  on  the  disas-
 trous  effect  the  quota  system  will  have
 on  the  Industry;

 (b)  if  so,  whether  the  Executive
 Committee  of  the  Southern  India  Mer-
 chants  Association  has  pointed  out  to
 the  Government  of  India  that  indivi-
 dual  exporter  would  actually  suffer
 up  to  50  per  cent  although  the  cut  an-
 nounced  was  l0  per  cent  on  skins  and
 20  per  cent  on  hides;

 (c)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto;  and

 (ad)  whether  any  changes  are  being
 made  in  view  of  their  opposition  and
 uf  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C,  GEORGE):  (a)  Yes,  Sir

 (b)  The  Southern  India  Skin  and
 Hide  Merchants  Association  represent-
 ed  that  the  actual  cut  on  individual
 exporters  would  work  out  to  45  per
 cent  on  the  basis  of  best  year’s  per-
 formance

 (c)  and  (d)  20  per  cent  cut  on  hides
 and  40  per  cent  on  skins  has  been
 imposed  on  the  over-all  exports  dur-
 ing  972  to  fix  the  overall  quota  ceil-
 ing  for  1973-74  The  cut  on  the  indi-
 vidual]  exporters  is  bound  to  be  higher
 since  their  quota  has  been  fixed  on
 their  best  year's  performance  during
 the  last  five  years.  Originallv  the
 quota  scheme  was  to  have  effect  from
 ist  April  973  but  on  representations
 from  the  leather  trade,  it  has  been
 made  operative  from  Ist  August,  9738
 instead  of  Ist  April,  973  Out  of  the
 quotag  fixed  for  each  individual,  for
 the  year  1973-74,  only  50  per  cent  will
 he  released  for  export  during  the  re-
 maining  period  of  the  current  year  in
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 addition  to  the  exports  which  have

 oe
 been  made  during  April.July,

 3.

 Outstanding  account  of  Entertainment
 Tax  in  U.P,

 3397,  SHRI  B.  R,  SHUKLA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 State  what  38  the  total  sum  of  unrea-
 lised  Entertainment  tax  in  Uttar  Pra-
 desh?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 है,  GANESH):  The  arrears  of  Enter-
 taimment  and  Betting  Tax  outstand-
 ing  88  at  the  end  of  97i-72-  are  Ra
 17,0007.

 Report  of  Mr  8,  R_  Allchin  of
 UNESCO  Regarding  Develop-

 ment  of  Monuments  in  India

 3382.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 taken  into  consideration  the  report  of
 Mr.  5  R  Alichin  of  the  United  Na-
 tions  Educational.  Scientific  and  Cul-
 tural  Organisation  in  regard  to  the
 development  of  monumenty  in  India;
 and

 tb)  if  so,  the  salient  features  of  the
 Report  and  the  reaction  of  the  Gov-
 ernment  of  India  ig  regard  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Yes.  Sir.

 (b)  In  his  report  presented  in  May
 969  he  has  made  recommendations
 suggesting  the  lines  on  which  places
 of  archacolngical  interest  can  be  de-
 veloped  to  make  them  morc  attractive
 to  tourists.  The  report  also  contains
 suggestions  on  developing  wild  life
 ganctunries  and  entertainment  for
 tourists,  publication  of  literature  on
 monuments,  floodlghting  of  monw-
 ments,  ete.  These  recommendations
 have  been  taken  into  consideration
 while  formulating  schemes  for  cultu-
 tal  tourism.
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 सहस  से  श्रेखबारीं  कॉलेज  का  आयात

 3393.  श्री  हुक्म  चन्द  कछवाय  :  क्या

 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 चालू  वित्त  ह: 1: ह  में  रूस  से  ग्रा यात  न  किये  जाने

 वाले  अ्रखबांरी  कागज  का  भारतीय  मुद्रा  में

 क्या  मूल्य  है  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (  श्री

 ए०  सी०  जाज  gE  राज्य  व्यापार  निगम  ने

 लगभग  960  लाख  सूंड  मूल्य  का  अखबारी

 कागज  आयात  करने  के  ये  एक  संविदा

 की  है  जिसकी  सुपुर्दगी  जुलाई  973  से

 मई  1974 तक  की  जानी  है  |

 Amount  of  Investment  by  Agricul-
 tural  Re:  Finance  Corporaticy

 3394.  SHRI  D.  B,  CHANDRA
 GOWDA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  figures  regarding  the  total
 amount  of  investment  by  Agricultural
 Refinance  Corporation  all  over  the
 country  during  the  current  plan;  and

 (b)  the  State-wise  break-up  of
 distribution  of  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Agricultural  Refinance  Corporation
 disbursed  through  refinance  Rs.  94.64
 crores  as  financial  assistances  during
 the  Fourth  Plan  upto  the  period  end-
 ing  June,  1973.

 (b)  the  State-wise  break-up  of
 distribution  as  at  the  end  of  June  973
 is  as  follows:

 (Rs.  in  lakhs)

 Ste  Union  territory  Amount  disbursed

 Andhra  Pradesh  209°90

 Assam  36+  त

 Bihar  .  ,  4  qj  पह
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 Delhi  :  ‘  6.42

 Gujarat  ‘  3462.05

 Haryana  2069.87

 Jammu  &  Kashmir.  52  75

 Kerala  24I°  50

 Madhya  Pradesh  666°  24.

 Maharashtra  I783.38

 Mysore  I2I4°59

 Orissa  :  43°50

 Punjab  |  ’  (2406  63

 Rajasthan  i  3787  O4-

 Tamil  Nadu  ‘  i  2206°  46

 Uttar  pradesh,  2363°  83

 West  Bengal  a  I9.50

 TOTAL:-  I9464  32

 Export  of  Marine  Products

 3396,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMERCE  be  pleas-.-
 ed  to  state:

 (a)  whether  thg  exports  of  marine:
 products  during  last  year  viz.,  1972-
 73,  registered  an  increase  in  quantity
 and  value  over  the  corresponding.
 period  of  1971-72;

 (b)  if  so,  the  total  quantity  and
 value  of  the  export  during  1972-73;

 (c)  whether  all  items  of  marine  pro-
 ducts  or  some  of  them  recorded  in-
 crease;  and

 (d)  whether  future  prospects  of
 export  market  are  bright,  and  if  g0,
 the  steps  taken  by  Government  in  this
 direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  38903  tonnes  valued  at  Rs.  59.72.
 crores.
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 (c)  Most  items  have  recorded  in-
 crease.

 (da)  Yes,  Sir.  Among  the  _  steps
 ‘taken  to  increase  exports  are:

 (i)  In  addition  to  the  30  trawlers
 already  approved  for  import,
 a  further  import  of  50  more
 trawlers  hag  been  authorised;

 Gi)  arrangements  for  provision  of
 dies2]  oil  for  mechanised  fish-
 ing  boats  at  concessional  rates
 ‘are  being  made;

 <Gii)  the  Marine  Products  Export
 Development  Authority  has
 been  set  up  to  coordinate  all
 aspects  of  this  industry,  in-
 cluding  marketing;

 ‘Civ)  intensive  studies  are  being  con-
 ducted  in  both  traditionai  and
 new  markets;  and

 (v)  new  items  of  marine  products
 are  being  identified  for  ex-
 ploitation.

 ‘Repayment  of  Loans  given  to  Foreign
 Countries

 3397.  SHRI  D.  B,  CHANDRA  Go-
 WDA:  Will  the  Minister  of  FINANCE
 ie  pleased  to  state:

 (a)  the  names  of  thoSe  countries
 which  have  taken  loans  from  India;

 (b)  the  time  when  these  loans  were
 given  and  the  amount  repaid  so  far
 including  interest;

 (९)  whether  India  is  getting  back
 loans  given  to  foreign  countries  accord-
 ing  to  the  terms  and  if  not,  the  reasons
 therefor;  and

 (d)  the  names  of  the  countries  which
 are  not  repaying  it  regularly?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (ay  Nepal,  Srj  Lanka,  Indonesia,
 Bhutan  and  Bangladesh,

 {b)  The  loans  were  given  from  964
 to  3973  and  the  amount  repaid  so  far,

 Ancluding  interest,  is  Rs.  4.58  crores.
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 (c)  and  (d),  Yes,  Sir,  However  in
 the  case  of  some  credits  to  Bangladesh,
 the  manner  of  payment  of  interest  ig
 being  clarified  at  the  request  of  that
 Government,

 Request  from  Orissa  Government  for
 Finance  for  Construction  of  a  Tourist

 Reception  Centre  in  Orissa

 3398.  SHRI  ARJUN  SETHI:  Will  the
 Minister  ef  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  State  Government
 of  Orissa  have  requested  the  Centre  to
 finance  the  construction  of  a  Tourist
 Reception  centre  in  Orissa  on  the
 pattern  of  Centres  constructed  at  se-
 lected  Tourist  Centres  of  India;  and

 \  (b)  if  so,  the  action  taken  in  the
 matter?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  and  (b):  A  request  to
 this  effect  has  been  received  recently
 from  the  Government  of  Orissa,  but
 because  of  extremely  limited  resour-
 ces  and  the  fact  that  the  construction:
 of  a  Tourist  Reception  Centre  in  Orissa
 has  not  been  included  in  the  Fourth
 Five  Year  Plan,  it  has  not  been  possi-
 ble  for  the  Department  of  Tourism  to
 implement  the  prcposal.  However,
 the  India  Tourism  Development  Cor-
 poration  which  operates  Travels’  Lod=
 ges  at  Konarak  and  Bhubaneswar,  is
 taking  up  the  expansion  of  the  Travel-
 lers’  Lodge  at  Bhubanswar  by  the
 addition  of  25  double  rooms  to’  the
 existing  2  double  rooms.  The  I.T.D.
 €.  also  plans  to  take  over  the  Railway
 Hotel  at  Puri  and  expand  its  present
 capacity  of  32  rooms  by  the  addition
 of  40  double  rooms.

 Limit  om  the  Working  Hours  of  a
 Pilot  in  ™dian  Airlines

 3399.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  contrary  to  the  practice
 prevailing  all  over  the  World  Indian
 Airlines  has  not  laid  down  any  limit
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 on  the  working  hours  of  a  pilot  and
 sometimes  3  pilot  hay  to  Ay  an  aircraft
 for  22  hours  a  day;  and

 {b)  if  so,  the  reasons  therefor  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  No,  Sir,
 Wight  and  duty  time  limitationg  for
 line  pilots  in  Indian  Airlines  which
 have  been  evolved  in  agreement  with
 the  Indian  Commercial  Pilots’  Asso-
 ciation  are  are  follows:

 Jet  pilots  Turbo-
 prop  and

 piston  en-
 gine  pilots

 Hrs.  Hrs.

 Daily  oe  8

 Plight  Weekly  26  32

 Time

 Monthly  65  80

 Duty  Daily  QI  I
 Time

 Increase  in  Export  of  Leather  Foot.
 wear

 3400  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  leather  footwear  ex-
 port  is  rising  year  by  year  and  if  so,
 the  reasons  therefor;

 (b)  toe  countries  which  import  lea-
 ther  footwear;

 (ce)  whether  Government  have
 taken  steps  to  encourage  the  produc-
 tien  of  leather  footwear  and  to  main-
 tain  the  quality  of  export;  and

 (d)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 &  fon  GBORGE):  (a)  Rxcept  for  the
 year  397i-72,  exports  of  leather  foot-
 wear  have  been  _risi  marginally.

 The  inctease  hae  been  “he  to  market.
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 ing  efforts  made  by  the  State  Trading
 Corporation  and  other  exporters,

 (b)  Australi,  Bulgaria,  Canada
 France,  G.D.K,,  Nepal,  Switzerland,
 UK,  USA,  U.S.S.R  and  Zambia,

 (c)  Yes,  Sir.

 (a)  The  broad  outlines  are:

 (i)  Exports  of  semi-proeessed
 hides  and  skins  have  been
 placed  under  quantitative
 restrietions,  with  one  of
 the  ebjectives  to  provide  raw
 material  to  footwear  industry
 at  reasonable  prices  to  provide

 (i)  Research  and  Development  in
 Styles,  design  and  material
 to  meet  requirements  of  fast
 changing  fashions  in  the
 inter-national  market.

 (iii)  Providing  expert  guidance  on
 technical  processes  of  produc-
 tion  and  usage  of  various
 materials  and  regular  visits

 .  to  factories,  tanneries  for  in-
 process  as  well  as  final  quality
 control.

 Gv)  Facility  of  advance  payments
 for  sending  goods  by  rail  to
 port  towns  for  shipment.

 (v)  Market  study  for  export,  loca-
 tion  of  export  potential  and
 securing  of  export  orders.

 (vi)  Encouraging  small  scale  cot-
 tage  sector  fabricating  units
 to  joint  together  to  form  via«
 ble  private  limited  companies
 and  also  to  undertake  mec-
 hanisation.

 संश्लिष्ट  शे  बनाने  बाली  मिसो

 3401.  शी  घमसान  परवान  :  क्‍या
 बालियां  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  इस  समझ  सूती  मिलो  और  सेठी-

 लपट  मे  बनाने कली  कितनी  मिले  हैं

 (ख)  उन  में  से  कितनी  मिलें  सरकार
 हवा.।  अपने  हाथ  में  ली  गई  हैं;  कौर
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 (7)  क्या  इस  समय  भी  गैर  सरकारी
 क्षत्र  में  कुछ मिलो  की  स्थिति  भ्रष् छी  नहीं  है;
 यदि  हां,  तो  इन  की  संख्या  कितनी  कया  है  ?

 वाणिज्य  संजा लय  में  उपमंत्री (थीं  go
 सो०  खाजे ):  (क)  से  (ग),  जानकारी

 एकत्र  की  जा  रही  है  और  सभा  पटल  पर
 रख दी  जाएगी ।

 Manufacturers  of  Instrument  Landing
 System  Installed  at  Delhi  Airport  ask-

 e@  to  send  an  expert  to  Study  its
 working

 3402.  SHRI  DHAN  SHAH  PRA.
 DHAN:

 SHRI  D.  B,  CHANDRA
 GOWDA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have  asked
 the  British  manufacturers  of  the
 controversia]  Instrument  Landing
 System  installed  at  Delhi  Airport  to
 send  an  expert  to  study  its  working;
 and

 (b)  if  go,  the  outcome  of  the  study?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  Yes.  Sir,

 (b)  The  expert  has  confirmed  that
 the  Instrument  Landing  System  is
 functioning  normally.

 wel  (हिमाचल  प्रदेश)  में  तैनात  केजी
 सरकार  के  कर्मचारियों  को  परियोजना  भले

 का  दिया  जागा

 3403  प्रो०  नारायण  खर्च  पारा धर  :

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  केन्द्रीय  सरकार  के  आयकर
 तथा  'हा कतार  विभाग  तथा  पंजाब  मीर

 चण्डीगढ़  के  महा  लेखापाल  के  कार्यालय
 के  महीं  (हिमाचल  प्रदेश  )  में  तैनात  कर्म-
 चोरियों  को  कोई  परियोजना  पता  दिया
 जाता  है  ;
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 (ख)  मियां,  1.  किस  दर  पर  ;

 (ग)  क्या  मंडी  में  तैनात  केन्द्रीय  लोक
 सिर्नाण  विभाग  के  कर्मचारियों  को  भी  पति-
 योजना  भत्ता  दिया  जाता  है  ,

 ग)  यदि  हां,  तो  किस  दर  पर  दौर
 यदि  नहीं,  तो  उसके  क्‍या  कारण-हैं;  कौर

 (2)  इस  भेदभाव  को  :र  करने  हेतु
 सरकार  का  कया  और  कब  कार्यवाही  करने
 का  विचार  है?

 विस  मंत्र लय  प्रे  राज्य  मंत्री  (  ६; इ  Wo
 Mito  गणेश  ):  (क)  जी,  हा

 (ख)  श्रेणी  [४  वेतन  का  228
 के  कर्मचारी  प्रा  शत  4

 श्रेणी  i  के  जो.  वेतन  का  7d
 कर्मचारी.  550  प्रतिशत  |
 स०  प्रति  मास  तक
 वेतन  पाते  हैं  ।

 जो  राजपत्रित कमें-  वेतन  षा  2b
 चारी  500  Bo  प्रतिशत
 प्रतिमास तक  वेतन
 पाने  हैं  ।

 जोकमंचारी  §5.%  ‘  वा  Lo
 से  750  रु०  प्रतिशत
 प्रति  मास  बतन
 पाते  ४

 (ग)  से  (5),  बन्दा  लोक  नि  ण
 विभाग  का  फिलहाल  कोई  कर्मचारी  मंडी  में
 सैना  नहीं  है,  इसलिए  उनको  परियोजना
 भत्ते  की  भ्रदायगी  का  प्रश्न  नहीं  उठता  1

 Harassment  te  Indian  and  इगगेडय,
 Passengers  by  Taxi-Drivers  at  Palam

 Airport

 3404,  SHRI  0,  P.  JADEJA:
 SHR!  ARVIND  M.  PATEL:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Indien  and  Foreign  peseen-
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 gets  at  Palam  Airport  are  harassed  by
 the  Taxi-Drivers;

 >)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard;  and

 (c)  the  action  taken  by  Government
 to  provide  more  Taxi  facilities  to  the
 Indian  and  Foreign  passengers  at  the
 Airport?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Complaints  to  this
 effect  have  been  received  from  time
 to  time.

 (b)  The  International  Airports
 Authority  of  India  are  taking  firm
 steps  to  check  the  nuisance,  including
 the  following:

 (i)  Contro]  of  parking  and  move-
 ment  of  taxis  inside  the  alr-
 port,

 (ii)  Discouraging  touts  and  can.
 vassing  agents  for  taxis.

 Gu)  Checking  every  taxj  leaving
 the  airport.

 (iv)  Exercising  vigilance  over  un-
 authorised  private  taxis

 (c)  The  number  of  taxie  available
 at  the  airport  is  considered  to  be
 adequate,

 Manufacturing  cost  of  Cotton  Yarn  of
 various  counts.

 3405  SHRI  B,  K  DASCHOW-
 DHURY:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state;

 (a)  the  manufacturing  of  cotton
 yarn  of  various  counts  for  the  last
 three  years,  separately  according  to
 quality  and  vanety,  showing  margin
 of  profit  of  the  manufacturers:

 (b)  whether  such  cotton  yarn  ma-
 nufacturers  ate  makings  huge  extra
 profits  and  still  demanding  increase
 in  the  price  of  cotton  yarn;  and

 (९)  whether  Government  are  taking
 any  serious  steps  to  stabilise  the  cct-
 ton  yarn  prices  and  of  so,  the  broad
 outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):  (a)  to  (ce):  Gov-
 ernment  have  not  undertaken  any  cost
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 study  about  cotton  yarn  and  have
 therefore  no  information  about  the
 manufacturing  cost  of  various  counts
 of  cotton  yarn  or  the  profits  made  by
 its  manufacturers.  The  prices  of  cat-
 ton  yarn  have  been  controlled  sta-
 tutorily  with  effect  from  the  3th
 March,  973  In  view  of  the  rise  in
 the  price  of  indigenous  and  imported
 cotton  over  the  last  few  months  and
 the  increased  levy  of  40  per  cent  ad-
 valorem  customs  duty  on  foreign  cot-
 ton  with  effect  from  lst  March,  1973,
 the  producers  of  cotton  yarn  have
 been  demanding  an  increase  over  the
 price  fixed  statutorily,  No  increase
 has,  however,  been  allowe@  so  far,
 Apart  from  the  statutory  control  on
 price  in  force  presently,  no  further
 step  with  regard  to  prices  of  cotton
 yarn  is  contemplated  for  the  present,

 Production  of  Cotton  Yarn  in  the
 Country

 3406,  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  what  steps
 his  Mintstry  38  taking  to  increase  the
 productien  of  cotton  yarn  in  order  to
 fulfil!  the  t«stal  demand  in  the  coun-
 try?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  lon  GEORGE):  Government  had
 decided  to  license  2.5  million  addi-
 tional  spindles  during  the  Fourth  plan
 period,  Of  these,  permits  have  ऑन
 ready  been  issued  for  i,4  million  spin-
 dies  and  permits  for  the  remaining
 spindlage  are  expected  to  be  issued
 during  the  remaining  period  of  the
 Fourth  Plan.

 “Price-Freeze-Policy”  on  Essential
 Commodities

 3407  SHRI  B  है.  DASCHOW-
 DHURY:

 SHRI  R.  N  BARMAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 ia)  whether  Government  propose
 to  declare  “Price-Freeze-Policy”  on
 certain  essential  commodities  in  order
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 to  check  any  further  increase  in  prices
 af  those  commodities:  and

 (b)  if  so,  the  hrogd  fepturcs  af  the
 propasal?

 हैं

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQO  CHAVAN):
 fa)  and  (b>),  The  Government
 hes  been  qperating  a  system  of
 price  controls  on  selective  basis

 oiber  adminustrative  measutes  design-
 ed  ta  reduse  excess  liquidity  in  the
 ecqnamy,  cheek  speculation  and  aug-
 meant  availabilty,  for  example,
 thrqugh  imporis.  Recently,  steps  have
 been  taken  to  further  tighten  credit
 ceatrols  and  effect  economies  in  Gov-
 ernment  expenditure  with  a  view  to
 containing  inflationary  pressures.
 Savings  Bank  Accounts  in  National

 and  Grindlays  Bank
 3408.  SHRI  B  छू  DASCHOW-

 DHURY
 SHRI  R  N  BARMAN

 Will  the  Minister:  of  FINANCE  be
 pleased  to  state

 (a)  whether  there  is  a  standard  rule
 for  ali  banks  functioning  in  the
 country  in  the  matter  of  Savings  Bank
 Accounts;

 (9)  whether  National  and  Grindlays
 Bank  has  a  rule  different  from  other
 banks  in  India,  under  which  a
 Minimum  balance  of  Ra  500/-  is  to
 be  maittiayned  and  uf  ‘at  any  tume
 the  balance  falls  below  Rs  500,  -
 interest  is  not  admussible  to  the
 account  holders  and  further  a  service
 charge  of  Rs  i0/-  js  unilaterall,
 deducted  from  such  accounts,  and

 (e)  whether  Government  propase
 to  take  steps  in  the  matter  and  ask
 the  National  and  Grindlays  Bank  to
 conform  to  the  standard  rules  as
 followed  by  ather  banks  under  the
 direction  of  the  Reserve  Bank  of
 India;  and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  No,  Sir,
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 ving  Be the  National  &

 {c)  Excepting  for
 interest  on  deposits,  there  are  no
 other  conditions  imposed  by  ths
 Reserve  Bank  on  the  tien  of
 deposit  accounts  with  commercial
 banks  including  foreign  banks

 we  1973-74  के  वीरान  विदेशों  को

 निर्यात  किये  जाते  |  सम्मान  का  अल्प

 3409  श्री  हुकम  द्वन्द  कछवाय  :  क्या

 बाशिव्य  मची  यह  बताने  की  कृपा  करे  कि

 वित्तीय  वर्ष  i973-74%  दौरान  अनुमानत
 किसने  रुपये  का  सामान  विदेशी  को  निर्यात
 क्या  जायेगा  ।

 वाणिज्य  मंत्रालय  में  उसकी  (  (11

 qo  te  जाज )  चतुर्थ  पंचवर्षीय  योजना
 मेंबर्स  i97474  के  लिए  i300  करोड़
 अनेक के  निर्यात  लक्ष्य  के,  व्यवस्था  की  गई  हैं।

 चालू  वित्तीय  वर्ष  i73.74  के  लिए  रखे
 गये  निर्यात  स्तर  को  प्राप्त  करने  के  प्रयास
 किये  जा  रहे  है  1

 Co-operation  of  Employees’  Unions
 in  Nationalised  Banks  re  Curtail-
 ment  in  Expenditure  of  overtime

 Allowance

 34l0  SHR]  N.  K  SANGHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 in  these  benks;  and
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 {d)  if  so,  their  reaction  in  this

 The  Minister  of  FINANCE  (SHRI
 YESHWANTRO  CHAVAN):  (a)
 The  nationalised  banks  recognis-
 ing  that  overtime  payment  could
 be  curtailed  only  with  the  cooperation
 of  employees,  do  seek  the  cooperation
 of  Employees  Unions,  wherever  there
 is  response  from  the  Unions.

 (b)  On  the  whole,  the  Unions  at
 branch  levels  have  not  been  very
 enthusiastic  in  regard  to  curtailment
 of  overtime  allowance.

 Fiow  of  Finance  of  Nationalised
 Banks  into  Small  Scale  Industries

 3411.  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  flow  of  finance  of
 the  nationalised  banks  into  the  small
 scale  industries  has  not  been  very
 encouraging  during  the  last  three
 years  as  compared  to  the  total
 disbursements  of  finance  to  the
 industries  as  a  whole;

 (b)  if  so,  what  has  been  the
 percentage  of  this  assistance  during
 this  period  for  the  small  industrial
 units;  and

 (c)  the  steps  proposed  to  be  taken
 to  ensure  better  allocation  of  funds
 to  this  sector?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  As  will  be  seen  from  the  figures
 set  out  below,  the  outstanding
 advances  of  nationalised  banks  to
 amaeli  scale  industries  have  been
 contindously  increasing.

 1507  LS—3.
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 As  on  the  last  Ourstend-
 Friday  of  *

 ing  ad-
 vances  of
 nationali-
 sed  banks
 to  amail
 scale  in-~

 Rs.  Crores  )

 March  7970  398  72
 March  7977  .  .  243°  88
 December  3977  हे  263°03
 March,  79722  .  7  283.69.

 December_3972  3I5°34

 (b)  A  complete  time  series  for
 bank  credit  for  large  scale  industries
 is  not  available.  Such  information  as
 has  been  compileg  by  the  Reserve
 Bank  of  India  for  March  968  and  for
 April  972  for  credit  given  by  the
 nationalised  banks  to  industrial  sector
 as  a  whole  and  to  small  scale
 industries  indicates  that  whereas  in
 March  968  credit  to  small  scale
 industries  constituted  10.7  per  cent
 of  the  credit  to  industrial  sector  as  a
 whole,  in  April  972  the  corresponding
 proportion  increased  to  777  per  cent.

 (९)  Small  scale  industries  are
 treated  as  a  priority  sector  and  it  is
 the  constant  endeavour  of  the  banks
 to  enlarge  the  flow  of  funds  into  this
 sector

 Purchase  of  non-ferrous  metaly  by
 M.MLT.C.  from  foreign  countries

 3412.  SHRI  N.  छू.  SANGHI:  Will  the
 Minister  of  COMMERCE  be  pieased
 to  state:

 (a)  whether  his  Ministry  has  asked
 the  Minerals  and  Metals  Trading
 Corporation  to  explore  the  possibility
 of  buying  some  non-ferrous  metals
 from  foreign  countries;

 (b)  whether  the  Corporation  has
 also  been  asked  to  aim  at  signing
 more  long-term  contracts  for  these
 non-ferrous  metals  as  a  possible  safe~
 guard  against  erratic  behavieur  of
 prices  in  world  metal  markets;  and
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 {c)  if  so,  the  names  of  the  countries
 in  view  with  whom  negotiations  are
 proposed  to  be  held  on  the  above  two
 lines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  ए.  GEORGE):  (a)  and  (b)  The
 MMTC  has  already  been  entering
 into  long-term  contracts  with  foreign
 producers  and  suppliers  for  supply

 of  non-ferrous  metals,

 (c)  The  MMTC  has  entered  into  long
 term  contracts  for  supply  of  copper
 with  Zambia  ang  Peru;  for  high  grade
 zinc  ingots  with  Australia  and  Congo;
 for  prime  western  zinc  with  Japan
 and  for  lead  with  Australia.  They
 are  also  finalising  a  long  term
 contract  for  nickel  with  Canada.

 Proposal  to  discontinue  air  services
 linking  Khowai,  Kamalpur  and  Kail-

 ashahar  in  Tripura

 3413.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  discontinue  air  services  at  present
 linking  Khowai.  Kamalpur  and
 Kailashahar  in  Tripura:  and  if  so,  the
 reasons  therefor;

 (b)  whether  these  airfields  serve
 an  area  which  has  no  Railway  Sink
 with  the  rest  of  the  country;  and

 (ce)  if  so,  whether  there  is  any
 shortage  of  aircraft  which  has
 prompted  the  proposal?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  No,  Sir,

 (b)  Yes,  Sir.

 (९)  Does  not  arise,
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 Handing  ever  of  U.8,  Aid  Buildings
 and  other  assets  to  Governimmat

 of  india

 3414,  SHRI  है:  NARASIMHA
 REDDY:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  U.S.A.  has  terminated
 its  Aid  programme  to  India  and  handed
 over  to  Government  its  building
 complex  at  New  Delhi  and  ather
 fixtures  and  equipment  etc.  elsewhere
 in  the  country;

 (b)  if  so,  the  buildings,  fixtures  and
 equipment  so  handed  over;  and

 (e)  the  use  to  which  these  are
 proposed  to  be  put  by  Government?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c)  No,  Sir;  U.S.A.  has  not
 terminated  its  aid  programme  to  India.
 But,  in  the  context  of  our  selective
 approach  towards  foreign  assistance
 and  collaboration,  US  technical
 assistance  to  India  has  been  restricted
 only  to  the  Indian  Farmers  Fertilizers
 Cooperative  projecy  upto  the  end  of
 April  1974;  technical  as-istance  for  the
 remaining  projects  ended  on  30-68-1973,
 on  their  ccnrpietion  In  view  of  this,
 the  strength  of  the  USAID  Mission  in
 New  Delhi  has  been  considerably
 reduced,

 Out  of  rupees  from  the  grant  portion
 of  PL  480  funds  which  were  made
 available  to  USAID  from  time  to  time
 to  be  held  in  trust  and  to  be  expended
 on  meeting  certain  local  cosis  of  the
 USAID  as¢.stance  programme  in  India
 USAID  cunstructed  8  building
 complex  in  South  Delhi  and  purchased
 certain  quantities  of  equipment,
 furniture,  etc.

 The  building,  furniture,  equipment.
 etc..  therefore,  belonged  to  the  Govern-
 ment  of  India  and  their  possession  was
 to  revert  40  the  Government  of  India
 whenever  they  were  no  longer
 required  for  the  use  of  USAID.  USAID
 handed  over  possession  to  the  Govern-
 ment  of  two  portions  of  the  building
 complex  in  February,  1978,  and  April,
 3978  following  the  reduction  in  the
 strength  of  the  USAID  Mission  in
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 New  Delhi.  These  have  been  allotted
 by  the  Ministry  of  Works,  Housing
 and  Urban  Development  to  the
 Department  of  Science  and  Tech.
 nology.  The  USAID  has  intimated
 that  the  remaining  portion  would  be
 handed  over  to  the  Government  on
 30th  September,  1973.

 The  furniture,  equipment,  etc.,  in
 Delhi  and  elsewhere  in  the  country
 have  been  taken  over  by  the
 Government  for  use  by  the  Ministries,
 projects,  ete.

 Trouble  in  Rupee  Trade  between
 Indig  and  Banglaiesh

 3415.  SHRI  H  M,  PATEL:  Will
 the  Mimster  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  Rupee  trade
 betweer.  India  and  Bangladesh  has
 run  into  trouble;

 (b)  if  so,  the  reasons  therefor;  and
 te)  the  reaction  of  Government

 ain  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C,  GEORGE):  (a)  to  (०)  The
 reference  of  the  Hon’ble  member  is
 perhaps  to  the  trade  betwecn  India
 and  Bangladesh  under  the  Limited
 payments  Arrangement.  No  difficul-
 tres,  9५  such,  have  cropped  up  in  con-
 nection  with  the  working  of  the  Ar-
 rangement,

 2.  The  working,  of  the  Trade  Agree-
 ment  and  the  Limited  Payments
 Arrangements  was  reviewed  in
 October,  1972,  and  in  the  fust  week  of
 July,  3978  It  was  nected  =  that
 considering  the  problems  of  internal
 transport,  shipping  limitations  and
 procedural  arrangements  that  had  to
 be  Worked  out  for  the  first  time  after
 Jong  years  of  absence  of  trade
 relationship  between  the  two  countries
 the  export  performance  of  both  the
 eountries  under  the  Limited  Payments
 Axrangement  was  very  satisfactory.

 In  order  to  take  effective  ang  timely
 memauren  for  removing  transports
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 bottlenecks,  the  two  Governments
 have  decided  to  form  a  Joint  Trans-
 port  Co-ordination  Committee.

 News  item  entitied  “Malpractices
 mount  in  Air  Travelling  Industry”

 3416.  SHRI  PRABODH  CHANDRA:
 SHRI  RAM  BHAGAT

 PASWAN,

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news  item
 appearing  in  the  “Sunday  Standard”
 dated  the  ist  July,  973  under  the
 Caption  ‘‘Malpractices  moun,  in  air
 travelling  industry”;  and

 (9)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  Yes,  Sir,

 (9)  The  following  measures  have
 been  taken  to  deal  with  the
 situation  :—

 (3)  Reduced  return  =  excursion
 fares  have  been  introduced
 between  U.S  A.  and  India  and
 U.K  ang  India.

 (४)  Reduced  youth  fares  have
 been  introduced  between  India
 and  France  and  India  and
 Switzerland;

 dai)  A  charter  company  has  been
 established  by  Air-India  for

 operation  of  charters  at  cheap
 fares;

 (iv)  A  new  rule  has  been  incorpo-
 rated  in  the  Aircraft  Rules,
 1987,  whereby  it  is  compulsory
 for  airlines  to  file  their  tariffs
 with  the  Director  General  of
 Civil  Aviation  for  approval;

 (२)  A  reservation  has  been  placed
 on  the  relevant  IATA  Reso-
 lution  which  provides  that
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 where  tickets  etc,  are  igsued
 in  India  and  paid  for  in  Indian
 Rupees,  no  refund  will  be
 made  in  any  country  other
 than  India  and  in  any  currency
 other  than  Indian  Rupees.

 Apart  from  the  above  measures,
 a  close  watch  is  being  maintained  by
 the  International  Air  Transport
 Association  enforcement  organisation
 es  well  as  our  own  governmental
 authorities  concerned  with  the
 infringement  of  foreign  exchange
 regulations.

 Rewards  to  informers  giving  Infor-
 mation  About  Concealed  Incomes

 3417.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  there  is  a  scheme  to
 reward  those  who  give  relevant
 information  leading  to  the  disclosure
 of  unaccounted  money  and  the  money
 on  which  income  tax  has  been  evaded:
 and  if  so,  the  main  features  thereof;

 (b)  whether  the  names  of  such
 informers  or  complainants  are  kept
 absolutely  secret  to  avoid  enmity
 between  the  tax  evaders  and  such
 informers;  and  if  not,  the  reasons
 thereof;

 (c)  whether  in  some  cases  investi-
 gating  Income-tax  Authorities  in
 collusion  with  the  tax  evaders  do  not
 proceed  in  the  matter  on  the  basis
 of  the  clues  supplied  to  them  by
 informers;  and

 (d)  the  authority  of  the  officer
 whom  the  informer  or  the  complainant
 should  contact  in  the  Income-tax  office
 at  later  stage  to  supply  more  authentic
 information?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R,  GANESH):  (a)  Rules  for
 grant  of  rewards  have  been  re-
 vised  with  effect  from  1-7-1973
 to  cover  persons  who  furnish  infor-
 mation  regarding  evasion  of  Wealth-
 tax  and  Estate  Duty  elyo.  Under  the
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 Revised  Reward  Rules  there  is  no
 distinction  in  the  grant  of  rewards  to
 informants  giving  information  regard~-
 ing  evasion  of  Income-tax,  Wealth-tax
 and  Estate  Duty.  Generally,  the
 maximum  reward  payable  is  40  per
 cent  of  the  extra  income  tax,  wealth-
 tax  and  estate  duty  levied  and  actually
 realised,  subject  to  a.  ceiling  of
 Rs,  25,000/-;  but  this  Umit  of  Res.
 289,000/~  will  not  be  applicable  in
 cases  where  the  information  directly
 leads  to  detection  of  some  undisclosed
 tangible  assets,  the  value  of  which  is
 included  in  the  assessment  as  a  result
 of  information  furnished  and  the
 inelusion  if  disputed,  is  upheld  finally
 in  appeal.

 (b)  The  names  of  the  informers  are
 kept  secret,

 (९)  Whenever  any  such  complaint
 is  received,  the  same  is  investigated
 and  appropriate  action  is  taken.

 (a)  Any  officer  of  the  Income-tax
 Department  not  below  the  rank  of  an
 Income-tax  Officer  including  the
 officers  of  the  Intelligence  Wing  of  the
 Income-tax  Department  can  be
 contacted  to  give  authentic  information
 about  tax  evasion.

 Penalty  for  evasion  of  Income-Tax

 3418:  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  regular  cases  of  assess-
 ment  of  Income-tax  are  given  prefer-
 ence  over  the  cases  which  sere
 brought  to  the  notice  of  Government
 by  the  Informers;  and  if  so,  the
 reasons  therefore;

 (b)  the  steps  taken  to  ensure  that
 thorough  investigations  are  made  by
 checking  the  bank  balances,  lockers,
 movable  and  immovable  property  of
 the  reported  tax  evaders  and  by
 raiding  the  premises  of  their  housed,
 godowns  and  shops  simultaneoualy;,
 and

 (c)  the  amount  of  penalty  in  addi«
 tion  to  income-tax  imposed  on  those
 who  are  found  guilty  of  tax  evasion?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  R.  K.  GANESH):  (a)  In-
 come  tax  assessmentg  have  to  be
 made  in  the  normal  course  in
 respect  of  all  types  of  cases  in  order
 to  enable  the  Government  to  collect
 Yevenue.  The  cases  brought  to  the

 ynotice  of  Government  by  informers
 are  also  processed  along  With  the
 regular  assessments  and  sometimes
 separately,  if  expenditious  investiga-
 gation  is  found  necessary.

 (b)  Searches  u/s  32  of  the  Income-
 Tax  Act,  1961  can  be  made  only  when
 the  Commissioner  of  Income-Tax  is
 fully  satisfied  about  the  necessity  of
 search  anq  where  he  has  reason  to
 believe  on  the  basis  of  information
 available  that  such  a  course  of  action
 is  necessary  and  expedient.  However,
 bank  accounts  and  acquisition  of
 movable  and  immovable  properties  of
 all  assessees  are  checked  in  the  course
 of  norma]  assessments.

 (eo)  Penalty  for  concealment  ०
 income  is  levied  us  27]  (l)  (c)  of  the
 Income-Tax  Act,  ‘1961,  The  law  as_  it
 stands  at  present  provides  that  in
 cases  of  concealment  of  income  the
 penalty  will  be  a  sum  which  shall  not
 be  less  than  hut  which  shall  not
 exceed  twice  the  amount  of  income
 concealed.

 Security  arrangements  at  Delhi..
 Airport

 (3419.  SHRI  SAT  PAL  KAPUR:
 SHRI  ‘JYOTIRMOY  BOSU:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 zs)
 a)  whether  the  attention  of

 ernment  has  been  invited  to  the
 news  item  captioned  “Delhi  Airport
 Security  Set-up  unsatisfactory”  which
 appeared  in  the  Indian  Express  dated
 the  2th  July,  3978  to  the  effect  that
 security  arrangements  continue  to  be
 far  from  satistactory  at  Dethi  Airport;
 and

 (b)  if  so,  the  reactions  of  Govern-
 ment  thereto  and  the  specific  steps
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 taken  to  ensure  tight  security
 arrangements  there?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b)  With  a  view
 to  strengthen  the  security  arrange-
 ments,  the  Centra]  Industrial  Security
 Force  has  been  inducted  at  Delhi  Air-
 port  from  the  30th  August,  1973.

 Decline  in  Profits  and  Deterioration
 in  Service  to  Customs  of  Nationalised

 Banks,

 3420.  SHRI  SAT  PAL  KAPUR:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  FINANCE  be
 be  pleased  to  state:

 (a)  whether  Government  have
 made  any  review  of  the  working  of
 nationalised  banks  at  the  nationalisa~
 tion  anniversary  of  banks  this  year;

 (b)  whether  the  nationalised  banks
 showed  decline  in  profit  and  the  ser-
 vices  to  the  customers  have  been  far
 from  satisfactory;  and

 (c)  the  steps  taken  to  ensure  their
 smooth  working  and  courteous  and
 quick  service  to  the  customers?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  functioning  of  the  nationalis-

 ed  banks  is  being  reviewed  on  a
 continuing  basis  both  by  the  Govern-
 ment  and  the  Reserve  Bank  of  India.
 Such  reviews  cover  all  aspects  of  the
 performance  of  those  banks.

 (b)  and  (९)  Aggregate  net  profits
 of  the  24  nationalised  banks,  after
 payment  of  bonus,  in  the  year  1972,
 were  lower  than  the  corresponding
 profits  of  the  year  !97l,  mainly  due  to
 the  general  deceleration  in  the  credit
 to  commercial  sector,  and  the  increase
 in  expenses  due  to  rapid  branch  ex-
 pansion  and  development  of  new  ser-
 vices  for  small  borrowers,

 There  is  a  constant  endeavour  on
 the  part  of  the  banks  to  improve
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 customer  service  and  to  tone  up
 general  efficiency,  Some  of  the  steps
 taken  in  this  direction  are:  suitably
 changing  the  scope  and  content  of  the
 training  programmes  with  a  view  to
 giving  a  proper  reorientation  to  the
 staff  towards  the  credit  requirements
 of  the  small  borrowers,  recruitment  of
 technically  qualified  staff  to  assist  in
 the  formulation  as  well  as  supervision
 of  implementation  of  viable  pro~
 grammes  in  the  ficld  of  agriculture,
 small  scale  industries  etc..  simplifica~
 tion  of  forms  and  procedures  and
 decentralisation  of  the  administrative
 structure  with  a  view  to  providing  for
 greater  delegation  of  powers  at
 regional  and  branch  level.

 Steps  to  prevent  improper  uSe  of  im-
 ported  woollen  rags

 3421.  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  909  on  the  27th  July,  973  re-
 garding  permission  to  S.T.C.  to  re-
 sume  import  of  woollen  rags  and
 state  the  steps  taken  by  Govern-
 ment  to  prevent  recurrence  of  the
 improper  use  of  imported  woollen
 rags?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  The  following  steps
 have  been  taken  by  Government  to
 prevent  recurrence  of  the  jmproper
 use  of  imported  woollen  rags:—

 (i)  The  rags  ghall  be  mutilated
 abroad  before  shipment.

 (ii)  The  overall  percentage  of
 wool  content  in  a  bale  shall
 not  be  less  than  60  per  cent.

 Gii)  Central  Boarg  of  Excise  and
 Customs  have  devised  a  pro-
 cedure  to  ensure  that  the
 imported  rags  are  actualiy
 mutilated,

 Introduction  of  Delhi-Lucknow-Patna
 Gauhatj  service  of  Indian  Airlines

 3422,  SHRI  HARI  KISHORE  SINGH:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 AUGUST  1%,  978  Written  Answers  76

 (a)  whether  Government
 to  introduce  Delhi-Luckn  ४4५०  ba

 oo
 service  of  the  Indian  Airlines;

 an

 (b)  if  so,  when?

 THE  MINISTER  OF
 ed AND  CIVIL  AVIATION  (DR,  K.

 SINGH):  (a)  There  is  no  such  pro-
 posal  at  present,

 (b)  Does  not  arise.

 Recognition  to  All  india  Bank  ef
 Baroda  Employees  Federation

 3423,  PROF,  MADHU  DANDA-
 VATE:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  efforts  are  being  made
 to  pressurise  Government  to  reverse
 their  decision  to  accord  recognition  to
 the  All  India  Bank  of  Baroda  Emp-
 loyees  Federation;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  As  recognition  to  Unions  |
 is  given  only  by  the  Management
 concerned,  there  is  no  question  of  any
 pressure  being  brought  on  the  Gov-
 ernment  to  reverse  their  decisign  to
 accord  recognition  te  any  Union.  The
 Bank  og  Baroda,  which  has  accorded
 recognition  to  the  Ali  India  Bank  of
 Baroda  Employees  Federation  as  the
 sole  collective  bargaining  agent  for
 the  workmen  employees  of  the  bank,
 has  reported  that  the  All  India  Bank
 of  Baroda  Employees  Coordination
 Committee  affiliaed  to  the  All  India
 Bank  Employees  Association  are  car-
 rying  on  an  agitation  in  the  bank
 with  the  demand  that  the  bank  Man-
 agement  should  also  negotiate  with
 them  on  All  India  issues  as  was  being
 done  hitherte.
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 Foreign  Exchange  Required  io  Meet
 Current  Year's  lmperts

 3424,  PROF.  MADHU  DANDA-
 VATE:

 SHRI  P.  M,  MEHTA:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  what  will  be  the  amount  of

 foreign  exchange  that  will  be  needed
 for  the  increased  imports  during  the
 year;  and

 (9)  what  concrete  steps  are  taken
 to  improve  the  foreign  exchange
 position?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Substantial  amounts  of  foreign
 exchange  are  likely  to  be  needed  for
 increased  imports  during  the  current
 year.  While  it  is  not  possible  to  fur-
 nish  precise  estumates  in  this  regard,
 the  increase  in  the  import  bill  for  the
 current  financial  year  may  be  of  the
 order  of  about  Rs,  600  to  Rs,  700  crores
 as  compared  to  the  last  year,

 (b)  The  Import  Policy  for  the  cur-
 rent  year  is  designed  to  step  up  ex-
 ports  and  to  eronomise  on  non-essen-
 tial  imports.  The  export  promotion
 measures  include  supply  of  imported
 raw  materials  through  replenishment
 licensing,  removal  of  capacity  const-
 raints  and  stepping  up  of  export  pro-
 duction,  abolition;reduction  og  export
 duties  where  justified,  (Export  duty
 on  primary  carpet  backing  was  re-
 duced  jn  mid-June)  and  grant  of
 drawbacks  of  import  and  excise
 duties.  The  scope  of  export  obliga-
 tiong  has  been  extended.  Institutional
 support  for  export  promotion  has  been
 progressively  strengthened,

 Steps  to  improve  working  of  Ashoka
 and  Akbar  Hotels

 $425.  PROF,  MADHU  DANDA-
 VATE:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleaseg  to
 state:

 (a)  whether  Hotels  jn  the  public
 sector,  like  Ashoka  and  Akbar,  have
 failed  to  show  profits  and  provide
 substantial  foreign  exchange;  and

 >)  if  8०,  what  steps  are  taken  to
 improve  their  situation?
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 THE  MINISTER  OF  TOURISM  AND.
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  Ashoka  Hotel  in
 New  Delhi  has  been  making  a  profit
 consistently  for  the  last  several  years
 including  a  substantial  earning  of
 foreign  exchange.  Akbar  Hotel  in
 New  Delhi  which  commenced  opera-
 tions  on  27-l-972  is  expected  to  make
 a  profit  quring  1972-73,

 (b)  Continuous  efforts  are  made
 to  increase  efficiency  and  provide  stil]
 better  standards  of  service

 Momorandum  by  Bombay  Labour
 Union  regarding  likely  retreachment
 of  employees  of  Book  Houses  after
 take  over  of  import  of  Scientific,

 Technical  Journals  and  Books
 3426,  PROF,  MADHU  DANDA-

 VATE.  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  representative  of
 the  Bombay  Labour  Union  have  sub-
 mitted  a  memorandum,  drowing  the
 attention  of  Government  to  the  likely
 retrenchment  of  employees  of  Book
 Houses  after  the  take-over  of  import
 of  Scientific,  Technical  Journals  and
 Books;  and

 (b)  if  so,  what  steps  are  being
 taken  to  ensure  that  employces  of
 Book  Houses  are  not  rendered  jobless

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  Yes,  Sir.

 (9)  It  has  been  decided  that  the
 S.T.C_  should  arrange  import  of  tech-
 nical  and  educationa}  books  required
 by  the  Universities,  Libraries  and
 Educational  institutions,  Thenrport
 of  these  books  by  the  STC  will  con-
 stitute  only  5  per  cent  to  0  per  cent
 of  the  existing  imports  which  is  also
 equal  to  the  annual  growth  rate  in
 the  import  of  books.  The  import  of
 books  is,  therefore,  not  likely  to  affect
 adversely  the  employment  of  workers
 in  the  Book  Houses  in  the  country.
 Cases  of  transfer  of  property  for  ap-

 parent  consideration  much  below
 the  fair  market  value.

 $427.  SHRI  JAGANNATH  MISHRA:
 SHRI  PURUSHOTTAM

 KOKODKEAR:
 Wil]  the  Minister  of  FINANCE  be
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 pleased  to  state:
 (a)  whether  Government  are  aware

 that  in  a  number  of  cases  properties
 exceeding  Rs,  25,000  in  fair  market
 value  have  been  transferred  to  other
 persons  for  consideration  much  below
 that;

 (b)  if  so,  the  number  of  guch  cases
 detected  by  Government  and  the
 names  of  persons  and  firms  concerned;
 and

 (c)  the  action  taken  by  Govern-
 ment  against  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI

 K.  R,  GANESH):  (a)  to  (c).  Appa-
 rently  the  Hon’ble  Member  is  refer-
 ring  to  the  provisions  contained  in
 Chapter  XXA  of  the  Income-tex  Act,
 1961,  inserted  by  the  Taxation  Laws
 (Amendment)  Act,  1972,  In  terms  of
 these  provisions  the  Central  Govern-
 ment  is  empowered  to  acquire  immo-
 vable  properties  having  fair  market
 value  exceeding  Rs,  25,000|-  in  certain
 drcumstanceg.  The  proceedings  can
 be  initiated  by  Assistant  Commission-
 ers  of  Income-tax  who  are  designated
 as  Competent  Authorities,  in  cases
 where  the  consideration  declareq  in
 the  instrument  of  transfer,  by  way  of
 sale  of  or  exchange,  is  less  than  the
 estimated  fair  market  value  of  the
 property  by  more  than  35  per  cent.
 The  proceedings  are  initiated  by  the
 publication  of  notice  in  the  Gazette.

 Proceedings  initiated  by  Competent
 Authorities  by  notice  in  the  Gazette
 upto  2st  July,  1978,  are  pending  in
 $63  cases.

 The  names  of  the  persons  concerned
 are  available  in  Part  IJI—Section  I  of
 the  Gazette  of  India.

 Finalisation  of  Export  by  J.R.D,  Tata
 Committee  appointed  to  Review  the

 functioning  of  Civik  Aviation  De-
 partment

 3428,  SHRI  JAGANNATH
 MISHRA:

 SHRI  VEKARIA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
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 state  the  time  likely  to  be  taken  to
 finalise  its  report  by  the  Committee
 appointed  under  the  Chairmanship  of
 Shri  ल  R.  0,  Tata  to  review  the  func-
 tioning  of  Civil  Aviation  Department?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  The  Committee  ig  expect-
 ed  to  report  to  Government  by  the
 S3ist  October,  1978,

 Action  taken  against  Income  Yax
 Evaders

 3429.  पत्ता  JAGANANTH  MISHRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)-  whether  the  Income-tax  De-
 partment  had  launched  a  special
 drive  against  Income-tax  evaders
 during  1972-73;

 (b)  if  so,  the  number  of  cases  de-
 tected  by  the  Department  till  the
 end  of  June,  1973;  ang

 (c)  the  action  taken  by  Govern-
 ment  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R,  Ganesh):  (a)  and  (b),  The
 measures  to  unearth  concealed  income
 were  intensified  during  ‘1972-73,
 During  1972-73,  and  upto  the  end  of
 June,  ‘1973,  searches  ang  seizures
 were  conducted  in  a  large  number  of
 cases  and  prosecutions  were  ह...
 ed  launched  88  indicated  Lelow:—

 1972-7;  3973-74 ;
 (Upto  Fane 2973)

 No,  of  searches  made  532  124
 Value  of  assets  seized  454  95

 (in  lakhs  of  rupees)
 No.  of  prosecutions  ry  aI

 approved
 No.  of  prosecutions  30  3

 (९)  In  search  cases,  the  seized  ma-
 terials  are  scrutinised  and  action  §  is
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 taken  according  to  law.  Prosecutions
 Jeunched  are  being  pursued.

 increase  in  credit  facilities  to  weaker
 sectors  of  economy

 3430  SHRI  P.  GANGADEB:  will
 the  Minister  of  FINANCE  be  pleased
 to  state;  ,

 (a)  whether  Government  have
 examined  factors  which  have  checked
 the  expansion  of  credit  in  the  weaker
 sectors  of  the  economy;  and

 (b)  if  so,  what  are  the  factors  and
 what  is  proposed  to  be  done  to  in-
 crease  the  credit  facilities  to  weaker
 sectors  of  the  economy?

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  and  (b),  Since  nationalisation,

 bank  credit  to  the  priority  sectors  has
 steadily  increased.  At  the  end  of  Sep-
 tember,  ‘1972,  the  advances  of  all  the
 scheduled  commercial  banks  to  the
 priority  sectors  stood  at  Rs.  1,238
 crores,  of  which  Rs.  ‘1,080  crores  is
 by  the  public  sector  banks.  During
 1971-72  however,  the  rate  of  growth
 of  advances  to  these  sectors  showed
 a  fall  because  of  organisational]  cons-
 traints  as  well  as  the  slack  in  the  in-
 dustrial  sector  which  affected  the
 small-scale  sector  also,  Banks  initia~
 ted  necessary  action  to  get  over  the
 organisational  constraints  through  in-
 creased  recruitment,  particularly  of
 technical  officers,  augmentation  of
 training  facilities,  greater  delegation
 of  powers  to  regional  and  branch
 levels  and  setting  up  of  develop-
 ment  cells  in  the  head  offices  as  well
 as  at  the  field  levels.  As  a  result,  by
 the  end  of  December  1972,  the  ad-
 vances  of  public  sector  banks  to  the
 priority  sectors  has  gone  upto  about
 Rr.  1,150  crores.

 Steps  to  impreve  Air  Services  in
 Internal  and  International  Arena

 3431.  SHRI  S.  0.  SAMANTA:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  steps  being  taken  to  improve
 the  air  services  in  the  country  both
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 in  the  interna]  as  well  as  internation-
 al  arena;

 {b)  by  what  time  the  services
 which  have  been  discontinued,  will
 be  able  to  resume  regular  flights;
 and

 (c)  what  is  the  tote]  loss  to  Indian
 Airlines  and  Air  India  due  to  strikes,
 discontinuation  of  services  and  other
 reasons  during  the  current  financial
 year?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  to  (c),  Improvement
 in  the  working  of  the  major  under-
 takings  hke  Indian  Airlines  is  a  con-
 tinuous  process  and  all  feasible  steps
 are  being  taken  in  this  direction  to
 the  extent  possible.  Indian  Airlines
 have  decided  to  obtain  three  Caravel-
 les  on  ‘dry  lease  for  a  period  of  8
 months  which  are  expected  to  be  put
 into  operation  during  October  /Novem-
 ber,  4973  restoring  some  of  the  ser-
 vices  curtasled.  On  account  of  re-
 duction  in  capacity,  the  loss  in  reve-
 nue  to  Indian  Airlines  is  ex-
 pected  to  be  of  the  order  of  Rs.  80
 lakhs  per  month.  Due  to  a  one  day
 strike  of  loaders  at  Bombay,  Indian
 Airlines  expect  a  further  loss  of  Rs.
 80,000,.  Air-India  incurred  g  loss  of
 Rs.  42.43  lakhs  approximately  on  ac-
 count  of  refusal  of  its  pilots  to  operate
 certain  Boeing-747  flights  from  5th
 to  20th  June,  1973,

 Proposed  Amendment  in  Reserve
 Bank  of  Indias  Act

 3432.  SHRI  P.  GANGADEB:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 amend  the  Reserve  Bank  of  India
 Act;

 b)  if  so,  the  amendments  propos-
 ed  to  be  made;  and

 (९)  the  reasons  for  the  amend-
 ments  and  the  useful  purpose  that
 would  be  served  by  them?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c),  A  proposal  to  amend  the
 Reserve  Bank  of  India  Act,  934  is
 presently  under  consideration  of
 Government.  The  amending  Bill,  to-
 gether  with  the  Statement  of  Objects
 and  Reasons,  will  be  introduced  in
 Parhament  after  it  has  been  finalised.

 Allegedly  faulty  working  of  clearing
 Departsments  of  Nationalised  Banks

 3434.  SHRI  R.  छू.  SINHA:
 SHRI  Y,  ESWARA  REDDY:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  invited  to  the  news-
 item  which  appeared  in  the  ‘Econaoniuc
 Times’  dated  the  22nd  July,  3973
 under  the  heading  “Faulty  clearing
 leads  to  fraud”;  ang

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  steps  taken  to
 improve  the  situation?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Government  has  seen

 the  news  item  referred  to.  In  thm
 connection,  the  Reserve  Rank  of
 India  has  reported  that  in  October
 3972  a  fraud  involving  about  Rs.  33
 lakhs  committed  by  an  employee  of
 the  Central  Bank  of  India  was  detec-
 ted  in  the  inward  clearing  depart-
 ment  of  the  Bombay  Office  of  the
 Central  Bank  of  India  and  that  a  sum
 of  Rs.  6.5  lakhs  haa  been  recovered
 from  the  employee  concerned,  The
 Central  Bank  has  reported  the  matter
 to  the  Central  Bureau  of  Investiga-
 tion,  In  this  connection  two  employees
 of  the  Bank  are  reported  to  have  been
 taken  into  police  custody  and  later
 releaseq  on  bail  The  investigation’
 by  Central  Bureau  of  Investigation
 has  not  yet  concluded.

 Decision  on  Disposal  of  PL  480  Funds

 3435.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  to
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 refer  to  the  reply  given  to  Starred
 Question  No  90  on  the  2fth  July,
 798  regarding  disposal  of  Pl,  480
 funds  in  India  and  state  the  time
 likely  to  be  taken  in  taking  a  decision
 in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO'  CHAVAN):
 The  matter  is  under  discussion  with
 the  U.S.  authorities  and  it  is  hoped
 that  it  will  be  possible  to  reach  a
 settlement  soon.

 Composition  of  the  Committee  set.  up
 to  work  out  Export  Strategy  for

 Fifth  Plan

 3436,  SHRI  R.  K,  SINHA:  Will  the
 Minister  of  COMMERCE  be  plese  to
 state:

 (a)  whether  Government  have  set
 up  a  high-powereqd  Committee  to
 work  out  an  export  strategy  for  the
 Fifth  Plan;  and

 (b)  if  so,  the  composition  and  the
 main  functions  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  Yes,  Sir.

 (b)  The  composition  of  the  Group
 set  up  for  recommending  a  long  term
 export  strategy  for  the  Fifth  Five
 Year  Plan  and  beyond  :s  aa  follows:—

 (4)  Prof.  S.  Chakravarty,  Member
 Planning  Commuission.—
 Chairman

 (2)  Shri  १,  T.  Shah,  Commerce
 Secretary.—Vice-Chairman

 (3)  Shri  M  Narasimhan,  Addi-
 tuonal  Secretary,  Ministry  of
 Finance,  Deptt.  of  Economic
 Affairs—Member

 (4)  Shri  A.  P.  फ  Krishnan,  ‘Ad-
 ditional  Secretary,  Ministry
 of  Finance,  Department  of
 expenditure——Member,
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 (B)  Dr.  Manmohan  Singh,
 Chief  Economic  Adviser,
 Ministry  of  Finance,  Degart-
 ment  of  Economic  Affair—
 Member,

 (8)  Prof.  G.  R  Kulkarni,  Dire-
 ctor  General,  Indian  Institute
 of  Foreign  Trade,  New
 Delhi—Member,

 (7)  Shri  Keshub  Mahindra,
 Bombay-—Member,

 (8)  Shri  A.  N.  Haksar,  Calcutta.
 —Meimber,

 (9)  Prof.  D.  T,  Lakdawala,  )
 Director,  Department  of
 Economics,  University  of
 Bombay—Member,

 (0)  Dr.  K.  8.  Gill,  Economie  Ad-
 viser,  Planning  Commission.
 -—Member,

 (i2)  Dr.  Arjun  Sen  Gupta,
 Economic  Adviser  (Desig-
 nate),  Ministry  of  Com-
 merce—-Member  Secretary,

 The  main  function  of  the  Group  is
 to  study  in  depth  and  recommend  a
 practical  long  term  strategy  for  at-
 taimng  the  national  export  objecive.

 Demandeg  for  Central  assistance  by
 Bihar  for  drought  affecteg  areas

 3437.  SHRI  CHIRANJIB  JHA:
 SHRI  SUKHDEO  PRASAD

 VERMA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Bihar  have  sent  an  §.0.S.  ४७  the
 Centra]  Government  for  an  immedia-
 te  assistance  to  the  tune  of  Rs.  0
 crores  to  fight  the  drought  affecting
 about  three  crores  of  people  in  the
 State;  and

 (b)  if  so,  the  reaction  of  the  Cen-
 tral  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Yes,  Sir.

 (be)  At  the  request  of  the  State
 Government,  a  Central  team  of
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 officers  has  visited  the  State  to  assess
 the  drought  situation.  Its  report  is
 awaited.  Central  assistance  will  be
 released  to  the  State  Government
 on  the  basis  of  the  team’s  recommen-
 dations  and  after  taking  into  accopnt
 the  progress  of  actual  expenditure.
 Incident  at  Hyderabad  Local  Head

 Office  of  State  Bank  of  India

 3438.  SHRI  SARJOO  PANDEY:
 Wil  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  what  happened  at  the  Hydera-
 bad  Local  Head  Office  of  the  State
 Bank  of  India  on  the  28th  June,  1973;

 (b)  whether  the  Police  was  called
 in  the  premises  and  whether  any  dam-
 age  was  done  to  the  Bank’s  property;

 (c)  whether  the  Secretary  and
 Office  bearers  of  the  recognised  union
 were  suspended  for  riotous  and  dis-
 orderly  behaviour  and  if  so,  how  and
 on  what  terms  the  agreement  was
 reached  and  the  suspended  employees
 were  reinstated  on  the  7th  July,  1973;
 and

 (d)  whether  the  Bank  has  reccived
 any  compensation  for  the  damage
 done  to  the  property?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  The  State  Bank  of  India  has  re-
 ported  that  a  demonstration  was  held
 on  28%h  June,  2973  at  its  Local  Head
 Office,  Hyderabad  by  certain  employ-
 ees  of  the  bank  in  protest  against  the
 refusal  of  the  management  to  suspend
 some  employees  at  the  bank's  Vijaya-
 wada  branch,  who  had  been  reported
 to  have  beaten  up  an  employee  of  that
 branch,

 (b)  The  bank  arranged  for  police
 protection  oh  the  29th  June  appre-
 hending  that  the  agitation  by  the
 employees  would  continue.  It  is  re-
 ported  by  the  bank  that  during  the
 demonstration  on  that  day,  a  glass-
 door  and  a  few  other  items  of  furni-
 ture  were  damaged.

 (९)  The  Secretary  and  three  other
 office  bearers  of  the  Union  were  sus-
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 ‘pended  by  the  bank  on  30th  June,
 1978,  The  union  geve  a  call  for  inde-
 finite  strike  commencing  from  the  30th
 June,  1973.  The  suspension  of  the
 four  employees  was  lifted  and  the

 strike  wag  called  off  on  6th  July,  973
 ‘a8  a  result  of  the  bilateral  negotia-
 tions  with  All  India  State  Bank  of
 India  Staff  Federation,  to  which  the
 Jocal  union  was  affiliated.  As  a  result
 of  the  negotiations,  the  following  pro-
 cedure  to  prevent  stoppage  of  normal
 -work  by  employees  wag  arrived  at:

 (i)  There  will  be  Joint  Forums  at
 ‘the  levels  of  Local  Head  Offices  and
 Central  Office  and  all  disputes  which
 are  likely  to  result  in  stoppage  of
 -normal  work  would  first  be  discus.
 sed  and  thrashed  out  at  such
 forums,

 (ii)  Until  ahd  unless  the  matters
 are  thrashed  out  in  the  Joint
 Forums,  Federation  and  or  its  affili-
 ated  unjong  would  refrain  from
 taking  any  form  of  trade  union
 action  resulting  in  the  stoppage  of
 the  bank's  normal  work.

 ‘Gii)  Suspension  of  an  Office
 bearer  of  the  recogniseg  union  tcr
 any  act  of  misconduct  will  be  pre-
 ceded  by  prior  consultation  with  the
 Federation/Circle  Union  except
 where  suspension  is  connected  with
 the  bank's  operations  and  or  Trade
 Union  action  resorted  to  without
 the  issue  having  been  processed

 “through  the  Joint  Forum.

 (a)  The  bank  has  reported  that  it
 haw  not  received  any  compensation  for
 the  damage  done  to  its  property,

 ‘Opening  of  New  Branches  of  Nationa-
 Mised  Banks  in  Rural  Areas  of

 Maharashtra

 3439.  SHRI  E.  V.  VIKHE  PATIL:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  some  of  the  nationallis-
 ed  banks  have  sanctioned  opening  of
 their  new  Branches  in  rural  areas  in
 the  State  of  Maharashtra;  and
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 b)  if  sc,  the  reasons  for  not  open-
 ing  wich  Branches  no  fur  cepecially
 in  Akola,  Parner  and  Loni  tn  Ahmod-
 nagar  District?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yes,  Sir,

 (b)  The  State  Bank  of  India  is
 having  offices  at  Parner  and  Akola  in
 Ahmednagar  District  and  the  Central
 Bank  of  India  ia  holding  licences  for
 opening  of  offices  at  Akola  and  Loni.

 Permission  to  Private  Companiog  fer
 Running  Air  Serviees  in  Mahara-

 shtra

 3440,  SHRI  E,  ्  VIKHE  PATIL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  t»  state:

 (a)  whether  Central  Government
 ‘have  received  proposals  from  the
 Maharashtra  Government  to  provide
 necessary  permission  and  facilities  to
 provide  Companies  for  running  air
 services  inter  se  various  district  head-
 quarters  in  the  State  of  Maharashtra;
 and

 (b)  if  so,  whether  Government  have
 taken  any  decision  on  such  proposala
 and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  An  application  from
 M/s,  Aerial  Operators  Private  Ltd.  to
 operate  air  transport  services  within
 the  State  was  recommended  by  te
 Government  of  Maharashtra.

 (b)  The  applicant  did  not  fulfil  even
 the  minimum  requirements  laid  down
 in  Schedule  XI  to  the  Aircraft  Rules,
 937  and  was  therefore  informed  that
 hia  application  could  not  be  considered
 till  such  time  as  the  requirements
 were  fulfilleg  by  him  to  the  gatisfac-
 tion  of  the  DGCA.

 Grant  of  Cash  Assistance  to  Compen-
 sate  for  Air  Freight  against  Ux-

 port  of  Finished  Leather  ete,

 ‘3441,  SHRI  छ  VIKHE  PATIL:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state
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 नग)  the  date  on  which  the  decision
 fegarding  the  grant  of  cash  assistance
 te  compensate  for  air  freight  during
 1972-73  against  export  of  finished
 leather,  leather  manufactures,  fresh
 fruits,  fresh  vegetables  and  fresh
 flowers  was  announced  and  how  this
 decision  was  made  known  to  the  per-
 sons  coneerned;

 (b)  the  total  quantity  and  value  of
 exports  of  each  of  the  aforesaid  items
 during  1972-78;  and

 (९)  the  names  and  addresses  of  ex-
 porters  of  these  items  who  were  paid
 eash  assistance  for  exports  during  the
 said  period  and  the  total  amount  of
 cash  assistance  paid  to  each  of  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0,  GEORGE):  (a)  The  decision  re-
 garding  grant  of  cash  assrstance  to
 Compensate  for  air  freight  during
 1972-73,  against  exports  of  finished
 leather  and  leather  manufactures  was
 announced  on  the  ३00  April,  1972,
 and  made  known  through  Secretary,
 Export  Promotion  Council  for  Fnish-
 @d  Leather  &  Leather  Manufactures
 Kanpur,  to  all  concerned  and  decision
 in  respect  exports  of  fresh  fruits,  fresh
 vegetables  and  fresh  flowers  to  UK.
 Western  Europe  and  Japan  was  an-
 nounced  on  the  20th  April.  972  and
 made  known  through  the  Joint  Dir-
 ector  (Export  Promotion),  Bombay,  to
 all  concerned.

 (9)  and  (eo).  The  information  is  not
 readily  available  ang  will  be  laid  on
 the  Table  of  the  House  when  receiv-
 ed.

 Medium  and  Short  Term  loms  Ad-
 vanced  to  Agrictlturists  by  Na-
 tionalised  Banks  in  Maharashtra

 $442.  SHRI  E.  प्  VIKHE  PATIL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  medium  and
 short  term  loans  advanced  to  agricul-
 turists  in  the  State  of  Maharashtra  by
 the  nationalised  banks  during  the  last
 3  years;
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 (bd)  the  total  amount  of  loans  re-
 covered  go  far  and  the  balance  out-
 standing;  and

 (९)  the  mode  of  recovery  to  be
 adopted  by  the  hationalised  banks?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  ६2)
 Separate  figures  of  medium  and  short
 term  advances  by  public  sector  /natio- nalised  bankg  for  Maharashtra  State
 are  not  available  for  the  period  end-
 ing  June,  ‘1969,  The  direct  agricul-
 tural  advances  by  public  sector  banks
 in  Maharashtra  State,  which  stood  at
 Rs.  8.34  crores  as  at  the  end  of  June,
 3969  have,  as  at  the  end  of  September,
 972  risen  to  Rs,  47.40  crores  of  whicr
 Rs,  32,25  crores  is  medium  term  ahd
 Rs.  5.I5  crores  is  short  term.  The
 figures  as  at  the  end  of  September
 ‘1972,  include  outstandings  of  Rs,  40,i5
 Crores  (medium  term  Rs,  27.72  crores
 and  short  term  Rs.  32.43  crores)  ad-
 vanced  by  nationalised  banks,

 (b)  In  Maharashtra  State,  as  at  the
 end  of  June,  ‘1972  the  public  sector
 banks  recovered  Rs,  .35  crores
 against  a  demand  of  Rs  2641  crores
 With  overdues  of  Rs.  15,06  crores
 These  figures  include  recovery  of
 Rs,  9.2  crores  against  demand  of  Rs.
 2.5  crores  made  by  the  nationalised
 banks  with  overdues  of  Rs,  2.03
 crores,

 (c)  The  mode  of  recovery  would
 include  issue  of  notices  including  legal
 notices,  persuasion  through  personal
 coniacts  and  resorting  to  legal  reme-
 dies,  where  necessary.

 Proposal  to  Develop  New  Tourist
 Centres  in  Maharashtra

 $443.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state’

 (a)  whether  Government  propose
 to  develop  new  Tourist  Centres  in  the
 State  of  Maharashtra;  and

 (b)  if  80,  the  names  and  location  of

 such  Centres  and  the  extent  of  finan-
 cial  aasistance  proposed  to  be  given
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 oy  the  Certral  Government  particu-
 larly  to  the  Tourist  Centres  in  Aiimed-
 nagar  District?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Not  for  the  present,

 (b)  Does  not  arise.

 Export  of  Coffee

 3444.  SHRI  C.  JANARDHANAN:
 है  DR.  LAXMINARAIN

 PANDEYA:

 Will  the  Minister  of  COMMERCE
 ४०  pleased  to  state:

 (8)  the  names  of  the  countries  to
 which  Coffee  is  mainly  exported;

 (b)  the  value  of  the  Coffee  exported
 directly  and  through  the  Infernational
 Coffee  Organisation  by  the  Cuifee
 Board  during  1972-73;  and

 (९)  the  steps  taken  to  make  coffee
 more  populer  ang  to  expand  its  indi-
 genous  as  well  as  forcign  market?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  The  East  Euro-
 pean  Countries,  the  European  Econo-
 mic  Community  and  the  USA  are  the
 major  countries  importing  Indian
 Coffee.

 (b)  The  total  value  of  coffee  ex-
 ported  from  India  during  the  fiscal
 yeay  1972-73  is  Rs.  32.84  crores  cover-
 ing  a  total  quantity  of  48,128  tonnes,

 The  value  of  coffee  exports  to  the
 Quota  Countries  under  the  quota  fixed
 by  the  International  Coffee  Organisa-
 tion  amounted  to  Rs,  20.33  crores  cov-
 ering  a  quantity  of  26,678  tonnes.

 The  value  of  coffee  exports  to  the
 non-quota  countries  during  1972-73,
 amounted  to  Rs.  2.52  crores  covering
 a  quantity  of  21,450  tonnes,

 (c)  The  Coffee  Board  has  allocated
 for  export  about  52,000  tonnes  out  of
 the  crop  of  season  1972-73,  Almost
 en  equal  quantity  is  expected  to  be
 allocated  for  export  out  of  the  coming
 erop  algo  (crop  of  1973-74)  which  will
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 be  available  for  marketing  from  about
 January/February,  97

 As  regards  steps  tor  making  0०१७७
 moré  popular  and  to  expand  the  do-
 mestic  and  foreign  markets,  the  Coffee
 Board  has  under  examination  certain
 crash  programmes  for  promoting  gale
 of  coffee  in  the  fnternal  market.  The
 Board  has  also  recently  constituted  a
 Market  Evaluation  Committee  to
 analyse  the  trends  of  consumption
 and  the  various  measures  to  be  teken
 for  promoting  the  consumption  of
 coffee  in  India.

 In  regard  to  the  promotion  of
 Indian  coffee  in  the  foreign  markets,
 the  campaigns  so  far  were  confined  to
 advertisements  in  the  leading  journals
 in  foreign  countries  in  order  to  project
 the  image  of  Indian  coffee.  The
 Coffec  Board  has  also  been  purtici-
 pating  in  important  fairs  m  foreign
 countries  like  the  Poznan  Trade  Fair,
 Leipzig  Fair,  etc,  by  sending  exhibits
 and  samples.  The  Coffee  Board  is  at
 present  thinking  of  conducting  a  Mar-
 ket  Survey  abroad  through  the  Indian
 Institute  of  Foreign  Trade  in  view  of
 the  abolition  af  the  export  quotas  by
 the  International  Coffee  Council,  and
 the  possibilities  of  expansion  of  the
 markets  for  Indian  coffee  abroad,

 India’s  Trade  with  Cuba

 3445,  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  India’s  trade  with
 Cuba  is  negligible;  and

 (b)  if  so,  whether  any  steps  are
 being  taken  to  improve  trade  relations
 with  Cuba?

 THE  DEPUTY  MINISTER  In  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  As  with  other  Latin  American
 countries,  the  chief  bottleneck  in  ofr
 developing  trade  with  Cuba  is  the
 vast  distance  and  the  jack  of  ade-
 quate  shipping  facilities  between  the
 two  countries,  Apart
 principle  commbdities  hora  for  sale
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 by  Cuba  are  not  of  much  import  in-
 terest  to  India,  However,  Govern-
 ment  are  trying  to  increase  trade  with
 Cuba  as  far  as  possible,
 Allotment  of  Imported  Cars  te  State

 Goveir-nents  py  8.T.C,

 3446.  SHRI  PILOO  MODY:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state;

 (a)  how  many  imported  cars  have
 been  received  by  the  ST.C.  from  the
 various  sources  during  the  last  two
 yeafs:  and

 (ए)  how  many  of  them  have  been
 allotted  to  different  States  for  the  use
 of  Ministers  and  other  Government
 Purposes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEARGE).  (a)  and  (b)  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  it  is  possible.

 Allotment  of  Imported  Cars  for  pur-
 pose  of  Tourism

 3447.  SHRI  PILOO  MODY:  Will
 the  Mimster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  new  cats  are  being  im-
 ported  for  the  purpose  of  Tourism
 and  givon  exclusively  to  the  [.T.D.C  ;

 (b)  whether  the  private  operators
 who  have  so  far  successfully  been
 doing  the  tiansportation  of  Tourists
 have  not  been  given  any  benefit  of
 such  direct  import  and  have  been  asked
 to  use  four  to  six  years  old  cars  as
 against  the  new  cars  allotted  to  the
 LT.D.C.;  and

 (c)  whether  the  private  operators
 have  now  been  asked  to  return  the
 cars  at  a  depreciated  value,  theus
 rendering  their  business  unecenomical
 and  if  so,  whether  the  Department  of
 Tourlem  has  taken  up  thé  matter  with
 the  Minitry  of  Finance?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  In  the  past,  the  L.T.D.C,
 was  permitted  to  import  new  cars,  for
 augmentihg  transport  facilities  for
 tourists  where  these  were  inadequate.
 Of  late,  no  import  of  vehicles  have
 been  permitted  in  favour  of  private
 operators  as  a  matter  of  general  policy:
 but  private  operators  are  allowed  to
 import  spare  par.s  for  maintenance  of
 ex-STC  vehicles  allotted  to  them,

 (b)  Vehicles  which  are  less  than
 five  years  old  are  made  available  by
 the  State  Trading  Corporatiun  to  pri-
 vate  operatu:<  through  the  Department
 of  Tourism

 (c)  Since  the  STC,  mahes  the
 vehiles  available  on  a  top  pricrity
 basis  to  tourist  car  operators  at  prices
 substantially  below  the  maiket  reserve
 price,  one  of  the  conditions  :mposed  by
 the  ST.C.  3६  that  the  vehicles  should
 first  be  offered  to  S.T.C,  for  re-sale
 according  to  their  rormal  depic-ia-
 tion  formula

 Foreign  Aid  Offered  by  Japan
 3448  SHRI  8.  A.  MURUGANA-

 RATHEM:
 SHRI  R  ve  SWAMINATHAN:

 Will  the  Minster  of  FINANCE  be
 pleased  to  state.

 (a)  what  is  the  total  amount  of
 foreign  aid  offereq  by  Japan  to  India;

 by  how  much  of  this  aid  has  been
 received;  and

 (c)  the  purpose  for  which  Japanese
 aid  has  been  sought?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN).
 (a)  to  (c).  Excluding  the  current
 financial  year  ‘1973-74  the  total  amount
 of  aid  offered  by  Japan  to  India  is
 Yen  275,844  Billion  (Rs.  662.03  crores)
 and  of  this  amount  agreements  have
 so  far  been  signed  for  Yen  275.574
 Bilhon  (Rs.  663.38  Crores),  leaving
 a  small  balance  of  Yen  0.270  Billion
 (Rs,  0.65  crore)  which  is  earmarked
 for  meeting  the  requirements  of  the
 Bombay  High  Project  of  the  1०. ह  &
 Natura]  Gas  Commission.
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 For  the  current  financial  year  4973
 74,  the  Government  of  Japan  offered
 at  the  Aid  India  Consortium  Meeting
 held  in  June,  1978,  a  sum  of  approxi-
 mately  Yen  I5  Billion  (Ra.  36  Crores)
 as  debt  relief  and  a  sum  of  Yen  7
 Billion  (Rs.  46.8  Crores)  as  non-pro-
 ject  assistance.  The  non-project  assist-
 ancé  will  be  utilise@d  for  import  of
 steel,  fertilizers,  chemicaly  dpmpo-
 Rents,  spares  etc,  from  Japan.  Nego-
 tiations  are  continuing  between  the
 two  Governments  for  translating  this
 offer  into  specific  loan  agreements.

 Discussions  are  also  in  progress
 between  the  two  Governments  for
 project  aid  from  Japan  quring  the  cur-
 rent  year  1973-74  for  financing  the
 foreign  exchange  costs  of  some  new
 fertiliser  plants  proposed  to  be  set  up
 during  the  Fifth  Plan,

 Booking  of  Policies  by  Lic.  for  Non-
 Existent  Persons  in  U.P.

 $449  SHRI  YAMUNA  PRASAD
 MANDAL  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  some  instances  have
 come  to  light  wherein  Life  Insurance
 policies  were  booked  for  non-existent
 persons  in  Uttar  Pradesh;  and

 (b)  aft  so,  the  action  taken  against
 the  culprits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  Yes,  Sir.

 (b)  On  the  basis  of  preliminary
 enquiry,  regular  departmental  action
 is  being  taken  against  the  employece
 concerned.

 नवम्बर  972  में कपड़े  के  नए  मूल्य
 निर्धारित  करने  के  परिजासस्थकूर  कपड़ा

 सिलों  को  हुई  हासि  और  लाभ

 3450.  श्री  चीलिका  प्रसाद:  क्या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्या  कपड़े  की  नई  दरे  सब स्वर,
 9724  निर्धन'  a  की  गई  थी;
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 (ख)  क्या  मापों  के  इस  चुनर्मिमाण
 के  फलस्वरूप  गैर-सरकारी  क्षेत्र  को  कपड़ा
 मिलों  को  लाभ  हुआ  है  ;  भ्र ौर

 (%)  बढि  हां,  तो  कितना  ?

 जा जि स्व  भंत्रास्य  में  उपजी  (श्री
 एन  सौ०  जाते)  :  (क)  जो  नहीं  परतु
 20-7-73  से  मिल  निर्मित  सूती  कपड़े
 के  लिये  एक  स्वैच्छिक  कोमल  मिवंत्रण
 योजना  लाग  की  गई  है।  यह  मोटे
 तथा  मध्यम  श्रेणी  के  उन  श्रेणियों  को  छोड़
 कर,  जिन  पर  पहले  हो  कानजो  कोमल
 नियंत्रण  है,  सभी  पहनने  योग्य  किस्मों
 पर  लाल  होती  है  ।  इस  कपड़े  की  कीमतों
 को  उच्चतम  सीमा  नवम्बर,  1972  की
 कीमतों  के  अनुरूप  रखी  गयी  है  कौर  इनमे
 नवम्बर,  1972 के  बाद  उत्पादन  साधनों
 की  लागत  मे  हुई  वृद्धि  को  पूरा  करने  क॑  लिये
 0  प्रतिशत  द्रोह  जोड़ा  जाता  है  ।

 (@)  शौर  (ग).  प्रश्न  दही  उठते  ।

 राष्ट्रीयकरण  के  समय  रास् ट्रीय क्षत  बैंकों

 द्वारा  दिये  गये  ऋणों  को  बकाया  राशि

 3452.  श्री  शंकर  दयाल  सिह  :  क्या
 बिस  मंत्री  यह  बताने  की  छाया  करेंगे  कि

 (क  )  राष्ट्रीयकरण  के  समय  राष्ट्रीयकृत
 बैकों  दारा  दिये  गये  ऋणो  की  बकाया  राशि
 किनी  थी,

 (ख)  उस  राशि  में  से  शव  तक  कितनी
 राशि  वसूल  हुई  है  ;  प्रौढ़

 (ग)  अभी  तक  देश  से  या  सब  सबसे  बड़े
 किरदार  संस्थान  या  व्यक्ति  कौन  है  कौर  उससे

 ऋण  वसूल  करने  के  लिये  क्‍या  कार्यवाही  की
 जा  रही  है  ?

 जिस  मंत्रालय  में  उपाधि  (भौंकता

 बुन्नीला  रो हु तभी)  :  (क)  राष्ट्रीयकरण
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 की  संख्या  की  [4  राष्ट्रीयकृत  बैकों  के
 बकाया  अधिन  की  कूल  राशि  isso  करोड़
 पये  थी।

 (ख)  चूंकि  प्रश्नों का  देना और  उनकी

 पुनः  अदायगी  एक  लगातार  अपने  वाली
 प्रक्रिया  हैं  अतः  जिस  प्रकार  की  सूचना  पूछी
 गयी  है  जैसी  सूचना  बैंकों  दूबारा  रखी

 नहीं  जाती  ।

 (ग)  बैंकिंग  कम्पन ों  (उपक्रमों  का

 अधिग्रहण  शौर  प्रन्तरण)  झधिनिमम  i970

 की  धारा  13(1)  के  अनुसार बैंक  के  भ्र सा मि-
 थीं  के  खातों  के  संबंध  के  में  सूचना  नही ंदी  जा
 सकती  |

 सक  उद्योग  में  सकट

 3452.  भी  हॉकर  बाल  सिंह  :  क्‍या
 माणिक्य  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क  )  क्या  सरकार  को  पता  है  कि  भ्रमरी का

 दुबारा  बड़े  पैमाने  पर  शरीक  वाम  निर्यात
 किये  जाने  के  कारण  देश  का  अ्रश्नक  उपयोग
 गम्भीर  सकट  का  मुकाबला  कर  रहा  है;  और

 (@)  इस  मामले  के  तथ्य  क्‍या  हैं  तथा
 इस  सबंध  से  सरकार  कौन  से  कदम  उठा  रही  है?

 बाशिजक्य  मंत्रालय  में  उपमंत्री  पम्मी
 Go  dio  wa)  :  (क)  कौर  (ख)  :  अमरीका

 जमा  भडार  से  अचक  रिलीज  किये  जाने  के
 फलस्वरूप  भारत  से  झिझक  के  निर्यातों  पर

 कुछ  प्रतिकूल  प्रभाव  पड़ा  है इस  मामले  को
 भ्रमरवली  सरकार  के  साथ  समुचित  स्तर  पर

 उठाया  गया  है  ।

 एयर  इंडिया बौर  dro  को  ह क  सी०  के
 बीच  करार

 3453.  चीं  शंकर  जमाल  सूरः  क्या

 बयान  कौर  गागर  विमान  मंत्री  यह  बताने  की

 कपा  करेंगे  कि:

 (क)  क्या  एयर  इंडिया  से  बी०  को

 छु  बी»  के  स्लथ  लम्बी  उड़ानों  के  बारे  में

 करार  किया  है  ;  कौर

 .  ्)  मि  हां,  तो  उसकी  शूट  बातें  का  है?
 30९  इतनी,
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 eden  और  मगर  बिताना  मंत्री
 (डा०  कर्म सि हु)  :  (क)  भोर  ग्)  :  जी
 हां,  एयर  इंडिया  जवाबी  को  ए०  सी०
 ने  एक  पूल  समझौता  किया  है  जिसमे  निम्न-
 लिखित  व्यवस्था  की  गयी  है  :

 (i)  इसमें  एयर  इंडिया  के  यू०  के०  तबा
 हाग  कांग  में  समाप्त  होने  वाले  अथवा  पार गामी
 परिचालन  श्लोक  बी औए  सी०  के  भारत
 में  समाप्त  होने  बालें  अथवा  परिणामी  परि-
 चालन  सम्मिलित  है  ।

 (ii)  इस  में  यात्री  तथा  मान  राजस्व
 सम्मिलित  है  ।

 (iii)  उपयुक्त  परिचालनों  से  अजित
 राय  को  ्कद्ठे  (पूल)  किया  जायगा
 तथा  सहमत  नियम  (मामू ले)  के  अनुसार
 दोनों  एयर  लाइनों  मे  बाट  दिया  जायगा।

 (iv)  a.  जुलाई,  1973  से  आरम्भ

 हा  तवा  सहमत  व्यवस्था  तीन  वर्ष  की
 झ्र वधि  के  लिये  लागू  रहेगी  परन्तु  इस  का
 प्रतिबद्ध  पुनरवलोकन  किया  जाता  रहेगा  ॥

 शध्द्रीग्रकृत  बको  द्वारा  संस्थानों  था  व्यक्तियों
 को  दिये  सके  ऋण

 3184.  शची  शंकर  दयाल  सिह:  क्या
 बिस  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  गत  तीन  ब्लो  में  राष्ट्रीयकृत
 बैकों  ने  संस्थानों  या  व्यक्तियों  को  अब  तक
 कितना  ऋण  दिया  ;

 (ख)  इन  ऋणों  में  सबसे  अधिक  राशी  के
 दिये  गये  कमी.  दस  ऋणों का  ब्यौरा  क्‍या  है;  कौर

 (ग)  ऋणों  की  अदास सी  के  ढंग  का

 विवरण  क्या  हैं  शौर  इसकी  वसूली  उचित  ढंग
 से  हो  रही  है  या  नही  ?

 विस  सभा लय  [ अ  उपमंत्री  (भोगती

 सुडौल।  शो हत थी)  :  (क)  दिसम्बर

 1970,  दिसम्बर  1971  भर  दिसम्बर

 972  के  सम्त  में  ॥4  राष्ट्रीय-
 कुल  बैंकों  के  अपीलों  की  कुछ  बकाया  राशि
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 ene  2540  करो  रूपये  2884  करोड़
 पये  ौर  3:37  करोड़  |... ड  थी

 (६४  ौर  (ग)  बैंकिंग  कम्पनी  (उप
 कमों का का  अधिग्रहण  कौर  आस्तरण)  भारतीय,
 i970  को  शारा  23  (2)  के  अनुसार

 बैक  भ्रसाभित्रों  के  खातों  के  सम्बन्ध  में

 सूचना  नहीं  दे  सकता  ।

 ह...  of  Semi-finished  Materials
 without  sufficient  Added  Value

 3455.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM.
 MERCE  be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  semi-
 finished  materials  are  peing  exported
 without  sufficient  added  value;  and

 (b)  if  so,  how  far  it  has  affected
 the  real  net  foreign  exchange  gain  to
 the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  and  (b).
 The  country  is  presently  export-
 ing  raw  materials,  semi-pocessed
 and  manufactured  goods.  However,
 it  ig  the  Governments’  policy  to
 reduce  progressively  the  export  of
 raw  materials  and  semi-processed
 items,  and  instead  encourage  the  ex-
 port  of  manufactured,  furnished  and
 semi-finished  goods  with  sufficient
 value  added  with  a  view  to  increase
 their  units  value  ang  thus  earn  larger
 foreign  exchange.  In  persuance  of
 this  policy  the  government  ig  en-
 couraging  the  export  of  finished  lea-
 ther  &  jeather  manufactures,  engineer-
 ing  goods,  processed  ores,  cotton  ap-
 parel,  blended  and  finished  fabrics  and
 ready-made  garments,  carpet  backing
 cloth,  decorative  fabrics  of  jute  etc.
 The  foreign  éxchange  earnings  from
 these  items  are  larger  than  in  case
 ig  these  are  exported  in  unprocessed
 ang  unfinished  form.

 Evasion  of  Central  Taxes  by
 Companies

 34656.  SHRI  JYOTIRMOY  BOSU:
 ‘Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 Selomanide,

 a
 ‘with  evasion  of  Central  taxes;

 (b)  if  so,  whet  steps,  if  any,  have
 been  taken  to  realise  the  amounts  due
 to  Government  from  these  Companies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  हू,  R,  GANESH):  (a)  and
 (b).  The  information  is  being  0००
 lected  and  wil]  be  laid  on  the  Table
 of  the  House  as  soon  as  possible,

 Total  amount  due  to  Indian  Airlines
 and  Alr  India  from  each  Travel

 Agency

 3457.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  total  amount  due  to  Indian
 Airlines  and  Air  India  from  each
 Travel  Agency,  till  date;

 (b)  what  steps,  if  any,  have  been
 or  are  being  taken  to  recover  these
 dues;  and

 (९)  the  outcome  of  the  steps  taken
 so  far?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  to  (c).  A  aum  of
 Rs,  10,73  lakhg  was  owed  by  325
 agents  to  Indian  Airlines  on  30-6-78,

 Air-India’s  outstanding  dues  pay-
 able  by  seven  agents  amounted  to
 Ras,  38.54  lakhs  on  31-55,  Action  for
 recovery  is  in  hand,

 India  appoint  IATA  approved
 travel  agents  wate  Indian  Airlines
 appoint  others  es  well.  Settlements
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 to  which  an  agent  is  required  to  clear
 all  outstandings  within  stipulated
 period  on  pain  of  certain  penalties.

 In  respect  of  non-approved  agents,
 Indian  Airlines  obtains  insurance/
 individual  guarantees  from  them  to
 safe-guard  its  interests.

 Pilots  Trained  for  Flying  Jets  by
 Indian  Airlines

 3458.  SHRI  JYOTIRMOQY  BOSU:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  how  many  pilots  have  been
 trained  for  flying  jets  by  the  Indian
 Airlines;

 (b)  how  many  of  them  were  found
 te  be  absolutely  all  right:

 (c)  20  (13  on  Boeing  and  7  on  Cara-
 tially  make  the  grade  fully;  and

 (d)  how  many  were  rejected  as  to-
 tally  unfit?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  So  far  i88  Pilots  have
 been  trained  on  jets  (Boeing  737  and
 Caravelle)  by  Indian  Airlines.

 (b)  168.

 (९)  20  (i3  on  Boeing  and  7  on  Cara-
 velle).

 (d)  १4  (8  on  Boeing  and  6  on  Cara-
 velle).  However  reassessment  of  the
 proficiency  of  Commanders  of  Indian
 Airlines  is  being  done.

 Cut  in  Central  Assistance  to  Mysore
 in  1972-73,  for  Drought  Relief  Works

 3459.  SHRI  C.  K.  JAIFER  SHA-
 RIEF:

 SHRI  D.  8.  CHANDRA
 GOWDA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Mysore  Govern-
 ment  have  explained  to  the  Centre
 that  it  was  not  fair  to  give  retrosbec-
 tive  effect  to  the  20  per  cent  cut  in
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 drought  relief  grant  and  without  pay-
 ment  for  the  expenditure  incurred
 during  the  last  financial  year  and  if
 so,  the  reaction  of  Government  there-
 to;  and

 (b)  whether  the  entire  amount
 which  was  granted  by  Central  Gov-
 ernment  during  last  year  for  the  re-
 lief  works  to  the  State  of  Mysore  has
 been  paid?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  No,  Sir.

 (b)  During  1972-73  a  sum  of  Rs.  16.5
 crores  was  released  to  the  Mysore
 Government  for  drought  relief  on  an
 ‘on  account’  basis  and  in  accordance
 with  the  recommendations  made  by
 the  Central  Team  after  periodic  re-
 views.  Balance  of  Central  assistance
 due,  if  any,  would  be  released  as  soon
 as  Central  Team  finalises  accounts
 with  the  State  Government  in  regard
 to  drought  expenditure  during  1972-
 73.

 Decline  in  Export  of  Cotton  Yarn  due
 to  Power  Cut  in  Several  States

 3460.  SHRI  C.  K.  JAFFER
 SHARIEF:

 SHRI  G.  Y.  KRISHNAN:

 Wil)  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  exports  of  cotton  yarn
 have  declined  following  Power  cut  in
 Several  States  and  the  resultant  fall
 in  production;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  during  Fifth  Five  Year
 Plan  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  and  (b).  Pro-
 duction  of  cotton  ‘yarn  during  Janu-
 ary-June,  49778  wag  worth  Rs.  43,4l
 crores  88  against  Rs.  47,20  crores  for
 the  corresponding  period  of  the  pre-
 ceeding  year.  Exports  of  cotton  yarn
 during  Jan,-June,  49738  amounted  to
 Rs.  80  lakhs  ag  compared  to  Jame
 June  972  figure  of  Rs.  00.8  lakhs.

 LH p-=._-  re
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 The  decline  i:  the  result  of  geveral
 factors  including  power-cut  in  several

 textiles  producing  States,  Power  cuts
 whith  was  a  temporary  phenomenon
 have  since  been  lifted.  Improve-
 mentg  in  production  and  exports  are
 expected,

 Setting  up  of  Handloom  Weaving  Pro-
 duction  Relief  Centres  in  Drought

 Affected  Areas  of  Mysore  State

 3461,  SHRI  C.  K,  JAFFER
 SHARIEF;  Will  the  Minister  of  COM-
 MERCE  he  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  advised  the  State  Govern-
 ment  to  start  handloom  weaving  pro-
 duction  relief  centres,  particularly  in
 the  State  of  Mysore  in  the  drought
 affected  areas;  and

 (b)  if  so,  the  names  of  the  Centres
 where  handlcom  weaving  programme
 hag  been  started?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  No  such  advice
 was  given  to  State  Government  by
 the  Central  Government.  The  Mysore
 Government  had,  however,  approach-
 ed  the  Central  Government  for  finan-
 cial  assistance  for  starting  handloom
 weaving  production  relief  centres  in
 certain  drought  affected  areas.  They
 were  informed  that  the  cost  on  this
 account  may  be  met  either  from
 drought  relief  funds  or  under  the
 Annual  Plan  ceiling.

 (b)  The  information  is  being  collect-
 ed  from  the  State  Government  and
 will  be  placed  on  the  Table  of  the
 House  in  due  course.

 Export  of  Tobacee  ang  Tobaceo  Leaves

 3462.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  how  much  foreign  exchange
 Government  have  earned  from  the
 expdrt  of  tobacco  and  tobacco  leaves
 during  1072-78;  and
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 (bh)  how  many  tonnes  of  tobacce  has
 peen  supplied  hy  privite  and  State
 exportery  of  Andhra  during  the  last
 three  years  and  the  names  of  the
 firms?

 HE  DEPUTY  MINISTER  IN  ग्लो
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  Exports  of  To-
 bacco  during  April-December,  972
 have  been  as  follows:

 (i)  Unmanufactured  Tobacco—
 Rs.  50.2  crores.

 Gi)  Tobacco  producte—Rs,  2.5
 crores,

 (b)  State-wise  export  statistics  are
 not  maintained,

 Enquiry  in  to  the  Disaster  of  Pianes
 of  Hissar  Flying  Club  on  ‘14-17-1913

 3463  SHRI  MUHAMMED  SHE-
 RIFF:  Will  the  Minster  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  any  enquiry  was  held
 into  the  disaster  of  planes  of  Hissar
 Fiymg  Club  on  34  July,  1973;

 (b)  if  so,  the  outcome  thereof  and
 uf  not,  the  reasons  therefor;  and

 (c)  the  approximate  less  suffered  by
 the  Club?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  On  29th  May,
 1973,  two  sections  of  a  side-wall  of
 the  hanger  at  Hissar  Aviation  Club
 collapsed  in  a  severe  storm  resulting
 in  damage  to  three  aircraft  and  four
 gliders.  The  State  Government  have
 ordered  an  enquiry  into  this  incident
 and  their  report  is  awaited.

 c)  The  estimated  expenditure  for

 ie  repair  of  aircraft  and  gilders  will
 be  Ra.  lakh,  which  is  realisable  from
 insurance.

 Amount  likely  to  be  gPent  by  Indla
 in  Leipeig  Fair

 3464.  SHRI  MUHAMMED  SHE-

 RIFF:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:
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 (a)  the  amount  likely  to  be  spent
 by  India  for  participation  in  the  next
 Leipzig  Fair;  and

 (b)  the  items  to  be  displayed  by
 India  in  the  Fair?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Government  of
 India  is  not  participating  in  the  Leip-
 zig  Autumn  Fair,  September,  4४3  at
 official  level.  Several  private  firms
 are  however,  pafticipating  The  total
 expenditure  likely  to  be  incurred  by
 them  is  estimated  at  Rs.  4,22,000  in
 Foreign  Exchange.

 (b)  The  items  to  be  displayed  by
 these  firmg  are:—

 Coir  &  Coir  products,  Jute  &  Jute
 Products,  Mica,  Shellac;  Oil-seeds  and
 Oi}  Cakes;  Chemicals  and  Pharmaceu-
 ticals,  Dyes,  Pigments  &  Crushed
 bones,  Textiles  Cotton  &  Woollen  Ho-
 siery;  Readmadg  garments;  Handlvom
 fabrics,  Silks,  Scarves  &  Sarees;  Han-
 dierafts;  Precious  &  Semi-precious
 stones,  Silver  Jewellery;  Tea,  Spices,
 Tobacco.  Cashew,  Walnuts,  Preserved
 Foods  and  Fruits  Marjne  Products;
 Leather  goods,  footwear,  Tanned
 hides  &  Skins;  Plywood  products,
 Linoleums;  Sports  goods;  knitting  ma-
 chines;  Surgical  instruments;  Hospital
 requisities.  Sanitary  fittings;  Locks,
 Hand-tools,  Domestic  appliances,  ete.

 Supply  of  Generators  by  Heavy  Elec-
 trical  Industrial  to  Bulgeria

 3465.  SHRI  MUHAMMED
 SHERIEF:

 SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  COMMERCE
 oe  pleased  to  state:

 (a)  whether  Bulgarig  hap  been  qdis-
 appointed  with  the  Heavy  Electrical
 Industry  as  it  is  unable  to  supply
 generators  promptly;  and

 (४)  if  so,  the  steps  taken  by  Gov-
 ernment  in  making  prompt  supply  of
 the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
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 A.  C,  GEORGE):  (a)  There  is  no  pro-
 vision  for  export  of  generators  from
 Indig  under  the  Indo-Bulgarian  Trade
 Plan.  Nor  was  any  order  placed  on
 Bharat  Heavy  Electricals  for  supply
 of  generators  to  Bulgaria,

 (b)  Does  not  arise.

 Proposal  to  Shift  Mangalore  Airport
 3466.  SHRI  D.  B.  CHANDRA

 GOWDA:

 SHRI  G.  ४,  KRISHNAN:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  shift  the  Airport  at  Mange-
 Jore;  and

 (9)  if  so,  the  broad  outlines  there-
 to?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  No,  Sir

 {b)  Doeg  not  arise.

 Check  to  be  Undergone  by  Pilots
 Prescribed  upder  Aircraft  Rules

 3467.  SHRI  ‘MADHU  LIMAYE:  will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state;

 (a)  whether  the  Aircraft  Rules  pres-
 ciibe  that  not  more  than  six  months
 shall  elapse  between  two  checks  to
 be  undergone  by  Pilots  flying  aircraft
 above  a  certain  limit;

 (b)  whether  contradictory  instrue-
 tions  have  been  issued  on  this  sub-
 ject  of  compulsory  checks  in  viola-
 tion  of  the  above  rules  in  the  last
 year  or  so  and,  if  so,  the  reasons
 therefor;  and

 {c)  whether  the  Commander  of  Boe-
 ing-737  which  crashed  recently  at
 Delhi  had  not  undergone  q  test,  al-
 though  the  six-month  period  was
 over?

 THE  MINISTER  OF  TOURISM  AND
 CIviI.  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  Aircraft
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 reise  his  privilege  on  a  transport
 having  an  all-up-weight  exceed-

 ing  8,700,  kgs.  Taking  into  conaidera-
 tion  the  standards  Jaid  down  by  the
 ICAO  instructions  were  issued  in
 960  that  such  proficiency  checks  may
 be  carried  out  twice  within  a  period
 of  one  year,  et  intervals  of  not  less
 than  4  months  and  not  more  than  8
 months,

 (ce)  The  findings  of  the  Court  which
 investigated  this  accident  indicate  that
 both  the  Commander  and  the  co-pilot
 held  valid  leences  and  were  qualified
 to  exercise  the  privileges  of  the  licence
 for  Boeing  737  aircraft  on  the  date  of
 the  accident,

 Fall  m  Supplies  of  Imported  Capro-
 lactam  and  yarn  production

 3468.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  the  shortfall  in  Capro-
 lactam  import  and  the  resulting  fall
 in  yarn  production  ig  to  the  tune  of
 30  per  cent  as  compared  to  the  pre~
 vious  year;

 (b)  whether  it  is  not  a  fact  that
 the  supplieg  to  actual  users  have  fallen
 not  30  per  cent  but  50  per  cent;  and

 (c)  if  so,  the  remedial  action  pro-
 posed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  |c).  Produc-
 tion  of  nylon  yarn  during  January-
 May,  973  wag  4887  tonnes  and  during
 the  corresponding  period  in  1972  it
 was  4682  tonnes.  There  is  thus  no
 shortfall  in  production  during  this
 period.  The  production  of  nylon  yarn,
 has,  however,  decreased  from  an  ave~
 rage  of  00  tonneg  per  month  during
 January-March,  973  to  an  average  of
 859  tonnes  during  April-May,  1078.
 This  Wag  mainly  due  to  shortfall  in
 the  import  of  caprolactum

 2.  According  to  the  voluntary
 Agreement,  Nylon  yarn  is  distributed
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 lity  of  nylon-yarn  to  Actual  Users.

 3.  Thera  is  a  global  shortage  of
 caprolactum  and  efforts  are  being
 made  to  purchase  as  much  of  फ0न
 lactum  as  available,  It  is  also  pro-
 posed  to  import  000  tonnes  of  nylon.

 3469.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  the  method  adopted  by  unscrupul-
 ous  people  for  reducing  their  Income-
 tax  liability  by  filing  affidavits  before
 the  Income-tax  authorities  as  being
 ‘divorcees’;  and

 (b)  if  so,  the  directives  which  Gov-
 ernment  propose  to  issue  to  deal  with
 such  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  The  Gov-
 ernment  have  no  information  that  such
 affidavits  are  being  filed  for  reducing
 the  habilty  to  Income-tax,  However,
 a  watch  will  be  kept.

 1972-73  की  तुलना  में  197374  में

 किया  जाने  बाला  निर्यात

 3470.  श्री  मूलचन्द  डागा  क्‍या  बालिश्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  वर्ष  972-7 3  में  जितना  निर्वात्त

 हुआ  उसकी  तुलना  में  इस  वर्ष  निर्यात  अधिक

 होगा  या  कम  अथवा  अधिक  था  कम  होने  को
 साशा  है  और  उनमे  कमी  होने  के  क्या  कारण
 हैं  ।  और

 (ल)  1972-73  में  जो  माल  निर्यात
 किया  गया,  उससे  कौनसा  मास  2973—76
 के  दौरान  कम  निर्यात  हुआ  ;  कौर
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 (3).  कितना  कस  निर्यात  हुआ
 तथा  इसके  क्या  कारण  हैं  ?

 बा खि ण्य  मंत्रालय  में  उप-स्त्री  शो  Yo  सी०
 |. है  (क)  1973-74  की  किसी  भी  अवधि
 के  लिए  भारत  के  निर्यात  के  झांकने  प्रभी
 उपलब्ध  नहीं  हैं  ।

 (खा)  कौर  (ग),  आंकड़े  एकत्र  होने  के
 पश्चात  उनसे  सम्बन्धित  जानकारी  सभा  पटल
 पर  रख  दी  जायेगी  |

 Realisation  of  Loans  given  by  Natio-
 malised  Banks

 8471.  SHIN  M,C,  DAGA;  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whethvr  the  loans  given  by
 nationalised  banks  during  the  last
 three  years  have  not  been  realised
 fully:

 (b)  if  so,  the  reasons  therefor;  and

 (९)  the  total  amount  of  loans  given
 by  the  nationalised  banks  during  the
 period,  the  amount  which  should  have
 been  realised  and  the  amount  actually
 realised?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c),  Commercial  banks,  includ-

 ing  the  natinnalised  banks,  generally
 give  advance  for  the  working  capital
 needs  of  thelr  borrowers,  by  way  of
 cash  credits,  over-drafts,  or  as  loans.
 These  are  sanctioned  by  the  banks
 after  assessing  the  requirements  of  the
 borrowers  and  on  the  basis  of  periodi-
 cal  reviews.  At  the  time  of  such
 periodical  reviews  the  amounts  are
 renewed,  reduced  or  enhanced,  de-

 time  to  time,  but  within  the  sanctioned
 limits.  It  is  only  in  the  case  of  a  de-
 fault,  a  dank  recally  en  advance,  and
 that  advance  becomes  due  for  repay~
 meng,
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 in  accordance  with  Section  13(1)  of
 the  Banking  Companies  (Acquisition
 &  Transfer  of  Undertakings)  Act,
 1970,  read  with  Section  29  of  the
 Banking  Regulations  Act,  949  and  the
 form  of  balance  sheet  and  profit  and
 loss  account  prescribed  under  it,  in-
 formation  regarding  provisions  made
 by  banks  for  debts  which  may  turn
 out  to  be  bad  or  which  have  proved
 dificult  of  recovery  sre  not  to  be
 divulged  by  the  nationalised  banks.
 However,  on  the  advice  of  indepen-
 dent  statutory  auditors  appointed  by
 the  banks,  adequate  provisions  have
 been  made  to  meet  any  shortfall  in
 the  recovery  of  loans  advanced  by
 the  banks.

 The  aggregate  amount  of  advances
 outstanding  as  at  the  end  of  the  last
 3  years,  of  the  4  nationalised  banks,
 are  as  under:—
 Year  ended  Rs,  in  crores

 2540.30
 2884.70
 3137.11

 Hotel  Constructed  by  Indian  Tobacco
 Company

 3472.  SHRI  S.  N.  MISHRA:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  number  of  Hotels  con-
 structed  by  the  Indian  Tobacco  Com-
 Pany  in  the  country  with  location
 thereof;  and

 (b)  the  amount  spent  on  each  hotel?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  None,

 (b)  Does  not  arise.

 3i-2-970
 3i-2-972
 31-12-1972,

 Arrears  of  Income  Tax  against  Foreign
 Companies

 $473.  SHRI  S,  N.  MISRA;:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  names  of  the  foreign  com-
 panieg  against  whom  Income-tax
 atrears  are  outstanding:
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 (b)  the  amount  of  arrears  involved
 in  each  case;

 (c)  the  steps  taken  to  realize  the
 same;  and

 ९०१)  whether  any  of  the  companies
 hes  since  gone  into  liquidation  and  if
 so,  the  names  of  such  companies?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R,  GANESH):  (a)  to  (c),  The
 term  ‘foreign  company’  has  been  de-
 fined  in  section  80B(4)  of  the  Income-
 tax  Act,  396]  as  a  company  which  is
 not  a  domestic  company.  Information
 regarding  foreign  companies  against
 whom  income-tax  arrears  of  Rs  80,000
 or  above  were  outstanding  as  on  $lst
 December,  19712  is  available.  The
 names  of  these  companies,  the  amount
 of  income-tax  outstanding  ag  on  3ist
 Decembe-,  072  and  the  steps  taken  to
 realise  the  same  are  given  in  the
 statement  laid  on  the  Table  of  the
 House.  [Placed  :n  Library.  See  No.
 LT-942/73}.

 (a)  The  information  is  bemg  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  ag  early  as  possible.

 Import  Licences  issued  to  Karnatak
 Export  House  against  Imrort  "ntit'te-

 ments  through  S  T  C.

 3474  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO;

 Will  the  Minister  of  COMMERCE
 be  pleased  tu  state:

 (a)  whether  import  licences  have
 been  issued  ‘o  Karnatak  Export  House
 by  transfer  against  import  entitle-
 mentg  earned  by  Tobacco  exporters
 under  arrargement  for  barter  deals
 through  ST  and  meant  for  transfer
 only  to  actual  users  of  imported
 raw  materials:

 (b)  if  so,  the  reasons  for  permitting
 such  transfi  to  Karnatak  Export
 House.  which  is  not  an  actual  users;
 and
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 {e)  the  value  of  these  lotices  and
 the  itemg  allowed  for  import?  .

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  CCOMERCE  (SHRI
 A.  ए,  GEORGE):  (a)  and  ),  You
 Sir,  Under  import  control  procedures,
 eligible  export  houses  can  function  as
 an  agency  to  arrange  bulk  imports  of
 raw  materials  for  distribution  ६0
 actual  users.  पर

 (ec)  Import  of  stainless  steel  of  per-
 missible  specifications  valued  at
 Rs.  72.35  lakhs  wag  allowed,  required
 for  the  manufacture  of  surgical  ingtru-
 thents  and  hospital  wares.

 Establishment  of  Purchase  Centres  by
 C.CI  th  the  Country

 3475,  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  purchase  centreg  established
 so  far  by  the  Cotton  Corporation  of
 India  mm  the  country;

 (b)  whether  certain  in  egularities
 committed  by  the  Cotton  Corporation
 of  India  in  purchasing  cotton  have
 come  to  the  notice  of  Government;  and

 (०)  if  80,  the  gist  thereof  and  the
 nature  of  action  taken  by  Government
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C  GEORGE):  (a)  The  Cotton  Cor-
 poration  of  India  opened  55  purchase
 centres  to  make  purchases  of  indigen-
 oug  cotton  during  the  eurrent  cotton
 seagon.

 (b)  and  (०),  No  irregularities  cam-
 mitted  by  the  Cotton  Corporation  of
 India  as  such  have  come  to  the  notice
 of  Government.  ‘There  have,  how-
 ever,  been  complaints  of  corruption
 against  three  cotton  selectors  ait  the
 deputy  managers  of  the  Corporetion  in
 Andbra  Pradesh,  The  atitl-Corruntion
 Bureau,  Hyderabad  iy  enquiring  into
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 the  case  against  one  selector  and
 cases  against  the  others  axe  being  en-
 quired  inte  by  the  CBL.  on  8  refer-
 ence  by  the  Corporation  itself.  All  the
 five  employees  are  under  suspension.

 Trade  Agreement  between  India  aud
 |  Cucchoslovakia

 3476,  SHRI  V.  MAYAVAN;
 SHRI  P,  A.  SAMINATHAN:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  India  and  Czechoslo-
 vakia  have  signed  a  trade  protocol
 which  gpells  out  major  areas  of  co-
 operation  in  the  fields  of  trade;  and

 (b)  if  so,  the  main  feature  of  the
 agreement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  0.  GEORGE):  (a)  and  (b).  Trade
 between  India  and  Czechoslovakia  is
 reguiated  by  Annual  Trade  Protocols.
 Trade  Protoco]  for  973  envisaging  a
 total  trade  turnover  of  Rs.  37300
 million  was  concluded  in  November,
 3972.

 In  June,  ‘1673,  the  fourth  meeting  of
 the  Indo-Czech  Joint  Committee  was
 helq  at  Prague,  Czechoslovakia.  A
 Protocol  envisaging  greater  coopera-
 tion  between  India  anq  Czechoslo-
 vakia  in  the  following  fields  wag  sign-
 ed  on  the  conclusion  of  deliberations
 of  the  Joint  Committee:—

 (i)  Industry

 (ii)  Science  and  Technology

 (a)  Economic  and
 mattera,  and

 (iv)  Planning,
 .

 Import  of  Wine  from  other  countries

 3477.  KUMARI  KAMLA  KUMARI:
 Wil)  the  Minister  of  COMMERCE
 be  pleased  to  state:

 Commercial

 (a)  whether  Government  import
 Wing  from  other  cottntries  of  the  im-
 port  licences  are  issued  to  importers
 for  import  of  wine;
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 (b)  if  so,  the  total  value  of  import
 Kicences  issued  during  the  year  i972-
 8,  and

 (c)  the  total  amount  of  toreign  ex-
 change  involved  in  import  of  wine?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Wines  are
 imported  by  some  government  depart-
 menis  and  orgamsationgs  as  well
 as  eligible  importers  in  the  private
 sector  against  valid  import  licences.

 (b)  Composite  licences  are,  many  a
 times,  issued  to  importers  for  the
 import  of  various  types  of  liquors,
 including,  wines,  within  the  overall
 value  of  the  import  licences,  without
 mentioning  the  break-up  of  value
 allowed  for  individual  items  pf
 hquors,  It  is,  therefore,  not  possible
 to  segregate  the  value  of  wines  alone,
 allowed  from  the  overall  value  of
 such  composite  import  licences.

 (c)  The  value  of  wines  imported
 was  of  the  order  of  Rs.  2.76  lakhs
 during  the  period  April,  972  to
 December,  972  Figures  beyond
 December,  972  are  not  yet  available.
 An  attempt  is  also  being  made  to  col-
 lect,  if  possible  the  figures  in  respect
 of  foreign  exchange  involved  in  the
 import  of  wines  and,  if  available,
 these  will  be  laid  on  the  Table  of  the
 House.

 Slow  banking  progress  in  the  State  of
 Bihar

 3478.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  there  is  one  Bank  for
 every  65,000  persons  in  the  State  ef
 Bihar  even  after  the  nationalisation
 of  banks;

 (b)  if  so,  the  reasong  for  such  slow
 banking  progress  in  Bihar  State;  and

 (c)  if  not,  the  percentage  of  popu-
 lation  served  by  one  Bank?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROBTAGI):  (a)  to  (e).
 On  the  eve  of  nationalisation,  there
 was  one  bank  office  for  every  207,000
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 persons  in  Bihar  State.  As  a  result
 ef  the  sustained  efforts  taken  since
 Miationalisation  to  widen  the  branch
 net  work,  the  population  per  bank
 ofhce  has  come  down  to  85,000  by  the
 end  of  June,  1973.  As  on  that  date,
 the  banks  were  holding  206  licences/
 allotments  for  opening  of  bank  offices.
 When  these  are  fully  utilised,  the
 population  per  bank  office  would  come
 down  to  71,000.  The  Reserve  Bank
 has  advised  all  commercial  banks  to
 pay  particular  attention  to  opening  of
 branches  in  underbanked  and  back-
 ward  afesg  while  drawing  up  their
 branch  expansion  programmes.

 Percentage  of  deposits  tevested  in
 Bihar  by  Nationalised  Banks

 3479,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  de
 be  pleased  to  state:

 (a)  whether  only  one  fourth  of  the
 total  deposits  are  invested  locally  by
 the  nationalised  banks  in  Bihar;

 (b)  if  so,  the  reasons  therefor;  and

 (०)  if  not,  the  percentage  of
 deposits  invested  locally  in  Bihar?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)-  (a)  to  (c).
 As  will  be  seen  from  the  data  of
 deposits,  advances  and  investments
 set  out  below,  the  proportion  of
 advances  and  investments  to  total
 deposits  of  the  public  sector  banks  in
 Bihar  State  as  at  the  end  of  June,  72
 was  over  37  per  cent.

 Public  Sector  Banks

 t.  No.  of  functioning
 Offices

 2.  No.  of  reporting
 offices  =  s

 3.
 ar  a

 end-june

 Advances  end-june ra
 7  .

 &  Investment  in  ह...“
 rites  end  Nigton  *72

 $37

 346

 Rs,  292.67  हुए

 Rs.  77"  388९  corres

 Re.  97:34  crores

 AUGUST  i7,  tis  Written  Amewire  26

 é  Ratlo  of  advances}t
 .  te  de
 posits  «  .  ५  373%

 दि न न
 Per  Capita  Bank  Deposits  in  Bihar

 3460  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be

 pleased
 to  state:

 (a)  the  per  capita  bank  deposit  in
 Bihar  State;

 my
 whether  there  has  been  any

 in  the  per  capita  disposta  in
 1971-92  in  Bihar;  and

 (९)  if  not,  the  steps  Government  are
 taking  to  raise  the  per  capita  deposit
 fn  Bihar  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SMT.
 SUSHILA  ROHTAGI):  (a)  and  (b):
 The  per  capita  bank  deposits  in  Bihar
 increased  from  Re,  43.96  as  at  the  end
 of  June  497  to  Rs.  50,96°*  by  the  end
 of  June  1972,

 (c)  Does  not  arise

 *This  figure  has  been  compiled  on
 the  basis  of  returng  received  from  949
 out  of  the  540  offices  of  scheduled

 *This  figure  relates  to  credit  sanc-
 tioned  by  bank  branches  located  in
 Bihar  by  the  State  and  does  not  in-
 clude  the  amounts  obtained  by  the
 Head  Offices  of  the  business  units  in
 Bihar  State  from  bank  branches  else
 where,  e  g  Bombay,  Calcutta,  etc.,
 utilised  in  Bihar  State.  The  utilise-
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 eornrnercial  operating  in banks  the
 State  ow  at  the  end  of  June,  1972,

 Volume  of  Imports/Exports  during
 last  ¢hree  years

 3481  PROF.  8,  L.  SAKSENA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state

 (a)  the  total  volume  of  Exports  and
 Imports  of  the  country  during  each  of
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 cotathodities  whose  exports  and  im-
 porte  were  the  highest  during  each
 of  these  three  years;  and

 (b)  the  first  five  commodities  of
 which  our  Export  and  from  which  our
 imports  were  of  the  highest  value  in
 each  of  the  last  three  years  and  what
 were  those  highest  volumes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the

 .  the  last  three  years  and  the  first  five  House.

 STATEMENT
 @M  India’s  Imports  and  Exports

 (Value  in  Rs.  Crores)

 Year  Imports  Exports

 1969-70  1582"  67  1413"  28

 ago  1634" 20  1935"  76

 एक्रा-  ‘1824,  676२)  76०7  *  02{R)

 73972-73
 proven

 5  (Provesonals
 54

 aise)  cases
 ei  (Value  in  Rs.  Crores)

 S.No.  Commo  dity  7969-70.  उजरिया.  गगन
 ape.  Apri-Dec

 i.  Machinery  &  Transport
 equipment  395°89  394°70,  44°26  «34932  348°66

 2.  Iron  and  Steel  85x  ‘147° 04  23757  ‘156° 88  77875

 3.  Chemicals  +  195°09  ‘192° 28  27765  755९ ह7  764०

 ry  Petroleum &  petroleum.
 products  IBTOT  —-TRGOT—  TNH  ह14  ANAT  43°43

 5  Cereal &  Cereal  preparations  260° 98  »=—2I3-0r  =  31%  OF  2167  104: 84

 (था)  (७)  India’s  Exports
 (Vatoe  in  Rs.  crores)

 yw  Jute  Mfrs.  (incl.  yarn)  206°65  90°44  26°28  «=  92°68  86 OT
 a  Tea.  ee  «+.  ‘24°50  148°25  563  r20"T7  27669

 3.  Coton  textiles(millkmede)  .  9  Lr 54  ‘11g°6r  S47  7०००  sr  ry

 4  Eagincering  goods  2  050  sTRO'4T  =  12836,  104"  39  89° 43
 $  Toso  .  +  .  .  9g6a  yas  704९०  79°  88  मगवा ay
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 8483,  SHRI  VASANT  SATHE;
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  OF  TOURISM
 AND  CIVIL,  AVIATION  be  pleased  to
 state:

 (a)  whether  a  Fokker  Friendship
 aircraft  wag  considerably  damaged
 following  a  heavy  landing  at  Calcutta
 Airport  on  the  20th  July,  1973;

 (b)  if  so,  the  number  of  persons
 killed  or  injured  and  the  extent  of
 damage  caused  as  a  result  thereof;
 and

 (९)  whether  any  enquiry  has  been
 ordered  in  this  regard  and  if  so,  the
 outcome  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir,

 (b)  None  of  the  8  passengers  ang
 3  crew  members  on  board  suffered  any
 injuries.  The  aircraft  was  extensively
 damaged,

 (c)  An  inquiry  under  rule  7  of  the
 Aircraft  Rules,  3937  has  been  ordered
 by  the  DGCA.  The  report  is  awaited.

 Proposal  to  Increase  the  number  of
 Tourist  Bungalows  in  Haryana

 $484,  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  there  ig  any  proposal
 under  the  consideration  of  Govern-
 ment  to  increase  the  number  of  tourist
 bungalows  in  the  State  of  Haryana;
 and

 (b)  if  so,  the  broad  outlines  thereof
 and  the  funds  allocated  for  the  pur-
 pose?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH:  (a)  and  (b).  A  Tourist

 AUGUST  1%  19m,  Written  Anpwers,  tan

 Complex  which  will  also  provide  767
 dential  actommédation  i  being  obhs-
 tructed  at  Suraj  Kund  and  a  Cafeteria,
 with  a  few  retiring  rooms,  ts  being
 put  up  at  Daruherg  near  Sahibi  Nand}
 The  Department  of  Tourism  has  ganc-
 joned  Rs,  l0  lakhs  and  Res.  3.80  lakhs

 respectively  towards  these  projects.
 Projects  to  be  taken  up  during  the
 Fifth  Five  Year  Plan  are  yet  to  be
 finalised.

 Proposal  to  provide  Tourist  facilities
 at  Beaches,  Hill  Resorts,  Wild  Life
 Sanctuaries  and  Places  of  Historical

 hiterest

 3485  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  provide  tourist  facilitzes  at  beaches,
 hill  resorts,  wild  life  sanctuaries  and
 places  of  historical  interest;

 (b)  |  so,  the  main  features  of  the
 facilities  to  be  provided,  and

 (c)the  places  selected  in  the  country
 and  funds  allocated  for  the  purpose?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION
 (DR.  KARAN  SINGH):  (a)  to  (०)
 Yes,  Sir  The  places  being  developed
 are  Gulmarg  foi  winter  sports,  Kova-
 lam  and  Goa  as  beach  resorts;  Kulu-
 Manali  as  a  hill  resort;  selected  cen-
 tres  of  archaeological  interest  such  as
 Ajanta,  Ellora,  Sanchi,  Bodhgaya,
 Rajgir,  Nalanda  and  some  wild  life
 sanctuaries  like  the  Corbett  National
 Park,  Kaziranga,  Sassangir,  Bandipur,
 Jaldapara,  Bharatpur  Ait  these  places
 facilities  by  way  of  accommodation,
 transport,  water  supply,  roads  and  re-
 creational  facilities  are  being  provided
 The  aggregate  amount  allocateq  for
 these  schemes  is  Rs  452  lakhs  in  the
 Fourth  Plan.

 Evasion  of  Excise  Duty  by  M/s,  Kores
 India  Ltd,

 3486  DR.  LAXMINARAIN  PAND-
 EYA;  Will  the  Minister  of  FINANCE
 be  pleased  to  state:
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 (a)  whether  M/s.  Kores  India  Ltd.
 have  not  paid  excise  duty  in  accord-
 ance  with  their  production  during  the
 last  three  years;  and

 (b)  if  so,  the  steps  Government
 contemplate  to  take  to  recover  the  ex-
 cise  duty  from  the  firm?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R,  GANESH):  (a)  and
 (b),  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible

 बहार  में  97I-72  और  972—73
 के  दौरान  पर्यटन  के  विकास  के  लिये

 झातंटित  तथा  लूट  की  गई  राशि

 3487.  श्री  शाने इतर  प्रसाद  यादव  क्या
 पर्यटन  और  सागर  विमानन  मंत्री  यह  बताने
 की  कपा  करेगे  कि

 (क)  बिहार  राज्य  OT1-72  ate
 1972-7  के  दौरान  पर्यटन  के  विकास  एवं
 उससे  सम्बद्ध  अन्य  मामलों  के  लिए  कितनी
 राशि  ावटित  की  गई  ,  शौर

 (ख)  इन  वर्षों  मे ंकितनी  राशि  खर्च
 की  गई  ?

 पेंशन  हर  सागर  विमानन  मंत्री

 (डा०  कर्ण  सिंह)  :  (क)  कौर  (ख).  चौथी

 योजना  में  इस  राज्य  में  पर्यटन

 हकीमों  के  लिए  20  लाख  रुपये  की  राशि

 झावंटित की की  गई  है।  इसमें  से  3  लाख

 च्फ्ये  को  राशि  राज्य  सरकार  को  बोध-

 जया  में  महाबोधि  सन् दिर  के  प्रासाद  की

 भूमि  के  प्रध्चिग्रहण  के  लिए  दे  दी  गई  है।  इसके
 अतिरिक्त  पाजामा  राष्ट्रीय  उद्यान  मे
 पर्यटकों  को  सैर  कराने  के  लिए  0,000/—
 रुपये  के  मूल्य  की  एक  मिसरी  बस  की  भी  व्यवस्था
 की  गई  है  1

 भारत  में  काम  कर  रही  विदेशी  सिगरेट
 कंपनियां

 348  8.  जो  एम०  एस०  पूरी  क्या
 बाजीगर  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  भारत  मे  इस  समय  किस-किस  देश
 की  किन-किन  सिगरेट  कंपनियों  मे  प्रत्येक
 विदेशी  कंपनी  के  कितनी-कितनी  पूजी  के
 शेयर  हैं;

 (ख)  भारतीय  सिगरेट  कपनियो  के  नाम
 तथा  प्रत्येक  की  शेयर  पूंजी  कितनी  है  ,

 (ग)  गत  तीन  वर्षों  के  दौरान  प्रति  वर्ष
 कितनी  पू  जी  विदेशों  मे  इन  बिदेशी  कंपनियों
 द्वारा  भेजी  गई,  शौर

 (घी  क्‍या  भारत  सरकार  का  बिचार
 इस  सिगरेट  उद्योग  मे  विदेशों  के  शेयर  समाप्त
 कर  भारत  की  पूजी  को  विदेश  भेजे  जाने
 से  रोकने  का  है  ?

 जाजिल्य  मंत्रालय  में  'उपसंभ्री  (भी
 ण्  सी०  जाया:  (क)  से  (ग).एक
 विवरण  संलगन  है  ?

 ()  इस  समय  ऐसी  कोई  प्रस्तावना

 नही  है  ।
 ne
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 विजित  राज्यों  में  एक  ही  किस्म  को  चाप
 शह्र  गाने  ये  उत्पादन  शुल्क  की  दरों

 में  समानता

 348  9.  भी  एन  ०  एस०  पूरी  3  क्‍या

 बालिश्त  मंत्री  मह  बताने  की  छुपा  करेगे  कि  :

 (क)  देश  के  विभिन्‍न  राज्यों  में  एक
 ही  फिल्म  की  चाय  पर  लगाये  गये  उत्पादन

 शुल्क  की  दरों  में  प्र समानता  है  ;  भौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण हैं  ?

 जहीर  मंत्रालय  में  उपमंत्री  (ओए०  सी०

 जाऊं):  (क)  और  (ख)  .उत्पादन  शुल्क  कभी  मत-
 सिम्त  दरें  सितम्बर,  958  में  लागू  की।गई  थी
 ताकि  उत्पादन  शुल्क  के  कुल  भार  को  विभिन्‍न
 बाय  उपज कर्ता  क्षेत्रों  में  उनकी  भार

 वहन  क्षमता  के  आधार  पर  न्यायोजित
 रूप  में  वितरित  किया  जा  सके  जिसका
 माप  उन्हें  मिल  ने  वसूली  कीमत  अर
 उन  न्य  प्राकृतिक  कारणों  के  अनुसार
 किया  गया  हो  जिनसे  कि  क्वालिटी  प्रति  हेक्टेयर
 उपज  प्रति  क़रीना  उत्पादन  लागत  और  प्रति
 किश्ना०  मूल्य  प्राप्ति  भारी  पर  प्रभाव  पड़ता
 हैं  चाय  पर  उत्पादन  शुल्क  की  जो  भिन्‍न-भिन्‍न
 दरें  भारम्भ  में  निश्चित  की  गई  थी  उन्हें  समय-
 समय  विश्व  बाजार  में  भारतोय  चाय  के
 निर्यात  निष्पादन  को  ध्यान  में  रख  कर
 संशोधित  किया  जाता  रहा  है।

 भारतीय  रिज  बेक  द्वारा  बिहार  के  किसानों
 को  कृषि  सामग्री  उपलब्ध  कराने हेतु  ऋण

 दिया  जाना

 3490.  की  एम 0  एस0  पूरी:  कया  वित्त
 मत्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  रिजर्व  बैंक  ने

 बिहार  के  किसानों  को  कृषि  सामग्री  उपलब्ध

 कराने हेतु  वर्ष  1073-74  में  ऋण  क॑  रुप  में

 कुछ  धत  राशि  देता  स्वीकार  कर  लिया  है  ;  शौर

 ज्)  यदि  हां,  ो  कितनी  ?

 विस  मंत्रालय  में  उप  मंत्रों  (छोड़ता
 सुशीला  रोहतगी)  :  (क)  भोर  (ख)  भारतीय
 रिजर्व  बैंक  किसानों  को  सीधे  ऋण  नहीं  देता  ।
 वाणी  ज्यक  बैंक  भ्रयवा  प्राथमिक  सहकारी
 ऋण  समितियां  कौर  सहकारी  भूमि  विकास  बैंक

 कृषकों  को  विभिन्न  कृषि  उद्देश्यों  के  लिए
 ऋण  देते  हैं।  इनसे  कि  सामग्री  की  खरीद
 भी  शामिल  हैं  ।  कृषि  सामग्री  की  खरीद  के

 लिए  ही  जो  ऋण  दिये  जाते  हैं  उनके  आंकड़े
 अलग  से  नही  रखे  जाते  हैं  ।

 L972—73  में  भारत  में  मोरो  छिपे  लाये
 गये  सामान  का  मूल्य

 349i.  थी  धर्म राव  झफअलपुरकर  :

 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  वर्ष  1972-73
 में  भारत  में  चोरी  छिपे  लाये  गये  सामान  के

 मूल्य  के  बारे  में  अनुमान  लगाया  है  ;  कौर

 (ख)  यदि  हाँ,  तो  उक्त  ग्रसती  के  दौरान
 इसके  मद वार  आकड़े  क्या  है  ?

 विश  मंत्रालय  में  राज्य  सत्री  (६ |  के०
 कार  गजेदा) -  (क)  कौर  (ख)  देश  में  तस
 कर  आयात  किये  गये  माल  के  मूल्य  का,  निषिद्ध
 माल  के  पकड़े  जाने  के  मामलों  से  सम्बन्धित
 झाकड़ा  प्रथवा  अन्य  किसी  आधार  पर,  विश्वास-
 नीय  अनुमान  लगाना  व्यवहार्य  नहीं  है  ।

 परन्तु  बीजको  में  हेर-फेर  के  कारण  विदेशी

 मुद्रा  की  हानि  पर  प्रदान  दल  ने  अनुमान  लगाया

 है  कि  तस्करी  में  धन  लगाने  के  लिए  अवैध
 विदेशी  मुद्रा  की  विधिक  खपत  लगभग  60

 करोड़  रुपये  से  70  करोड़  रु०  तक  होगी  ।
 अध्ययन  दल  ने  कोई  मद-वार  ब्यौरा  नहीं
 दिया  है  ।

 COMMERCE  be  pleased  to  state:
 (a)  whether  the  Mysore  Governmen*

 have  decided  to  hand  over  the  office
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 of  the  Trade  Agent  in  London  to  the
 State  Owned  Mysore  Sales  Interna-
 tional  to  boost  the  export;

 (b)  if  so,  the  reasons  therefor;

 (०)  whether  any  survey  hag  been
 made  regarding  the  scope  for  increa-
 sing  the  export  of  Sandal  wood,  San-
 dal  oil,  Sandal  soap,  handicrafts  me-
 dium  and  small  scale  of  industries  of
 Mysore;  and

 d)  if  a0,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (४)  to  (d),  The
 information  is  not  readily  available.
 It  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 भारत  पे  फोम  का  निर्यात

 3493.  श्री  धर्मराज  अफजलपुरकर  :

 क्या  विस  स्त्री  यह  बताते  की  कृपा  करेगे  कि  :

 (क)  क्‍या  भारत  से  विदेशों  को  अफीम
 का  निर्यात  होता  है  और  यदि  हां,  तो  किस-
 किस  देश  से  कितनी  विदेशी  मुद्रा  पिछले
 तीन  वर्षों  में  प्राप्त  हुई  ;  और

 (ख)  प्रवीण  के  उत्पादन  में  वृद्धि  हेतु
 सरकार  द्वारा  कया  कदम  उठाये  जा  रहे  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (टीके
 कार  गणेश)  (क)  भारत  से  झ्रफीम  का
 निर्यात  विभिन्न  देशों  को  किया  जाता  है  कौर  वर्ष
 970  तथा  97l  के दौरान  जीत  विदेशी

 मृदा  की  देश-वार  रकम  संलग्न
 विवरण  पत्न  में  बताया  गई  है।  972  &
 सम्बन्धिक  आंकड़े  इक्थर  किये  जा  रहे  हैं  और
 सभा  पटल  पर  रख  दिये  जायेंगे  t

 (ख)  प्रफीम  का  उत्पादन  बढ़ाने  के  लिए
 सरकार  4  निम्नलिखित  उपाय  किये  हैं  —
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 qa)  पोस्त  के  किसी  काश्तकार  को  दिया  आने

 (3)

 वाला  शेफीम  का  मूल्य  एक  हंसे
 विसपंण  अनुक्रम  में  लिया  किया
 जाता  है  जो  उसके  द्वारा
 दी  गई  भ्रम  की  उपज  पर  निर्भर
 करता  है  ।  प्रति  हेक्टेयर  अ्रपेक्षाइुत
 अधिक  उपज  देने  वाले  काश्तकार
 को  मूल्य  की  प्रदाय गी  अपेक्षाकृत
 ऊची  दर  पर  की  जाती  है  ।

 प्रत्येक  अफीम  प्रभाग  में  पोस्त
 के  ऐसे  काश्तकार  को  नकद  पुरस्कार
 दिये  जाते  हैं  जो  भ्रम  की  सबसे
 अधिक  उपज  देता  है  t

 कृषि  मानक  दवाइयों  एवं  उर्वरकों  को

 प्रयुक्त  करने  के  सम्बन्ध  में  काश्त-
 कारों  को  शिक्षा  देने  के  लिए
 रद  रनों  का  प्रायोजन  किया  जाता

 है  t

 (4)  अफीम  की  उपज  तथा  क्वालिटी
 में  सुधार  लाने  की  दृष्टि  से  पोस्त
 के  बीजों,  मिट्टी  तथा  उर्वरकों  आदि
 के  सम्बन्ध  में  प्रयोग  करने  के  लिये
 पोस्त  की  काश्त  वाले  कुछ  क्षेत्रों
 में  प्रयोगात्मक  जामे  कायम  किये
 गये  हैं  ।  इन  प्रयोगों  से  प्राप्त

 निष्कर्षों  का  उपयोग  भ्र फोम  की  उपज

 बढ़ाने  में  पोस्त  के  काश्तकारों  का  मा-
 गंदापन  करने  के  लिए  किया  जायेगा  +

 (8%  सरकार  ने  पोस्त  की  काश्त  तभा
 अफीम  के  उत्पादन  के  विभिन्न

 पुलिदों के  सम्बन्ध  में  बहुत  सी
 दीर्घकालीन  झनुसंघान  योजनायें

 भी  आरम्भ की  हैं।  निष्कर्ष  प्राप्त
 होने पर,  पोस्त  के  काश्तकारों
 को  फीस  को  उपज  तथा  सात

 झन्ार्वत्तु  की  माता  बढ़ाने  में  उससे

 सहायता  मिलेगी  ।
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 विरासत

 क्र  1
 लोकसभा  में  7  अगस्त,  .973  को  पूछे  लाने  वाले  अ्रताराकित  प्रीत  सं०  3493  के

 उत्तर  में
 उल्लिखित  विवरण-पत्थ  |  *

 UP  A  a
 5

 Mio  To  देश  का  नाभ  970  97)
 Sr

 Go  So
 i  fata  1,90,66,703  3,82,79,6I8
 2  प्रेमिका  4  1,34,27,709  2,79,34,533
 3  सोवियत  दस  1,00/66,056  145,538,689
 4  खास  .  65,33,610  ,38,0I,094
 5.  इटली  45,91/694  80,965,951
 6  पंथी  जमनी  58,69,8I6  1,05,09,701
 7  जापान  16.68,  860  48,70,305
 &  बुल्गारिया. ..  3  78,092  601,335
 9  र्विटैजरलैंड  4,08,  44  (21,22,191

 i0.  ताईवान  1,114,860
 ]  प्रर्मेण्टाइना  --  9,33,405
 2  0s  fear  9,46,5T0
 3  हॉलैंड  .  10,47,879  9,78,219
 4  स्पेन  0  59,739  13,17,857
 i5  ere  are  किया  —_  3,60,053

 6,42,  40,362  12,33,10,481

 Schemes  To  Sell  Goods  In  Britain  For  Deficit  Financing
 Fostheting  ‘EMoris  of  Developing

 Comtries

 3494  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Wil  the  Minister  of  COM-
 MERCE  be  pleased  to  state;

 (a)  whether  a  new  scheme  to  fur-
 ther  the  efforts  of  developing  countmes
 including  India,  to  sell  goods  in
 Britain  has  been  welcomed  by  the
 Britush  Government;  and

 (b)  af  so,  the  broad  outlmes  thereéf?

 {THE  DEPUTY  MINISTER  IN  THE
 SEINISTRY  OF  COMMERCE  (SHRI
 A.C  GEORGE):  (४)  No  such  new
 acheme  hes  come  to  the  notice  of  the
 Goverdment  of  India..

 (b)  Does  not  arise.
 WoT  L3—5

 3496.  SHRI  VIKRAM  MAHAJAN:
 SHRI  SHYAMANANDAN

 MISHRA:

 Wil  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  quantum  of  deficit  financing
 incurred  from  lst  April,  1972,  to  3st
 March,  1978,  ist  April,  I97i  to  3ist
 March,  1972,  from  ist  April,  973  to
 Ist  July,  1973:  and

 (b)  the  total  quantum  of  deficit
 financing  likely  to  be  incurred  till
 3lst  March,  l9747

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 4a)  Deficit  financing  of  the  Centre
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 and  State  Government  (as  measured
 by  (i)  net  change  in  the  Reserve
 Bank’s  holdings  of  Treasifry  bills
 and  Government  rupee  securities,
 Gi)  net  variation  in  Central  and  State
 Governments’  cash  balances  and
 (iii)  net  change  in  RBI’s  ways  and
 means  advances  to  State  Govern-
 ments)  amounted  to  Rs.  70  crores  in
 (1971-72;  Rs.  848  crores  in  1972-73  and
 Rs.  380  crores  upto  end  of  June,  973
 in  the  current  financial  year.

 (b)  The  Central  Government  has
 estimated  the  budgetary  deficit  for  the
 year  ‘1973-74  at  Rs.  85  crores.  This,
 however,  does  not  take  into  account
 the  expenditure  that  might  have  to  be
 incurred  when  the  Government  takes
 a  final  decision  on  the  recommenda-
 tions  of  the  Third  Pay  Commission.
 As  of  now,  it  is  not  possible  to  give  an
 estimate  of  deficit  financing  that  might
 emerge  for  the  year  1978-74.

 Inquiry  into  alleged  mal-practices
 committed  by  National  Grindlays

 Bank

 3497.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  has  come  to  the  no-
 tice  of  Government  that  the  0-year
 old  National  and  Grindlays  Bank,  the
 biggest  foreign  bank  operated  in  the
 country,  has  over  qa  period  of  ten  years
 deprived  the  country  of  over  Rs  70
 crores  through  various  malpractices;

 (b)  whether  the  charges  are  being
 looked  :nto  by  Government  agencies
 and  if  so,  the  names  of  agencies  which
 are  looking  into  the  charges;  and

 (c)  the  specific  steps  taken  to  ensure
 early  report  of  the  inquiry  in  this
 regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c).  Certain  allegations  of
 malpractices  including  evasion  of
 income  tax  against  the  National  and
 Grindlays  Bank  are  being  looked  into
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 by  the  Reserve  Bank  and  the  Income-
 tax  department.  They  expect  to  com.
 plete  the  investigationg  as  early
 as  possible.

 Implementation  of  Recommendations
 of  Banking  Commission

 3498.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  recommendations
 made  by  the  Banking  Commission
 have  been  implemented;

 (b)  if  so,  the  recommendations  im.
 plemented  so  far  and  the  time  by
 which  the  rest  of  the  recommendations
 are  proposed  to  be  implemented;  and

 (९)  how  far  the  recommendations
 implemented  so  far  have  proved  to  be
 useful?  *

 THE  MINISTER  OF  FINANCE
 (SHRI  YESWANTRAOQ  CHAVAN):
 (a)  to  (c).  The  recommendations  of

 the  Banking  Commission  are  in  an
 advanced  stage  of  examination  by
 the  Government.  A  final  view  on  the
 majority  of  the  recommendations  is
 expected  to  be  taken  before  Long

 Private,  Persons  or  Companies  Allow-
 ed  to  Fly  Aircraft  in  the  Country  to

 Carry  Passengers

 3500.  SHRI  SHANKERRAO  SAV-
 ANT:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  any  private  persons  or
 companies  are  allowed  to  fly  aircraft
 in  the  country  to  carry  passengers.

 (b)  if  so,  which  are  those  persons
 and  companies  and  on  which  routes
 they  are  allowed  to  fly  aircraft  and
 on  what  conditions;  and

 (c)  whether  Government  have  fixed
 any  norms  for  permitting  private
 companies  to  take  up  passenger
 service?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  following
 9  private  operators  holding  non-
 scheduled  permits  issued  by  the  DG
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 are  allowed  to  operate  non-sche-~
 @uled  passenger  flights  on  a  day-to-
 day  basis  on  routes  not  served  by
 Indian  Airlines;

 L  Kasturi  and  Sons,  Madras  (The
 Hindu).

 ‘2.  Pushpaka  Aviation,  Madras.

 3.  Air  Survey  Co.  (P)  Ltd.  Cal- .  cutta.

 a  Cambata  Aviation,  Bombay.

 :  §&.  Bharat  Commerce  and  Indus-
 tries  (Bharatair),  Gauhati.

 6.  Daver  Aviation,  Bombay.

 7.  J.  K.  Chemicals
 ways  Bombay.

 (Safari  Air-

 8.  Helicopter  Services  (P)  Ltd.
 Bombay.

 9.  Jamair  Co.  (P)  Ltd.  Calcutta.

 Of  the  above  9,  anly  J.K.  Chemicals
 (Safari  Airways)  are  presently  opera-
 ting  non-scheduled  passenger  flights
 on  the  following  routes  on  a  day-to-
 day  basis:

 (i)  Bombay—Surat—Bombay,
 (ii)  Surat—Ahmedabad—Surat.

 Safari  have  also  been  permitted  to
 Operate  on  the  following  routes  on  a
 day-to-day  basis:

 \.  Delhi  Jaipur  -Kota  Jaipur
 Delhi  (without  traffic  rights
 between  Delhi  and  Jaipur).

 2.  Bombay  Surat  Bhatnagar
 Ahmedabad  and  back  (without
 traffic  rights  between  Bombay
 Bhavnagar  and  Bombay-Ah-
 medabad).

 3.  Ahmedabed-Indore  Ahmeda
 bad.

 4,  Surat-Rajkot-Surat.

 5,  Bhavnagar-Baroda-Indore  and
 back.

 6.  Bombay-Jalgaon-~Bombay.
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 However,  they  are  not  operating  on
 the  above  routes.

 (c)  Private  operators  who  wish  to
 operate  scheduled  air  transport  ser-
 vices  have  to  comply  with  the  requi-
 rements  laid  down  in  Schedule  XI  to
 the  Aircraft  Rules,  1937.

 Complaints  Regarding  Safety  Landing
 apd  taking  off  Facilities  at  Internatio-

 nal  Airports  to  India

 350i.  SHRI  SHANKERRAO~  SA-
 VANT:  Will:  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  there  are  complaints
 regarding  the  safety  of  landing  and
 taking  off  facilities  at  international
 airports  in  India;

 (b)  if  so,  what  are  these  complaints;
 and

 (c)  how  are  they  proposed  to  be
 met?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (9),  Some  com-
 plaints  regarding  aids  are  received
 from  time  to  time.

 (c)  The  following  action  has  been
 taken:

 l.  Stand-by  generators  which  come
 into  action  automatically  in  the  event
 of  a  mains  failure  have  already  been
 provided.  The  International  Airports
 Authority  is  taking  additional  steps
 for  ensuring  reliable  and  uninterrup-
 ted  power  supply.

 2.  (i)  A  through  check-up  of  the
 Instrument  Landing  System  at  Delhi
 airport  has  been  made  by  experts  of
 the  Cicil  Aviation  Department.

 2.{ii)  Scientific  investigation  of  the
 Instrument  Landing  System  has  been
 carried  out  by  an  expert  of  the  manu.
 facturers,  He  has  reported  that  the
 equipment  is  functioning  normally.
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 Yarn,  Oil  Seeds,  Coarse  Cloth,  Vanas

 a
 ae

 3502.  SHRI  BHOGEND!  :
 Will  the  Minister  of  PINANGE  ee
 pleased  to  stdte  the  total  amount  of
 institutional  credit  advanced  includ-
 fag  that  advanced  by  private  Banka
 to  the  -foodgrains  trade  and  trade  ‘in
 yarn,  oil  geeds,  oparge  cloth,  Vanas-
 pati  and  other  necessities  of  life  dur-
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 ing-the  fitiancial  year  ‘1972-713  ,
 te 2913  and  its  impact  on  the  rise

 prices?

 THE  MINISTER  OF  YINANCE
 (GHRI  YESHWANTRAQ  CHAVAN): The  available  information  ‘as  furni-
 shed  by.the  Beserve  Rank  of  ‘India  in
 regard  to  outstanding  advances  of
 scheduled  commercial  banks,  includ-
 ing  private  banks,  to  private  parties
 against  foodgrains,  oilseeds,  vegetable
 oils,  vanaspati  and  sugar  is  set  out  in
 the  attached  statement.

 Statement
 (Rs.  Crores)

 Foodgrains
 Oilseeds

 Groundnuts

 Linseed
 Rape/Mustard  Seed

 Vegetable  Oils
 Groundaut  gil
 Linseed  oil

 Rape  Mustard  seed  oil

 Vanaspati

 Sugar

 As  st  the  end  of  June,  As  st  the  end  pf
 972  March,  731.

 98:00,  42°00,

 8-96  i4°28

 ०-67  0°40

 Not  avaiable  3°20

 5°83  5°68
 oOo  29  0  47

 3*  03tt  2°74

 5°89  3°46
 ‘186°  38tt  २३3  +05

 +The  data  tor  March,  3973  are  provisional  and  may  be  revised  by
 ye

 vanks  later.  The
 figures  include  export  credit,  t0  processing  units,  credit  in  respect  of  groundnut  seeds/oi!
 tw  public  sector,  ete.

 I972
 The  above  figures  refer  to  credit

 given  not  merely  to  trade  as  such  but
 also  to  processing  units  such  as  rice
 mills,  roller  flour  mills,  oi)  mills  and
 vanaspati  manufacturers,  industrial
 users  such  as  biscuit  manufacturers
 units,  confectionaries,  starch  manufac-
 turers,  paint  and  soap  manufacturers,
 ete.

 t  {Relate  to  June,  7977  98  separate  figures  for  these  items  are  not  available  for  June,

 The  increase  in  advancea  against
 groundnut  3s  accounted  for,  besides
 other  factors  by  enlarged  exports  in
 oil  cake  and  credit  facility  against
 groundnut  seedjoil  given  to  some  pub-  |
 lic  sector  agencies  particularly  in
 Gujarat  for  taking  up  purchase  and
 distribution  work.
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 Bande
 ceil:  aptitrat!  téadifth  ini,’  oil-

 3९992)  vegitebte’  oftey,
 os

 ‘eittén
 in,  -eabjoch to  Restve  "teat  ‘selettive
 eredis  comtwols  whith  préscribé  riini-
 oyun  margias,’  minimur  rate  of  in-
 towest-  ard  levelsof  credit.  The’  cre-
 dits  epnteuls  clrréntty  imposed  on
 those  items  are  siffftleritiy  réstrictive
 and  every  care  is  taken  to  ensure  that
 credit  iQ  mept.only  the  genuine
 pidéiifinn  and  trade  requirements.

 Sd‘  far‘ak  credit  ‘tor  yarn  is  concern.
 e&,  it‘  had  not  been  pogsible  for  the
 Reserve  Bank  of  India  to  give  any
 separate  figures,  as  banks  génerally
 maintain  composite  credit  limits  cover.
 ing  both  yarn  (including  cotton  and
 other  yarn)  and  cleth  (including
 coarse  and  other  varieties).  In  March,
 1973,  the  Reserve  Bank  convened  a
 meeting  of  representatives  of  major
 banks  to  review  the  mid-busy  season
 position.  At  that  meeting  the  Reserve
 Bank  drew  particular  attention  of  the
 banks  to  the  problem  of  cotton  yarn
 and  asked  them  to  exercise  restraint
 On  the  credit  made  available  against
 that  item.  Again,  in  July,  1978,  when
 the  Reverve  Bank  reviewed  credit
 trends  and  announced  further  tighten-
 ing  of  credit  control,  they  asked  the
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 Banks, te  ensure,  return  of  credit  trom
 textile  and  sugar  industries.

 Since’  bultt“of  the’  credit  ha’  gone  in
 favour  of  mffis  ahd”  processing  units
 and  retajlers,  it  is  unlikely  that  the
 availability  of  the  credit  az  such  for
 the  items  mentioned  above  would  have
 had  any  adverse  effect  on  the  prices
 of  these  comrhodities.

 Amount  of  Cyxrency:  Neotea  in'
 Cironlation.

 3503,  SHRI  BHOGENDRA  JHA:
 Will  the  Mimster  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  each  deno-
 mination  of  currency  notes  of  Rs.  १00
 atid  above  at  present  in  circulation
 and  what  portion  .thereof  is  in  the

 categary  of  uttaccounted  money;  and
 de- b)  whether  it  is  proposed  to

 im  २०  ise  the  currency  hotes  of  Re  400
 and  above?

 F  IN THE  MINISTER  OF  STATE
 THE  MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH):  (a)  Particulars  of

 currency  notes  of  the
 raiggpinpir  ion of  Rs,  200  and  above  in  circula’

 on as  on  ist  May,  I973  are  4  ५५१  cal
 below:

 Denomination  Pieces  Value

 Rs.  00  29,97,06,895  29,97,06,89,500

 Rs.  ‘1,000  मु  4,29,389  42:93,89,000

 Rs.  $,000  55,987  -27,97,85,000

 Rs.  10,000  29,924  29,9240,000

 30,02,22,165  30,97,91,03,500.

 it  ot  possible  to  say  what  portion
 of  te  above  currency  is  iy:  the  cate-
 gory  of  unaccounted  money.

 (b)  There  is  no  such  proposal  under
 consideration  of  Government.
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 Free  Rationg  or  Essential
 Commodities  at  Cheap  Rates  to

 Weaker  Sections  Especially
 Agricultural  Workers  in

 Rural  Areas

 3504,  SHRI  BHOGENDRA  JHA:
 Wu  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  the  weaker  sections  of
 the  people  especially  agricultural
 workers  in  the  rural  areas,  have  been
 harg  hit  by  the  present  level  of  pric-
 es,  scarcity  and  inflation;  and

 (b)  if  so,  whether  any  steps  are
 being  taken  to  relkeve  their  hardship
 by  providing  them  essential  commo-
 dities  at  cheap  rateg  or  to  provide
 them  free  ration  in  the  worst  affected
 areas?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN).
 ‘a)  and  (b)  It  oy  no  doubt  true
 that  the  rise  ऐ  prices  and  prevalence
 wf  scarcity  and  drought  conditions
 have  affected  adversely  the  weaker
 sections,  including  agricultural  wor-

 kers  Apart  from  drought  relief
 measures,  the  State  Governments
 have  been  advised  to  extend  the  pub-
 lic  distribution  system  so  as  to  cover
 a  larger  number  of  people

 Supplying  of  Essential  Commodities
 to  People  at  Fair  Price

 3505  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  question  of  supplying
 essential  commodities  to  the  people
 at  fair  prices  as  a  meagure  of  relief
 from  the  present  burden  of  price  rise
 and  inflation,  and

 (b)  if  so,  what  decisions  have  been
 taken  thereon®

 THE  MINISTER  OF  FINANCE
 (SHRI  YASHWANTRAO  CHAVAN):
 (a)  and  (b).  The  Government  has
 been  making  available  major  food-
 graing  at  fixed  prices  through  a  net-
 Work  of  fair  pricelration  shops
 through-out  the  country  Levy  sugar
 is  also  being  sold  at  controlled  prices
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 through  the  public  distribution  system,
 Supply  of  controlled  varieties  of  cot-
 ton  cloth  has  been  channejled  through
 public  agencies.  A  Committee  set  up
 by  the  Planning  Commission  is  exa-
 mining  the  question  of  further  ex-
 tending  the  commodity  coverage  of
 the  public  distribution  system.

 Formulation  of  Development  Schemes
 under  Leag  Bank  Scheme

 3506,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  development
 schemes  formulated  for  selected  Dis-
 tricts  under  the  lead  bank  scheme
 have  since  been  implemented;  and

 (b)  af  wo,  the  progress  made  so  far
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHTAGI):  (a)  and
 (b)  Under  the  ‘Lead  Bank  Scheme’
 the  banks  having  lead  responsibilty
 are  expected  to  carry  out  surveys  of
 the  districts  allotted  to  them  80  as
 to  locate  growth  centres,  identify  cre-
 dit  gaps  and  secure  a  co-ordinated
 approach  among  the  different  finan-
 cial  institutions  mn  extending  banking
 facilities  m  the  district,  Surveys
 have  already  been  carried  out  under
 this  scheme  in  respect  of  33  districts.
 The  lead  banks  have  also  set  up  Dis-
 trict  Level  Consultative  Committees
 in  276  districts  whose  main  function
 38  to  identify  the  areas  in  which  banks
 together  with  other  financial  institu.
 tions  and  development  agencies,  can
 play  an  effective  role  in  :mplement-
 ing  viable  development  schemes

 Decision  on  Special  Flying  Check  of
 Indian  Airlines  Commanders

 8507  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  that  al]  Indian  Airlines  Com-
 manders  are  to  be  subject  to  a  spe-
 clal  two  hour  flying  check  to  deter-
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 mine  whether  they  should  be  allowed
 to  retain  command  of  various  types
 fo  aircraft  and  if  so,  who  will  make
 such  reassessment  checks;

 (b)  whether  this  special  check  will
 cost  about  Rupees  one  crore;  and

 (९)  how  many  pilots  are  at  present
 licensed  and  what  is  the  procedure  to
 check  their  capability  of  flying  every
 year?

 THE  MINISTER  OF  TOURISM  AND
 CIvIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  It  has  been  decided  to
 reassess  the  proficiency  of  all  Com-
 manders  of  Indian  Airlines,  The
 programme  of  reassessment  com-
 menced  on  9th  July  1978,

 Groups  of  2  or  8  pilots  for  each
 type  of  aircraft  e.g.,  Boeing  737,
 Caravelle,  HS.748,  etc.,
 selected  by  the  DGCA,  are  carrying
 out  these  checks.  The  time  taken
 will  be  according  to  the  exercises
 prescribed  in  the  test.

 (b)  The  cost  of  these  checks  is
 estimated  at  Rs.  5.25  lakhs  approxi-
 mately.

 (c)  Indian  Airlines  have  at  present
 471  pilots  including  32  apprentice
 Pilots,  They  are  subject  to  the  fol-
 following  checks:

 (i)  Local  check  and  route  check-
 twice  a  year  as  per  standards
 prescribed  by  the  DGCA.

 (ii)  Instrument  =  rating  =  check
 once  a  year  as  per  standards
 prescribed  by  the  DGCA.

 World  Bank  Aid  for  Forest  Develop-
 ment  Plans  in  India

 3509.  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  World  Bank  has
 agreed  to  give  aid  for  the  country’s
 long  term  forest  development  plans;

 (b)  if  so,  the  amount  of  aid  Hkely
 to  be  received;  and

 (c)  whether  India  has  prepared  any
 long  term  forest  plen?
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 THE  MINISTER  OF  FINANCE
 YASHWANTRAO  CHAVAN):

 (a)  and  (b).  Some  discussion  have
 taken  place  with  Worlg  Bank  offi-
 cials  on  the  possibility  of  World  Bank
 group  assistance  for  Forest  Projects
 in  India,  The  discussions  are  at  a
 very  preliminary  stage.

 (c)  Agriculture  Ministry  has  made
 some  studies  on  forestry  projects
 which  woulg  form  the  basis  for  long-
 term  forestry  plan.

 Smuggled  Goods  Seized  in  Delhi

 3510.  SHRI  PRABHUDAS  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  smuggled  goods  worth
 lakhs  of  rupees  were  seized  in  New
 Delhi  on  the  l6th  May,  1973;  and

 (b)  if  so,  the  action  taken  against
 the  culprits?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R,  GANESH):  (a)  Smuggied
 goods  worth  Rs.  26  lakhs  were  seized
 in  New  Delhi  on  l6th  May,  978  by
 the  officers  of  Delhi  Customs  and
 Central  Excise  Collectorate  and  of  the
 Directorate  of  Revenue  Intelligence.
 The  goods  seized  were  Radiant  yarn,
 Textiles,  Chinese  Fountain  Pens  etc.
 In  addition  Wy  Kilograms  of  Hashish
 was  also  seized.

 (b)  In  the  above  cases  ]  persons
 were  arrested.  They  have  been  re-
 leased  on  bail  by  the  Magistrate.
 Further  investigations  in  the  matter
 are  in  progress,

 Request  from  Convenor  of  National
 Committee  to  Assist  Netaji  Inquiry  for

 Concessional  Air  India  Tickets

 35i..  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  convenor  of  the
 ‘National  Committee  to  Azsist  Netaji
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 Tquiry’  made  a  written  request,  to
 him  for  coneesnonal:  Air  India  tick:
 for  the  three  members  of  the  Gem-
 mitiee  to  unable  them  to  accompany
 Netaji  Inquiry  Gommitsion  during  its
 recent  visit  to  Taipei  m  Taiwan;

 (b)  af  89  the  reasons  fo.  refusal  of
 the  request,

 (c)  whethe:  members  of  Peace
 Council,  Afro-Asian  Selidarity  Con-
 ference  ang  many  other  organiwations
 received  concessional  Air  India  tickets
 for  going  abroad,  and

 (व)  if  sa,  the  facts  of  the  matter
 and  the  reasons  for  discrimination
 agamst  the  members  of  Nationa]  Com
 mittee  to  Assist  Netaji  Inquary?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  and  (b)  Yes,  Sir  But
 it  was  not  considered  ‘necessary  to
 provide  free  passages

 (९)  and  (d)  Ajr-India  is  some-
 tiumes  directed  to  provide  rebated
 transportation.  They  have,  however,
 not  been  ordered  to  give  any  free  or
 concesstonal  tickets  to  the  Peace
 Council  or  the  Afro-Asian  Solidarity
 Conference

 Departmental  Offices  Set  Up  by  Gev-
 ernment  for  Dealing  with  Trade  Puet

 with  Bangladesh

 353  SHRI  SAMAR  GUHA  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state

 (a)  the  number  of  Departmental
 offices  or  otherwise  set  up  by  Gov-
 ernment  for  dealing  with  Trade  Pact
 with  Bangladesh,

 (b)  the  names  of  such  Depart~-
 mental,  or  otherwise,  units  (ii)  loca-
 thon  of  their  offices,  (ni)  the  names  of
 the  Heads  of  such  Offices,  and

 (c)  the  reasons  for.  not  setting  up
 such  Offices  principally  in  the  Eastern
 region  of  India  to  enable  Banglades
 representatives  to  have  easy  and

 ’
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 uicker  contact  w:  facilitate
 prompt  wnplemen  eae  te  Pact?

 MINISTRY
 ्  COMMERES  (Got &  C.  GEORGR):  (a)  No  new  offires—

 as  Such,  Have  been  set  up  by  the  Gov-
 ernment  for  dealing  with  the  Indo-
 Bangladesh  ‘Trade  Agreement,

 (b)  amd  (ec)  Do  not  arise  How-
 ever,  applications  for  imports  from
 and  exports,  te  Bengladesh  under  the
 Tymjted  Payments  Arrangement  and
 the  New,  Balanced,  Trade  and  Pay-
 ments  Arrangement  are  dealt  with
 mahly  by  the  Joint  Chief  Controller
 of  Imports  and  Exports,  Calcutta  All
 transactiong  relating  to  payments  for
 imports  and  exports  under  these
 Acsangemenia  are.  alan  routed  through
 a  spegial  Account  maintaihed  by  the
 State  Bank  of  India,  Calcutta

 Value  of  ImportiExpert  with  Taiwan
 durigg  2974—73

 3844  SHRI  SAMAR  GUHA  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state

 (a)  the  volumes  and  nature  of  ex-
 port  and  :mport  trade  and  thei  values
 in  term  of  Indian  rupees  undertaken
 by  Private  Sector  and  Public  Sector
 concerns  separately  with  Taiwan
 during  the  years  97l-72  800  1972-73,

 (b)  whether  there  is  further  scope
 of  expansion  of  beth  public  sector  and
 private  wector  export  and  import  trade
 with  Taiwan,  and

 (c)  if  0,  the  steps  taken  and  pro-
 Posed  for  expansion  of  such  trade
 with  that  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  to  (c)  India’s
 exports  to  and  import¢  from  Taiwan
 ag  well  as  major  itemg  of  export  and
 import  for  1971-72  and  ‘1972-73,
 (April—December)  have  been  as  fol-
 lows
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 (Value  in  Rs.  lakhs)

 /  ८६ ८  1972-73 (April-December)

 Exports  573  दर  97

 Imports  37  53
 Volume  :  550  750

 AMiajor  items  of  exports  :
 a  equipment. Iron  Ore.
 Concentrates.
 Mica.
 Shellace.
 Pig  Iron.

 Mayor  Imports

 Minerls  &  Metal  Manufacturers.
 Ferros  scrap.
 Plastic  raw  materials.
 Essential  oils.
 Species.

 Sectorwise  figures  are  nut  maintained.
 a

 In  view  of  the  many  uncertainties
 governing  the  future  of  Taiwan,  it  is
 difficult  to  make  any  worthwhile
 assessment  of  the  scope  of  expansion
 of  trade  with  Taiwan.

 Relaxing  Control  over  Distribution  of
 Yarn  upto  77  Counts

 3515.  SHRI  G  Y  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be
 pleawaeq  to  state:

 “(ay  whether  Government  have  de-
 cided  to  relax  control  over  the  distri-
 -bution  of  yarn  upto  77  counts;  and

 (b)  ४  ‘50,  the  nature  of  exemptions,
 if  any.  granted  from  the  purview  of
 the  scheme  on  the  availability  of  yarn
 used  for  industrial  purposes  and  of
 blended  and  mixed  yarn?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  The
 control  on  distribution  of  the  follow-
 ing  categories  ang  varieties  of  yarn
 was  lifted  with  effect  from  the  2ist
 June,  978:—

 (i)  Cotton  yarn  of  counts  6  and
 below;

 (ii)  folded  cotton  yarn  of  2  ply  in
 counts  17s  and  below;

 (iii)  folded  cotton  yarn  of  3  ply
 and  higher  plies  in  all  counts;

 (iv)  blended  yarn  containing
 33—~2/3  per  cent  or  more  of
 man-made  cellulosic  or  non-
 cellulosic,  natural  silk  or
 woollen  fibre;

 (v)  mixed  yarn  ‘Le,  where  the
 same  hank  or  cone  contains
 yarn  of  different  counts;  and

 (vi)  hard  waste.

 The  above  relaxation  shall  not  pre-
 judice  or  affect  any  firm  commitments
 which  may  already  have  been  made
 with  regard  to  categories  and  des-
 criptions  of  yarn  aforesaid  under  the
 scheme—prior  to  2ist  June  ‘1973.  The
 control  on  production  and  price  con-
 tinues,

 2.  The  above  relaxation  was  fur-
 ther  extended  to  yarn  of  counts  35s
 and  below  from  1५  Tuly,  1973,  नने
 of  counts  403  and  below  from  4th
 August,  1973.
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 Contre]  over  Prices  of  Cloth  made  of
 Synthetic  mixed  Cotton  Yarn  pro-

 duced  by  Various  Mills

 4516,  DR,  LAXMINARAIN  PAN-
 DEYA:  Will  the  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  Government  exercise
 any  control  over  the  prices  of  cloth
 made  of.  synthetic  mixed  cotton  yarns
 produced  by  various  mills;

 (b)  whether  the  pricea  of  such
 cloth  have  abnormally  been  increased
 since  January  this  year;

 (c)  if  so,  the  percentage  of  increase
 on  30th  June,  2973  over  the  prices  on
 ist  January,  973  and  ist  January,
 972  separately;  and

 (d)  the  action  taken  or  proposed  to
 be  taken  to  normalise  the  prices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  No,  Sir.

 (b)  ang  (c).  An  increase  ranging
 between  3,5  per  cent  to  7  per  cent  in
 prices  over  the  ist  January,  973
 level  and  an  increase  ranging  between
 9  per  cent  to  4.5  per  cent  over  that
 of  lst  January,  972  has  been  observed
 which  cannot  be  considered  abnormal
 in  view  of  the  trenda  in  the  general
 price  level  in  the  country.

 (6)  Does  not  arise.

 Export  of  Raw  Material  and  Half
 Finished  Goods  by  Mis,  Kores  India

 Ltd,

 3517.  DR,  LAXMINARAIN  PAN-
 DEYA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Mis.  Kores  India  Ltd.
 have  been  exporting  raw  materials
 and  half  finished  goods  to  foreign
 countries;  and
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 (b)  if  so,  the  names  of  the  coun-
 tries,  the  value  in  Indian  currency  of
 export  to  each  country  and  the  mode
 of  payment  of  the  cost  of  material  ex-
 ported  from  1969-70  to  ‘1972-78,  year-
 wise  and  country-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  ९.  GEORGE):  (a)  and  (b)  In-
 formation  ig  not  available  as  exporter.
 wise  statistics  are  not  maintained,

 भारत  कौर  अंग ला  देश  के  बीच  हुए
 व्यापार  समझौता  के,  अंतर्गत  झह्रामेबाली

 वस्तुएं

 3518.  Blo  हं कमी  ना  राय रत  वन्य:  क्या
 बारिषण्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ।

 (ख)  भारत  ध्रौर  बंगलादेश  के  बीच
 किम  वस्तुझों  के  लिए  व्यापार  समझौता  हा
 है,  कौर

 (ख)  इस  समझौते  के  झन्तगेत  भारत  किन

 वस्तुओं  का  आयात  करेगा  तथा  किन  का
 निर्यात  करेगा  ?

 (क)  और  (ख).  शायद  माननीय
 सदस्य  का  अ्रभिप्राय  नये  व्यापार  करार  के  अन्त...
 गत  भारत  ौर  बांग्लादेश  के  बीच  व्यापार  से

 है,  जो  5  जुलाई,  973  को  ढाका  में  सम्पन्न

 हुआ  था।  इस  व्यापार  करार  के  अन्तगंत,  जो

 कि  28  सितम्बर,  973  से  लागू  होगा,  दो
 प्रकार  के  व्यापार  की  व्यवस्था  है  —

 (क)  प्रत्येक  पक्ष  के  संबंध  में  30.5

 करोड़  र०  की  सीमा  तक  दोनों  देशों  के  विशेष

 हित  की  वस्तुझों  के  लिए  एक  सन्तुलित  व्यापार

 तथा  भुगतान  प्रबंध;  टगौर

 (@)  संतुलित  व्यापार  तथा  भुगतान
 प्रबंध  के  बाहुर  व्यापार  जो  कि  सामान्य  आयात,
 निर्यात  कौर  विदेशी  मुद्रा  विनियमों  के  भ्रनुतार
 विनियमित  है  ।

 2.  संतुलित  व्यापार  तथा  भुगतान
 प्रबंध  के  धम्तर्गत  बंगलादेश  से  आयात  की  जाने
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 ]  2 बाली  कौर  उसे  निर्यात  की  जाने  वाली  बस्तियों
 के  ब्यौरे  संलग्न  विवरण  में  दिये  गये  हैं  ।

 विवरण

 बंगलादेश  को  निर्णय

 वस्तु  /भाल  मूल्य  (लाख
 रु०)

 2

 i.  पूर्व  सीमित  भुगतान  प्रबंध
 से  झग्रनीत  समायोजन  200

 2.  कोयला  600

 3  झनिर्भित  तम्बाकू  520

 4  सीमेंट  300

 5  कपास  750

 6  सूत  200

 7  सूती  वस्त्र  00

 8  साइकिल  तथा  उनके  पुर्जे  30

 9  स्टोन  बोरिस,  हाई  बूढ
 (साल  तथा  टीक  सहित),  सोफ्ट

 मुड,  बे राइट्स  (व्हाइट)  चूना
 तथा  चुना  पत्थर  (सीमेंट  बनाने
 के  लिए  प्रेरित  क्वालिटी  को
 छोड़कर  )  डोलो  नाइट,  जिप्सम,
 बिता  बुझा  चूना  00

 0  पुस्तकें,  समाचार  पत्र,
 पत्रिका  तथा  वाद्ययंत्र  22

 हक  प्रा युवे दिक  तथा  यूनानी
 भौषधिया  (जड़ीबूटियों  तथा
 कच्ची  औषधियों  सहित)  20

 I2  रसायन  पदार्थ  तथा  भेष-
 ज  म  पदार्थ  20

 13  मसाले  0

 ह ३  98  मूल्य  के  फालतू  पु,
 मशीनरी  तथा  उपस्कर  (50,000

 अधिक  )  50

 i5  दु  ब्रश,  शेविंग  बुश  तथा

 दूर  पेस्ट  3

 I6  खेलकूद  का  सामान  तथा
 ग्रेम्स  तथा  स्पोर्टस  की  अरन्य  अपेक्षित
 सामग्री  ।  5

 7  चर्चित  0

 8  विविध  (आयात  व्यापार
 नियंत्रण  विनियमों  के  प्रतिशत

 अनुमान  सीमा  तक  )  00

 मिल  बीटा
 2  केन  तथा  रेंटल

 3  रख

 4  सुपारी  तथा  सुपारी  के  पत्ते

 5  खिलौने

 6  फल  तथा  शाक  सब्जियां
 जिनमें  चालू,  अदरक  तथा  संगतरे
 शामिल  हैं  ।

 7  ऐसी  कोई  अन्य  मंद
 जिसके  बारे  में  परस्पर  सहमति
 हो  जाए  1

 36,50

 बंगला  देश  से  आयात

 वस्तु/माल  मूल्य  (लाख  २  ०)

 l  कच्चा  पटसन  2000

 2  ताजी  मछली  तथा  जुलाई  हुई  मछली,
 वाटरफिश-साल्टेड  छपवा  प्रोसेस्ड  350

 3  अखबारी  कागज  तथा  कम
 बनी  कागज  450
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 बस्तु/माल  मूल्य  (लाख  (रु०)

 4  गाय  की  झ्  कमाई  खाले
 जिससे  वेट  तथा  बल  शामिल  है

 5  भ्रशुर्केदिक  तथा  मूसली
 झोपड़िया  (बडी  बूटियों  तथा
 कच्चे  औषधियों)  सहित

 6  पुस्तक,  समाचारपत्न  तथा

 पत्रिका

 7  चल चि त्न

 8  भेजी  पदार्थ

 9  मसाले

 0  समूल रूई  (केपोका)
 11 विविध  (पा मात  व्यापार

 नियंत्रक  विनियमों  के  अंतगर्त

 अनुमत  आयात  सीमा  तक)

 ]  मेनग्रौव  टेनिस  एम-
 ट्रैक्टर  (चमडा  कमाने  के
 वनस्पति  पदार्थ)

 2  कम  तभी  क्छए
 3  सुपारी  पत्ते

 4  फ्ल  तथा  सब्जियां

 5  सट्रा मेटस
 6  जड  फ्लावर  ब्रूस
 7  सीतल  पार्टी

 8  सल्फ्यूरिक  एसिड

 9  रीठा

 l0  कछुए  के  खोल

 l]  शहद
 ह

 १2  केबल

 3  पार्टिकल  बोड़े  तथा

 सलमान  पेपर  (पैकिंग  तथा

 रे पिग पेपर  अ्रधिमान्यत  सरत,

 कोदंड  किस्म  का

 00

 00
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 wet)  ret  wet  (wher!  सभ्)
 ~~

 4  फर्नेस  आयल  तथा  नैफ्था

 i5  कोई  और  ह... थ  मदें
 जिनके  बारे  में  फरइस्कर  जबकि
 हो  जाए  |

 3050

 हरियाणा  में  सध  बचत  योजनायें  के

 न्तगैत  जनों'  राशि

 3519.  ‘BHo  लक्ष्मीनारायण  पांडेय  :

 क्या  विस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि.

 (क)  वर्ष  1972-73,  मैं  हरियाणा
 राज्य  में  लघु  बचत  योजनाकाल  के  अन्तरगत
 कितनी  राशि  जमा  हुई,

 (ख)  अप्रेल,  1873 के  दोरान  कितनी
 राशि  निकालो  गई  कौर

 (ग)  जमा  राशि  अर  निकाली  गई  राशि
 मैं  हरियाणा  सरकार  और  अन्य  का  अलग-
 अलग  शेयर  कितना  है?

 (क)  अल्प  बचत  जमा  योजन्ल््तो  के
 अन्तर्गत  972-73  मै  हरियाणा  राज्य  मैं
 22  77  करोड़  रपये  की  शुद्ध  राशि  जमा

 हुई  ।

 (ख)  प्राण,  973  मैं  19  43
 करोड़  रहे  की  रकम  लिवालों  गई।

 (ग)  शुद्ध  अल्प  बचत  सप्रू  का  दो-

 तिहाई  भाग  सबन्ध  राज्यों  को  ऋणों
 के  रूप  मे  दे  दिया  जाता  है  तथा  शेव  एक  तिहाई
 भाग  भारत  सरकार  द्वार  रखे  लिया  जाता

 है,  इस  प्रकार  प्रवेंशन;  972  थे  मार्च  73
 के  दोरान  तज़ियाना  सरकार  का  अल
 बचत  सप् रह  के  सवा  में  दिये  जाने  वीजे  ऋण
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 की  रकम  578  करोड  रुपे  बैठी  है।.अंप्रेल
 9738  शुद्ध  यह  की  (-) 7.46

 करोड  शय  की  रकम  को  ह... क  मैं  लेते
 के  नाद  हरियाणा  सरकार  हारा  ऋण  लेने
 के  भ्र धि कार  की राशि  ए 1  करोड  रुपये

 विक्की  रित  की  म्ईथी  ।

 Closing  of  ‘Forward  Market  Trade  in
 ‘Agrieultural  Comodities

 3520  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minster  of
 COMMERGE  he  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  closing  of  Forward  Market
 Trade  in  all  agricultural  commodities
 in  certain  centres  where  it  is  going
 on  under  the  approval  of  Governmnt,
 and

 (0)  if  not,  whether  Delhi  »%  pro-
 posed  to  be  considered  for  Forward
 Market  Trade  at  least  in  some  com-
 modes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  and  (b)  No,  Sir

 Agitation  Contemplated  by  Akhil
 Bharatiya  Swarnkar  Sangh

 352l  SHRI  ANNASAHEB  GOT-
 KHINDE  Will  the  Mbnister  of
 FINANCE  be  pleased  to  state

 (a)  whether  the  Akhi]  Bharatiya
 Swarnkar  Sangh  has  cautioned  Gov-
 ernment  regarding  the  nation-wide
 agitation  contemplated  by  the  said
 Sangh,  and

 (b)  at  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K  R.  GANESH):  (a)  Yes,  Sur.

 (b)  The  Akhil  Bharatiya  Swarnkar
 Sangh  had  on  previous  otcasions  also
 put  forth  the  difficulties  experienced
 by  the  goldsmiths,  and  the  Govern-
 ment,  after  giving  sympathetic  con-
 sideration  thereto,  had,  from  time  to
 time,  given  relief  to  the  goldsmiths
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 wherever  possible  The  difficulties  of
 goldsmiths  woulg  continue  to  be  con-
 sidered  sympathetically  and  further
 reHef  within  the  framework  of  the
 Gold  Centro]  Law  will  be  given  where
 considered  necessary,

 Discussion  between  Prime  Minister  and
 U.S,  Ambassador  regatding  Develop-

 meat  Apsistanece  to  India

 3522  DR.  RANEN  SEN.  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  -whetber  the  USS  Ambassador
 in  New  Delhi,  Mr  Danial  P.
 Moynihan,  had  recently  called  on  the
 Prime  WMhnister  and  discusseq  the
 future  of  Indo-U.S.  Co-operation  in
 the  field  of  developmental  assistance

 (b)  whether  any  concrete  proposals
 had  been  made  by  the  Ambassador  in
 this  conneetion;

 (c)  if  so,  what;  and

 (d)  Government's  reaction  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Yea,  Sir

 (b)  to  (०)  The  US  Ambassador
 indicated  the  desire  of  the  United
 States  Government  to  discuss  with
 the  Government  of  India  the  basis  of
 a  new  economic  relationship  Govern-
 ment  have  welcomed  this  approach

 Steps  taken  to  arrest  of  rupee
 3523  DR  RANEN  SEN:  Will  the

 Minister  of  FINANCE  be  pleased  to
 state

 (a)  to  what  extent  the  value  of
 rupee  has  gone  down  in  the  last  ten
 years  as  a  result  of  price  rise  and
 inflation,

 (b)  whether  the  erosion  of  money
 is  acting  as  a  disincentive  for  long-
 term  saving,  like  life  insurance  pob-
 cies  and  fixed  deposits;  and

 (९)  if  80,  the  steps  taken  by  Gov-
 ernment  to  arrest  the  falling  value  of
 money?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  The  value  of  the  Rupee,  as
 measured  by  the  All  India  Index
 Number  of  Consumer  Prices  for  Indus-
 trial  Workers  (i960-—l00),  declined
 from  92.59  paise  in  1962-63  to  48.31
 paise  in  1972-73,  i.e.,  by  47.82  per  cent
 in  a  period  of  ten  years,

 (b)  and  (c)  Personal  savings  are
 affected  by  a  variety  of  factors  and
 it  is  not  possible  to  assess  separately
 the  effects  of  any  one  factor.  The
 available  data  show  that  life  insur-
 ance  business  completed  in  India  and
 time  deposits  with  the  scheduleq  com-
 mercial  banks  have  shown  a  conti-
 nuous  rise  during  the  last  ten  years.
 Voluntary  Pact  Regarding  Prices  and
 Quota  between  Spinning  and  Weaving
 Steps  Taken  to  Arrest  Falling  Value

 Units  of  Nylon  and  Silk  Industry
 3524  SHRI  P  M.  MEHTA:  Will  the

 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  voluntary  pact  re-
 garding  prices  and  quota  between
 spinning  and  weaving  units  of  Nylon
 and  art  silk  industry  is  not  working
 satisfactorily  as  a  result  of  which  the
 prices  of  Nylon,  Rayon  and  other  yarn
 had  shot  up:

 (b)  if  so,  the  reasons  for  the  pact
 not  working  satisfactorily;  and

 (c)  what  steps  are  being  taken  by
 Government  to  check  their  prices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  and  (b)  There
 are  three  Voluntary  Agreements
 between  spinners  and  weavers  of  art
 silk  industry: —

 (a)  Voluntary  Agreement  bet-
 ween  spinners  and  weavers  of
 staple  fibre  spun  yarn.  This  agree-

 ment  is  working  satisfactorily;

 (ii)  Voluntary  Agreement  bet-
 ‘ween  Spinners  &  Weavers  of  viscose
 rayon  filament  yarn.  By  and  large
 this  agreement  is  also  working  satis-
 factorily.  One  of  the  units  has,
 however,  stopped  supplies  of  yarn
 under  this  agreement  on  the  con-
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 sideration  that  their  unit  is  the
 smallest  and  is  not  working  econo-
 mically.

 (ii)  Voluntary  agreement  bet-
 ween  the  spinnerg  and  weavers  of
 Nylon  yarn  is  under  strain  mainly
 because  the  spinners  are  trying  to
 pass  in  the  excise  duty  on  poly-
 mer  chips,  which  has  now  been
 merged  with  duty,  to  the  weavers,
 and  because  of  fall  in  production
 of  nylon  yarn  following  global
 shortage  of  the  raw  material  re-
 quired  viz.,  caprolactum.
 (c)  The  Government  is  pursuading

 the  Spinners  &  Weavers  to  sort  out
 their  differences  expeditiously.
 Catton  Purchased  by  Cotton  Corpora-

 tion  of  India
 3525.  SHRI  P.  M.  MEHTA:  Will  the

 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Union  Government
 have  directed  the  Cotton  Corporation
 of  India  to  purchase  cotton  worth
 Rs  500  crores;

 (b)  whether  thig  decv3ion  was  taken
 to  ensure  a  fair  price  to  the  cotton
 growers,

 (c)  whether  the  Cotton  Corporation
 has  purchased  cotton  worth  Ra  500
 crores;  and

 (d)  if  so,  to  what  extent  this  has
 helped  the  cotton  growers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE:  (a)  to  (d).  The
 Cotton  Corporation  of  India  wash  di-
 rected  to  purchase  domestic  cotton
 worth  Rs  500  crores  during  the  cur-
 ment  cotton-season  (September,  1972-
 August,  973)  at  ruling  market  prices
 with  a  view  to  ensuring  fair  price  to
 cotton  growers.  However,  because  of
 stability  in  cotton  prices  which  start-
 ed  showing  upward  trends  during
 March,  978  onwards,  it  was  not  con-
 sidered  necessary  to  undertake  mas-
 sive  purchases  as  the  ruling  market
 prices  were  much  above  the  suvport
 prices  announced  for  the  current
 season.  The  Corporation  has  pure
 chased  3.88  lakh  bales  of  cotton  valu-
 ed  at  Rs,  45  crores  during  the  current
 cotton  season,
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 Work-to-Rule  by  Officers  of  State
 Trading  Corporation

 3526.  SHRI  P,  M.  MEHTA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  talks  between  the
 management  and  the  officers  of  the
 State  Trading  Corporation  have  failed
 and  the  officers  have  started  work-
 to-rule  since  20th  July,  1973;

 (b)  if  so,  what  were  the
 for  failure  of  talks;  and

 (९)  what  action  is  proposed  to  be
 taken  by  Government  to  settle  the
 issue?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (c).  The  de-
 mands  of  the  officers  of  the  State
 Trading  Corporation  are  under  con-
 sideration.  In  the  meanwhile  how-
 ever  the  officers  have  started  a  work-
 to-rule  agitetion  to  press  their  de-
 mands.

 Missing  File  in  Respect  of  M/s
 Karnatak  Export  House

 3527.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  have
 traced  out  the  file  of  Messrs  Kar-
 natak  Export  House  which  wags  _  re-
 ported  to  be  missing;  and

 (0)  whether  any  enquiry  has  been
 conducted  in  this  respect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  0.  GEORGE):  (a)  and  (9).  En-
 quiries  have  been  made  The  file,  in
 question,  has  not  been  traced  so  far.
 Steps  have  already  been  taken  to
 reconstruct  the  file  by  collecting
 copies  of  relevant  papers,

 reasons

 Grant  from  ford  Foundation  for  Re-
 search  Project  in  Pantnagar  Agricul-

 taral  University

 3528.  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  ap-
 proved  the  acceptance  of  Ford
 Foundation  grant  for  resegrch  project
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 to  be  operated  by  the  Pantnagar
 Agricultural  University;  and

 (0)  if  80,  the  reasong  therefor  in
 view  of  Government's  policy  to  dis-
 card  foreign  aid  by  and  by?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (8)  Yes,  Sir.  The  Government  of
 India  have  approved  the  acceptance
 of  a  Ford  Foundation  grant  by  G  B
 Pant  University  of  Agriculture  and
 Technology,  Pantnagar,  for  streng-
 thening  the  social  sciences  applied  to
 developing  human  and  natural  re-~-
 sources  in  rural  areas.

 (b)  The  policy  of  progress  towards
 self-reliance  does  not  imply  imme-
 diate  or  total  elimination  of  all
 foreign  cooperation,  In  strict  appliance
 of  the  criterion  of  essentiality,  in
 consultation  with  all  the  concerned
 governmental  agencies  and  in  confor-
 mity  with  the  standard  clearance  pro-
 cedure,  this  grant  proposal  has  been
 approved.

 Increase  in  Deficit  Financing  during
 Fifth  Plan

 3529  SHRI  5.  M.  BANERJEE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  deficit  financing
 is  likely  to  increase  during  the  Fifth
 Plan:  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  avoid  such  an  increase?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b)  The  scheme  of  financing
 the  Fifth  Plan  as  envisaged  by  the
 Planning  Commission  in  its  document,
 ‘Approach  to  the  Fifth  Plan:  974—79",
 is  to  keep  the  quantum  of  deficit
 financing  to  the  level  at  which  the
 consequential  increase  in  money  sup-
 ply  with  the  public  and  aggregate  de-
 mand  will  not  exceeq  the  require-
 ments  of  the  economy  arising  from
 growth  in  real  terms,  The  quantum
 of  deficit  financing  to  be  incurred
 during  the  Fifth  Plan  will  be  deter-
 mined  accordingly  and  the  steps  to
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 be  taken  to  confine  deficit  financing
 within  these  lintits  will  be  spelled  out
 in  the  Fifth  Plan  document
 Aanual  General  Meeting  cf  Indo-Ger-
 man  Chamber  of  Commerce  held  in

 Bombay
 3530  SHRI  ह  ्  SWAMINATHAN

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  the  We  ४  Annual  Gene-
 ral  Meeting  of  the  Indo-German
 Chamber  of  Commerce  wag  helq  in
 Bombay  on  19th  July,  1973,

 (b)  at  20,  the  subjects  discussed

 (c)  whether  any  agreement  has
 been  reached  to  improve  the  trade
 between  the  two  countries,  and

 (a)  xf  १०  to  what  extent  it  will  be
 increased?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  Yes,  Sir

 (b)  The  progress  of  Indo  FRG  trade
 in  broad  spectrum

 (९)  No,  Sir

 (d)  7068  not  arise

 Decision  in  Regard  to  Allowing  of  In
 terest  subsidy  in  Financing  of  Power-

 Looms  in  the  Cooperative  Sector

 353)  SHRI  M  M  JOSEPH  Wil
 the  Ministe:  of  COMMERCE  be  plea-
 sed  to  state

 (a)  whether  Government  have
 taken  any  decysion  on  the  question  of
 allowing  intcrest  subsidy  in  the  finan-
 cing  of  powerlooms  in  the  co-opera-
 tive  serto~  so  as  to  enable  the  societies
 to  get  asustance  at  the  concessional
 rate  0°  interest  of  4-I/2  per  cent

 (b)  xf  so  a  gist  thereof  and

 (c)  +f  not  the  time  by  which  it  js
 likely  to  be  decided?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  to  (c)  The  mat-
 ter  3६  sf!  under  consideration
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 Weavers  Service  Gentre  at  Cannanore

 8582  SHRI  ‘mM  M,  JOSEPH.  wil
 the  Minwter  of  COMMERCE  be  plea-
 sed  to  state:

 ¢a)  whether  Government  hag  con-
 sidered  the  establishment  of  a
 “Weavers’  Service  Centre  at  Can-
 nanore,

 (b)  the  reasons  for  not  setting  up
 the  same  so  far,  and

 (c)  the  time  by  which  it  ia  likeziv
 to  be  set  फ्?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  to  (c)  Govern-
 ment  have  already  sanctioned  the
 setting  up  of  a  Weavers’  Service  Cen-
 tre  in  Cannanore  in  Kerala  The
 Centre  35  expected  to  start  function-
 mg  very  soon

 Plan  to  Replace  Obsolete  Transmitters
 Instalied  Various  Airports

 3533  SHRI  M  M  JOSEPH  Wil}
 THE  Minister  of  TOURISM  AND  CIVL
 AVIATION  be  pleased  to  state

 (a)  whether  Government  have
 chalked  jut  any  plan  to  replace  the
 obsolete  transmitters  installed  at
 various  airports  to  avoid  frequent  air
 crashes  and

 (b)  if  so  the  broad  outlines  thereof
 and  progress  achieved  mn  this  regard:

 THE  MINISTER  OF  TOURISM  AND
 CIV,  AVIATION  (DR  KARAN
 SINGH)  (a)  and  (9)  Action  is  being
 taken  to  umprove  and  strengthen  our
 seronautical  communication  services
 Orders  for  400  medium  power  trans-
 mitter  «cts  have  been  placed  to  re
 plece  sume  existing  equipment  ane
 १६  38  proposed  to  acquire  additional  scts
 next  year  As  far  as  Government  ure
 aware  trangmitters  have  not  been  the
 cause  of  any  aircraft  accident  in  tne
 country
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 Ban  on  production  of  Bordered
 Dhoties  and  Coloured  Sarees  by  Mills

 3534.  SHRI  M.  M.  JOSEPH:
 SHRI  C.  H.  MOHAMMAD

 KOYA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  impose  any  ban  on  the  productics
 of  bordered  dhoties  and  coloures
 sarees  by  Mills  and  also  to  reserve  the
 items  such  as  turkish  towels,  sports
 shirting  etc,  for  production  by  the
 Handloom  Sector  as  urged  by  the
 State  Government  of  Kerala;  and

 (b)  if  so,  the  broad  outlines  of  the
 proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  The  re
 servations  made  in  form  of  the  hand-
 loom  and  powerloom  sector;  in  regard
 to  the  lines  of  production  will  be  re-
 viewed  shortly  in  the  context  of  the
 proposals  for  formulation  of  the  deve-
 lopment  plans  for  the  two  industries
 during  the  5th  Five  Year  Plan.

 Overtime  Allowance  paid  to  Central
 Government  Employees

 3535.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  total  amount  of  overtime
 allowance  paid  to  the  Central  Gov-
 ernment  Employees  during  the  last
 three  years,  in  various  Departments,
 Department-  wise:

 (b)  whether  this  increase  in  over-
 time  allowance  is  due  to  insufficient
 number  of  employees  to  cope  with
 the  work,  or  whether  it  is  because  of
 go-slow  policy  of  the  employees  of
 decrease  in  efficiency;

 (c)  if  so,  the  reasons  for  not  re-
 cruiting  new  employees;  and

 (q)  the  steps  proposed  to  be  taken
 by  Government  to  remedy  the
 situation?

 807  LS—6
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  5.  GANESH):  (a)  A  state-
 ment  giving  the  required  information
 in  respect  of  Secretariat  offices  for  the
 years  97I-72  and  1972-73,  which  is
 readily  available,  is  placed  on  the
 Table  of  the  House,  [Placed  in  Lib-
 rary.  See  No.  LT-5422/73].  The
 information  for  1970-71  38  being  col-
 lected  and  will  be  placed  on  the
 Table  of  the  House  as  soon  as
 Possile,

 (b)  to  (d),  The  increase  is  due  to  a
 variety  of  reasons.  As  a  result  of  the
 economy  measures  taken  by  Govern-
 ment  to  contain  non-productive  ex-
 penditure  as  also  due  to  delay  in
 filing  up  vacant  posts,  it  is  possible
 that  shoitages  of  staff  in  some  areas
 may  have  occured  thereby  contribut-
 ing  to  overtime  expenditure  on  occa-
 siom;  when  urgent  work  has  got  tu  be
 done.  In  some  establishments  the
 increase  in  overtime  bill  may  be  on
 account  of  the  nature  of  their  acti-
 vities.  The  entire  question  is
 however  being  revieweg  in  the  light
 of  the  Third  Pay  Commission’s  recom-
 mendations.

 Arrears  of  Income-tax  outstanding
 against  Industrialists  in  Rajasthan

 3536.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  amount  of  Income-tax
 arrears  to  be  recovered  from  the
 industrialists  in  Rajasthan,

 (b)  the  reasons  for  not  recovering
 the  arrears  of  Income-tax  from  these
 industrialists  and  the  time  by  which
 it  will  be  recovered;

 (c)  the  names  of  the  officials  res-
 ponsible  for  the  delay  in  recovering
 the  Income-tax  arrears  from  these
 persons;  and

 (d)  the  action  taken  or  praposed  to
 be  taken  against  the  defaulting  offi-
 cials?

 t
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K  R.  GANESH):  (a)  to  (d).

 For  the  purpose  of  levy  of  income-tax,
 assessees  are  not  classified  according  to
 their  source  of  income,  profession  or
 vocation.  Therefore,  the  requisite
 information  in  respect  of  industrialists
 in  Rajasthan  is  not  available.  How-
 ever,  if  the  Hon’ble  Member  desires
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 to  have  information  about  any  parti-~
 cular  assessee,  the  same  will  be  col-
 lected  and  furnished.

 2.  Information  readily  available  in
 respect  of  assessees  in  Rajasthan
 Charge  with  arrears  exceeding  Rs,  l
 lakh,  Rs.  5  lakhs  and  Rs,  0  lakhs  on
 various  dates  is  as  under:

 Arrears  ex.  ceding  Rs.  3  lakh

 Arrears  exceeding  Rs.  §  lakhs

 Arrears  exceeding  Rs,  30  lakhs

 Date  Total  number
 of  assessees

 ३7-3-३972  49
 3+I2-972  6

 3I+3-973  I

 india’s  Foreign  Exchange  Reserves

 "3537.  DR,  प्र,  P.  SHARMA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  country’s  foreign  re-
 serves  showed  a  sharp  decline  of  Rs.
 3693  crores  १०  Rs  448  77  crores  dur-
 ang  the  week  ending  6th  July,  1973;

 (b)  what  is  the  latest  foreign  ex-
 change  reserves  position;  and

 (c)  the  reasons  for  the  qecline?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  No,  Sir.  There  was  no  decline  but
 an  increase  The  amount  of  Rs,  448.77
 crores,  reoresenting  Reserve  Bank’s
 holdings  «uf  foreign  exchange,  was
 higher  by  Rs.  48.37  crores  as  compared
 with  the  previous  week,  mainly  be-
 cause  of  gain  of  Rs  43.4]  crores  due
 to  revaluation  of  these  holdings.

 (b)  Foreign  Exchange  holdings  of
 the  Reserve  Bank  of  India  amounted
 to  46.8l  crores  on  the  200  August,
 1973.  In  addition  the  Bank  held  gold
 valued  at  Rs.  82.53  crores  and  SDRs
 equivalent  to  Rs.  88.94  crores.

 (c)  Does  not  arise

 Subjects  discussed  at  the  Meeting  of
 Committee  of  20  held  in  Washington

 in  July,  973

 3538.  DR.  प्र,  P  SHARMA:
 SHRI  S.  M.  BANERJEE.

 Will  the  Minister  of  FINANCE  be
 pleased  to  state-

 (a)  whethe:  he  went  to  attend  the
 meeting  of  the  Committee  of  Twenty,
 set  up  by  the  IMF  to  recommend  a
 scheme  for  international  monetary
 reforms,  held  tn  Washington  on  30th
 and  3ist  July,  1973,

 (bi  if  so,  the  vutcome  of  the  dis-
 cussions  at  the  meeting;  ang

 (९)  the  proposal  made  by  the  In-
 dian  delegation  at  that  mee!ng  and
 the  response  of  the  members  of  the
 Committee  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  to  (c),  A  statement  is  laid  on  the
 table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-5423/738].
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 Understanding  between  India  and
 Bangladesh  not  te  undercut  each

 other  in  Fixation  of  Jute  Prices

 8539.  DR,  H.  P,  SHARMA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  India  and  Bangladesh
 have  lately  come  to  an  understanding
 not  to  undercut  each  other  in  the
 fixation  of  jute  price:

 (b)  if  so,  the  broad  outlines  of  the
 agreement;  and

 (c)  the  main  wdvantages  that  are
 hkely  to  accrue  to  India's  jute  grow-
 ers  and  jute  industry  as  a  result  of
 this  agreement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A  C  GEORGE):  (a)  to  (०),  Negutia-
 tions  are  taking  place  between  the
 two  countries  from  time  to  time  to
 work  out  coordinated  strategy  for
 protection  of  jute  economy  of  the  two
 countries  and  methods  of  eliminating
 harmful  competition  in  the  world  mar-
 ket.  The  details  of  agreement  have  not
 yet  been  finalised.

 Adverse  effect  of  Bilatera]  Trade  Pact
 with  Sudan  on  Tea  Trade

 3540  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  COMMERCE  be
 pleused  to  state:

 (a)  whether  bottlenacks  in  the  im-
 plean¢ntation  of  the  bilateral  trade
 pac.  with  Sudan  have  adversely  af-
 fected  the  tea  trade;

 {b)  af  so,  the  broad  outlines  there-
 Of;  and

 ic)  the  steps  taken  to  resolve  this
 erisis?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE);  (a)  and  (b).  A  pay-
 ments  problem  in  the  Trade  Arrange-
 ment  between  India  and  Sudan  has
 cropped  up  recently,  The  present  es-

 SRAVANA  26,  895  (SAKA)  Written  Answers  166

 timated  deficit  in  the  Indo-Sudan  trade
 “is  in  the  region  of  £0  million.  To
 prevent  the  situation  from  deteriorat-
 ing  any  further,  a  temporary  embargo
 on  Indian  exports  to  Sudan  has  been
 imposed.  This  covers  all  commodities
 including  Tea.

 (c)  A  high  powered  Sudanese  dele-
 gation  is  coming  shortly  for  resolving
 this  issue.

 UNCTAD’,  Study  on  Best  Service
 Payments  by  Developing  Countries

 ‘3541,  SHRI  ron  K.  CHANDRAPPAN:
 PAN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  report
 appearing  in  the  ‘Patriot’  dated  the
 5th  July,  973  under  the  heading  “Aid
 helps  givers”;  and

 (9)  if  s0,  Government  reaction
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (8)  Yes.  Sir

 (b)  The  Government  is  aware  of
 the  mounting  debt  service  burden  of
 the  developing  countries  which  has
 been  aggrevateg  by  the  shortfal]  in
 concessionary  aid  and  greater  resort
 to  private  flows  on  hard  terms.  Gov-
 ernment  have  repeatedly  emphasised
 in  international]  forums,  the  need  for
 developed  countries  to  fulfill  the  aid
 goals  of  the  strategy  for  the  Second
 Development  Decade  and  to  provide
 greater  access  in  their  markets  for  the
 products  of  developing  countries.  Gov.
 ernment  have  also  stressed  the  need
 for  debt  relief  as  9  legitimate  form
 of  aid  transfer.

 Proposal  to  fix  Uniform  and  Control-
 led  Prices  for  Edible  Oils  in  the

 country

 3542.  SHRI  ९.  K.  CHANDRAPPAN:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  State  Trading  Cor.
 poration  has  planned  for  the  import  of
 a  large  quantity  of  edible  oils,  77,000
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 tonnes  of  which  are  to  be  delievered

 pabmeen
 now  and  the  end  of  Novem-

 T;
 (b)  if  so,  the  reasons  why  there

 is  inadequate  supply  of  edible  oils  to
 the  consumers  even  after  getting  the
 import;  and

 (c)  whether  Government  propose
 to  fix  unifotm  and  controlled  prices
 for  edible  oils  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  Yes,  Sir,  The
 S.T  C.  will  import  substantial  quan-
 tities  of  vegetable  oils  between  now
 and  November  973

 b)  There  is  general  shortage  of
 vegetable  oils  m  the  country  as  well
 as  the  world  over,

 (c)  No,  Sir.

 Announcement  by  RBI,  prohibiting
 acceptance  of  Fresh  Deposits  by

 Gujarat  Saving  Unit  Private  Ltd.

 3543.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Reserve  Bank  has
 announced  that  it  has  prohibited  Gu-
 jJarat  saving  Unit  Private  Ltd,  from
 accepting  from  the  public  ‘fresh  de-
 posits  whether  by  sale  of  units,  cer-
 tificates,  other  instruments  or  other-
 wise’,  in  view  of  ita  non-compliance
 with  certain  provisions  of  the  direc-
 tions  issueg  by  the  Reserve  Bank  of
 India;  and

 (b)  the  main  cherges  against  them
 and  further  action  proposed  to  be
 taken  in  the  matter?

 THE  MINISTER  OF  FINANCE
 (SHHI  YESHWANTRAO  CHAVAN):
 (a>  Mes,  Bir,  Se  Reserve  Bank  of
 India  issued  an  der  to  the

 tie Sa
 Diaind

 Unit  Pvt.  क  on  20th
 19  prohibiting  it  read  accepting  any
 deposits  in  any  form,  whether  by  way
 of  sale  of  units,  certificates  or  other
 instruments  or  otherwise,

 (bh)  Accordin,
 ng  £0,

 Reserve  Bank,
 the  Gujarat  Savin,  nit  Pvt,  Ltd,  had
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 contravened  the  provisions  of  Non-
 Banking  Fmancial  Companies  (Re-
 serve  Bank)  directions,  966  by—~

 (a)  accepting  fresh
 i--972,

 (ii)  exceeding  the  ceiling  relating  to
 the  holding  of  deposits:  and

 (iit)  not  complving  with  the  require. ments  relating  to  specifying  cer-
 tain  particulars  in  the  advertise-
 ments  issued  by  it.

 deposits  after

 The  Company  fileg  ७  writ  petition
 in  the  Bombay  High  Court  on  30-7-73
 against  the  Reserve  Bank’s  Order  and
 obtained  an  interim  injunction  agaist
 the  Reserve  Bank  restraining  3६  from
 taking  any  further  action  in  the  matter
 pending  disposal  of  the  petition,

 Smuggling  of  Films  out  of  India

 3544.  SHRI  SHASHI  BHUSHAN:
 SHRI  VAYALAR  RAVI.

 Wil  the  Mimster  of  FINANCE  be
 pleased  to  state

 (a)  whether  his  attention  has  been
 invited  to  the  news  item  which  ap-
 peared  in  the  ‘Blitz’  dated  the  2Ist
 July,  973  to  the  effect  that  the  In-
 dian  Customs  is  responsible  for  the
 large-scale  smuggling  of  Indian  films
 abroad;  and

 (9)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  action  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K,
 R.  GANESH):  (a)  Yea,  Sir.

 (b)  In  order  to  ensure  that  on
 these  films  which  are  declared  for
 export  in  the  shipping  documents  are
 exported,  all  the  packages  in  consign-
 ments  of  films  are  invariably  examin-
 ed.  About  9)  per  cent  of  the  films  are
 exported  under  claims  of
 and  are  received  for  export  under
 seals  of  the  Cetitral  Excise
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 Further,  before  permitting  the  export
 of  film  consignments  the  Customs
 Officers  physically  check,  the  number
 of  reels,  the  title  of  the  film,  size
 marked  length  with  reference  to  the
 declaration  in  the  shipping  documents
 and  the  Censor  Board  Certificate,  All
 the  reels  are  opened  for  verifying  the
 title  of  the  film  and  necessary  check
 of  the  star  cast  is  also  made.

 It  has  also  been  reported  that  there
 is  jittle  possibility  of  censored  ob-
 jectionable  portions  being  included  in
 the  films.  presented  for  export,  since
 objectionable  portions  of  the  films  are
 deleted  from  the  negatives  and  are
 kept  by  the  Censor  Board.

 Constitution  of  Divisional  and  General
 Councils  LC.

 3545.  SHRI  GIRTDHAR  GOMANGO:
 Will  the  Minister  of  FINANCE  be
 pleaseg  to  state:

 (a)  whether  the  Life  Insurance
 Corporation  has  not  constituted  the
 Divisional  and  Genera}  Councils;  and

 (b)  if  so,  the  reasons  for  their  non-
 constitution?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMAT]
 SUSHILA  ROHATGI):  (७)  and  (b).
 The  LIC  has  not  yet  been  able  to
 constitute  a  General  Counci]  at  the
 All-India  level  and  Divisiona]  Coun-
 ciles  at  the  Divisional  level  due  to
 certain  difficulties  in  the  nomination
 of  employees’  representatives.  There
 is  no  recognised  union  of  Class  MI
 and  Class  IV  employees  and  the  As-
 sociations  representing,  class  f  and
 class  II  Officers  have  not  submitted
 panels  of  names  to  represent  them.
 The  matter  is  under  consideration.

 Installation  of  a  Computer  by  LIC.
 for  its  office  at  London

 3546.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Life  Insurance  Cor-
 poration  is  contemplating  to  instal  a
 Cemputer  for  its  office  at  London
 which  has  only  20  Assistants;  and
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 (b)  if  so,  what  action  Government
 have  taken  to  curb  spending  of  foreign
 exchange  on  the  project?

 THE  DEPUTY  MINISTER  In  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  Yes,  Sir.

 (b)  No  remittance  of  foreign  ex-
 change  from  India  is  involved  ag  the
 purchase  and  maintenance  of  the  com.
 puter  will  be  met  out  of  the  premium
 income  of  the  Corporation  in  the
 United  Kingdom.

 Implementation  of  2807  recem-
 mendations  by  LIC  reopening  of  इन् बा वि-

 fledged  Branch  Offices  in  districts

 3547.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  the  Life  Insurance
 Corporation  has  not  so  far  implemen-
 ted  the  Administrative  Reform  Com-
 mission's  recommendations  for  opening
 full-fledged  Branch  Offices  in  every
 District  of  the  country;  and

 (b)  uf  so,  the  reasons  for  its  non-
 implementation?

 THE  DEPUTY  MINISTER  Ix  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (०).
 The  LIC  is  making  continuous  efforts
 to  expang  into  areas  not  adequately
 reached,  and  in  this  process  opens
 new  servicing  Offices  every  year.  In
 order  that  the  cost  of  operating  new
 Branches  is  not  excessive,  and  that
 the  new  offices  came  to  function  as
 viable  units,  the  L  I.C.  takes  into  ac-
 count  the  relative  development  of  the
 areas  to  be  covered  as  also  the  num-
 ber  of  policies  to  be  serviced.  It  has
 therefore  not  been  possible  for  the
 LIC  to  open  full  fledged  Branch  Offic-
 es  in  every  District  of  the  country,  As
 on  $]-3-72  the  LIC  had  a_  Branch
 Office  or  Sub-office  in  262  out  of  340
 districts  in  the  various  States  of

 ~India.  During  the  year  1972-73  new
 offices  have  been  opened  in  four  more
 districts  where  previously  there  were
 no  Branches.
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 Opening  of  Branches  of  Nationalised
 Banks  in  Orissa

 3648.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  the  number  of  Branches  of  na-
 tionalised  banks  opened  in  the  Orissa
 as  far;  and

 (b)  whether  there  is  any  proposal
 open  more  Branches  of  the  banks  in
 the  backward  ang  the  tribal  areas  to
 serve  the  needy  people  in  Fifth  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  num-
 ber  of  bank  offices  in  Orissa  increased
 from  100  on  the  eve  of  bank  nationa-
 lisation  to  225  88  at  the  end  of  June,
 1973.  The  bank  group-wise  distribu-
 tion  is  set  out  below:

 Bank  No.  of  No.  of
 Group  Offices  as  Offices

 On  I9-7-  88  ON  30-
 969  +1973

 State  Bank  of  India  58  723

 34  Nationalised
 38  89

 Other  4  ३3

 roo  225

 (9)  Currently  —_licences|allotments
 are  pending  with  the  banks  for  open-
 ing  54  more  offices  in  Orissa.  The  Re-
 serve  Bank  of  India  has  advised  all
 commercial  banks  to  pay  particular
 attention  to  backward  areas  while
 drawing  up  their  three  year  rolling
 plans  for  branch  expansion,
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 Limit  of  Renewal  Expense  Ratio  of
 LLC.

 3549.  SHRI  GIRIDHAR  GOMANGO.
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  upper  limit  of  the
 renewal  expense  ratio  of  35  per  cent
 inhibits  the  Life  Insurance  Corpora-
 tion  from  expanding  into  the  rural
 areas  by  opening  more  offices;  and

 (b)  if  s0,  what  steps  Government
 are  proposing  to  take  to  change  this
 yard  stick?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a).  No,  Sir.

 (b)  Does  not  arise.

 Amount  of  Loan  advanced  by  Public
 Sector  Banks  to  Agriculture  and  In-

 dustrialiste  in  Kerala

 3550.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Wil)  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  amount  of  loan  advanced
 by  the  Public  Sector  banking  institu-
 tions  to  the  agriculturists  and  indus-
 trialists  in  Kerala  during  the  last  three
 years;  and

 (b)  how  it  compares  with  the  pre-
 nationalisation  figures,  Sector-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATTI
 SUSHILA  ROHATGI):  (a)  and  (b).
 The  figures  of  outstandings  of  advanc.
 es  made  by  public  sector  banks  to
 agriculture  and  small  scale  industries
 (data  of  advances  to  industrialists  not
 available)  as  at  the  end  of  June  969
 and  September  4972  with  percentage
 increase  are  as  follows:

 (Rs.  in  crores)

 +  Amount  —  outstanding

 june  Sent.  %age
 ४१969  7८0०

 Direct  advances  to  acriculture  (excluding  plantation)  2°44  es6  236
 Small  Scale  Industries  .  21  44  ager  638
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 Grant  saa  a  eve
 ‘rom

 =  (का)  क्‍या  तुइला  जिला  आगरा  मैं  रेलवे

 duced  by  Process  other  than  Extrusion  के  एक  भूतपूर्व  थाई  के  घर  में  मारे  गए  छापे
 $55.  SHRI  p,  N.  SINGH;  Will  the  के  परिणामस्वरूप  केंद्रीय  स,  मा  न  के

 विभाग
 Minister  of  FINANCE  be  pleased  to  की  ग्र धि कारियों  द्वार  सोने  के  झआानत्रण state:

 ik  कड़ी (a)  whether  the  Finance  Ministry
 ae  नकदी  प  गयी  थ,  ;

 under  their  notification  No.  39/73,  th
 dated  the  Ist  March,  973  eae  (a)

 पकड
 गए

 इस  साने
 के  आभूषणों

 exemption  to  rigig  polyvinyl]  chloride  का भार वत्य  ख़ुदा  में  मूल्य  क्या  है  ,  और
 films  of  thickness  below  0.25  mm.,fle-
 xible  polyvinyl]  chloride  films  of  thick-  ६०)  रंग  मत  ब्यक्ति  वे  विल  बया
 ness  below  0.25  mm.  and  polyvinyl  कार्य गड़ी  की  गयी  हैँ  ?
 chloride  lay  flat  tubings  from  payment
 of  Central  Excise  du'y,  if  these  are  faa  मसतज्रालय  में  राज्य  मंत्री  (श्री
 produceq  by  EXTRUSION  PROCESS  ite:

 >
 by  small  scale  industry;  ae

 aks  ‘  )  (7)  a
 fi  (m). कांस्य  डा पादन  शुल्क  अधिकारियों  ने

 (9)  whether  certain  Smal]  Scale  me  ah  >
 Industrial  units  which  manufacture  2]  जून,  4973  को  प्राग रा  जिले  में  टुडे
 the  above  products  by  process  other  नामक  स्थान  पर  लये  के शक नाई  F  घर
 than  extrusion  are  not  entitled  to  the  की  तलाशी  ला  1  बनाया  गया  हैं  कि  उक्त above  exemptions;  and

 पिछने दो वर्ष ह व्यापक  छन  दो  वर्ष  से  पट्टी  पर  हैं  और  उस ?  *  =  J (९)  if  so,  the  reasong  therefor?  का  बहना  है  कि  उस क,  संवाद  समाप्त  नहीं
 THE  MINISTER  OF  STATE  IN  THE  की  गयी  है  68.664  रूपये  के  स्वर्ण  अं  भवन MINISTRY  OF  FINANCE  {SHRI  hwy

 K  R.  GANESH):  (a)  Yes,  Sir,  स्वर्ण  (नियंत्रण)  अधिनियम  के  भ्रन्तगेत  और

 (b)  Units  which  manufacture  the  दो  लब्धि  रूपये
 मुय  की  भारतीय  मुद्रा  सीमा

 above  products  by  process  other  than  शुल्क  अधिनियम  प्लव  पद दी  गई  है
 extrusion  are  not  entitled  to  the  above  सम्बधित  ब्यान  को  22  जून,  3973  को

 exemption.  a
 गिरफ्तार  किया  गया  था  और  उसे  सेशन

 (९)  At  the  time  this  exemption  no-
 a

 4
 tification  was  issued,  it  was  brought  जज  ने  समर  ज्योति  मजूर  की  हैं
 to  the  notice  of  this  Ministry  that  the  बागे  जाच  जारी  है।

 roducts  mentioned  in  this  notificatiori
 कार्य कारों are  manufactured  by  the  small  scale  “कार्यकारी'  क  ey  में  ब्गीकित  केन्द्रीय

 industrial  ynits  through  extrusion  pro-  सरकार  के  कर्मचारियों  को  बोनस  देखा
 cess  and  that  the,  require  excise  duty
 retief.  These  goods  are  also  manu-  3554.  श्री  घन शाहू  प्रधान  :  क्या
 factured  through  calender  process  by  वित्तमंत्री  यह  बताने  की  कपा  बेग  कि
 the  lirger  sector.  With  a  view  to  ex-  .
 clide  such  larger  units  from  the  em)  क्या  परिवार  इरा  सक्रिय  सरकार
 seape  af  thts  exenption.  rt  was  con-  के  उन  कर्मचारियों  को,  जिन्हें  फर्म दारों
 fined  to  the  product,  when  manufar-
 tured  by  extrusion  process  केरूप  में  भगीरत  किया  ग्या  हैं.  बोनस

 दिला  (प्राप्त)  में  रेले  के  एक  भत कर्व  देने  मम्बधी  कोई  निर्णय  किया  गया  है;  झोर

 गार्ड  के  घर  से  नकदी  और  योनि  झाभवणों  (छू)  य  रा,  ता  यसार,  &मट्ठा  या  है  ?

 का  पकड़ा  ज  ना  विस  मंत्रालय  से  राज्य  मंत्री  (थी
 bos.  थी  गुफा  कद  ET:  के०  RIXo  गणेंकष) :  (5)  और

 क्या  बिस  मंत्री पह  बताने  की  ea  करने  व)  बोनस  गनर  =  झ्र जि नियम

 किः  Pe  कमबख़्त  चेन्दीय  गवारा दे.
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 विभागीय  जपंशरों  के  कर्मचारी  बोगस
 पाने  के  हकदार  उजली  हैं  फिर  भी,  बोनस  समीक्षा
 समीति  ने  एक  प्रत् नव ली  विधि  मंत्रालय

 को  जारी की  है  धौर  इस  प्रश्न  पर  उनके
 विचार  माने  है  ?

 Agitation  by  Shiv  Sena  in  regard  to
 selling  of  commodities  at  prices  pre-

 valling  fn  7968

 3555.  PROF.  MADHU  DANDA-
 VATE;  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Shiv  Sena  in  Bom-
 bay  had  organised  agitation  to  compel
 retailers  to  sell  the  commodities  at
 prices  prevailing  in  1968;

 (b)  whether  the  agitation  was  with-
 drawn  in  view  of  the  meeting  of
 manufacturers,  wholesalers  and  re-
 tailers  convened  by  the  Chief  Minister
 of  Maharashtra  to  consider  steps  for
 reducing  prices;  and

 (c)  whether  any  guidelineg  have
 been  given  by  the  Centre  regarding
 the  steps  to  be  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  Yes,  Sir.

 (९)  No,  Sir.  The  State  Governments
 have  been  delegated  powers  under  the
 Essential  Commodities  Act  to  deal
 with  local  situations,  Specific  propo-
 salg  are  examined  by  the  Central  Go-
 vernment  in  the  light  of  the  overall
 situation.

 Demand  made  by  Central  Govern-
 ment  employees  in  regard  to  linking  of

 D.A.  with  rise  in  cost  of  living

 3556.  SHRI  S.  M.  BANERJEE;  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  a  demand  has  been
 made  by  the  Central  Government
 Employees’  representatives  that  there
 should  be  automatic  linking  of  Dear-
 ness  Allowance  with  the  rise  in  cost
 of  living;

 (b)  whether  this  ig  being  done  in
 many  industries  in  private  sector:
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 (ec)  whether  Utter  Pradesh  Govern-

 ‘ment  have  also  taken  a  similar  deci-
 sion  in  the  case  of  Electricity  Workers;
 end

 (d)  if  so,  the  reaction  of  Govern-
 ment  and  to  what  extent  Government
 propose  to  concede  this  demand  of
 the  employees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  हू.  छू.
 GANESH):  (a)  Yes,  Sir,

 +  .(b)  and  (९).  The  information  is  be-
 ing  collected  and  will  he  laid  on  the
 Table  of  the  House  ag  soon  as  possi-
 ble.  Central  Government  do  not
 follow  the  prattice  of  the  private  sec-
 tor  industries  or  of  the  State  Govern-
 ments  in  thig  matter,

 (d)  The  Third  Pay  Commission's
 recommendations  in  this  behalf  are
 under  the  consideration  of  Govern-
 ment

 जीवन  बीस  निम  हारी  मध्य  प्रदेश  में  पांच
 लाख  दप्  से  क्षणिक  की  रिक्ति  के  दिए  मए

 =

 3557.  श्री  गंध।  चरण  दीक्षित  क्‍या

 विस  मंत्री  यह  बताने  की  कपा  करेंगे  कि:

 (क)  भारतीय  जीवन  बीमा  निगम  ने  गत
 तीन  वर्षों  म  अ्रलग-प्रलग,  मध्य  प्रदेश  में  पांच
 लाख  रूपये  से  अधिक  की  राशि  के  कितने  ऋण
 दिये  हैं;  भौर

 (ख)  इन  ऋणों  की  प्राप्त  करने  वाली

 पाटियों  के  नाम  क्‍या  है  ?

 विश  मंत्रालय  में  उप-मंत्री  (भारती
 सुशीला  रोहतगी)  :  (क)  भारत  के
 जीवन  बीमा  भीतर  द्वारा  पिछले
 3  वर्षों  में  5  लाख  पये  से  ज्यादा
 रकमों के  जी  ऋण  मध्य  प्रदेश में  दिये सके  हैं
 उनकी  संख्या  नीचे  दी  गयी  है  :--
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 emcee  te
 wt  ऋणों  की  संख्या:

 (i)  1970-21  4

 (ii)  1971-72  9

 i972~73  5

 (ख)  जिनको  ये  ऋण  दिये  गये  हैं,  उनके

 लाभ  नीचे  दिये  गये  हैं  :-

 (a)  मध्य  प्रदेश  सरकार  की

 विभिन्‍न  योजनाके
 के  लिये

 आवास

 (2)  मध्य  प्रदेश  राज्य  बिजली  बोर्ड

 (3)  भोपाल  नगर  पालिका  परिषद

 (4)  बीना  इटावा  नगर  पालिका  परिषद

 (5)  हरदा  नगर  पालिका  परिषद

 (6)  इंदौर  नगर  पालिका  परिषद

 (7)  जबलपुर  तगर  पत्रिका  परिषद

 (8)  खार ग्रो नत  नगर  पालिका  परिषद

 (9)  राजगढ़  तगर  पत्रिका  परिषद

 (10)  ढोल  नगर  पालिका  परिषद

 (11)  मारता  मंडल  सहकार।  शक्कर

 कारबाना  लिमिटेड

 Cut  in  cloth  Export  incentives  from
 October  1973

 355u,  OR.  H.  ही  SHARMA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  Cloth  Export  incentives
 have  been  drastically  cut  under  the
 new  incentives  scheme  which  is  to
 come  into  force  from  October,  1973,  if
 s0,  the  broad  outlines  of  the  cuts;

 (b)  the  reasons  for  such  cuts:  and

 (९)  how  it  is  likely  to  affect  the  ex-
 port  prospects  in  respect  of  cloth?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 5.  C.  GEORGE):  (a)  to  (c).  Perhaps
 the  reference  is  to  each,  incentives  on
 export,  of  cotton  textiles,  Govern-
 ment  do  not  give  any  cash  incentives
 in  respect  of  cotton  textiles  exports
 and  hence  the  question  of  their  mak-
 ing  reduction  in  the  quantum  of  cash
 assistance  does  not  arise.  However,
 Government  is  giving  a  grant  to  the
 Indian  Cotton  Mills’  Federation  to
 compensate  for  the  incidence  of  cer-
 tain  non-refundable  internal  taxeg  on
 exported  textile  goods.

 The  Indian  Cotton  Mulls’  Federa-
 tion  which  has  deen  operating  on  a
 voluntary  basis  a  gcheme  for  export
 assistance  for  cotton  textiles  is  repor-
 ted  to  have  decided  on  a  reduction
 in  the  quantum  of  assistance  from
 ‘1-10-1973  in  view  og  the  current  boom
 in  the  export  markets  and  the  feasi-
 bility  of  better  unit  realisation.  The
 reduction  in  quantum  of  assistance  is
 not  likely  to  affect  adversely  the  cot-
 ton  textiles  exports.

 Percentage  of  Harijans  Employeg  by
 Nationalised  Banka,  Reserve  Bank  of
 india  and  other  Financial  Institutions

 3559.  SHRI  8,  द  NAIK:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  the  percentage  of  Harijans  em-
 ployed  by  i4  nationalised  banks,  Re-
 serve  Bank  of  India  and  other  public
 financial  institutions  under  the  control
 of  his  Ministry?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 The  percentage  of  Scheduled  Castes
 employed  by  I4  nationalised  banks,
 Reserve  Bank  of  India,  State  Bank
 Group  and  Industrial  Finance  Corpo-
 ration  of  India  as  on  31-12-72  is  as
 under:

 Fourteen  Nationalised  Banks:  25%

 Reserve  Bank  of  India  &  its  ssso-
 ciate  institutions:  ड़  7.9%
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 State  Bank  Group:  Pa

 Industrial  Finance  Copporation
 of  India:  Rey

 Information  in  respect  of  other  Fi-
 nancia!  Institutions  under  th2  Mlinis-
 try  of  Finance  is  being  collected.

 Time  taken  foy  Fina‘isinag  “a  ptications
 by  IDBI,  ICICI  and  IFC  etc.

 3560.  SHRI  S.  R.  DAMANI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  average  time  taken,  based
 on  the  experience  of  the  last  two
 years.  for  finalizing  applications  by
 the  financial  instituiions  like  I.D.B.L.,
 7७.89  =and  LF.C.;

 (b)  when  their  operational  proce-
 dures  were  laid  down;  and

 (c)  whether  Government  have  con-
 sidered  the  question  of  laying  down
 new  guidelines  to  streamline  the  pro-
 cedures  fer  quicker  disposal  of  appli-
 cations  and  the  result  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a):  The  all-India  long  term  public
 financial  institutions  generally  handle
 projects  which  involve  sizeable  finan-
 cial  outlay.  The  disposal  oi  any  ap-
 plication  for  financial  assistance  ce-
 pends  on  the  applicants’  furnishing,
 adequate  information,  in  proper  time,
 and  in  undertaking  to  the  satisfaction
 of  the  financial  institutions  various
 preliminary  steps  like  obtaining  of
 governmental  clearances  and  appro-
 vals,  floating  of  a  company,  bringing
 in  the  necessary  capita]  as  promoters
 contribution,  arranging  for  adequate
 infra-structure  inputs  like  land,  water,
 power  etc.

 On  the  basis  of  a  study  of  the  sanc-
 tions  accorded  during  the  last  two
 years,  the  time  generally  taken  by
 these  institutions  for  appraising  a  pro-
 ject  and  s2nctioning  the  assistance,  in-
 cluding  the  time  taken  by  the  appli-
 cants  to  furnish  the  necessary  infor--
 mation  have  varied  between  2  to  il
 months.  However,  the  financial  insti-
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 tutions  do  try  to  ensure  to  reduce
 further  the  time  taken  so  that  the  ap-
 plications  are  disposed  of  without  any
 avoidable  delay.

 (b)  and  (od:  The  operational  proce-
 dures  of  the  institutions  have  been
 evolveg  by  themselves,  since  the  very
 beginning  of  their  establishment  and
 these  are  continually  reviewed  and
 modified  in  the  light  of  the  experience
 gained.

 For  the  guidance  of  the  applicants,
 they  have  brought  out  brochures.  The
 institutions  have  opened  branches  and
 have  strengthened  their  technical
 and  financial  staff  whom  the  appli-
 ecants  can  construct  about  the  pre-
 requisites,  such  88  necessary  ap-
 provals  or  clearnances  of  Govern-
 ment,  which  are  essential  before
 consideration  of  an  application,

 The  institutions  undertake  periodi-
 cal  review  of  the  various  time-lags
 between  the  receipt  of  applications,
 sanction,  documentation  and  disburse-
 ment  and  revise  the  procedure  to  re-
 duce  such-time-lags  to  the  extent
 practicable  and  feasibile.  On  the  basis
 of  experierice  gained,  the  financial  in-
 stitutions  continually  review  the  pro-
 cedur-s  with  a  view  to  further  stream-
 line  their  operations.

 India’s  Foreign  Exchange  Reserves

 356l.  SHRI  5.  R.  DAMANT:
 SHRI  S.  7.  SOMASUNDA-

 RAM:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  latest  position  of  India’s
 foreign  exchange  reserves;

 (b)  the  extent  to  which  the  position
 hes  improved  as  a  result  of  Jast  year’s
 trade  surplus;  and

 (c)  what  will  be  the  effect  of  im-
 ports  in  current  year  of  tocd-grains,
 edible  oiis,  steels,  fertilizers  etc.  on
 the  reserves?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  Foreign  Exchange  holdings  of  the
 Reserve  Bank  of  India  amounted  to
 Rs,  46.8]  crores  on  the  3000  August,
 २979  In  addition,  the  Bank  held  gold
 valued  at  Rs,  82.53  crores  and  SDRs
 equivalent  of  Rs.  83.94  crores,

 (b)  Balance  of  payments  data  for
 19/2-78  are  not  uvailable.  It  is  theze-
 fore,  not  possible  to  say  to  what  ex-
 tent  the  position  improved  due  to  the
 last  year’s;  trade  surplus.  It  is  known,
 however,  that  there  was  a  decline  in
 reserves  2)  1972-73  ag  compared  with
 the  increa,e  of  nearly  Rs  42  crores
 in  the  previous  year.

 (९)  The  cffect  of  imports  of  items
 mentioned  will  naturally  be  to  increase
 the  outgo  of  foreign  exchange;  their
 effect  on  the  reserves  will  depend  on
 the  performances  of  exports  and  other
 items  in  the  country’s  balance  of  pay-
 ments.

 Representation  made  by  Bihar  Cham-
 bers  of  Commerce  regarding  suspen-
 sion  of  work  of  Clearing  House  at

 Bank  of  Baroda

 3562  SHRI  प्र.  N.  SHARMA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  representation  No.  344
 dateg  the  !2th  July,  3973  by  the  Bihar
 Chamber  of  Commerce,  Patna  Branch,
 regarding  the  suspension  of  work  of
 the  Clearing  House  at  the  Bank  of
 Baroda  and  whether  the  accumulation
 of  work  ha.  fone  up  to  Rupees  fifty
 crores,  and

 tb)  ef  40,  whether  he  prenoses  to
 intervene  m  the  matter  and  bring
 about  an  620७  ,ettlement?

 THE  MINISTER  OF  FINANCE
 (SHRI  YFSITWANTRAO  CHAVAN)>
 (ar  and  (7१)  Goveinment  have  recci-
 ved  the  representation  from  Bihar
 Chamher  of  Commerce,  Patna  The
 Reserve  Bank  of  Indi,  has  stated  that
 due  to  the  suspension  of  clearing
 house  in  Patna,  45,000  cheques  worth
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 Rs,  30  crores  were  reported  tu  have
 piled  up  in  the  local  banks  uy  ६0  Llih
 July,  ‘1978.  With  the  resumption  of
 clearing  house  with  effect  fiom  i3th
 July.  with  the  Bank  of  Baroda  vo:un-
 arly  withdrawing  from  the  clearing

 house,  the  cheques  with  the  banks
 were  cleared,  It  has,  however,  been
 reported  that  the  clearing  house  has
 Leen  suspended  from  i3th  August,  73
 consequent  on  the  Bank  of  Baroda
 participating  in  the  clearing  from  that
 date

 Grant  of  special  pay  of  persons  res-
 ponsible  for  disbursement  of  cash

 Money.

 3563.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  vide  Finance  Ministry’s
 Circular  No.  F.  3(42)-E.  IITj60  dated
 28-86-62  certain  special  pay  has  been
 granted  to  the  persons  who  afe  res-
 ponsible  for  disbursement  of  cash
 money;  and

 (b)  whether  these  orders  are  appli-
 cable  to  all  those  persons  who  are
 connected  with  the  collection  and
 payment  of  cash,  working  in  all  the
 Government  Departments,  including
 Railways?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  Special  pay
 at  the  rates  specified  in  Finance  Minis-
 try’s  Circular  refrred  to  in  the  ques-
 tion  is  admissible  in  an  Office'Depart-
 ment  ६6  one  official  of  the  level  of
 LDC  UDC  ‘Assistant,  who  may  be
 appointed  to  perform  the  duties  of
 Cashier  This  special  pay  is  not  ad-
 misahle  where  separate  posts  nf
 Cashier  have  been  provided  carrying
 separate  scales  of  pay  of  their  own
 ee.  in  the  Departments  of  Exposives.
 Printing  &  Stationery,  Railways  etc.
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 Blecting  of  the  Loan  Requirements  of
 Agriculturists  i2  Mundiyampakkam

 Area  in  Tamil  Nadu

 3564.  SHRI  M.  R.  LAKSHMINARA.
 YANAN:  Will  the  Minister  of  FINA-
 NCE  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  5437
 on  the  30th  March,  973  and  atate:

 (a)  the  name  of  the  bank  which  is
 catering  for  the  needs  of  the  agricul-
 turists  in  Mundiyampakkam  area  of
 Tamil  Nadu;

 (b)  whether  this  Bank  is  meeting  all
 the  requirements  of  agriculturists  in
 helping  agricultural  development,

 (c)  whether  it  ig  the  policy  of  Gov-
 ‘ernment  not  to  open  the  branches  of
 Agricultural  Development  Bank,
 where  other  commercial  Banks  are
 functioning  and  if  ‘go,  the  reasons
 therefor;  and

 (ay  the  amount  advanced  to  small
 and  big  farmers  other  than  the  loan
 given  to  the  sugarcane  crop  guaran-
 teed  by  the  sugat  factories  and  the
 number  of  such  farmers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  United
 Commercial  Bank  branch  functioning
 at  Mundiyampakkam  is  previding
 banking  facilities  to  the  population  in
 the  surrounding  areas  including  the
 agriculturists.  This  is  in  addition  to
 the  facilities  provided  by  the  Villu-
 puram  Branch  of  the  South  Arthol
 District  Central  Cooperative  Bank.
 State  Bank  of  India  has  been  also
 allowed  to  opén  an
 Development  Branch  at  Villupuram
 Taluka  Headquarters  which  is  located
 at  a  distance  of  only  8  Kms.  from
 Mundiyampakkam.

 (b)  The  United  Commercial  Bank
 Branch,  within  its  area  of  operation,
 is  trying  to  meet  the  credit  require-
 ments  of  agriculturists  for  various
 agricultural  operations.

 (c)  There  is  no  Agricultural  Deve-
 lopment  Bank  as  such  in  the  country.
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 Keeping  in  view  the  existing  bank-
 ing  facilities  ४80  the  local  potentials
 of  a  particular  piace,  licences  gor  open.
 ing  branches  by  commercial  banks
 (including  agricultural  development
 branches  of  the  State  Bank  of  India)

 ore,  eranted
 by  the  Reserve  Bank  of

 {d)  The  United  Commercial  Bank
 branch  at  Mundiyampakkam  has  al-
 ready  provided  crop  loans  of  Rs.
 1,01,000  to  53  small  farmers  in  addi-
 tion  to  providing  Rs.  2,96,000  ag  crop
 loan  and  term  loan  to  other  farmers
 involving  60  accounts.

 Steps  to  attract  tourist,  to  sea  shore
 of  Mysore

 3865.  SHRI  Pp.  RL SHENOY:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  he  pleased  to  state:

 (a)  whether  any  steps  have  heen
 taken  to  attract  tourists  to  the  long
 arid  beautiful  sea  shore  of  Mysore
 state;  and

 (b)  if  so,  the  nature  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No  Schemes  have  been
 taken  up  in  the  coastal  area  of  My-
 sore  in  the  Central  Sector.

 (b)  Does  not  arise,

 Training  Programme  for  Staff  and
 Officers  ef  Public  Sector  Banks

 3566.  SHRI  BANAMALI  PATNAIK:
 Wil  Ithe  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Public  Sector  banks
 have  drawn  up  a  training  programme
 for  staff  and  officers;

 (७)  if  90,  the  salient  features  there-
 of;  and

 (c)  how  far  it  ig  going  to  help  the
 banks  in  improving  their  working  and
 efficiency  in  the  service  to  the  pub-
 lic?
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN):
 (a)  to  (0).  Yes,  Sir,  With  a  view  to
 improving  the  manpower  resources
 public  sector  banks  have  been  streng-
 thening  training  facilities.  The  train-
 ing  programmes  drawn  up  by  them
 broadly  provitte  for—

 (i)  induction  training  to  the  new
 entrants  in  the  public  sector  banks.

 Gi)  branch  management  training
 to  supnort  the  branch  expansion  pro.
 gramme.

 tii)  priority  sector  courses  to  sti-
 mulate  advances  to  this  sector

 (iv)  executive  development  train-
 ing  to  mect  the  management  needs
 of  the  public  sector  banks.

 Proposal  tg  ban  Export  of  Natural
 Rubber  under  Export  Promotion  In-

 centive  Scheme.

 3567.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state;

 (a)  whether  Government  have  taken

 any  decision  on  the  of  Rub-
 ber  Board  to  include  a

 ae  Os in  the  list  of  banned  items  er,
 Export  Prornotlbn  Incefitive”  Sthente;

 and  ;

 (b)  if  ‘ad,  the  natare  of  decision
 taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  00

 '
 (SHRI

 A,  C.  GEORGE):  Mai  and  हू. (७).  Gov-

 Sere  et ban  po!  e
 fhe  licensing  period  Mpest  *  2973
 March,  1994.
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 Grant  of  Foreign  Exchange  ६1  Diree-
 tors  of  Marat!  Ltd.  for  going  to  Ger-

 Many.

 3668  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  FINA-
 NCE  be  pleased  to  state.

 (a)  whether  two  Directors  of  Maruti
 Limited,  Shri  Sanjay  Gandhi  ang  Shri
 Sudhir  Kapadia,  visited  Germany  last
 year  for  about  two  weeks;

 (0)  if  so,  what  was  the  purpose  of
 thei:  visit  and  what  was  the  amount
 of  foreign  exchange  allowed  to  them;

 (ce)  whether  it  is  a  condition  of  the
 Latter  of  Intent  issueg  to  Maruti  Limi-
 ted  that  no  foreign  collaboration  or
 consultancy  would  be  allowed;  and

 (d)  3६  80,  the  reason  for  sanction-
 ing  foreign  exchange  to  the  two  Direc-
 tors  of  the  Company  in  violation  of
 the  conditions  of  the  Letter  of  Intent?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 (a)  and  (b).  In  March  972  the  Re-
 serve  Bank  of  India  released  foreign
 exchange  to  the  extent  of  Rs.  3,528|-
 in  favour  of  Shri  Sanjay  Gandhi  for
 a  visit  to  U.K.,  West  Germany  and
 Czechoslovakia  for  a  period  of  ZI
 days.  This  was  for  a  atudy  tour-curi-

 to  study  the  proto-types  df  various
 cars

 bo  dete
 a  view  to  ,ubmit  proposals

 to  Gove  in‘  ponnection  with'  ry
 efnell  cer  project,  Shri  Kapadia  was
 not  refedset  any  foreign  éxchitige  fér
 a

 visit
 6  Germany.

 *

 {c)  ¥és,  Sir.

 (ad)  Release  of  foreign  exchange  was
 to  facilitate  submission  of  proto-types
 to  Government  and  was  not  in  viola-
 tion  of  any  of  the  conditions  imposed
 in  the  letter  of  intent.
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 Decision  on  contraband  goods  scined
 from  the  baggage  of  Balyogeshwar

 3569.  SHR;  JHARKHANDE  RAI:
 SHRI  S.  A.  MURUGANAN-

 THAM:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  with  wegard  to  seizure  of  con-
 traband  gocds  and  cash  from  the
 baggage  of  '3alyogeshwar  on  the  7th
 November,  32972  at  Delhi  airport,

 (b)  if  so,  the  broad  outlines  there-
 of:

 (c)  whether  he  has  been  permitted
 to  go  abroad;  and

 (d)  if  so,  by  whom  the  permission
 was  given?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTER  OF  FINANCE  (SHRI  K.
 R.  GANESH);  (a)  and  (b).  The  Cus-
 toms  adjudication  proceedings  in  this
 case  ate  continuing.  The  parties  con-
 cerned  had  replied  to  the  Show  Cause
 Notices.  The  defence  counsels  of  the
 persons  concerned  had  requested  for
 time  till  4th  August,  973  for  filing
 written  arguments,  However,  the
 counsel  for  Shri  Prem  Pal  Singh
 Rawat  alias  Balyogeshwar  requested
 on  30-7-73  that  he  should  be  permi-
 tted  to  cross  examine  Shri  Bihari
 Singh  one  of  the  persons  charged  in
 this  case,  before  filing  the  written
 arguments.  Shri  Bihari  Singh  is  a
 person  concerned  in  this  case  and  ob-
 jected  to  his  being  cross-examined  as
 he  canrot  be  compelled  to  be  a  wit-
 ness  against  himself.  The  request  for
 his  cross  examination  has  therefore,
 been  turned  down,  The  counsel  for
 Shri  Prem  Fa)  Singh  Rawat  and  the
 other  persons  concerned  have  been
 asked  to  sunmit  their  written  argu-
 mconts  without  .ny  further  delay  The
 case  will  be  adjudicated  thereafter.

 (९)  and  (a),  After  getting  No  Ob-
 jection  Certificate’  form  the  Directo-
 rate  of  Enforcement,  the  Reserve
 Bank  of  India  permitted  Shri  Balyo-
 geshwar  to  go  abroad,
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 Woollen  ragg  seized  by  Customs

 3570,  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  any  decision  hag  been
 taken  with  regard  to  woollen  rags
 seized  by  the  Customs  last  year:  and

 (b)  if  ‘80,  what?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (b).  In  res-
 Pect  of  woollen  rags  seized  by  Customs
 authorities  last  year,  customs  autho-
 rities  have  initiated  departmental  ad-
 judication  proceedings  in  the  follow-
 ing  types  of  cases:

 (i)  where  wearable  garments  had
 been  sold,  seized  from  dealers  or
 scized  in  towns  where  there  were
 no  facilities  for  conversion  into
 shoddy  yarn.

 (ii)  Where  there  is  evidence  of  un-
 der-valuation.

 (ii)  when  percentage  of  woollen
 fibre  in  the  seized  consignment  js
 Jess  than  50  per  cent,

 (iv)  where  there  is  evidence  thet
 the  garments  hag  been  cut  at  the
 seams  to  deliberately  by-pass
 Customs.

 It  has  also  been  decideg  that  in  ad-
 dition  to  the  departmenta]  adjudica-
 tion  proceedings,  the  C.B  I.  will  in-
 vestigate  and  launch  prosecution  where
 there  is  adequate  evidence  for  prose-
 cution  against  an  importer.

 Agreement  between  India  and  USA
 for  supply  of  bicycles

 357l.  SHRI  PRABHUDAS  PATEL:
 SHRI  R,  फ्  SWAMINATHAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  India  and  the  U.S.A.
 have  signed  an  agreement  for  the  sup-
 ply  of  Indian  bicycles  to  the  U.S.A.;

 (b)  if  80,  what  are  the  main  fea-
 tures  of  the  agreement;  and
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 (९)  when  and  how  many  bicycles
 will  be  supplieg  to  the  U.S.A.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE)  (a)  to  (०):  No  agree.
 ment  has  been  signed  between  Gov-
 ernment  of  India  and  U.S.A.  for
 supply  of  Indian  bicycles  to  U.S.A.
 However,  scme  Indian  cycle  manufac-
 turers  have  secured  orders  from  U.S.
 firms  for  supply  of  2,40,000  nos.  of
 Racing  Models  of  bicycles  fitted  with
 8  speed  hults  for  delivery  by  March,
 ‘1974,

 ene
 2.60  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Power  Crisis  tn  Devyt
 SHRI  ्,  M.  BANERJEE  (KANPUR):

 Sir,  I  call  the  attention  of  the  Minis-
 ter  of  Irrigalion  and  Power  to  the  fol-
 lowing  matter  of  urgent  public  impor-
 tance  and  I  request  that  he  may  make
 a  statement  thereon:

 “Power  crisis  jn  Delhi.”
 THE  MINISTER  OF  IRRIGATION

 AND  POWER  (DR.  K.  L.  RAO):  The
 total  installid  generating  capacity  in-
 cluding  diesel  power  in  Delhi  is  270
 MW,  after  ieduction  of  the  capacity
 of  one  machine  of  62.5  MW  the  power
 from  which  ts  earmarked  for  Haryana
 as  it  was  fitanced  by  Haryana  and
 after  making  allowance  for  the  loss  in
 performance  of  the  very  old  machines.
 DES  2५९5  clso  80  MW  of  power  from
 Bhakr,  as  its  entitlement.  Thus  the
 tota}  availatility  for  Delhi  is  350  MW,
 while  the  p-esent  peak  load  is  about
 250  MW.  Th:  peak  load  this  year  var-
 jed  trom  280  MW  in  the  month  of
 March  to  365  MW  in  the  months  of
 January  ani!  June.  Yurther,  power
 demend  m  velhi  is  growing  at  a
 rate  of  abo  it  I2  per  cent  per  year.
 In  this  situstion,  supply  and  demand
 ate  close  to  each  other  and  there  is
 hardly  any  standby  for  maintenance
 and  repair,

 During  the  power  shortage  period
 from  October  972  to  middle  of  May
 1973,  Delhi  Mower  System  was  running
 to  its  full  capacity  and  this  enabled
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 supPly  of  surplus  power  to  Haryana
 and  to  a  limited  extent  to  U.P.

 The  present  crisis  started  on  the  0th
 August  and  lasted  till  i4th  August.
 During  this  period  the  power  supply
 from  ‘C’  Station  varied  between  Nil
 and  45  MW.

 Three  machines  were  re-started  on
 340  morning  and  full  supply  of  power
 was  restored  in  the  city  by  evening.
 Thcre  was  no  shedding  of  load  there-
 after,  Now  all  the  four  machines  of
 ‘C’  Station  are  running  and  generating
 adequate  power  which,  together  with
 the  Bhakra  supply  are  meeting  the
 city  needs  besides  exporting  40  to  60
 MW  of  power  to  U.P  where  there
 is  arvte  fewer  shortage.

 The  House  would  hke  to  know  the
 circumstances  under  which  the  power
 supply  from  ‘C’  Station  was  interrup-
 ted  affecting  more  than  a  thirg  of  the
 city  from  l0th  to  3th  August.  It  is  a
 regretable  fact  that  there  have  been
 differences  between  the  then  General
 Manager,  Technical  staff  and  Electri-
 city  workers.  The  first  manifestation
 of  this  was  on  24th  April.  Since  then
 a  few  incidents  occurred  now  and  then
 bringing  to  the  surface  the  differences,

 Sivashankar’s  Committee  recom-
 mended  increase  of  salaries  for  En-
 gineecrs  and  Supervisory  staff  and  this
 was  accepted  by  the  concerned  autho-
 rities,  Meanwhile  electricity  workers
 wanted  that  their  scales  of  Day  also
 should  be  increased.  The  grievances
 of  electricity  workers  were  brought
 to  the  notice  of  fhe  Home  Minister
 and  this  matter  wag  settled  satisfac-
 torily.  Differences  arose  between  the
 General  Manager  and  technical  staff
 with  regard  to  the  Shivashankar’s
 recommendations  and  they  gave  a
 notice  ort  the  9th  August  intimating
 that  they  weuld  resort  to  direct  action
 from  the  midnight  of  l0th  August.
 This  brought  about  a  tense  situation
 in  which  all  the  personne!  working
 in  the  power  station  were  highly
 agitated  resulting  in  distraction  from
 the  performance  of  the  normal]  duty.
 Machines  in  the  Power  Station  ‘C
 came  to  a  complete  halt  on  the  ह1:.. ह
 evening,
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 [Dr.  K.  LL.  Rao]
 A  question  has  been  raised  whether

 the  shut  dewn  of  the  machines  was
 the  result  of  any  sabotage.  The  Delhi
 Electric  Supply  Committee  have  re-
 quested  the  Lt,  Governor  to  appoint
 a  high  powered  Committee  to  enquire
 into  the  causes  of  breakdown  of  the
 generating  units  and  connected  mat-
 ters  including  the  lapses,  if  any,  on
 the  part  of  the  personnel  of  the  Un-
 dertaking  cintributing  to  the  break~-
 down.  We  should  await  their  report.
 However,  oie  important  reason  that
 contributed  to  shut  down  wag  the
 loss  of  vacutm  in  the  condensers  due
 to  deposition  of  silt  and  debris  carried
 by  the  cooling  water.  Yamuna  River,
 which  supphes  cooling  water,  not
 only  has  been  in  floods  carrying
 heavy  silt  but  also  conveys  the  debris
 ang  sullage  waters  from  city  drainage
 falling  into  the  river  upstream  of  in-
 take  headworks.  This  necessitates
 cleaning  the  condensers  every  few
 hours  instead  of  days  or  even  weeks
 during  other  periods  and  when  this
 was  not  timely  attended  to  due  to
 distraction  of  the  workers,  the  ma-
 chines  perforce  stopped  working.

 Deputy  Minister,  Chairman  of  Delhi
 Electric  Supply  Undertaking  and  my-
 self  had  discussions  on  489  evening
 about  the  serious  situation  and  then
 we  met  the  Home  Minister,  who  very
 kindly  intervened  ang  discusseq  the
 matter  in  all  its  aspects  with  the  elec.
 tticity  workers  and  technical  staff.
 This  resulted  in  an  understanding.  From
 4th  August,  ali  the  electricity  em-

 SHRI  8.  M.  BANERJEE:  You  must
 awe  ‘emperienced  this  power  criais
 when  there  was  no  electricity  in  your
 house.  I  am  sure  every  one  of  us  had
 a  taste  of  it,  at  least  for  one  hour  or
 two  hours.  The  majority  of  the  peo-
 ple’  of  Delhi  suffered  for  24  hours,  and
 48  hours  in  certain  cases,  Not  a  drop
 of  water  end  no  sight  of  electricity.
 This  is  a  sad  commentary  on  the  work-
 ing  of  this  partieuler  organisation  cal-
 led  DESU.

 AUGUST  17,  978  Delhi  (C.A.)  792

 I  do  not  know  if  there  is  something
 basically  wrong  with  this  DESU  or
 with  the  Minister.  I  have  got  high  re-
 garg  for  Dr.  K.  L..  Rao,  who  is  fully
 efficient  in  his  own  job,  who  is  fully
 qualified,  At  the  same  time,  he  thinks
 that  he  is  more  qualified  than  he  is
 able  to  manage  the  whole  thing.  He
 may  be  very  efficient,  he  may  be  a
 very  practical  person  also,  But  what
 is  needed  is  a  proper  person  to  mana-
 ge  the  whole  affairs.  When  there  is
 power  crisis  throughout  the  country—
 all  the  States  were  affectag  by  it—
 Delhi  was  out  of  it.  But  Delhi  was
 plunged  in  darkness  on  that  day.  I
 know,  I  was  just  in  Connaught  Place.
 {  saw  shrieking  girls  coming  out  of
 restaurants  because  there  wag  dark-
 ness,  There  was  no  power.  No  taxi-
 wala  no  scooterwala  would  take  them
 home.  No  warning  was  given  to  the
 people  of  Delhi,  Nothing  of  that  sort.
 There  was  no  power,  no  water  for  a
 whole  day.  Probably,  Rashtrapati
 Bhavan  and  the  Prime  Minister’s  house
 and  perhaps  the  houses  of  Ministers
 of  Cabinet  rank  did  not  suffer,  and
 they  might  have  been  having  electri-
 city  and  water,

 So,  I  want  to  know  from  the  hon.
 Mimuster,  when  the  entire  discontent
 was  known  and  was  brewing  for  some
 time  past  about  the  engineers  and
 other  employees,  what  he  was  doing.
 Whet  was  the  Chairman  of  DESU
 doing?  It  was  said  that  the  trouble
 arose  over  the  non-implementation  of

 tlently  waited  for  so  many  days,  an
 until  the  Minister  intervened  and  un-
 til  he  had  a  talk  with  them  efd  until
 Mr,  Uma  Shankar  Dikshft  sls  came
 ito  the  pictiire,  this  matter  was  Aut
 settled.  Even‘  th-day  thélr  sepresenta-
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 tive,  the  Akhil  Bharat  Vidyuth  Maha-
 sangh  is  here  afd  they  are  having
 discussions  with  the  hon,  Minister  at
 6  pm.  on  the  question  of  having  a
 need-based  minimum  wage  for  elec-
 tricity  workers  throughout  the  coun-
 try,  But  why  was  no  action  taken  be-
 forehand?  I  want  a  clearcut  answer
 from  the  hon.  Minister,

 Again,  it  has  been  stated  that  the
 questoin  has  been  raised  whether  the
 shut-down  of  the  machines  was  due
 to  sabotage.  This  story  of  sabotage
 was  repeated  earlier  also  and  several
 engineerg  and  workers  were  arrested
 and  there  was  almost  termination  of
 their  service,  but  ultmately  it  was
 found  that  the  charges  against  them
 were  false.  4  do  not  know  whether
 any  Indian  citizen  would  sabotage  a
 power  house,  These  engineers  go  not
 belong  to  Black  September  organisa-
 tion,  They  will  never  do  it.  It  is  al!
 a  question  of  not  understanding  their
 problems,  not  talking  to  them  before-
 hand.  The  Minister  gocs  and  spends
 hours  and  hours.  It  38  surprising,  The
 Chairman  of  the  DESU  is  equally  res-
 ponsible.  The  overall  responsibility
 must  be  his,  What  was  he  doing?  Why
 ig  no  action  taken  against  him?  If
 it  is  a  question  of  sabotage,  this  must
 have  come  from  the  top,  The  other
 day  we  discussed  the  question  of
 power  shortage.  Assurances  were
 given  in  this  House  that  steps  will  be
 taken  to  see  that  the  power  crisis  is
 over.  We  were  told,  more  units  wil!
 be  installed,  What  happened  in  Guja-
 rat,  what  happened  in  Porbandar?
 The  Thermal  plant  worth  Rs,  9  crores
 was  sold  to  the  Birlas  at  a  cost  of  Rs
 2.75  crores,  This  was  done  in  the  pre-
 sence  of  Dr.  Rao,  If  this  is  the  way  of
 doing  things,  those  who  offer  the
 lowest  tender  must  be  given  charge  of
 thiz  Government.  Why  was  this  power
 station  given  to  the  Birles,  Sir?  I  was
 told  that  the  engineers  wanteq  to
 meet  he  Chairman,  it  was  refused:
 they  wanteg  to  meet  the  G,  M.  It  was
 refused,  ]  want  to  know  as  te  why  the
 Shiv  Shankar  Committee  report  has
 not  been  implemented.  The  Commit-
 tee  made  certain  recommendations  and
 507  LS  —7
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 they  were  accepted  by  the  Govern-
 ment.  But  why  have  they  not  been
 implemented?  I  would  like  to  have  4
 reply  from  the  hon,  Miniser  about  this,
 Is  he  ready  to  meet  the  representatives
 of  the  Ali  India  Organisation  and  de-
 vise  methods  whereby  minimum  wage
 could  be  fixed  which  will  give  them
 satisfaction?  It  has  been  stated  that
 the  Lieut.  Governor  has  been  asked
 to  appoint  a  commission.  I  request  that
 a  Committee  of  the  House  should  be
 appointed  to  go  into  this  question,  2
 don't  mean  the  entire  country,  but  for
 Delhi,  I  understand,  we  can  go  into
 it  and  there  are  many  technicians  here
 and  many  architects  too,  who  are
 able  people  here  in  this  House,  who
 can  possibly  go  into  this  question.
 What  is  he  going  to  do  in  the  case
 of  U.P.  which  is  under  President’s
 rule?  I  would  bke  him  to  take  a
 broad  view  of  things,  He  should  take
 necessary  action  against  the  Chairman
 and  high  officials,  so  that  the  confi-
 dence  may  be  restored  among  the
 people  in  the  State,  About  Delhi,  I
 would  like  to  say  this.  It  has  suffered
 more.  The  people  here  were  agitated.
 Even  the  Members  had  to  suffer  for
 four  hours  or  so  because  of  water  and
 power  failure,  I  shoulq  say  that  for
 48  hours  they  suffered.

 I,  would  say  that  nobody  is  going
 to  forgive  us  if  this  thing  persists  next
 time.  When  there  was  no  power  for
 the  residents  here  why  should  the
 P.M's  house  and  Rashtrapathi  Bhavan
 have  the  power?  In  the  capital,  it  has
 happened.  What  has  happened  to  the
 capital  may  as  well  happen  to  the
 whole  country.

 I  want  a  reply  from  the  hon,  Minia-
 ter  to  all  my  questions.

 DR.  K.  L.  RAO:  Sir,  with  regard
 to  Sivasankar  Committee,  I  would
 say  that  this  Committee  was  appoin-
 ted  at  the  request  of  the  Delhi  Elec-
 tric  Supply  Committee  in  January
 1971.  They  have  submitted  their  final
 Report  in  January  1973,  Then,  it  was
 passed  on  to  the  Delhi  Electric  Sup-
 ply  Committee  for  taking  necessary
 action.  Then,  it  had  to  be  processed  by
 them,  and  later  on  the  Municiap]  Cor.
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 [Dr.  K.  L.  Rao]
 poration,  when  it  went  to  them,  want-
 ed  that  should  be  translated  into
 Hindi  before  they  coulg  consider  the
 matter.  Like  that,  one  Month  was  lost,
 Anyway,  at  the  same  time,  the  report
 was  finally  accepted  and  when  it  came
 to  the  question  of  payment,  there  was
 a  difference  of  opinion  between  the
 General  Manager  ang  the  working
 staff.  When  the  payments  were  not
 made,  then  the  trouble  started.  We
 have  got  to  Cooperate  in  the  manage-
 ment  of  the  generation  of  electricity
 which  is  a  very  delicate  matter  in
 which  anybody  can  do  any  harm
 within  a  short  time,  In  Delhi,  I  have
 studied  the  matter  very  closely—I
 should  not  express  my  opinion  very
 fully  on  this  because  a  Committee  has
 been  appointed.  All  the  same  I  must
 press  my  opinion;  there  was  no  ques-~
 tion  of  any  sabotage.  What  happencd
 is  this,  These  machines  are  very  sensi-
 tive.  For  example  there  is  a  condenser
 which  gets  the  deposit  of  silt  from
 the  cooling,  water  as  it  is  taken  from
 the  river  directly,  In  this  process  some
 mud  gets  deposited  in  the  condenser
 and  as  a  result  the  machine  stops
 functioning.  As  given  in  the  statement,
 in  the  flood  season,  then  water  is  not
 clear,  this  is  happening.  Every  ycar
 this  is  happening.  The  people  there
 clear  this  up  by  opening  up  the  con-
 denser  They  do  this  every  few  honrs.
 This  time  it  happened  because  the
 people  were  not  there  to  attend  to
 this.  Therefore,  the  condenser  got  all
 the  clogged  matter  and  3३  a  result
 the  machine  stopped.  That  is  how
 this  has  happened.  I  can  even  now
 take  the  hon,  Members  to  the  place
 if  they  want  to  see  it.  You  will  find
 that  even  to-day  the  people  there
 clear  the  condenser  every  few  hours.
 First  they  shut  down  the  condenser
 and  take  out  the  clogged  material.
 In  tHese  Yhree  or  sour  days,  there  were
 no  people,  It  was  not  attended  to.
 As  a  result  the  condenser  got  clogged.
 This  was  my  opinion.  Anyway  the
 Committee  appointed  for  the  purpose
 will  be  looking  into  this,

 The  hon  Member  has  put  some  more
 questions.  I  want  to  submit  one  thing,

 AUGUST  17,  978  Delhi  (C.A.)  796

 On  the  generation  side-—this  is  a
 specialised  sort  of  operation  though
 it  may  not  be  highly  specialised—
 some  people  are  to  be  trained  just
 like  the  driver  of  a  car  who  must  have
 experience  to  do  the  driving  of  a
 car-—the  pcople  should  have  some
 experience  to  do  it.  A  few  people  on
 the  generation  side  can  hold  the  whole
 society  to  ransom  I  have  been  think-
 ing  of  undertaking  a  scheme  by  which
 we  shoulq  be  able  to  overcome  the
 difficulties,  Operators  must  do  the
 work  falthfully  on  the  generation
 side  On  all  occassions,

 SHRI  S.  M.  BANERJEE:  Sir,  he
 has  not  replied  as  to  whether  he  is
 convening  a  meeting  of  the  All  India
 Organisation  to  discuss  the  question
 of  scales  I  repeated  this  question
 twice,

 DR  K.  L.  RAQ:  There  is  qa  meeting
 to-day  of  oil  the  organisations  not
 only  the  All  India  Federation  is  called
 but  all  the  other  organisations  too
 have  been  called—and  actually  the
 Lahour  Minister  is  meeting  them  and
 they  are  going  to  discuss  the  wages
 of  various  categories  of  the  people.

 SHRI  VASANT  SATHE  (Akola):
 This  is  not  the  first  time  that  this
 question  of  fuiluwe  of  Delhi's  power
 supply  has  come  up,  Last  year  also
 when  a  similar  thing  occurred,  the
 Minister  was  at  pains  to  explain  the
 technical  difficultics  that  were  there.
 He  said  then  that  they  were  doing
 thei,  best  to  see  that  adequate  arran-
 gements  were  made  tu  see  that  this
 did  not  recur.  This  year  again  when
 the  whole  city  was  plunged  into  dark-
 ness  and  the  matter  was  first  raised
 in  the  other  House-—I  will  not  quote
 what  took  place  there  but  a  report
 has  appewed  in  the  newspapers—the
 hon,  Minister  was  at  pains  to  defend
 them  and  say  that  this  was  not  a
 case  of  sabotage.  Now,  sabotage  does
 not  mean  only  somebody  going  and
 putting  a  spanner  into  the  machine,
 If  norma]  working  which  requires  the
 cleaning  of  condensers  is  also  not  at~
 tended  to  by  those  whose  duty  it  is
 to  attend  to  it,  it  is  nothing  jess  than
 sabotuge.  What  other  word  can  you
 use  for  it?
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 SHRI  PILOO  MODY
 Dereliction  og  duty.

 SHRI  VASANT  SATHE;  That  is
 also  part  of  sabotage.

 (Gedhra):

 Tecanically  you  may  say  that  some-
 body  going  out  and  picking  out  a
 fishpiae  from  the  railway  track  is  an
 act  of  sabotage.  But  when  a  train  is
 moving  and  you  jump  off  the  train  and
 do  not  mind  your  duty,  do  you  say
 it  is  not  sabotage?  Do  not  draw  such
 thin  lines,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 (Gwalior):  That  will  be  suicide,

 SHRI  PILOO  MODY:  If  you  do  it,
 it  will  be  murder.

 SHRI  VASANT  SATHE:  Therefore,
 he  was  at  pains  to  explain  that  it  was
 an  act  of  God,  force  majeure,  silt
 came  up  and  clogged  the  machine.  It
 is  not  a  case  of  silt.  Do  not  cover
 up  the  guilt  of  some  of  your  officers
 by  this  story  of  silt.

 Ultimately,  the  matter  went  to  the
 Home  Minter.  First,  when  it  came
 up,  the  hon  Minister  stated  that  his
 Ministry  had  nothing  to  do  with  it
 and  it  concerned  only  the  Home
 Ministry.  It  is  stated  in  the  report
 Shri  Rao  disowned  responsibility  for
 the  power  crisis;  he  pointed  out  that
 the  power  house  was  run  by  DESU
 and  the  Home  Ministry  was  concerned
 with  it;  the  Irrigation  and  Power  Man-
 istry  only  tendered  technical  advice’.
 Ultimately.  you  went  to  the  Home
 Minister  in  this  crisig  ang  askeq  him
 to  intervene,  He  intervened  and  that
 is  how  a  settlement  was  brought
 about.  My  question  is  why  was  if
 not  done  before?  Why  do  you  pass  the
 buck  on,  the  responsiility  from  one
 Ministry  to  another  thus  holding  the
 entire  city  and  its  people  to  ransom.
 as  it  were  Have  you  calculated  the
 damage  done  by  the  Joss  of
 water  supply  and  electric  supply  (६०
 Hospitals  and  to  all  other  places?  Is
 this  a  matter  to  be  taken  lightly?
 When  you  got  the  notice  on  the  9th
 August,  why  wag  it  not  possible  for
 you  and  the  Home  Ministry  to  sort
 it  out  with  the  technical  officera  or
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 supervisors  and  settle  it?  If  the  Siva-
 sankar  Committee  had  recommended
 an  improvement  of  60  per  cent  and  it
 the  workers  have  got  the  benett  and
 the  engimeers  and  officers  did  not  get
 it,  how  do  you-blame  the  engineers?
 They  had  patiently  waited  in  the
 hope  that  justice  woulg  be  done  to
 them.  Now  you  have  tried  to  do
 something.

 in  the  matter  of  train  services,  we
 gaw  the  usner  day  the  guime  sort  of
 attitude,  ‘Lhis  3  something  basically
 wigug:  Why  do  you  allow  a  matter
 to  be  precipitated  and  then  hang  on
 870  drag  on  with  negouations  and
 8८६४९  the  matter  by  doing  sumething
 which  you  could  have  done  night  at
 the  beginning?

 Theretore,  4  ask:  how  are  you  going
 to  fing  a  permanent  soluuon  to  this?
 By  having  a  dialogue  between  you
 and  the  officers,  by  creating  a  sense
 of  confidence  and  not  a  crisis  of  con-
 fidence  which  exists  today  What
 steps  are  you  going  to  take  now?
 There  Is  already  a  report  ‘Another
 Power  Crisis  Likely  in  the  Capital’.  It
 appeared  in  yesterday's  newspapers.
 There  is  already  a  dispute  as  to  the
 definihon  of  ‘workmen’,  who  are  con-
 sidered  to  be  workmen,  who  is  to  be
 recugniseqd  and  all  that.  Are  you
 going  to  wait  till  again  it  matures
 into  a  crisis  and  there  is  a  crisis  again
 when  the  city  will  be  plunged  into
 darkness  again?  Or,  are  you  going  to
 take  some  positive  steps  to  salve  the
 problem?  Don't  tell  me  that  the  Home
 Ministry  are  to  blame  etc.  So  far  as
 we  are  concerned,  Government  is  one
 and  the  Cabinet  is  responsible.  You
 sit  together  and  sort  it  out  amongst
 yourselves  to  see  what  steps  should  be
 taken  so  that  this  kind  of  thing  does
 not  occur  again.  Thig  is  the  assur-
 ance  we  want  from  you.

 DR.  K.  L.  RAO;  The  hon.  member
 is  correct  in  saying  that  it  is  a  joint
 responsibility,  I  am  not  saying  that

 I  am  not  to  be  blamed  and  somebody
 else  is  to  be  blamed.  On_  technical
 matters,  We  do  come  in  imme-
 diately.  If  it  is  a  matter  of
 management,  a  certain  procedure
 hag  to  be  followed.  DESU  people,
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 Corporation  of  Delhi,  Ltd.  Governor—
 ali  of  them  are  involved  and  we
 eannot  rush.  If  it  is  Badarpur  power
 station,  I  take  the  entire  responsibility
 for  it.  But  here  various  organisations
 are  involved.  Still,  I  entirely  agree
 within  that  we  have  to  act  together.
 We  are  acting  together  ang  trying  to
 do  our  best,  Management  of  machines
 ig  much  easier  than  management  of
 men.  We  have  to  find  a  way  out.  It
 is  a  continuous  process.  All  the  time
 we  are  trying  to  do  justice  to  all  classes
 of  people  engaged  in  the  work.  We
 must  study  these  things  carefully.  We
 cannot  rush  in.  So  far  as  Delhi  is
 concerned,  we  are  fully  aware  of  the
 difficulties  the  people  are  put  to  when
 there  is  a  power  crisis.  We  only  hope
 that  a  similar  situation  will  not  come
 again.  We  are  having  another  Badar-
 pur  power  station.  Unless  srmul-
 taneously  all  of  them  fail,  Delhi  should
 not  have  any  difficulty  Still,  we
 cannot  say  it  very  positively.  The
 whole  thing  depends  on  the  coopera-
 tive  effort  of  the  workers,  engineers,
 supervisory  etaff.  etc.

 थी  अटल  बिहारी  वाजपेयी  :  अध्यक्ष
 ली  झबरे  मैं  नबी  हट्ट  भारत  की  राजधानी
 शायद  उस  घेरे  भविष्य  की  कौर  संकेत  कर

 रहीं  थी  जिस  में  राज  देश  झपने  को  धीरे-धीरे
 जकड़ा  लुच्चा  पाता  हैं

 SHRI  SAT  PAL  KAPUR  (Patiala):
 Negative  approach.

 शी  इ्यामतम्दत  मिथ  (बेगुसराय)  :

 मगर  नायाब  मगर  नारा तो  जब  था  इंदिरा
 गांधी  झाई  हैं  नई  रोशनी  खाई  है

 लो  डंठल  बिहारी  वाजपेयी  :  हम  ने

 देखा  कि  भ्न्पेरे  में  नई  रोशनी  से  काम  नहीं
 चला,  जनसंघ  के  दीपक  से  काम  चला  ।

 (ब्यान)
 अध्यक्ष  जी,  यदि  किसी  व्यक्ति  को  दिल्ली

 के  विधु  संकट  के  लिये  दोषी  ठहराया  जा

 सकता  है  तो  केन्द्रीय  मंत्री  डा०  राब  नहीं  हैं,
 न  उप-यंत्री  महोदय  हैं,  वह  है  जनरल  मैनेजर
 श्री  करियप्पा।  यह  विवाद  कई  महीनों  से
 चल  रहा  है।  तीन  महीनों  से  कर्म वारो,
 ई  न्जीनियर्स,  सुपरवाइजर  स्टाफ,  वर्क-ट-
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 कुल  का  झयलम्भ  कर  रहा भा।  शिव  शंकर
 कमेटी  की  सिफारिशों  को  लेकर  कर्मचारियों
 में  सतोष  है-  महू  बात  सर्वविदित  थी।
 कारपोरेशन  की  स्टैंडिंग  कमेटी  ने  यह  बात
 स्वीकृत  कर  ली  कि  60  परसेंट  बेंजेंज  मे,
 मजूरी  में  बढ़ोत्तरी  होनी  चाहिए  लेकिन
 कैरियप्पा  ने  उसको  कार्यान्वित  नहीं  किया  ।
 मान्यता  देने  के  सवाल  पर  भी  छोटे  विशाल
 सुपरवाइजर  स्टाफ  एसोसिएशन  है  वह
 मान्यता  के  लिए  लड़  रहा  था,  उसे  मान्यता
 मिलनी  चाहिए  थी,  कारपोरेशन  की  कमेटी
 उसे  मान्यता  देने  के  पक्ष  मे  थी,  ल ेकिन  जनरल
 मैनेजर  महोदय  ए  क  भ्र लग  यूनियन  का  पक्ष
 ले  रहे  थे,  उन्होने  मान्यता  नही  दी  शौर  |स्थति

 यहा  तक  बिगड़ी  कि  काम  बन्द  हो  गया,
 दिल्ली  भ्धेरे  मे  डब  गई।  मैं  जानना

 चाहता  हु  जनरल  मेनेजर  महोदय  के  खिलाफ
 क्या  कार्यवाही  की  गई  ?

 पहले  भी  दिल्ली  एलेकिट्रिक  सप्लाई
 अन्डरटेकिंग  में  उन्ही  महोदय  की  बजह  से
 कठिनाई  पैदा  हुई  थी  डा०  राव  वहा  24  घटे
 खडे  रहे,  तमंचा  रियो  को  काम  करने  के  लिए
 प्रेरित  करते  रहे  लेकिन  अनिल  मेनेजर  के
 विऋद्ध  कार्यवाही  नही  की  गई  d  अरब  खबर
 छपी  है  वे  छुट्टी  पर  चले  गए  है।  बे  जहा
 से  जाये  वहा  उन्‍हें  वापिस  भेज  देना  चाहिए  |

 ऐसा  व्यक्ति  जो  कर्मचारियों  में  भेद  भाव
 पैदा  करता  है,  जो  एक  यूनियन  की  कीमत  पर

 दूसरी  यूनियम  को  बढ़ावा  देना  चाहता  है,
 जो  सभी  को  साथ  लेकर  नही  चल  सकता  है  वह
 इस  तरह  की  पअ्न्डरटेकिंग  को  सफल  नहीं
 बना  सकता  है।  जनरल  मैनेजर  ने  अपनी
 योग्यता  पूरी  तरह  से  सिद्ध  कर  दी  है  1

 (व्यवधान  )  ol

 मैं  जानता  चाहता  हू  डा०  राव  ने  झपने
 वक्तव्य  में  कहा  है  कि  वहा  सेवा  हुआ  था

 नही,  उसकी  जाच  के  लिए  ले  गवर्तर  एक
 कमेटी  बना  रहे हैं  फिर  मंत्री  महोदय  यह
 भी  कहते  हैं  कि  जहां  तक  उनका  व्याल  है
 सैबटाज  नहीं  हुआ  1  फिर  कमेटी  बनाने  की
 जरुरत  है  ?
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 उन्होने  शहरी  बात  भी  कही  कि  क्षमता

 का  ओ  पाली  वि अली  बनाने  वाले  पोतों  को

 ढूंढा  करता  है  उस  पानी  में  कचरा  इकट्ठा
 AY  जाता  है,  वहाँ  कड़ा  इकट्ठा  हो  जाता  है
 जौर  इससे  कठिनाई  पैदा  होती  है  यह
 राज  का  नहीं  है  में  मे  स्वंय  घटना  स्थल  पर
 जाकर  देखा  हूँ  शम्मे  नाले  वहा  पर
 गिरते  हैं  जहां  पर  पीते  के  लिए  पानी  लिया
 जाता  है,  जहां  पर  ताप-पुत्रों  को  शीत  करने
 के  लिए  पानी  लिमा  जाता  है।  यदि  आप  कमेटी
 बनाना  चाहते  हैं  तो  वहू  इस  बात  के  लिए  बने
 कि  सिल्ट  को  कैसे  रोका  जाये,  यमुना  के  कड़े
 को  जो  ठंडा  करने  वाले  पानी  के  साथ  मिलता

 है  कौर  ताप-यंत्रों  को  बिगाड़ता  है  उसे  कैसे
 रोका  जायेगा।  यह  समस्या  राज  की  नही  है,
 वर्षों  से  चल  रही  है  शौर  यदि  आपने  कोई
 दीर्घकालीन  तथा  प्रल्पकालीन  योजना  सही
 बनाई  तो  यह  समस्या  फिर  बंदा  होगी  ।  मै
 जानना  चाहता  हूं  इस  सम्बन्ध  मे  कौन  सी

 कार्यवाही  करने  का  विचार  है  ?

 इसी  से  जुड़ा  हुआ  एक  तीसरा  प्रश्न  है  ।
 केवल  दिल्‍ली  में  हो  विद्युत  कमेंट्री  शौर
 इंजीनियर  प्रसतुष्ठ  नहीं  हैं,  उनका  अ्रमंतोव

 एक  सार्वदेशिक  स्वरूप  धारण  कर  रहा  है  ।
 पजाब  से  खबर  झाई  है  कि  वहा  के  जो  चेयरमैन
 थे  उनको  नौकरी  से  हटा  दिया  गया  शौर  दत्त र
 प्रदेश  के इंजीनियर  हडताल  पर  जाने  वाले  हैं।

 (व्यवधान)  दिल्ली  कभी-प्रभारक  विद्युत  संकट
 से  निकली  है,  मैं  जानना  चाहता  हूं  जब  सकट  पैदा

 हो  जाता  है  क्या  उसी  के  बाद  उसको  हल  करने
 का  उपाय  अपनाना  जरूरी  है  7  क्‍या  तीन

 महीने  से  चलने  वाले  वर्क-टु-छल  प्रान्दोलन
 सरकार  के  लिए  सूचना  भौर  चेतावनी  नहीं
 थी?  क्या  पहले  से  उनको  बुलाकर  रीकरीइशन
 देने  का  मामला  60  परसेन्ट  बेजा  देने  का
 सालों  हल  नहीं  किया  जा  सकता  था  ?  क्या

 गृह  मन्त्री  की  मध्यस्थता  से  पहले  यह  सवाल  कुल-
 जाया  नहीं  जा  सकता  था  ?  मामला  लटकाया
 जाता  है,  परिस्थिति  बिगड़ती  है,  तब  दिल्ली  के
 देवता  जागते  F  ate  तब  तक  अंधेरा  हो  चुका
 होता  है  ।
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 ate  atten:  इस  संकट  के  खत्म

 होने  से  दिया  तो  नहीं  बन्द  कर  देंगे  ?

 शो  छह  बिहारी  बाजपेयी  :  प्राय  बंटी
 W  बजाये  तो  सब  ठीक  रहेगा  ।

 मैं  चाहता  हूं  मनी  महोदय  इन  सवालों
 का  उत्तर  दें  -  जनरल  मैनेजर  के  विश्व
 क्या  कार्यवाही  की  जा  रही  है  ?  भविष्य  में

 कड़े  ग्रोवर  गन्‍दगी  को  रोकने  के  लिए  कौन  से
 कदम  उठाये  जा  रहे  हैं  भौर  सारे  देश  में  विद्युत
 इंजीनियर  शौर  कर्मचारी  जो  असंतुष्ट  हैं  उनको

 संतुष्ट  करने  क ेलिए  कौन  से  उपाय  और  योजना
 ब्र भाई  जा  रही  है?

 DR,  K.  7.  RAO:  The  then  General
 Manager,  Mr.  Cariapa,  has  been
 granted  leave  ang  has  been  relieved
 yesterday.

 I  agree  with  most  of  the  things  that
 the  hon.  Member  has  said.  There  is
 some  truth  in  what  he  has  said.  Re-
 garding  Yamuna  river,  it  is  a  very
 sacred  river  but,  unfortunately,  is
 very  heavily  polluted  in  the  limits  of
 Delhi.  The  result  is  that  even  for
 bathing,  it  is  becoming  very  difficult
 indeed  and  the  drainage  that  comes
 from  the  Rajghat  area  is  directly
 causing  trouble  with  the  condenser,  I
 inspected  that  on  the  l5th  afternoon
 for  24  hours.  I  went  round  the
 whole  area,  One  can  see  how  the
 sullage  consisting  of  all  types  of
 debris,  a  very  black  stuff,  is  directly
 going  into  the  intake  of  cooling  water.

 So  far  as  the  trouble  with  the  con-
 denser  is  concerned,  I  have  already
 instructed  that  we  should  design  a
 sedimentation  tank  separately  and  see
 that  this  trouble  does  not  arise  at
 least  co  far  28  the  thermal  station  is
 concerned.  Beyond  that,  I  also
 that  the  matter  should  be  taken
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 Dr.  K.  L,  RAO:  I  will  not  call  it
 ‘discontent’.  In  regard  to  some  of  the
 grievances  of  workers,  we  are  going
 to  have  a  meeting  today.  With  re-
 gard  to  grievances  of  the  Engineers,
 it  is  a  separate  thing  that  has  got  to
 be  looked  into.  Unfortunately,  in  this
 country,  we  do  not  have  one  organi-
 sation.  We  have  got  about  20  organi-
 sations  which  are  looking  after
 generation  and  distribution  of  power.
 Therefore,  it  takes  time  before  we  can
 sort  out  these  matters.  But  every
 effart  will  be  made  to  see  that  justice
 is  done  to  various  classes  of  people
 engaged  in  the  electricity  supply.

 SHRI  PILOO  MODY:  Sir,  I  am
 rather  surprised  that  in  the  statement
 considering  the  hardship  that  the
 people  of  Delhi  have  suffered,  there
 seems  to  be  not  one  word  of  regret
 at  all.  I  find,  the  statement  is  even
 apologetic  for  action.  But  there  is  no
 regret  for  the  inconvenience  caused.

 Another  thing  that  surprises  me  is
 that  in  the  course  of  the  statement
 several  things  that  have  been  said  are
 not  the  subject-matter  of  discussion
 at  all.  To  quote  just  one,  it  says:

 “A  question  has  been  raised
 whether  the  shut-down  of  the
 machines  was  the  result  of  any
 sabotage.”

 I  think,  this  is  merely  a  req  herring
 You  talk  about  sabotage  and  the
 people’s  attention  gets  diverted.  One
 begins  to  feel  that  may  be  there  was
 some  element  of  sabotage.  To  inject
 something  into  explanations  such  as
 this  and  then  to  go  on  to  say  that  you
 have  appointed  a  committee,  etc.  to
 leok  into  it  is,  I  think,  drawing  the
 attention  of  the  people  away  from
 main  facts.

 The  main  thing  that  I  can  see  in
 this  entire  episode  is  that  the  per-
 sonnel  relations  of  DESU  are  bad.
 This  has  now  become,  not  an  inter-
 national  phenomenon,  as  this  Govern-
 ment  says,  but  certainly,  a  national
 phenomenon.  The  pemonnel  rela-
 tions  in  all  Government  departments,
 fn  all  governmental  undertakings,  are
 bad  and  they  are  bag  because  there
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 are  structural  defects  in  the  manner
 in  which  the  Government  operates.

 To-day,  for  instance,  the  Minister  is
 going  to  meet  the  representatives  of
 the  workers,  Obviously,  they  are  go-
 ing  to  meet  and  exchange  grievances.
 The  Minister  will  give  his  grievances
 about  the  dhanda  he  got  in  the
 Parliament  as  a  result  of  the  shortage,
 and  the  workers  will  give  their  grie-
 vances  about  the  shortage  of  pay  and
 working  conditions  that  they  have
 been  suffering  from  all  this  time.  I
 would  like  to  know  what  the  purpose
 of  such  a  meeting  in.  Is  the  Minister
 in  a  position  to  sanction  additional
 salaries?  Is  the  Minister  in  a  position
 to  order  elimination  of  certain  dis-
 comforts  or  other  shortcomings  in  the
 service  condition;  of  these  people?
 Obviously,  he  is  not.

 Not  only  he  is  not  capable  of  doing
 it  but  if  he  takes  his  elder  and  senio:
 colleague,  Shri  Uma  Shankar
 Dikshitji,  along,  he  may  still  not  be
 in  a  position  to  satisfy  the  demands
 of  the  workers  Then,  what  is  the
 point  of  this  meeting?  This  is  some-
 thing  that  9  ask  you.  I  am  sure  these
 workers  are  coming  to  this  meeting
 with  high  hopes  and  expectations  that
 something  will  come  out  of  this  meet-
 ing  You  will  say,  ‘Yes,  we  will
 consider  it,  we  will  consider  it.’  Their
 hopes  will  again  be  broken  because
 weeks  and  weeks  will  pass  without
 any  sort  of  relief  or  remedy  to  their
 problems,  because  it  will  go  into  the
 inscrutable  corridors  of  the  Govern-
 ment  where  it  will  be  last  between
 the  Finance  Ministry  and  the  Works
 &  Housing  Ministry,  this  Ministry
 ang  that  Ministry  and  his  own  Min-
 istry  and  many  other  Ministries  as
 also  the  Home  Ministry  and  then  the
 local  secretariat  of  the  Metropolitan
 Council  and  the  Lt  Governor  and
 what  not.  Therefore,  I  think  that
 personnel  relations  will  continue  to  be
 bad  in  all  the  Government  undertak-
 ings  till  you  bring  in  structural
 changes.  It  should  be  possible,  there-
 fore,  for  the  Minister  before  he  goes
 to  the  meeting  to  say,  IT  shall  sanc~
 tion  this,  I  sanction  thet.’  For  that,
 he  should  have  the  prior  authority  of
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 the  Finance  Ministry  to  go  and  nego-
 fiate  a  settlement  of  this  problem
 ance  and  for  all.  But  this  is  not  likely
 to  happen  under  the  Congress  regime.

 The  other  thing  is  sloppy  main-
 tenance.  Arising  out  of  the  discon-
 tent  of  the  workers  comes  is  sloppy
 maintenance.  It  in  an  ipso  facto
 result  of  bad  personnel  =  relations.
 Therefore,  I  think  that  sumetaing
 should  be  clone  drastically  to  alter
 this.

 There  are  some  technical  mutters,  3
 would  like  to  raise.  The  statement
 saya,  ‘Thus,  the  total  availability  for
 Delhi  is  350  MW  while  the  present
 peak  load  is  about  250  MW.”  This,
 according  to  me,  gives  you  an  excess
 eapacity  of  40  per  cent.  But  the  last
 sentence  in  the  same  para  says,
 ‘supply  and  demand  are  vlose  to  eavh
 other  and  there  is  hardly  any  standby
 for  maintenunce  and  repair.”  As
 a  technical  man  and  an  engineer  and
 a  scientist,  to  make  such  a  statement
 is,  I  think,  against  the  ethical  code  of
 engineers  and  scientists,

 DR.  K,  L.  RAO:  I  will  explain  it.

 SHRI  PILOO  MODY:  You  should
 have  donc  it  in  the  statement  itself.
 Normally  what  38  required  is  20  per
 cent  standby  capacity.  That  is  the
 normal  planning  need.  Therefore,
 when  you  get  40  per  cent  to  say  that
 this  is  clese  to  demand  is  not  right.
 Then  he  says,  ‘The  present  crisis
 started  on  the  210th  August  and  lasted
 till  14th  August.  During  this  period
 the  power  supply  from  0  Statian
 varied  from  nil  to  45  MW.’  Then  I
 would  like  to  know  why  he  talk3
 ahout  the  differences  between  the
 General  Manager  and  the  technicians.
 Why  should  there  be  differences?
 They  are  both  working  for  the  same
 purpose,  to  produce  electricity  and  to
 provide  service  “The  grievances  of
 the  electricity  workers  were  brought
 to  the  natice  of  the  Home  Minister
 and  this  matter  was  settled  satisfac-
 forily.”  Why  only  the  Home  Minister
 cam  settle  the  matter  saisfactorily.

 Now  coming  to  the  main  problem.
 the  Minister  says,  ‘I  have  gone  and
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 closely  inspected  it.  The  condenser
 ts  clogged  with  silt  ang  all  manner  of
 tmpurities  of  the  river—the  sacred
 Jamuna,  There  is  a  simple  method
 by  which  this  can  be  climinated  and
 this  ig  by  providing  a  natural  bed  filt-
 ration  plant.  It  costs  only  a  few
 thousands  rupees.  It  goes  through
 various  strata  of  large  rocks  to  fine
 sand  und  this  will  eliminate  the  im-
 purities  u.  water  very  easily  and  very
 cheaply.  By  reversing  the  pumping
 process  you  can  very  easily  clean
 the  filteration  bed.  You  certainly  don’t
 have  to  allow  engineers  and  other
 technical  personnel  of  the  plant  to  go
 and  clean  the  condensers  etc.  You
 dont  clean  the  end  product.  You
 clear  the  original  thing  and  it  is  al-
 ways  much  cheaper  to  do  that.  There-
 fore  we  have  got  to  instal  this  natural
 bed  filtration  plant.  It  is  a  very  simple
 method  which  can  be  very  easily  built
 Tt  have  only  two  other  points  to  raise.

 Then  I  come  to  the  entire  question
 of  recognition  of  unions.  This  is  eo
 faulty  and  politically  invested  that  I
 do  not  know  why  after  so  many  years
 we  have  not  been  able  to  adopt  a
 simple  cnough  procedure  of  having  a
 secret  ballot  to  recognise  the  unions
 as  per  the  result  of  secret  ballot.

 Then  you  come  to  essential  services.
 Essential  services  must  to  maintained
 and  nobodv  should  be  excused  for  not
 maintaining  essential  services.  Those
 who  maintain  essential  services  must
 be  put  in  a  very  special  category.  We
 have  said  this  in  the  past,  During
 the  time  of  the  all-India  strike  we
 said  this  So  far  as  these  essential
 services  are  concerned,  you  must  have
 a  very  special  sort  of  responsibility  in
 dealing  with  their  grievances.  If  you
 take  one  month  or  2  months  or  70
 months  to  deal  with  ordinary  work-
 erg  you  must  deal  with  these  essen-
 tial  services  in  the  matter  of  a  week
 or  in  the  matter  of  0  days.  This  is
 your  special  responsibility  because
 of  the  special  work  you  are  asknig
 them  to  do.

 MR.  SPEAKER:  Please  conclude.  I
 have  told  this  to  you  a  number  of
 times.  This  was  discussed.  in  the
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 {Mr.  Speaker]
 Committee  a  number  of  times.  In  the
 House  it  was  decided  that  this  is  not
 meant  for  speeches,  This  is  just  an
 opportunity  to  ask  for  clarification.
 We  have  considered  this  a  number  of
 times.  The  leaders  have  been  asking
 me  not  to  give  more  than  five
 minutes.  I  do  not  know  why  you  do
 it  every  day  I  have  been  waiting  for
 your  question  since  the  last  0]
 minutes.

 SHRI  PILOO  MODY:  Why  should
 he  answer?  I  have  not  asked  a  ques-
 tion....

 MR,  SPEAKER:  You  need  not  reply
 if  he  had  not  asked  a  question.

 DR,  K.  L.  RAO:  I  would  like  to
 clarify  in  regard  to  certain  pomis
 which  the  hon,  Member  haz  made,  I
 would  like  to  submit  that  I  am  ex-
 tremely  sorry  and  I  offer  my  apology
 to  the  entire  nation,  to  my  hon.  friend
 Shn  Piloo  Mody  and  the  House  and
 the  citizens  of  Delhi  for  this  strike
 and  the  consequent  absence  of  elec-
 triaity.  I  really  regret  on  behalf  of
 the  whole  organisation  that  such  a
 thing  has  happened,  and  we  are  very
 sorry  for  it.  We  are  fully  conscious
 of  the  responsibility.  But  when
 things  go  beyond  our  control,  you
 cannot  help  it.  The  point  which  he
 raised  was  about  sabotage.  I  referred
 to  the  sabotage  question  because  in
 the  other  House  the  question  was
 raised  and  l  thought  hon.  Members
 woulg  be  interested  to  know  about
 that  That  Is  why  I  mentioned  about
 it.

 Regarding  the  other  point  which  he
 raised,  the  power  consumed  in  the
 month  of  January  is  305  MW.  It  is
 given  in  the  statement.  Also,  every
 year  the  power  demand  is  increasing
 by  2  per  cent.  By  next  January  the
 power  demand  will  be  $41  MW  and
 this  figure  in  very  close  to  the  figure
 of  350  MW  ‘which  is  our  installed  ca-
 pacity.  Thai  is  why  I  said,  supply  and
 demand  are  very  close,  and  there  is
 no  margin  Actually  we  have  to
 depend  by  next  year,  for  meeting  the
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 power  load,  on  Badarpur  power
 station.

 I  fully  agree  with  the  hon.  Member
 that  maintenance  of  essential  services
 is  very  important.  I  quite  agree  with
 him.  I  am  very  thankful  for  the  sug-
 gestion  made  by  him,  that  ig  also  what
 I  am  thinking  of.

 MR.  SPEAKER:  It  is  a  very  un-
 pleasant  duty  to  ring  the  bell  when
 such  a  good  speech  was  made  by  Shri
 Piloo  Mody.  It  is  a  very  unpleasant
 duty,  Iknow;  at  the  same  time,  I
 have  to  do  it.

 wit  सतपाल  कपूर  (पटियाला):  वाजपेयी
 जी  हम  बात  में  विश्वास  नहीं  रखते  कि  उनके
 दीपक  से  उनका  काम  चल  सकता  है।  झगर
 बिल्ली  में  एक  दिल  बिजली  बन्द  हो  तो  उनका
 काम  नहीं  चल  सकता  है  |  उनको  24  घटे

 हृषिता  गाधी  की  रीशनी  मिलती  रहनी  चाहिए
 तभी  उनकी  जिन्दगी  सुखी  ग्रह  सकतो  है  ।
 झगर  कुछ  देर  भी  इंदिरा  गाधी  की  रोशनी  उन
 का  न  मिले  तो  वह  परटर्ब  हो  जाते  है।  वह  चीज
 जाहिर  हो  गई  है  और  उन्होने  इसको  कबूल
 भी  कर  लिया  है  !

 सब  प्यास  झा  चुके  है  t एक  ही  बात  मै

 पूछता  हू  जब  प्रावलैम  खड़ी  होती  है  चाहे  पड
 यूनियन  की  हो  या  सिल्टिंग  जमा  होने  की  हो,
 तभी  भाप  हल  निकालने  की  कोशिश  करते  है  ।
 हर  साल  बाप  इस  प्रावर्लम  को  फेस  करते  है  ।
 दो  साल  पहले  भी  किया  था  शौर  पिछने  साल
 भी  किया  था  1  मैं  जानना  चाहता  हु  कि  इसी-
 गेशन  एंड  पावर  मिनिस्ट्री  और  होम  मिनिस्ट्री
 प्रावलैम  पैदा  ही  क्यों  होने  देते  हैं?  पहले  ही
 उसका  सॉल्यूशन  क्‍यों  तही  निकाल  लेते  हैं  ?
 प्रॉब्लम  पैदा  हो  तब  उसको  साल्व  करें,  बहु
 एटीट्यूड  ठीक  नही  है  I  कर्मचारियों  को  यह

 ~  इम्प्रैशन  देना  कि  जब  तक  स्ट्राइक  मे  न  करें,  जब
 तक  डैपस्ट्रेलन  न  करें,  जब  तक  प्रशासन  के  लिए
 प्रॉबलम  क्रियेट  न  करें  उनकी  बात  मानी  नहीं
 जाएगी,  मैं  समझता  हूं  बिल्कुल  गलत  एटीट्यूड
 है।  इस  एटीट्यूड  को  चेंज  करना

 चाहिए
 \

 ताकि  कर्मचारी  भी  तसल्लीबख़्श  उंच  से  काम
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 कर  सकें  |  मैं  इसके  बारे  में  गारंटी  चाहता  हूं  t

 ग्रुप  बताएं  कि  आने  वाले  सालों  में  यह  पैदा

 नहीं  होगा  और  सालाना,  मंथली  या  क्वार्टर ली

 फीचर  यह  रहेगा  तब  भी  आप  बता  दें  in  कोई
 स्कीम  है  या  नहीं  या  जब  प्राबलम  पैदा  होगी
 तभी  आप  सोचेंगे  ?

 DR.  K.  L.  RAO:  This  is  a  continuing
 problem  and  it  goes  on.  We  have  got
 to  solve  the  problem.  At  Idikki  we
 were  paying  to  the  unskilled  labour
 Rs.  2-50  and  due  to  constant  demand
 this  was  raiseq  to  Rs.  5—50.  There  is
 a  demand  now  for  even  further  rise.
 This  goes  on.  Such  demands  go  on
 taking  place  from  time  to  time  accor-
 ding  to  the  circumstances.  We  have  to
 solve  the  problems  as  they  arise
 before  violence  is  restored  to,

 2.50  Hrs,

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  DELIMITA-
 TION  ACT,  972

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAJ  SINGH  CHAUDHARY):  I
 beg  to  lay  on  the  Table  a  copy  of
 Notification  No.  S.O.  367(E)  (Hindi
 and  English  versions)  published  in
 Gazette  of  India  dated  the  2nd  July,
 973  containing  Order  No.  3  of  the
 Delimitation  Commission  determining
 the  number  of  seats  in  the  House  of
 the  People  allocated  to  the  State  of
 Manipur  and  the  total  number  of  seats
 assigned  to  the  Legislative  Assembly
 of  the  State,  under  sub-section  (3)  of
 section  0  of  the  Delimitation  Act,
 1972.  [Placed  in  Library.  See  No.  LT-

 3415/73].

 Notification  under  Customs  Act,  962

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHTAGI):  On
 behalf  of  Shri  K.  R.  Ganesh,  I  beg  to
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 lay  on  the  Table  a  copy  of  Notifica-
 tion  No.  G.S.R.  385(E)  (Hindi  and
 English  versions)  published  in  Gazette
 of  India  dated  the  7th  August,  1973,
 under  section  59  of  the  Customs  Act,
 1962,  tegether  with  .an  explanatory
 memorandum.  [Placed  in  Library.
 See  No.  LT-546/73]

 AIRCRAFT  (4TH  AMDT.)  RULES
 UNDER  AIRCRAFT  ACT,  934

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  DR.  SAROJIN3
 MAHISHI):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Aircraft  (Fourth  Amend-
 ment)  Rules,  973  (Hindi  and  English
 versions)  published  in  Notification  No.
 G.S.R,  78  in  Gazette  of  India  dated
 the  7th  July,  1973,  under  section  4A
 of  the  Aircraft  Act,  934  together  with
 an  explanatory  Note.  [Placed  in
 Library,  See  No.  LT-547/73].

 Staple  Fibre  Distribution  Order  under
 Essential  Commodities  Act,  1955,  a
 statement  and  Notification  under
 Sprituous  Preparation  Conerol  Act,

 i955

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  I  beg  to  lay  on  the
 Table—

 ()(i)  A  copy,  of  the  Staple  Fibre
 Distribution  Order,  972
 (Hindi  and  English  versions)
 published  in  Notification  No.
 S.O.  5356  in  Gazette  of  India
 dated  the  30th  December,
 1972,  under  sub-section  (6)
 of  section  3  of  the  Essential
 Commodities  Act,  1955,

 (ii)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  for  delay  in  laying
 above  Notification.

 [Placed  in  library.  See  No.  LT-
 5418/73].

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versions)  issued
 under  the  Sprituous  Prepara-



 3  $  ५  Conviction  of
 Member

 {Shri  A  C  George}
 tions  (Inter-State  Trade  and
 Commerce)  Cantrol  Act,
 955

 Q)  SO  638  published  im
 Gazette  of  India  dated  the
 Sth  July,  1973,  rescinding
 Notification  No  80  779
 dated  the  5th  August,  959
 relating  to  the  delegation  of
 powers  of  the  Central  Gov-
 ernment  to  the  State  of
 Andhra  Pradesh  to  frame
 rules

 (n)  SO  620  pubhshed  in
 Gazette  of  India  dated  the
 9th  July  1973  rescinding
 Notification  No  80  778
 dated  the  5th  August  959

 [Placed  का  Library  See  No  LT-
 §49/73]

 ३32  54  Hrs
 M  ESSAGE  FROM  RAJYA  SABHA

 SECRETARY  Su,  I  have  to  repoit
 the  following  message  i:eceived  from
 the  Secretary  of  Rajya  Sabha

 ‘In  accordance  with  the  piovi-
 sions  of  rule  327  of  the  Rules  of
 Procedure  and  Conauct  of  Business
 m  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajva  Sabha  at  its  sitting  held
 on  the  I3th  August,  973  agreed
 without  any  amendment  to  the
 Customs  Gold  (Control)  and  Cen-
 tra]  Excises  and  Salt  (Amendmen!)
 Bill  973  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 6th  August  1973  y

 I255  Hrs
 CONVICTION  OF  MEMDER

 MR  SPEAKER  I  have  to  inform
 the  House  that  I  have  received  the
 following  telegram  dated  the  6th
 August  973  from  SDPO,  Maicgaon
 District  Nasik

 “At  Malegaon,  District  Nasik,  I
 have  arrested  and  taken  into  cus-
 tedy  Shr;  Madhu  Dandavate,  Mem-
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 per,  Lok  Sabha,  on  the  l6th  August
 3973  at  5.45  hours  by  virtue  of
 powers  under  sec  72,  Bombay
 Police  Act  for  breach  of  orders  un
 der  sec  937(3),  Bombay  Police
 Act,  issued  by  the  Additional
 District  Magisirate,  Nasik,  and
 punishable  under  eection  85  of  the
 said  Act  and  rmmediately  produced
 him  before  the  Judicial  Magistrate,
 First  Class,  Court  No  l,  Malegaon,
 District  Nasik,  on  l6th  August  2973
 The  Court  convicted  and  sentenced
 him  to  pay  a  fine  of  Rs  25/-  or  to
 suffer  five  days’  simple  mmprison-
 ment  in  default  on  the  same  day  at
 800  hours  He  refuned  to  pay  fine
 and  38  detained  in  Dhulia  Dustrict
 Prison”

 SHRI  SAMAR  GUHA  (Conta)
 What  is  this  ‘breach  of  orders’?

 MR  SPEAKER  I  am  not  there  to
 answer  you  I  am  just  quoting  _  his
 communication

 SHRI  SAMAR  GUHA  What  does
 ‘breach  of  orders’  mean”

 MR  SPEAKER  You  had  better
 enquire  at  Bombay

 SHRI  SAMAR  GUHA  Breach  of
 peace?  Where  :s  peace  m  the  country”

 MR  SPEAKER  You  have  said
 what  vou  wanted  to  say

 Shri  Raghut  amaiah

 428  57  Hrs

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIMEN-
 TARY  AFFAIRS  (SHRI  K  RAGHU
 RAMAIAH)  With  your  permission
 Sir  I  mse  to  announce  that  Govern-
 ment  Business  in  this  House  during
 the  week  commencing  20th  August,
 3973  will  conswt  of

 mM  Consideration  of  any  item  of
 Government  Business  carried  over
 from  today's  Order  Paper,

 (2)  Discussion  on  the  Statutory
 Resolution  regarding  Orissa  State
 Electricity  Board
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 43)  Discussion  and  voting  on  Sup-
 plementary  Demands  for  Grants
 (Railways)  for  1973-74.

 (4)  Consideration  and  passing  of:

 (a)  The  Foreign  Exchange
 Regulation  Bill,  1972,  as  reported
 by  the  Joint  Commnittee,

 (b)  The  Reserve  Bank  of  India
 (Amendment)  Bill,  973  as  passed

 (c)  The  Direct  Taxes  (Amend-
 ment)  Bill,  1973,

 (d)  The  Payment  of  Bonus
 (Amendment)  Bil.,  i973  as  passed
 by  Rajya  Sabha,

 (e)  The  Coking  and  Non-csking
 Coal  Mines  (Nationalisation)
 Amendment  Bill,  1973,  as  passed
 by  Rajya  Sabha.

 MR.  SPEAKER:  The  following
 members  sent  me  intimation  and  they
 only  will  be  entitled  to  speak.  4  will
 call  them  in  the  order  I  am  mention-
 ing  their  names:  Shri  Samar  Guha,
 Shri  S.  M.  Banerjee,  Shri  A,  B.
 Vajpayee,  Shri  Piloo  Mody  and  Shri
 P,  6.  Mavalankar.

 SHRI  SAMAR  GUHA  (Contai):  I
 want  to  request  the  Minister  of  Parlia-
 mentary  Affairs  through  you  to  make
 a  statement  including  in  the  business
 for  next  week  a  statement  about  the
 serious  food  situation  that  hag  arisen
 in  West  Bengal.  Rice  is  selling  a
 Rs.  4  per  kilo.  The  situation  is  so
 serious  that  the  Minister  of  Food  in
 West  Bengal  has  resigned.  Not  only
 has  he  resigned,  he  has  asked  the
 Government  of  West  Bengal  to  insti-
 tute  an  inquiry  into  the  various  kinds
 of  bungling  that  went  on  for  months
 in  the  State  causing  the  serious  food
 crisis  there.  Since  {food  is  a  con-
 current  subject,  I  want  to  know
 whether  the  Government  of  India  are
 going  to  institute  an  inquiry  them-
 selves  or  will  ask  the  State  Govern-
 ment  to  inquire  into  the  whole  bungl-
 ing  ty  food  matters  in  the  State.
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 Secondly,  thousands  of  destitutes
 from  Bihar,  UP  and  Orissa  are  rush-
 ing  to  Calcutta  every  day.  As
 a  result,  the  food  position  in  the
 Caleutta  Metropolitan  Area  has
 grown  into  a  serious  situation.  This
 is  an  issue  involving  inter-State  prob-
 lems.  Government  should  make  a
 statement  on  this.

 Then  there  is  another  very  serious
 informatio.  Driven  by  Starvation,
 four  tribal  .omen  of  Jhargram
 snatched  a  five-months  old  baby,  took
 it  to  the  jungle  and  ate  it  up.  When
 arrested,  they  said  that  they  had  to
 do  it  out  of  sheer  starvation.  This  is
 a  horrible  thing.  I  ask  the  Govern-
 ment  to  come  out  with  a  statement  in
 regard  to  the  food  situation  in  West
 Bengal  next  week.

 3.00  Hrs,

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  would  like  to  raise  two  points.
 Firstly,  we  were  curprised  to  read  in
 today’s  newspapers  that  the  Union
 Cabinet  has  taken  a  decision  to  raise
 the  price  of  petrol  by  0  paise  per
 litre.  This  is  surprising  because  the
 Parliament  is  in  session.  We  would
 lke  the  Minister  of  Petroleum  and
 Chemicals  to  make  a  statement  and
 that  shoulq  be  properly  discussed
 here.  We  feel  the  foreign  oil  com-
 panies  are  bullying  the  Government.
 They  ure  using  a  double  barrel  gun,
 one  aimed  at  us  and  the  other  at  the
 other  countries.  This  matter  should
 not  be  decided  unless  it  is  discussed
 here.

 Secondly,  I  am  happy  Mr.  Khadil-
 kar,  the  Health  Minister,  is  here.  He
 was  gharaoced  by  the  nurses  yesterday.
 400  nurses  have  gone  on  strike.  Their
 demand  is  very  simple.  They  want
 free  uniform.  I  would  request  the
 Health  Minister  to  make  a  ctatement,
 so  that  we  are  also  able  to  convince
 the  nurses,  along  with  the  Minister,
 to  give  up  the  strike.

 it  ह...  चमापांडे  (खली ला बाद)  t.
 प्राप्त  महोदय,  मैं  ने  एक  सूचना  दी  है  !
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 MR,  SPEAKER:  You  sent  me  the
 note  while  I  was  sitting  here.  I  am
 not  accepting  notes  sent  after  0
 o'clock.

 aft  कृष्ण  चला  पांडे  :  प्रत्यक्ष  महोदय,
 यह  उत्तर  प्रदेश  का  मामला  हे...

 अध्यक्ष  महोदय  प्रदेश  की  बात  पीलिया-
 मिट  में  नहीं  झा  सकती  है  t

 श्री  कृष्ण  जनता  पांडे  कौर  उत्तर  प्रदेश
 में  राष्ट्रपति  शासन  है  t

 भरी  झील  बिहारी  बाजपेयी  ( 'वालिया  t
 अध्यक्ष  महोदय,  दिल्‍ली  के  सभी  बडे  भ्रस्पतालो
 में  नसों  की  हडताल  की  वजह  से  जो  गम्भीर
 परिमिति  पैदा  हो  गई  है,  मैंने  उसके  बारे  में

 एक  काम-रोको  प्रस्ताव  दिया  था।  आपने
 उसे  ग्वार  नही  क्या  r  मैंने  निवेदन  किया
 कि  आप  ध्यानाकर्षण  सूचना  मान  ले  ।  उस
 पर  भी  बाप  राजी  नहीं  हुए  ।  और  इस  लिए

 मजबूर  होकर

 अध्यक्ष  महोदय  :  आप  सारा  दोष  मुझ
 पर  ही  न  डाल  दें  मुझे  भी  कभी  नर्सों  के
 पास  जाना  पडेंगी  ।

 श्री  अमल  बिहारी  वाजपेयी  :  तो  भाप
 जरा  उन  का  ख्याल  करे  ।

 पिछले  दस  दिलों  में-में  यूनिफार्म  का
 बायकाट  कर  रही  हैं।  उन्होंने  पली  शिकायते
 सरकार  तक  पहुचाई  है  लेकिन  दुख  की  बात  हूं
 कि  सरकार  ने  उनके  साथ  बातचीत  कर  के
 कोई  रास्ता  निकालने  का  प्रयत्न  नहीं  किया

 है।  उनकी  दो  मुख्य  माने  है  ।

 नर्सो  के  लिए  थूनिफा्म  पहनना  जरूरी  है।

 यूनिफार्म  के  स्वयं  बनाती  है  और  यूनिफार्म  के

 लिए  उनको  8  33  रूपये  मह  ना  दियें  जातें  हूँ
 उस  में  तो  यूनिफार्म  की  सिलाई  भी  नही  हो
 सकती  है

 शनी  एस०  एम०  बीजों  :  राज-कल
 आठ  रुपये  मे  तो  गाधी  टोपी  के  सिवाये  कुछ
 नही  मिल  सकता  है
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 aft  अटल  बिहारी  चापेगी :  जसी  की

 भाग  यह  है  कि  या  तो  उन्हें  तीस  रुपये  रहना
 भत्ता  दिया  जाये,  या  यत्रिफार्मं  सरकार  दें  ।
 सरकार  चतुर्थ  श्रेणी  के  कर्मचारियों,  शौर
 रेलवे  के  कर्मचारियों,  को  स्वयं  विराम
 बनाकर  देती  है,  मसी  को  यूनिफार्म
 देने  का  काम भी  वह  ले  ले,  पता  समाप्त
 किया  जा  सकता  है

 उस  यूनिफार्म  को  धोने  के  लिए  जो

 एलाइस  दिया  जाता  है  बह  4  रुपया  महीना  है,
 उन  के  लिये  प्रतिदिन  चली  हुई  यूनिफार्म
 पहन  कर  आना  जरूरी  है  झगर  ये  न  दायें
 तो  उनके  खिलाफ  कार्यवाही  हो  सकती  है
 किसी  बाया  झा दम  के  जमाने  में  वे  चार  रूपये

 महीना  मन्जूर  हुए  थे  लेकिन  वे  श्रीमती
 इन्दिरा  गाधी  के  जमाने  मे  भी  चल  रहे  हैं  साबुन
 के  दाम  बढ़े  हैं  7  साबुन  की  कम्पनियां  जनता
 को  लूट  रही  है  ।  नर्सी  के  साथ  न्याय  नहीं
 हो  रहा  है।  वे  श्री  खाडिलकर  के  घर  के  सामने
 धरना  दे  रही  हैं  ।  अस्पतालों  मे  मरीजों  की
 भर्ती  रोक  दी  गई  है।  सफदरजंग  प्रस् पताल
 में  चार  सौ  मरीजों  को  छुट्टी  दे  दी  गई  है
 झगर  हम  किसी  अस्पताल  मे  जायेंगे तो  भर्ती

 नही  हो  तो  सकेंगे  और  मगर  हो
 जायेगे  तो  मर  जायेंगे  ।

 भ्रध्यक्ष  महोदय,  आप  स्वास्थ्य  मत्री  से

 कहें  कि  वह  इस  बारे  मे  बयान  दे  और  नर्सी
 के  साथ  बातचीत  चलाये,  कुछ  मार्ग  मान
 लें  और  कुछ  के  बारे  मे  विचार  करने  का
 झरा श्वा सन  दे  ।  फिर  यह  सदन  भी  नर्सो  से
 अपील  कर  सकता  है  कि  वे  प्राणी  हडताल
 न  करें  शर  अपने  काम  पर  वापिस  चली  जाये,
 लेकिन  उन  को  कोई  सतोष  होता  चाहिए  ।

 दूसरी  चात  मुझे  यह  कहनी  है  कि  पेट्रोल
 के  दाम  बढ़ाने  का  फैसला  क्र  लिया  गया  है  t
 कैबिनट  का  फैसला  लीक  कैसे  हो  गया  ?

 झटका  महोदय  इस  बारे  में  मिनिस्टर

 साहब  स्टेटमेंट  करेंगे  |
 थी  झील  बिहारी  बाजपेयी  यह  टैक्सेशन

 का  मामला  है  1’  क्या  सरकारी  फैसले  से
 दाम  बढ़ाये  जाते  हैं  ?
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 grocer  भावोदय  :  हमले  हफ्ते  क ेविजिलेंस
 के  बहाने  स्पीशीज  नहीं  की  जानी  चाहिए  ।

 भी  दल  बिहारी  बाजपेयी:  प्रख्यात

 महिला,  कया  यह  प्रोप्नायटी  का  सवाल  है  या

 नहीं  ?  दस  पैसे  दाम  बढ़ाने  का  मतलब  यह
 है  कि  एक्साइज  ड्यूटी  बढ़ाई  जा  रही  है  1  क्या

 सरकारी  फैसले  से  टैक्स  बढ़ाये  जा  सकते  हैं  ?
 तारीख  तय  नहीं  की  है  और  फैसल!  निकाल
 दिया  हासिल  ने  भाव  से  ही  दाम  बढ़ाना

 शुद  कर  दिया  है।
 °

 wert  waited  :  मिनिस्टर  साहब  ने
 अगले  हफ्ते  का  बिजनेस  एलाउन्स  किया  है  ।

 झ्रापजों कह  रहे  है,  उस  का  इस  से  क्‍या

 ताल्लुक  है  ?

 थी  सबल  बिहारी  बाजपेयी  :  मैं  चाहता

 हूं  कि  इस  पर  बहस  करने  का  मौका  दिया
 जाये  कौर  संसद-कार्य  मंत्री  इस  विषम  को  भी

 सूची  में  शामिल  कर  ले।

 SHRI  PILOO  MODY  (Godhra):  I
 am  very  glad  Mr.  Khadilker  ig  here.
 Time  and  again  we  had  brought  this
 problem  about  Guru  Goind  Singh
 Medical  College  before  the  House  last
 session  and  the  fact  that  it  waa  not
 functioning.  At  that  time  you  were
 good  enough  to  intervene  and  some
 arrangement  was  made  by  which  it
 was  thereafter  felt  that  the  boys
 would  continue  with  their  education.
 Since  the  last  two  or  three  days,  we
 have  heard  with  great  consternation
 that  the  college  is  still  not  function-
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 Secondly,  a  delegation  of  ladies
 came  to  me  this  morning  and  com-
 plained  about  the  terrible  quality  of
 wheat  and  rice  being  supplied  to
 them  in  the  fair  price  shops.  I  have
 brought  samples  of  them  for  you  to
 examine.  I  would  like  to  feed  half
 of  it  to  the  Food  Minieter  and  half  of
 it  to  the  Supply  Minister.  Let  them
 know  what  the  rest  of  the  people  have
 to  eat.  From  what  I  can  understand,
 there  is  a  tremendous  amount  of
 trafficking  in  commodities  and  things
 that  is  going  on....

 MR,  SPEAKER:  Don't  try  to  con-
 nect  it  with  this  item.

 SHRI  PILOO  MODY:  I  wrote  to
 you  about  two  items.  I  am  saying,
 therefore,  that  there  chould  be  a  de-
 bate  on  it.  That  ig  the  only  way  in
 which  to  connect  it.  I  know  there
 cannot  be  a  debate.  Why  waste
 breath  asking  for  it.  But,  neverthe-
 less,  I  would  like  to  bring  to  the
 attention  of  the  House  that  this  is
 the  sort  of  dirty  food  that  has  been
 supplied  through  fair  price  shops  to
 the  people  of  Delhi,

 SHRI  P.  6.  MAVALANKAR
 (Ahmedabad):  Sir.  I  want  to  invite
 the  attention  of  the  Minister  of
 Parliamentary  Affairs  to  three  matters
 of  urgent  public  importance,

 Firstly,  you  will  recall  that  on
 August  3  I  haq  raised  the  matter  of
 pending  Parliamentary  and  State
 Assembly  bye-elections  and  you  told
 me  that  you  had  admitted  a  Calling
 Attention  Notice  on  it  It  did  come,  I
 am  talking  about  the  unusual  delay  in
 holding  30  Lok  Sabha  and  27  Assemn-
 bly  bye-elections.  Now,  after  the
 assurance  of  the  Government  again
 persistent  press  reports  are  coming
 out  that  the  Government,  under  same
 pretext  or  the  other,  wants  to  post-
 pone  the  elections  indefinitely....  ..

 MR,  SPEAKER:  Don't  bring  it
 every  day.

 SHRI  P  G.  MAVALANKAR:  I!
 want,  therefore,  the  Minister  to  come
 out  with  a  categorical  statement  that
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 these  40  Lok  Satha  bye-electiong  aad
 27  Assembly  bye-clections  will  take
 place  as  early  ag  possible.

 Secondly,  I  would  request  the
 Minister  of  Parliamentary  Affairs  to
 find  time  for  discussing  the  Annual
 Reports  of  the  U.G.C,  and  the
 U.PS.C.  Sir,  you  have  admitted
 these  two  Motions,  But  week  after
 week,  I  find,  the  time  us  not  being
 allotted  for  the  same.

 Thirdly,  there  was  an_  accident
 earlier  this  month  in  Saurashtra  to
 the  Kirt:  Express  as  a  result  of  which
 some  people  died  and  many  were  in-
 jured.  It  is  suspected—there  are
 newspaper  reports—that  the  accident
 took  place  because  of  some  sabotage.
 Therefore,  I  would  hke  the  Railway
 Minister  to  come  out  with  a  state-
 ment  telling  us  the  details  of  the
 accident

 SOME  HON.  MEMBERS  rose—
 (Interruptions).

 MR.  SPEAKER:  No  please,  sit
 down.  Don’t  do  it  like  that  Why
 don't  you  follow  the  rules?

 SHRI  VAYALAR  RAVI  (Chrayin-
 kil).  Sir,  I  have  grven  notice........

 MR  SPEAKER:  No  please;  I  am
 not  allowing  it.

 SHRI  VAYALAR  RAVI:  This  is
 about  the  same  matter.  There  must
 be  some  reason  for  not  allowing  me.
 I  have  given  notice...

 MR.  SPEAKER,  If  there  had  been
 one,  I  would  have  got  it  It  5  not
 with  me.

 SHRI  N.  K.  P.  SALVE  (Betul):  Suir,
 the  hon  Member  says,  he  has  written
 to  you.  oe  (interruptions).

 MR  SPEAKER:  Why  should  I  tell
 it  every  time?  When  the  Minister
 of  Parhamentary  Affairs  makes  a
 statement  regarding  the  business  for
 the  next  week,  the  practice  that  we
 follow  is  that  the  Members  give  pro-
 per  notice  that  they  want  to  make  a
 submission  on  that,
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 SHRI  N,  K.  P,  SALVE:  When  a
 Member  makes  a  solemn  statément
 that  he  has  written  to  you...  oe

 MR,  SPEAKER:  The  Members
 whose  intimations  I  got  in  time  were
 given  an  opportunity.

 SHRI  VAYALAR  RAVI:  I  gave  #
 notice  to  the  Office  at  9.30  in  the
 morning.

 MR.  SPEAKER;  Yours  is  another
 one.

 SHRI  N.  K.  क्,  SALVB;  On  a  point
 of  order,  Sir.  I  seek  your  ruling  on
 it.  My  point  of  order  is  that  in  case
 a  Member  sends  his  intimation  to  you
 in  tame  and,  if  for  some  reason  or
 other,  i:t  does  not  reach  you.  and  the
 Member  makes  g  solemn  statement
 on  the  floor  of  the  House.

 MR,  SPEAKER:  No  question  of
 “late”  or  “in  tume”  This  ३8  not  at  all
 on  this  item.

 SHRI  VAYALAR  RAVI:  I  want  to
 raise  the  same  matter  that  Shri
 Vajpayee  raised.

 SHRI  N.  K.  P.  SALVE,  I  am  not
 on  the  mezits  of  that.  Assuming  that
 a  communication  has  not  reached  you
 inadvertently  due  to  some  lapse  of
 the  Secretariat  or  on  the  way,  and
 the  Member  makes  a  solemn  state-
 ment  that  he  has  sent  the  communi-
 cation  to  you  im  time,  I  seek  your
 ruling  whether  such  a  statement  of  a
 member  made  on  the  floor  of  the
 fHouse  will  be  accepted  as  correct  or
 not.

 MR.  SPEAKER:  It  is  not  at  all  on
 this  item.

 eae
 3.6  Hrs.

 STATEMENT  RE.  STRIKE  BY
 NURSES  IN  DELHI  HOSPITALS

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  R.  K.
 KHADILKAR):  Shri  Vajpayee  and
 other  friends  raised  the  matter  of  the
 stnke  by  the  nurses  of  the  Delhi
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 hospitals  and  I  want  to  say  a  few
 words  on  that.  He  has  solemnly  pro-
 mined  that  on  the  two  issues  that
 were  raised  which  we  are  prepared  to
 consider,  be  will  prevail!  along  with
 Mx.  8.  M.  Banerjee  on  the  agitating
 nurses  that  the  strike  be  with-

 ene

 SHRI  ATAL  BIHAR]  VAJPAYEE
 (Gwalior):  What  are  you  going  to
 say?,

 SHRI  R.  K,  KHADILKAR,  I  will
 give  full  information  first  to  the
 House  because  they  have  gone  on
 strike  without  notice...  (Interrup-
 tions).  It  is  very  important.  You
 take  up  an  issue  and  when  any  em-
 ployees  whether  nurses  or  others,
 particularly  in  this  vital  sector  like
 hospital  services,  resort  to  strike  after
 giving  them  time  and  after  giving
 them  assurances  that  the  two  matters
 which  you  have  raised,  viz.,  qa)  wash-
 ing  allowxnce  and  (2)  uniform  allow-
 ance  Unterruptions).  I  had  a
 long  talk  with  them  yesterday  when
 they  came  in  procession.  I  have
 assured  them  that  definitely  I  am
 prepared  to  consider  keeping  in  view
 the  Pay  Commuission’s  recommenda-
 tions  so  far  ag  washing  allowance  is
 concerned.  Here,  I  presume  I  have
 some  freedom  to  deal.  But  regurd-
 ing  uniform  allowance  |  have  =  to
 refer  the  matter  to  the  implementa-
 tion  cell  in  the  Finance  Ministry.  If
 you  so  desire,  3  will  make  a  statement
 just  now.  It  is  a  long  statement  but
 it  is  necessary  in  the  public  interest.
 (Interruptions)

 Some  representatives  of  the  Delhi
 Nurses  Association  met  me  on  l6th
 August,  1973.  They  gave  me  a  copy  of
 their  earlier  representation  dated  3ist
 July  4973  and  stated  that  if  their  grie-
 vances  were  not  redressed  immedi-
 ately,  they  would  resort  to  a  strike.  I
 pleaded  with  them  to  give  me  seven
 days’  time  to  consider  such  of  their
 demands  88  are  outside  the  purview
 of  the  recommendations  of  the  Pay
 Commission  and  also  indicated  to  them
 (hat  fn  respect  of  the  Pay  Commis-
 sion’,  recommendations,  these  matters
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 are  being  dealt  with  by  a  special  or-
 ganization  set  up  by  the  Government
 and  that  the  Ministry  of  Health  has
 already  made  some  recommendations
 to  this  implementing  cell.  The  nurses
 who  were  present  both  inside  and  vut-
 side  my  residence  raiseg  slogans  and
 aiso  sturted  a  dharna.  The  present
 position  38  that  the  nurses  of  the  Saf-
 darjung  Hospital,  the  All  India  Insti-
 tute  of  Medical  Sciences,  the  Hindu
 7080  Hospital,  the  Willingdon  Hospital
 and  the  Silver  Jubilee  TB  Hospital
 have  all  gone  on  strike.  The  pexcen-
 tage  of  attendance  in  the  All  India
 Institute  of  Medical  Sciences  is  nil,  in
 the  Safdarjung  Hospital,  out  of  412,
 only  6  are  present,  in  the  Hindu  Rao
 Hospital—nil  and  in  the  Willingdon
 Hospital  about  75  per  cent  are  absent.

 The  main  demands  rsised  by  the
 Deih:  Nurses’  Association  are:
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 {l)  Reconsideration  of  the  recom-
 mendations  made  by  the
 Third  Pay  Commission  in  res-
 pect  of  pay  scales  of  differ-
 ent  categories  of  nursing  per-
 sonnel.

 Increase  in  uniform  and
 washing  allowance  to  Rs.  30
 and  Rs  5  per  month  respec-
 tively.

 (3)  Grant  of  house  rent  allowance
 to  uninarried  nurs€s  not  re-
 sidmg  in  the  nurses  hostel.

 (4)  Declaration  of  ten  per  cent  of
 the  existing  strength  of  the
 staff  nurses  ag  selection  grade
 posts  under  the  rules,

 There  are  four  categories  of  nursing
 personnel,  namely,  matron,  assistant
 matron  (sister  tutor),  nursing  sister
 (public  health  nurse)  and  staff  nurse.
 All  these  categories  are,  at  present,
 drawing  a  washing  allowance  of  Rs
 4.50  per  month  and  a  uniform  allow-
 ante  per  annum  of  Rs,  50  in  respect
 of  matron  and  Rs.  100  in  respect  of  the
 other  categories.

 MR.  SPEAKER;  Mr.  Khadilkar,  if
 you  want  to  make  a  statement,  you
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 should  have  intimated  to  me  in  the
 morning  so  that  this  unnecessary  fuss
 could  have  been  avoided.  This  comes
 under  this  item.  And  the  Members
 have  raised  certain  points.

 SHRI  R,  हू.  KHADILKAR:  Sir,  this
 ig  an  important  matter.  This  involves
 the  health  of  the  people.  Otherwise
 {  would  have  stopped  reading  this.

 MR.  SPEAKER:  I  quite  appreciate
 that.  But,  I  must  make  it  clear  here
 so  that  it  will  not  be  followed  in
 future.

 After  this  had  been  disposed  of,  you
 should  have  written  to  me,  by  send-
 ing  a  copy  in  advance,  so  that  I  know
 that  the  Minister  is  making  his  state-
 ment  in  g  normal  Way  later  on.  But,
 in  between.  you  are  making  this  state-
 ment.  This  will  not  be  quoted  as  a
 ptecedent  in  future.  May  I  take  it
 tike  that?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 You  treat  it  as  his  statement.

 MR.  SPEAKER.  However,  since  you
 have  started  making  a  statement.  I
 myself  wag  surprised  at  that.  (Inter-
 ruptions)....

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  if  I  want  to  make  a  statement,
 will  you  allow  me?

 MR.  SPEAKER:  Mr.  Banerjee  will
 you  please  sit  down?

 SHRI  S.  M.  BANERJEE:  The  Min-
 ister  has  said  that.  Will  you  inter-
 vene  in  the  matter?

 MR.  SPEAKER:  I  do  not  say  that
 {  will  intervene.  I  fee}  that  if  the
 statement  is  ready—the  typed  script
 that  means  he  has  done  it  after
 listening  to  you.  Now  he  has  already
 had  it.  The  procedure  is  to  make  a
 statement  on  intimation  to  the
 Speaker,  If  this  is  done,  this  un-
 necessary  mess  created  now  could
 have  been  avoided.  New,  you  see
 some  Members  are  wanting  to  speak.
 And  you  suddenly  get  up  to  make  a
 statement.  This  is  a  drama.  This  is
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 wrong.  I  hope  it  will  not  be  quoted
 a8  q  precedent  in  future.  Whenever
 the  Minister  wants  to  make  a  state-
 ment  let  him  aay  so.  I  shall  give  him
 the  time  either  the  same  day  or  the
 next  day  for  making  that  statement.

 SHRI  S.  M.  BANERJEE;  May  I
 requést  you  to  remove  the  word
 ‘drama’?  This  ig  not  a  drama,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  this  is  not  a  drama,  This  is  a
 question  involving  life  and  death  for
 all  of  us,

 MR.  SPEAKER:  I  did  not  mean
 that.  I  just  said  that  he  should  not
 suddenly  get  up  to  make  a  state-
 ment,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 4  also  met  you  in  your  chamber,

 MR.  SPEAKER;  Mr.  Vajpayee,
 when  I  say  ‘drama’  why  do  you
 understand  it  like  that?  Suddenly  you
 raised  the  question  and  the  statement
 springs  up  suddenly  from  the  Min-
 ister.  I  do  not  think  this  is  anything
 less  than  a  drama.  I  am  mentioning
 now  that  it  will  not  be  quoted  as
 a  precedent  in  future.  Wow,  Mr.
 Khadilkar,  you  go  on.

 SHRI  R.  ट  KHADILKAR:  Sir,  I
 share  your  view  with  regard  to  the
 procedure.

 MR.  SPEAKER:  You  are  my  elder.
 e

 SHRI  R.  हू.  KHADILKAR:  I  am
 sorry.  I  could  not  intimate  to  you
 earlier.  In  fact,  I  have  informed  the
 Table  Office  about  this.

 MR.  SPEAKER:  Much  of  the  fuss
 could  have  been  avoided  if  I  had  got
 the  information  from  you  much

 SHRI  R.  K.  KHADILKAR:  ‘Taking
 these  into  consideration,  the  total
 monthly  emoluments  received  by  these
 four  categories  at  the  initial  stage  of
 their  respective  pay  scales  ate



 को  सतपाल  कपूर  (पटियाला)  :  इसको
 टेबिल  पर  रखवा  दीजिए  |
 set  Ss.  M.  BANERJEE:  We  have

 requésted  him  to  make  a  statement.

 SHRI  ATAL  BIHAR!  VAJPAYEE:
 This  is  not  a  persdnal  question.

 MR.  SPEAKER:  I  have  allowed  him
 te  make  q  statement.

 it  errer  बिहारी  वाजपेयी  :  प्रत्यक्ष  जी,
 ये  कांग्रेस  के  मैम्बर  किस  तरह  से  व्यवहार
 करें  रहे  हैं।  यहं  कोई  मेरा  अपना  मामला

 नहीं है;  सारे  दलों  का  मामला  है  ।  भस्पतालो
 में  नस नहीं  है,  मरीज  भर  रहे  हैं  कौर  ये  लोग
 स्टेटमेंट  तक  सुनने  को  तैयार  नही  हैं।

 |. ड  सतपाल  कपूर  मैं  यह  तजवीज
 दे  रह।  था  कि  इस  को  टे  बिल  पर  रखवा  दी  जिये  ।
 लकवे  बयान  से  क्या  मामलो  हल  हो  जावेगा--
 मामले  का  हल  ड्श्ढ्ये  ।

 SHRI  KRISHNA  CHANDRA  HAL-
 DER,  Are  you  not  interested  in  the
 health  of  the  people?

 SHRI  R.  K.  KHADILEKAR:  The
 messing  allowance  has  been  merged,
 but  no  specific  motion  hag  been  made
 regarding  the  washing  allowance.
 Thus,  excluding  the  washing  allows
 ance,  these  categories  of  persons
 would  be  eligible  to  draw  at  the  initial
 stage  of  theif  proposed  new  scales
 Re,  758.66.  Rs,  605.50,  Rs,  804.80  and
 Ra.  478.00.  In  respect  of  the  matron,
 an  additional  amount  of  Rs.  350
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 be  Rs.  20.70,  Rs.  97.35,  Rs.  $7.20  and
 Rs,  100.75.

 The  scales  of  pay  recommended  for
 the  nursing  sister  and  staf  nurse  by
 the  Pay  Commission  are  Rs.  455-700
 and  Rs.  425640  respectively.  One  of
 the  points  mentioned  by  the  nurses,
 when  they  met  me  yesterday,  was
 that  they  should  be  given  the  same
 pay  scale  as  that  of  a  senior  steno-
 grapher.  It  will  be  appreciated  that
 the  duties  are  not  comparable  and
 that  any  detnand  by  the  nurses  should
 be  based  on  the  rationale  of  the  work
 being  done  by  them.  We  in  the
 Health  Minstry  have  made  some  re-
 commendations,  which,  we  consider,
 would  be  more  advantageous  to  the
 nursing  personnel.  In  the  hght  of
 what  has  been  stated  by  the  Nurses
 Association  in  their  Memorandum
 given  to  me,  particularly,  with  refer-
 ence  to  the  question  of  selechhon  grade
 posts,  I  have  asked  my  Mumustry  to
 consider  the  matter  and  re-examine
 if  additional  recommendations  should
 be  made  to  the  mmplementation  cel]
 regarding  the  uniform  allowance  and
 the  selection  grade  posts  with  refer-
 ence  to  the  promotion  opportunities.

 The  question  of  washing  allowance
 has  been  considered  by  me  and  I  am
 given  to  understand  that  this  not  be-
 ing  a  part  of  the  Pay  Commission's
 recommendations,  could  be  decided
 separately  without  waiting  for  the
 overall  decision  on  the  pay  scales.  I
 felt  that  the  washing  allowance,  as
 now  given,  is  inadequate  considering
 the  high  cost  of  washing.  I  am,  there-
 fore  trying  to  prevail  upon  my  col-
 leagues  in  the  Finance  Ministry  to
 agree  to  an  increase  of  washing  allow-
 ance  from  Rs.  450  to  a  reasonable
 ammount.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  is  the  reasonsble  amount?

 SHRI  R.  K.  KHADILKAR:  Re.  20
 or  30,  I  am  pleading  with  them  and
 I  am  makihg  a  recommendation.  The
 Members  would  appreciite  that  in
 réspect  of  the  pay  scales  and  matters
 specifically  recommended
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 MR.  SPEAKER;  If  it  is  going  to  be
 settled,  I  welcome.

 SHRI  R.  K.  KHADILKAR;  Sir,  we,
 in  the  Ministry  of  Health,  can  at  best

 to  persuade  the  Implementation
 Cell  to  consider  the  demands  favour-
 ably.  Ag  already  mentioned,  we  have
 already  sent  our  recommendations
 and  we  are  reviewing  any  further
 changes  that  are  necessary.  The
 decision  on  the  Pay  Commission's  re-
 commendations  cannot  be  taken  in
 isolation  and  it  is  necessary  to  wait
 for  an  overal)  decision  by  the  Gov-
 ernment.  In  the  circumstances,  I  have
 no  option  but  to  indicate  to  the  Mem-
 bers  that  the  strike  of  the  Delhi
 Nurses’  Association  is  ill-conceived
 and  is  only  creating  difficulties  for  the
 sick  patients  in  the  Hospitals.  I  hope
 that  with  your  help  and  goodwill,  4
 would  be  able  to  persuade  the  nurses
 to  call  off  the  strike.

 I  am  taking  some  measures  to  run
 the  hospital  services  on  a  skeleton
 basis  with  the  help  and  cooperation
 of  doctors  and  other  willing  people.
 We  have,  somehow,  carried  on  til)
 now.

 SHRI  PILOO  MODY:  You  call  this
 ‘carrying  on’?

 SHRI  पर.  K.  KHADILKAR:  Carry-
 ing  on  the  service.

 It  is  most  unfortunate  that  the  Del
 Nurses  Association  should  have  pre-
 cipitated  a  crisis  in  our  hospitals  by
 resorting  to  what  I  may  call  a  lghten-
 ing  strike  without  proper  notice  and
 without  giving  me  time  to  consider
 their  demands.  I  returned  to  Delhi
 on  the  I5th  and  it  was  only  yesterday
 that  I  met  a  deputation  of  the  nurses
 and  I  promised  them  every  sympathe-
 tic  consideration,  particularly  in
 matters  of  washing  allowances  and
 uniform  allowances.  Obviously,  it  was
 not  possible  for  me  to  make  any  com-
 mitment  then  and  there  as  was  de-
 manded  by  the  representatives  of  the
 Delhi  Nurses  Association.  Initially
 they  had  also  agreed  that  we  would
 meet  again  after  a  week  and  then
 come  to  some  final  decision  about  the
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 whole  affair,  This  would  have  allow.
 ed  me  sufficient  time  to  go  inte  the
 details  of  the  various  demands  and
 make  the  consultation  with
 the  other  concerned  Ministries,  But
 in  total  disregard  of  the  convenience
 of  the  patients,  same  of  whom  are  in
 a  serious  condition,  they  chose  to  take
 this  decision  which  I  very  much  de-
 plore.  I  do  not  think  that
 has  a  right  to  paralyse  the  working  of
 our  hospitals  and  endanger  the  lives
 of  patients  simply  becuse  some  de-
 mands  of  the  nursing  personnel  have
 not  been  met  on  the  gpot.  I  still  hope
 that  the  striking  murses  will  see  reason
 and  resile  from  this  illegal  course
 that  they  have  followed.  As  I  told
 them  when  I  met  them  yesterday  and
 as  I  am  telling  the  House  now,  I  feel
 personally  convinced  that  some  of
 their  demands  are  very  reasonable
 and  I  would  try  my  utmost  to  meet
 them,  but  I  must  say  at  the  same  time
 that  all  illegal  action,  if  persisted  in,
 will  be  met  with  firmness.

 T  can  only  say  one  word  in  conclu-
 sion.  Shri  Vajpayee  and  Shri  Baner-
 jee  promised.  ....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 We  are  not  leaders  of  their  Associa-
 tion,

 SHRI  R.  K.  KHADILKAR:  You
 promised  that  you  would  prevail  on
 them  to  see  that  the  strike  is  with-
 drawn.

 SHRI  S.  M.  BANERJEE;  Let  him
 say  that  nobody  will  be  victimised.
 Let  him  give  that  assurance.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 Let  him  say  that  there  will  be  no
 victimisation  ig  they  withdrew  the
 strike.

 शो  wen  चना  पिण्ड  (खजोलावाद  ):  भक्त
 महोदय,  मैरा  व्यवस्था  का  प्रश्न  है।  माननीय

 सर्प  ज् महो यय , विलनो में चीनी  मे  असर  टैक्सी  से  टेक्सी
 टकरा  जाती  है  तो  उसके  लिए  कालिया

 टेन्शन मंजूर हो जाता मंजूर  हो  जाता  है।  मेरा  व्यवस्था  का

 प्रश्न  यह  है  कि  उत्तर  प्रदेश  में  जहां  पर  9  करोड़



 339
 बा

 of  the  SRAVANA  26,  895  (SAKA)  Taxation  Lews  236 ouse  (Amdt.)  Bil
 जनता  रहती  है,  बिजली  के  इंजीनियर  स्ट्राइक  of  the  University  Grants  Commission
 करने जा  रहे  हैं।  यह  एक  बड़ा  प्र वंकर  प्रश्न  है।

 and  the  Union  Public  Service  Com-
 mission,  I  think  official  motiong  have
 been  admitted.  It  is  only  a  question

 eon  ater  :  ate  के  साथ  इंजीनियरों  of  finding  time.  All  the  other  points
 का  गदा  ताल्लुक  हूं?  will  be  duly  conveyed  to  the  Minis- .  ters  concerned.

 श्री  कदम  क  मालडे  :  वहां  पर  इस  समय

 राष्ट्रपति  शासन  है  इस  लिए  यह  संसद्‌ ही  उसके
 शमी  झील  बिहारी  वाजपेयी  (ग्वालियर):

 मुझे  एक  बात  कहती  है  कि  इ  डायन  कों  सिल  साफ
 लिए  जिम्मेदार  है।  एग्रीकल्चरल  'रिसचें  के  लिए  गजेन्द्र नह कर

 MIN.  SPEAKER;  Order,  order.  eat  बनी  भी  तो  उसकी  रिपोर्ट  नम्बर  को

 SHRI  8,  M.  BANERJEE:  He  has  a  .  ¥
 essigned  Us  ©  certain  respotuibility.

 झ्रठ्पक्ष  महोदय  क्या  सारी  बातें  भ्रमों
 But  he  does  not  assure  ug  that  there  कहू 3  है  ।
 will  be  no  victimisation.  Let  him  give  Gq  aa:  ie
 this  assurance.

 =
 बिहारी  अजगर  रो  वह  रिपोर्ट

 कहा  गई SHRI  ATAL  BIHARI  VAJPAYEE:
 That  is  very  important.  How  can  we  तन्यक  महोरी  :  पता  करूंगा  कहां  गई?
 advise  the  nurses  to  go  back  to  the
 hospitals  if  they  are  not  assured  that  at  wes

 बिहारी  वाजपेयी  पब्लिकेशन there  will  be  no  victimisation?  काउन्टर  पर  सपोर्ट  नहों  है।  मम् बम  को  अभी

 SHRI  R.  K.  KHADILKAR:  If  they  तक  नहीं  दी  गई  है  1
 are  prepared  to  resume  work  imme-  एस्टेट
 diately  and  start  serving  the  patients,  प्रत्यक्ष  महोदय

 ग्रुप  wet  मत  कीजिए  |

 I  will  consider  it  sympathetically.  I  will  see  to  it.  '

 SHRI  ATAL  BIHARI  VAJPAYEE:  337  brs.

 Consider?  TAXATION  LAWS  (AMENDMENT)
 MR.  SPEAKER:  He  is  a  noble  man.  BILL

 We  hope  he  will  not  victimise  them.  APPOINTMENT  0७  MEMBER  TO  SELECT

 aft  wee  बिहारी  वाजपेयी  :  उन्हें  कमल
 SHRI  N  SoA  VE  eas:  i डाक्टरों  की  तकलीफों  का  पता  है,  नसें  की  beg  te  ad

 “aa:

 का  पता  मिसेज  सखा डि तकर
 तकलीफों  नहों

 है।  मि
 “That  this  House  do  appoint  Shri

 एक  डाक्टर  हैं  1  S.  M.  Banerjee  to  the  Select  Com-
 mittee  on  the  Bill  further  to  amend

 way  महोदय  मुझे  पता  है  प्रा पका  the  Income-tax  Act,  1961,  the
 कितना  इटूग्द  हू  सेज  में  |  Wealth-tax  Act,  1957,  the  Gift-tax

 Act,  958  and  the  Companies  (Pro-
 fits)  Surtax  Act,  1964,  in  the

 33.35  hrs.  vacancy  caused  by  the  death  of  Shri
 छू,  Baladhandayutham.”

 BUSINESS  OF  THE  HOUSE—contd.
 SHRI  PILOO  MODY  (Godhra}:  I

 THE  MINISTER  OF  PARLIAMEN-  certainly  object  to  this,  He  never

 RAMAIAH):  Most  of  the  hon.  Mem-  and  certainly  not  eny  gift-tax.
 bers  referred  only  to  one  point  which
 has  been  elaborately  dealt  with  by  MR.  SPEAKER:  Has  he  anything
 my  colleague.  Regarding  the  reports  to  say?
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 SHRI  s.  M.  BANERJEE:  I  can  only
 say  that  as  a  mertiber  of  the  Com-
 mittee  I  will  not  amass  any  income.

 MR.  SPEAKER;  The  question  is:

 “That  this  House  do  appoint  Shri
 8.  M,  Banerjee  to  the  Select  Com-
 mittee  on  the  Bill  further  to  amend
 the  Income-tax  Act,  96i,  the
 Wealth-tax  Act.  ‘1987,  the  Gift-tax
 Act,  958  and  the  Companies  (Pro-
 fits)  Surtax  Act,  1964,  in  the
 ‘vacancy  caused  by  the  death  of  Shri
 K,  Baladhandayutham.”

 The  motion  was  adopted,

 eed

 33.38  hrs.

 APPROPRIATION  (NO.  3)  BILL’,
 I973

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  Sir,  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  authorise  payment  and  appro-
 priation  of  certain  further  sums  from
 and  out  of  the  Consolidated  Fund  of
 India  for  the  services  for  the  financial
 year  1973-14,

 83  39  hrs.

 [Me  Derury-Spraxer  in  the  Chair]

 MR.  DEPUTY-SPEAKER:  The
 question  183

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  further
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  services
 for  the  financial  year  1978-74."

 The  motion  tas  adopted.

 SHRIMATI  SUSHILA  ROHATGI:  !
 introducet  the  Bill

 Bill,

 I  beg  to  movet:

 “That  the  Bill  to  a
 pel ment  and  हो  of

 further  sums  from  dout  of  the
 Consolidated  Fund  jlia  for  the
 services  of  the  financial  397
 74,  be  taken  into  consideration,

 MR,  DEPUY-SPEAKER:  The
 question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  ont  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financia]  year  1973-
 74,  छह  taken  into  consideration.”

 The  motion  was  adopted,

 MR,  DEPUTY-SPEAKER:  We  will
 now  take  up  clause  by  clause  con-
 sideration.

 The  question  is:

 “That  clause  2,  3,  the  Schedule,
 clause  1,  the  Enacting  Formula  and
 the  title  stand  part  of  the  Bull”.

 The  motion  was  adopted.

 Clause  2,  3.  the  Schedule  clause  1  the
 Enacting  Formula  and  the  title  were
 added  to  the  Bill,

 SHRIMATI  SUSHILA  ROHATGI:  १
 beg  to  move:

 “That  the  Bill  be  passed”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  be  passed”,

 The  motion  was  adopted,

 *Published  ir:  Gazette  of  India  Ex  tédordinary,  Part  77,  Section  2,  dated
 17-8-1973,  “4

 fIntroduced/Moved  with  the  recommendation  of  the  President,
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 23.0  brs,

 STATUTORY
 er

 RE:
 CONTINUANCE  LAMA-
 ‘TION  IN  RESPECT  OF  ANDHRA

 PRADESH---contd.

 MR.  DEPUTY-SPEAKER:  We  will
 vesumg  discussion  on  the  Statutory
 Revolution  relating  to  the  State  of
 Andhra  Pradesh.  Shri  K.  Suryana-
 gayana  wil)  continue  his  speech.

 SHRI  K.  SURYANARAYANA
 (Bluru):  Mr.  Deputy-Speaker,  while

 I  was  speaking  on  this  motion  yester-
 day  I  raised  some  points  which  agitate
 ‘the  people  in  Andhra  Pradesh  regard-
 ing  fhir  price  shops.  I  want  to  in-
 form  my  hon.  friend,  Shri  Shastri,
 that  there  is  no  agitation  for  food  in
 Andhra  Pradesh.  Even  though  his

 porte
 has  tried  to  raise  it  in  Andhra

 Pradesh,  there  was  no  response  from
 the  people  I  would  like  him  ६०  inform
 has  party  Colleagues  that  when
 it  is  a  question  of  the  intere-t  of  the
 country  pohtics  should  not  be  hrought
 in,

 Here  I  would  like  to  give  an  exam-
 ple  which  will  show  the  real  charac-
 ter  of  the  Communist  Party.  When  in
 942  we  were  fighting  the  British  Gov-
 ernment,  for  some  time  the  Commu-
 nist  Party  said  that  it  is  not  the  peo-
 ples’  war.  But  when  the  Russian
 Government  agreed  to  join  the  war,
 they  immediately  changed  their  atti-
 tude  and  said  that  it  is  the  peoples’
 war.  Now  in  some  respects  they  are
 sailing  with  the  Government  in  the
 name  of  progressive  policies.  I  am
 sure  they  are  doing  it  only  for  the
 sake  of  their  party.  They  are  sup-
 porting  the  policies  of  the  Govern-
 ment  wherever  they  suit  them,  just
 for  thelr  survival,  particularly  in
 Andhra  Pradesh,

 Here  I  would  like  to  refer  to  the
 notiee  given  by  Shri  Satyanarayara
 Rao,  Member  of  Rajya  Sabha,  regard-
 ing  the  law  and  order  situation  in  the
 State  for  diseussion  in  the  Consulte-
 tive  Cominittee  meeting  on  the  80th
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 July  to  which  the  Government  have
 given  a  reply.  That  note  says:

 ‘Since  April,  973  the  Party  Units
 held  training  camps  throughout  the
 State  at  a  number  of  places  in  the
 districts  of  Adilabad,  Cuddapah,
 East  Godavary,  West  Godavary,
 Guntur,  Karinmnagar,  Khammam,
 Krshna,  Kurnool,  Na.gonda,  Nellore,
 Ongole,  Visakhapatnam,  Srikakulam
 and  Warangal  and  in  almost  ali
 these  training  camps  the  volunteers
 were  given  training  in  drill  and  use
 of  sticks  in  self-defence.  In  Guntur
 district  three  such  training  camps
 were  held  at  Karalapadu,  Ponne-
 kallu  and  Manchikalapudi  villages.
 ii  has  algo  come  to  the  notice  of  the
 Government  that  in  the  training
 camp  held  at  Manchikalapudi,  Tenali
 Taluk  of  Guntur  district,  training
 in  the  use  of  swords,  spears  and  the
 handling  of  country  bombs  was
 given,  This  training  camp  which
 commenced  on  I6th  May.  973  ended
 on  28th  May,  973  abruptly  as  there
 Was  a  clash  between  rival  groups  के
 the  village  with  alleged  participa-
 tion  of  the  trainees,  Investigation
 into  the  incident  is  in  progress.”

 I  want  to  know  from  the  Minister
 whether  the  State  Government  have
 submitted  any  report  to  the  Govern-
 ment  of  India  or  the  Government  of
 India  themselves  have  instituted  any
 inquiry  because  they  are  associated
 with  the  Government,  in  the  agitation
 for  separation  movement  in  Andhra,

 MR,  DEPUTY-SPEAKER:  How  are
 these  points  relevant  for  this  discus.
 sion?

 SHRI  हू  SURYANARAYANA:  They
 are  all  mentioned  in  the  report.

 MR,  DEPUTY-SPEAKER:  We  are
 not  discussing  the  Report.  We  have
 very  little  time.  We  are  only  discus-
 sing  the  question  of  approving  the
 continuance  of  the  Proclamation,  If
 you  are  going  to  discuss  all  the  detafis
 of  things  going  on  in  Andhra  Pradesh,
 then  it  takes  9  different  colour,  a
 different  dimension  and  it  will  take  a
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 long  time.  I  would  like  to  make  it
 very  clear  that  we  are  discussing  only
 the  continuance  of  the  Proclamation
 and  the  reasons  for  it  and  not  the
 general]  conditions  in  Andhra  Pradesh

 SHRI  हू,  SURYANARAYANA:  Both.

 MR.  DEPUTY-SPEAKER:  We  are
 not  discussing  both;  that  is  not  the
 Resolution.  Within  the  two  hours
 allotted,  if  you  take  half  an  hour  to
 discuss  the  general  situation  in
 Andhra  Pradesh,  others  will  not  be
 able  to  do  justice  unless  they  also  get
 the  same  time.

 SHRI  K,  SURYANARAYANA:  With
 regard  to  procurement,  the  Vigilance
 Cell  which  is  constituted  by  the  per-
 sonnel  drafted  from  the  Police  De-
 partment  primarily  looks  after  these
 different  movement  restriction  orders
 assisted  by  the  checkpost  staff.  The
 Vigilance  Cell  looks  after  also  the  im-
 plementation  of  the  different  Control
 Orders,  During  the  financial  year
 ‘1972-73,  the  Vigilance  Cell  seized  a
 quantity  of  79,000  quintals  of  food-
 grains  worth  Rs,  79,11,000.  Prosecu-
 tions  have  been  launched  in  40  cases
 amd  convictions  have  been  obtained
 in  66  of  these  cases.  Is  it  not  the
 way  to  bring  down  the  prices?  Did
 C.PI.  do  anything  hke  this  in  Kerala?
 Was  there  any  agitation  like  this  by
 c.  P.M.  ?

 They  I  want  to  read  out  the  state-
 ment  made  by  the  Chief  Minister  of
 Kerala  in  regard  to  food  crisis  in
 Kerala,  There  is  a  newa-item  “CPI
 struoggle  vis-a-vis  Congress”,  pub-
 lished  in  some  papers.  It  says:

 ‘The  party  has  prescribed  certain
 vasic  guidelines  in  its  relation  to  the
 ruling  party.”

 So,  I  want  to  understand  even  from
 the  Congress  party  what  are  the  guide-
 lines  we  are  getting  from  the  C.  P.  I.
 Further,  it  says:

 “The  CPI  leadership  has  to!d  party
 Caftres  that  ite  line  of  unity,  as  well
 as  of  struggle  vis-a-vis  the  Congress

 AUGUST  1,  973  —  Procl,  in  respect  of  336
 AP,  (Rest)

 will  vary  from  situation  to  situation
 and  place  to  place,”

 The  other  day,  the  Chief  Minister
 in  Trivandrum  said:

 “The  rice  was  being  taken  from
 the  Vilathura  godown  to  the
 Vettukad  centre  in  the  coastal  area,
 gome  people  in  the  name  of  ‘food
 agitation  by  the  students’  stopped
 the  vehicle  carrying  rice  and  looted
 the  contents  before  the  police  could
 reach  the  scene.”

 This  38  when  there  was  ah  agitation
 against  price-rise  in  Kerala,  Did  they
 not  arrest  them?  Did  they  not  take’
 any  action  there?  It  further  says:

 “Condemning  this  act  in  strong
 terms,  the  Chief  Minister,  Mr.  C.
 Achutha  Menon  reitrated  his  view
 that  ‘anti-social  elements’  were  be-
 hind  these  agitations  and  sald  such
 acts  revealed  their  objective  and
 nature’  ”,

 MR.  DEPUTY-SPEAKER:  From
 Andhra  Pradesh,  you  have  gone  to
 Kerala,

 SHRI  K.  SURYANARAYANA:  In
 Andhra  Pradesh,  the  activities  of  other
 parties  are  affecting  food  production
 and  distribution  through  fair  price
 shops.  The  fair  price  shops  are  meant
 for  the  poor  people,  In  the  name  of
 poor  people,  they  are  not  allowing  the
 fair  price  shops  to  be  opened  by  the
 State  Government....

 MR  DEPUTY  SPEAKER:  Therefore,
 you  say,  the  President’s  Rule  should
 continue  in  Andhra  Pradesh.

 You  please  conclude  now,

 SHRI  K.  SURYANARAYANA:  Re-
 garding  Government  lands,  I  will  let
 you  know  how  much  we  have  distri-
 buted  in  Andhra  Pradesh.  Ag  a  result
 of  the  crash  programme,  an  extent  of
 2.62  lakh  acres  had  been  assigned  te
 nearly  440  Jakh  beneficiaries  upto  the
 end  of  April,  1978,  bringing  the  tote!
 extent  assigned  from  7980  to  #,3
 lakh  acres  there.
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 MR.  DEPUTY  SPEAKER:  Yester-
 day,  you  wok  40  minutes  and  today
 you  have  already  taken  another  40
 minutes.  Out  of  2  hours  allotted,  you
 have  already  taken  20  minutes.  You
 should  be  satisfied  with  that,  3  would
 like  to  know  from  the  other  Members
 from  the  Congress  party  and  from
 the  Minister  of  Parliamentary  Affairs
 whether  Mr.  Suryanarayana  should  be
 the  only  speaker  from  the  Congress
 Benches.  If  a  senior  Member  like  him
 does  not  cooperate,  what  can  ]  do?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  K.
 RAGHU  RAMAIAH);:  There  is  a  list
 of  six  other  names.  For  the  rest,  we
 are  all  in  your  hands,  Sir,

 SHRI  K.  SURYANARAYANA:  Sir,
 lastly,  I  ccme  to  land  reforms.  We
 have  so  gar  distributed,  in  Andhra
 Pradesh,  27.33  lakh  acres  and  nearly
 4,40  lakh  people  have  benefited.  Now,
 Andhra  Pradesh  is  under  she  Presi-
 dent’s  Rule.  We  cannot  say  that  we
 are  very  happy.  But  we  are  not
 unhappy  also.

 Coming  io  an  important  point  of
 separation,  I  want  to  say  this,  The
 extension  cf  the  term  of  the  Presi-
 dent’s  Rule  in  Andhra  Pradesh  has
 been  put  before  the  House.  Because
 both  the  groups,  the  integretionists
 and  the  separatichists  are  not  coming
 forward  with  a  common  proposal,  the
 Government:  has  rightly  taken  the
 step  to  extend  the  term  of  President's
 Rule  there.  The  people  are  happy
 there.  There  is  no  agitation  except
 the  Communist  party's  political  things.
 My  request  to  the  Government  is,  un-
 less  there  is  a  common  agreement,  uh-
 less  there  ip  an  agreed  solution  of  the
 problem  hy  both  the  groups,  there  is
 no  urgency  about  it.  Lastly,  regard-
 ing  the  freedom  fighters  न

 जार,  DEPUTY  SPEAKER:  You  are
 unreasonabl:,  you  are  unfair  to  your
 other  coleasues.  You  are  taking  un-
 due  advantage  of  the  leniency  of  the
 Chair,  you  are  taking  whdue  advan-
 tage  of  yotr  other  colleagues  in  tre
 Party,
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 SHRI  K.  SURYANARAYANA:  Re-
 garding  the  freedom  fighters,  5  may
 be  excused,  Sir.  Friends  who  were
 With  me  in  jail  in  1930-1932  and  942
 have  been  writing  to  me  and  J]  have
 brought  it  to  the  notice  of  the  Govern-
 ment  also.  So  far  as  Andhra  is  cof-
 cerned,  the  number  of  applications  re-~
 ceiveg  upto  30th  July,  973  is  १0739
 the  number  of  applications  exumined—
 7058  the  number  of  sanctioned—2604
 the  number  of  applications  rejected—
 862  and  clearifications  called  for—
 3640.  I  want  to  request  the  Govern-
 ment  to  put  some  man  for  each  State
 who  knows  their  language,  to  expedite
 matters,  Regarding  freedom  fighters,
 they  promised  that  they  would  finalise
 by  590  Augusi  all  the  genuine  appli-
 cants.  Now  50  per  cent  have  not  been
 completed  in  my  State.  So,  once  again
 I  request  the  Government  to  expedite
 the  cages  and  fulfil  the  promise  given
 to  the  freedom  fighters.  I  am  very
 thankful  to  the  Chair  for  giving  me
 enough  time  to  speak.

 MR,  DEPUTY  SPEAKER:  Before  I
 call  the  next  speaker,  at  5.30  there  is
 a  half-an-hour  discussioa  to  be  raised
 by  Shri  G.  P.  Yadav.  But  he  Aas
 written  that  he  will  not  be  here  as
 he  has  been  held  up.  So,  we  will  hot
 take  up  that  and  we  will  have  half
 an  hour  more  for  this.  We  will  take
 up  the  Private  Members’  Business  at
 3.30  instead  of  at  3  p.  m.

 Now,  Mr.  Ramavatar  Shastri.

 श्री  रामावतार  झारी  (पटना)  :एक
 सितम्बर  से  छ.  महीने  के  लिए  और  राष्ट्रपति
 का  शासन  भास्कर  में  बढ़ाने  सम्बन्धी  सांवी-

 मानिक  संकल्प  पर  हम  विचार  कर  रहे  हूँ
 क्या  राष्ट्रपति  के  शासन  की  भ्र वधि  बढ़ाने  से

 द्यान्घ्र  देश  की  समस्या  का  समाधान  ही
 सकता  है  ?  में  राय  में  अर्वा  बढ़ाते  के

 बजाय  सरकार  को  जल्दी  से  जल्दी  झास्झ्

 प्रदेश  की  एकता  को  बचाते हुए.  उस  की

 रक्षा  करते  हुए,  निदान  का  कोई  रास्ता  इंच
 निकालना  चाहिए  t  यह  खुशी  की  बात  है  कि

 बड़ा  फट  परस्तों  के भागें  देन  को  जो  लोग
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 सौदा  चाहते  हैं,  जो  लोग  प्रतिक्षिय्मादियों
 के  हाथ  में  जे  भ  रहेगें,  उनके  भागे  सरकार  अभी

 सक  नहीं  हुक है  1इस बात के लिए हुम के  लिए  हूं  सरकार
 को  जरूर  aaa  देंगे  ।  लेकिन  सरकार

 मजबूती  के  साथ  इस  प्रदेश  की  एकता
 को  कायम  करते,  उसका  बिभा जत  का  जो
 नारा  लगाते  हैं,  उसके  विरोध  में  मजबूती
 से  नीति  निर्मा रित  करने  में  पूरी  तरह  सफल

 नहीं  हो  पाई  |  ।  भ्र भी  भी  सरकार  की  तरफ
 से  कहा  जाता  है  कि  हमारा  दिमाग  खला  है  ।
 पता  नहीं  यह्  दिमाग  कब  तक  खुचा  रहेगा  कौर
 कब  तक  वहां  की  जनता  की  समस्या  का
 कोई  समाधान  खोजा  जायेगा *  खड़े  दिमाग  का
 परिचय  तो  तब  मिलेगा  जब  शा  प्र  से  श।  धर  वहा
 की  जनता  के  अन्दर  जो  फूट  वादी  शक्तियां

 हैं,  जो  प्रतिगामी  शक्तियां  हैं,  उनकी
 जो  चाल  है  कि  वहा  के  जन-आंदोलन  को
 कमजोर  करके  वहाँ  की  जनता  को  आराम  में
 लगाकर  अपने  स्थिर  स्वार्थ  साये  जाएं  ।  उसको
 पराजय  दी  जगेगी  अगर  इसी  तरह  से
 बाप  होला  हवाला  करते  रहे  तो  किसी  भी
 समस्या  का  समाधान  नहीं  होगा।  इस  लिए
 हमारा  निवेदन  है  कि  धाप  शा  बहा  भास्कर
 प्रदेश  की  एकता  को  अचाने  हुए  निदान
 निकाने  शौर  वहां  लोक  दिये  सरकार  क॑  स्थापना
 करें  इस  ओर  आप  के  बम  28  चाहिएं।

 मी  भी  वहा  प्रतिगामी  शक्तियों,  स्थिर
 स्वार्थी,  डोनरों  की  जो  वकालत  करते  हैं,
 उनके  प्रतिनिधि  बोन  गए  है।  उनकी  तरफ

 से  धमकी दी  जाती  है  कि  हम  फिर  भादो लत
 करेगे  i  मैं  कह)  चाहता हु  कि  वड़ा  की  गरीब
 जनता,  मेहनत  करने  बानी  नता
 किसान  मशहूर  शादी  उसके  साथ
 नहीं  हैं।  किसान  मजदूर  आध्  प्रदेश  की
 एकता  को  बताए  खता  वास्ते  हैं  7  इस  लिए
 हमारा  निवेदन  है  कि  भाप  उनकी  ध्मक्रियों
 में  न  आकर  सही  रास्ते  पर  चलें  और  उसकी
 एप्  को  कायन  रखे

 यहां  बेशक  तेलंगना  का  इज़ाफ़ा  —

 AUGUST  ,  073  Procl.  ry  respect  Of  =  240
 AP,  (Rest)

 SHRI  M,  M,  HASHIM  (Secundre-
 bad):  I  rise  on  8  point  of  order.  You
 have  not  allowed  Shri  Suryanerayana
 when  he  wes  speaking  to  give  details
 of  the  activities  of  these  people,  Now
 you  ate  allowing  him  to  speak  against
 them  here,  where  they  are  unable  to
 say  a  single  word.

 MR.  DEPUTY-SPEAKER:  Order
 please.  ‘You  have  made  your  point.  |
 have  not  said  that  I  did  not  allow
 Shri  K.  Suryanarayana  to  speak
 against  them,  I  was  concerned  with
 time  and  I  was  also  concerned  with
 the  relevancy.  The  debate  at  the  mo-
 ment  is  about  the  continuance  of  the
 proclamation  of  the  President's  rule.
 You  can  advance  reasons  for  that.
 But  I  appreciate  that  in  discussing
 those  matters  you  cannot  but  also  refer
 to  certain  details  going  on  there;  there
 should  not  be  any  long  reference,
 however,  to  that;  that  is  all  that  I
 was  trying  to  say  to  Mr.  Suryanara-
 yana.  He  had  made  certain  charges
 aginst  them,  I  think  it  78  only  fair
 that  when  a  charge  ig  Made  they
 should  have  the  mght  to  reply.  I  was
 only  putting  a  restriction  on  thme  and
 looking  at  the  question  from  the  point
 of  view  of  relevancy.  (Interruptions)
 Order  please.  Please  go  on.

 श्री  रामावतार  शास्त्री  :  मैं  बिलकुल
 प्वाइंट  बाई  प्वाइंट  बोल  रहा  हूँ  t  मैं  कह  रहा  भा
 कि  बहो  की  जनता  की  एकता  को  बनाएँ
 रखने  के  लिए  यह  आवश्यक  है  कि  जो  पिछड़ा

 हुआ  इलाका  है,  तेलंगाना  का  इलाका  हो  या
 राय  शमीमा  का  इलाका  हो,  वहां  के  लोगों

 को  विकास  का  पूरा  मौका  मिलना  चाहिए  ।

 ऐसा  न  हो  कि  किसी  एक  इलाके  के  विकास
 की  तरफ  आपका  ध्यान  ज़्यादा  जाए  पौर  दूसरे
 इलाके  के  विकास  की  तरफ  कस  जाए  किसी

 इलाके  की  समस्या भों  के  समाधान  की  तरफ
 सरकार  कमर  ध्यान  दे  कौर  किसी  विशेष  इलाके
 की  समस्या भों  को  सुलझाने  की  तरफ  सरकार

 ज्यादा  ध्याम  दे!  सम्यक  रूप  से  जो  पिछड़े  हुए
 इलाके  हैं  उन  को  भी  भागे  बढ़ाने  का  मौका
 दिया  जाना  चाहिए  भागे  गढ़े  हुए  जो  इलाके
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 e  उन  को  दबाने  की  मेरी  प्रशा  नहीं है।
 ने  की शाने बढ़ें । दोनों भाई हैं दोनों  भाई  हैं।  इस  तरह

 से  अगर हम हम  करेंगे  तो  जो  भाषा  के  आधार पर
 रूपों का  निर्माण  सभा  है,  जिस  सीधा  को

 हिदुस्तान  की  जनता  ने  झपते शन से  सींचा

 है  झ्रान्दोलन  करके,  उसकी  रक्षा  होंगी  |  साथ

 ट्वी साथ  उनके  पिछड़ेपन  की  तरफ  आपका

 इमान जाना चाहिये जाता  चाहिये  |

 74००  Hrs.

 पिछड़ेपन  को  दूर  करने  के  लिए  इस
 बात  की  भी  आवश्यकता  है  कि  सरकार  वहां
 जमीन  का  बंटवारा  करे  ।  प्रभी  मानवीय
 पदस्थ  ने  कहा  कि  वहां  जमीन  का  बंटवारा  किया
 गया  है।  मुझे  मालूम  नहीं  है  7  प्यार  किया
 गया  है,  तो  यह  खुशी  की  बात  है।  लेकिन  इस
 बारे  में  जो  कुछ  किया  गया  है,  है  पर  सतोष
 कर  लेता  काफ़ी  नहीं  हैं  बौर  ज्यादा  से
 ज्यादा  जमीन  का  बटवारा  किया  गया  जाना

 चाहिए  ।  जमीदारों  और  निहित  स्वार्थों  के
 शिकवे  को  तोड़ना  चाहिए  और  जोतने  बालो
 को  जमीन  देनी  चाहिए  !

 माननीय  सदस्य,  श्री  सुर्य नारायण,  ने  यह
 प्रकट  करने  की  कोशिश  की  है  कि  झाँझ
 प्रदेश  थें  लोग  महंगाई  के  शिकार  नहीं  हैं  ।
 उघान  मंत्री  कहती  हैं  कि  सारी  दुनियां  में

 महंगाई हैं,  सब  जगह  दाम  बढ़  रहे  हैं इसलिए

 यह  नही  हो  सकता  हैं  कि  पान  प्रदेश  में  मिठाई
 नहों  वहां  मिठाई  हू,  कौर वह  इस  लिए भी
 है  कि  वहां  भी  जोर-बाज़ारिये  कौर  बड़े-बड़े
 जलीस-मालिक  अपनी  पत्तियों  भें  अनाज
 छिपा  कर  रखे  हुए  हैं,  जिस  की  वजह  से  कीमतें

 बढ़ती  हैं  ।  कम्यूनिस्ट  पार्टी  हूँ  लोगों  ने  वहां
 अंगड़ाई  के  खिलाफ  आन्दोलन  किया  कौर

 औऑर-अाजारिये  तथा  जमीदारों  के  छिपाये  हुए
 गल्ले  को  निकाल  कर  शान्तिमय  बीके  से  उस
 का  बटवारा  किया  |  उन्होंने  यह  सही  किया--

 उब  |  पूरे  हिन्दुस्तान  में  किया  है-भोर
 के  जाने  भी  करने  बाते  हैं  1

 राष्ट्रपति  भी  कहते  हैं  कि  थो२-दाजाररियों
 के  खिलाफ़  करा्यंगाह़ी  को  जाने  शोर  उन  को

 Procl.  in  respect
 of  AP.  (Rest)

 भारत  सुरक्षा  कानून  के  अन्तगंत  चन्द्र  किया
 जाये  ।  हम  उसी  बात  को  अमल  में  लाना

 आभा हते  हैं।  हम  चाहेंग ेकि  सतारूढ़ वल  में  जो
 इस  विचार  के  लोग  हैं,  उन  tH  इस  में  सहयोग
 करना  चाहिएं  उस  का  विरोध  नहीं  करता
 चाहिए  |  सतारूढ़  दल  के  सोग  कहते  कुछ  हैं

 कौर  करते  कुछ  हैं  ।  हम  चाहते हैं  कि  वे  जो  कुछ
 कहते हैं  बही  करे  धंगर  नहीं  करेंगे, तो  जनता
 उन  को  ऐसा  करने  के  लिए  मजबूर  करेगी  1

 अन्त  में  मैं  फिर  कहना  चाहता  हूं  कि  सर--
 कार  झ्रांश्न  प्रदेश  में  प्रेज़िडंट  रूल  को  बढ़ाने
 के  बजाये  विधान  सभा  को  काम  करने  का  मौका
 दें  श्लोक  वहां  लोकप्रिय  शासन  स्थापित  हो,  जो
 उस  प्रदेश  की  एकता  को  कायम  रखते  हुए
 ज्यादा  विश्वास  के  साथ  जनता  को  विभिन्‍न
 समस्या यों  को  हल  करने  का  रोका  निकाले  t

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  Mr.  Deputy  Speaker,  Sir,  I  rise
 to  support  the  motion  moved  for  the
 extension  of  the  President’s  Rule  in
 Andhra  Pradesh  for  a  further  period
 of  six  months,

 Sir,  due  to  the  unfortunate  judge-
 ment  of  the  Spreme  Court,  the  prob-
 lem  has  arisen  with  regard  to  the  in-
 tegration  of  the  State.  The  Mulki
 Rules,  which  existed  in  the  erstwhile
 Hyderabad  State  before  the  merger
 of  Telengana  with  Andhra  Pradesh,
 were  allowed  to  continue  under  a
 gentleman's  agreement  for  a  period
 of  fifteen  years.  That  is,  these  should
 have  expired  al  the  end  of  i974.  This
 decision  of  the  Supreme  Court  stirred
 the  feelings  of  the  people  both  in
 Andhra  as  well  as  in  the  Telangane
 regions.  The  people  from  the  Andhra
 region  feel  that  the  Mulki  Rules
 should  not  exist  inasmuch  as
 they  form  part  and  parcel  of
 the  integrateg  State  of  Andhra
 Pradesh  whereas  the  people  from
 Telangana  Region,  feel  that  they  are
 educationally  backward  and  econgmi-
 cally  weak  and  so,  they  should  have
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 from  Telangana  region  are  not  happy
 over  this.  Who  is  responsible  for
 tua?  Can  the  headache  be  cured  by
 chopping  off  one’head?  The  Mulki
 Rules  problem  should  be  solved  peace.
 fully.  Sir,  thus  is  nothing  but  a  dom-
 cile  certificate  from  the  persons  coming
 from  the  other  area  but,  who  happen
 to  be  residing  in  Telangana  ‘area.
 There  was  a  simular  domicile  rule  in
 Orissa.  When  Orissa  State  was  for-
 med  in  1936,  the  people  speaking  Oriya
 language,  whether  they  belonged  to
 the  erstwhile  State  or  not,  or  if  they
 came  from  the  neighbouring  State,
 were  all  treated  as  natives  2f  Orissa

 Others  who  lived  in  the  State,  in-
 cluding  myself,  who  were  not  Oriyas
 in  the  sense  that  our  mother  tongue
 is  not  Oriya,  were  required  to  take
 domicile  certificates.  Of  course,  there
 was  some  inconvenience  for  some  time.
 But  ultimately  things  have  _  settled
 down  and  there  is  no  question  of  in-
 sisting  on  domicile  rules  now.  I  re~
 quest  the  Telangana  people  not  to  Jay
 much  stress  on  the  Mulki  Rules  and
 thus  try  to  disrupt  the  integrity  of  the
 State.  Andhra  with  a  population  of  4
 crores  odd  is  one  of  the  bigger  States
 in  the  country.  It  has  a  vast  poten-
 tial.  It  ia  the  storehouse  of  foodgrains,
 It  is  highly  unfortunate  that  एकांत-
 cians  from  both  sides  talk  of  separa-
 tion.  Separation  is  no  solution  to  the
 Mulki  rules  problem.  The  time  has
 come  when  insistance  on  the  Mulki
 Rules  should  not  be  allowed  to  conti-
 nue,  People  from  the  Andhra  region
 should  be  allowed  to  feel  that  they
 have  as  much  right  ih  the  State  as
 people  from  the  Telangana  region.

 I  quite  agree  and  concede  the  con-
 tention  of  the  Telangana  people  that
 they  being  educationally  backward
 should  have  some  protection  in  the
 matter  of  jobs.  In  the  public  under-
 takings,  there  is  a  rule  whereby
 classes  I  and  II  posts  are  thrown
 open  to  public  competition  whereas
 classes  III  and  IV  posts  are  filled  from
 among  the  local  people,  people  of  the
 locality  where  the  undertaking  is
 situated.  Likewise,  posts  carrying
 emoluments  of  Rs.  300,  Rs.  400  or  Rs,
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 500  per  mensem  should  be  given  only
 to  the  local  people  and  otherd  should
 be  excluded,  and  have  comipétitien  in
 respect  of  classes  I  and  II  posts,  This
 may  be  a  satisfactory  solution.  But
 who  can  arrive  at  it?

 The  party  leaders  from  both  regions
 who  formed  the  Andhra  Cabinet  could
 not  come  to  an  agreement.  ‘This  is
 unfortunate,  The  Andhra  Cabinet  is
 responsible  for  this  impasse.  They
 have  created  it.  They  could  not  come
 to  an  understanding.  They  did  ‘not
 and  could  not  settle  it.  Now  that  the
 State  is  under  President’s  rule,  the
 Central  Government  should  arrive  at
 a  settlement  and  see  that  the  people
 of  the  regions  agree  to  this  principle.
 Otherwise,  there  will  again  be  trouble.
 Mere  passing  of  law  would  not  solve
 the  problem.

 I  would  request  politicians  on  both
 sides  to  consider  the  issue  objectively
 and  not  be  swayed  by  emotion.
 Unfortunately,  this  agitation  went  on
 for  nearly  a  year,  There  wa3  much
 loss  of  public  property.  But  what  has
 happened?  Now  President’s  rule  is
 there  and  this  has  given  them  good
 administration,  I  had  occasion  to  meet
 800९  people  in  the  Andhra  region  and
 also  others.  They  are  very  happy  that
 they  have  got  a  good  and  clean  ad-
 ministration  and  they  want  this  to  cen-
 tinue  for  some  time.  It  is  only  the
 politicians  who  are  creating  trouble
 and  want  the  Assembly  to  be  recon-
 vened  and  somebody  to  be  selected  as
 Chief  Minister.  Therefore,  mere  con-
 vening  of  the  Assembly  would  not
 solve  the  problem,  I  said  so  even
 while  supporting  the  Proclamation
 originally  that  it  should  be  extended
 by  another  six  months.  Now  this
 extension  is  being  sought.  If  no  solu-
 tion  is  forthcoming,  it  will  have  to  be
 extended  further  by  another  six
 months  and  so  on  upto  three  years
 which  we  can  do  when  the
 emergency  is  in  force.  I  say
 that  the  integrity  of  Andhra
 Pradesh  should  be  preserved.
 When  tempers  coo]  down  and  good
 sense  prevails.  T  am  sure  it  will  be
 found  that  this  is  not  such  a  big
 problem  whieh  cannot  be  solved  by
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 the  two  parties,  Therefore,  it  is  highly
 necessary  that  President's  rule  should
 be  extended  by  another  six  months,

 Shri  Ramabatar  Shastri  was  talking
 of  the  CPI  and  the  action  they  are
 taking  to  bring  down  prices.  The  CPI
 are  now  organising  bandhs  there  and
 every  where,  ag  if  that  would  bring
 prices  down.  The  other  day  in
 Berahampore  City,  they  organised  a
 bendh.  They  would  not  allow  the  fair
 price  shops  and  other  shops  to  func-
 tion,  My  friend  Shri  Panda,  who  is
 an  MP  was  also  there.  He  was  one
 of  the  leaders,  We  Congress  workers
 objected  to  that  and  prevailed  upon
 the  shopkeepers  to  open  their  shops
 There  was  clash  and  lathi  charge  and
 go  on  Is  that  the  way  the  CPI  think
 the  prices  can  be  brought  down?  Are
 not  Government  conscious  of  inflation?
 They  are  doing  whatever  is  possible
 to  bring  prices  down.  But  the  CPI
 is  trying  to  pose  88  the  saviour  of  the
 people,  the  party  which  can  deliver
 the  goods.  If  the  Government  of  the
 day  cannot  do  it,  no  other  poli-
 tical  party  can,  Is  there  any  alterna-
 tive  to  Congress  rule?  The  only  al-
 ternative  would  be  chaos.  Therefore,
 allow  the  Government  to  function;
 allow  them  to  bring  prices  down  fh
 the  proper  way.  They  are  taking
 various  steps  for  the  purpose.  Political
 parties  trying  to  pose  themselves  as
 the  liberatorg  or  saviours  of  the  peo-
 ple  will  not  achieve  any  purpose
 It  will  defeat  the  entire  objective.

 It  is  necessary  that  President's
 rule  should  be  extended  by  six
 months.  I  would  request  the  politi-
 eal  leaders  from  Andhra  and  Telen-
 gana  to  see  that  they  come  to  an
 arrangement.  Telengana  people
 should  not  insist  on  the  Mulki  rules,
 so  that  a  workable  and  everlasting
 solution  can  be  found.  I  was  sorry  to
 Tread  a  statement  in  today's  papers  by
 Dr,  Chenna  Reddi  saying,  if  any
 ministry  is  installed,  it  will  not  last
 months,  not  even  weeks,  If  that  is
 the  attitude  of  the  leaders,  can  this
 problem  be  solved?  Wet  not  the  poli-
 ticials  view  it  from  their  own  selfish
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 ends.  Let  them  keep  the  interests  of
 the  people  at  large  before  them.

 With  these  words  I  support  the
 Resolution.

 watt  जगरनाथ  रब  जोशी  (शाजापुर)  :
 उपाध्यक्ष  महोदय,  आन्ध्र  प्रदेश  में  राष्ट्रपति
 शासन  की  अवधि  शर  6  महीने  बढ़ाने  के
 प्रस्ताव  पर  हम  विवार  कर  रहे  है,  उसका  में
 विरोध  करना  हु  ।  राष्ट्रपति  शासन  किसी
 प्रदेश  में  चले  यह  प्रक्रिया  कोई  स्थायी  नही  है,
 यह  अस्थायी  है।  इसलिए  6  महीने  की  अवधि
 संविधान  मे  दी  गई  है  ।  यदि  मित्रों  महोदय
 इस  अवधि  को  बढाने  के  समय  यह  बात  बताते
 तक  के  साथ  कि  प्रौढ़  6  महीने  भागे  क्‍यों  बढाया
 जाय  तो  बात  समझ  में भाती  i  पत  जी  मे
 सिवाय  इस  के  पौर  कुछ  नही  कहा  कि  इट  इज
 ए  काम्प्लेक्स  प्राप्त-यह  एक  जटिल  समस्या

 है  और  इसका  हल  निकाल  में  समय  लगेगा  ।

 मुझे  लगता  है  कि  इस  सरक  र  के  साथ  कोई  भी
 समस्या  जटिल  हो  जाती  है  और  उनके  पास  हल
 एक  ही  है  कि  केन्द्र  उसमें  हस्तक्षेप  करके  हाथ  में
 ले।  कब  चंडीगढ़  की  समस्या  कोई  जिले  ?
 लेकिन  कहू  दिया  की  उसे  केन्द्र  शासित  बनाया
 जाय  भर  बन  गया।  |  झान्घ  में  थोड़ी  गड़बड़ी
 हो  गई  उस  को  भी  6  महीने  बढ़ाते  बढ़ाते  केन्द्र
 शासित  कर  दिया।  बेलगांव  जौर  महाराष्ट्र
 की  समस्या  कितने  सालों  से  चली  भा  रही  हैं,
 956  से  लेकर  राज  973  तक  पहुचे,  कोई

 हल  निकला  नहीं  t  यानि  समस्या  का  हल  इन
 से  कोई  निकलता  ही  नहीं।  इनको  कुछ  सूझता
 ही  नहीं।  इनके  लिए  तप्रिजर्सपभाफ  इनके--
 सीजन  जो  विजयलक्ष्मी  पंडित  मे  बन  किया

 था,  यह  राज  भी  वैस  ।ही  लागू  है।  इनको  बातें

 सुनकर  मुझे  जनरल  फ्रांको  के  बारे  में  एक  बढ़ा
 प्रचलित  किस्सा  याद  पाया।  कहते  हैं  कि  एक
 बार  जनरल  फ्रांको  किसी  दकान  में  कुछ  खरीदते
 के  लिए  गए  वहा  से  उन्होंने  हीरे  की  भट्ठी
 खरीदी  |  जेब  मे  देखा  तो  पैसे  तो  लाए  ही  नहीं
 थे  4  उन्होंने  व्यापारी  से  कहा  कि  पैसे  तो  मैं
 लाया  नहीं।  भाष  तो  मुझे  जानते  होंगे  ?  उस
 ने  कहा  कि  शाप  कौन  हैं  ?  कहा  मैं  जनरल
 फाँको  हू,  7गेन  का  सर्वे  सर्ग ।  उसने  कहा  कि
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 जो  ज़ियाद  राज  रोकी]  महोना  में  कोन  सा  पुलाव  गह  रख  रह ेहैं
 तब

 मैं  तो  आपको  प्रहच्नानता  तही  ।  किन्तु  पत्ती  कल
 है  पता  से

 चलता  ।

 भी  एक  ऐसे ही  सज्जित  जाए  थे।  उन्होंने भी
 एक  चीज  खरीदी,  उनके  पास  भी  पैसा नही  था,

 तो  उन्होंने  कहा कि  भाप  मुझे  जानते  होगे,  मैं

 यहा  का  प्रसिद्ध  कुल  फाइटर  हूं।  मैंने  कहा कि
 बाप  बुल  फाइटर है  यह  मैं  कैसे  पहचान, बाप
 कुछ  करके  दिखाइए तो  उन्होंने  इधर  उधर
 छलांग  लगाई,  कुछ  हाथ  पैर  इधर  उधर  मारकर

 दिखा  दिया  मैंने कहा  कि  हा,  प्राय  बुल  फार-

 टर  हैं।  तो  प्राय  जनरल  फ्रांको  हैं  मह  हम  को
 सिद्ध  करके  दिखाइए  ।  उन्होंने  कहा  कि  इस
 समय  मैं  क्या  करू,  मुझ  को  कुछ  समझ  मे  नहीं

 जाता  तो  उसने  कहा  कि  बाप  की  समझ  मे

 नही  चाता  न  कि  मैं  क्या  करू  तो  ड्राप  जरूर
 जनरल  फ्राको  है।  तो  बाप  के  साथ  विलुप्त
 ऐसी ही  बात  है  ।  किसी  भी  परिस्थिति  मे  जब

 कोई  भी  कहे  कि  हम  था  करे तो
 Take  it  for  granted  that  it  35

 Congress  Government
 इनकी  कुछ  समझ  में  ही  नहीं  जाता।
 एक  मामूली  सीसा  समस्या  हल
 करने  में  आप  को  22-12  और  13-13
 साल  लाते  है  तो  आन्ध्र  की  समस्या  का  जागे
 चल  कर  क्या  हल  निकलेगा  यह  मैं  कुछ  समझ

 नही  पाता  हू  ।
 ब  किसी  ने  एकता  को  बात  कही  |  उत्तर

 प्रदेश  एक  ही  है।  एक  होने  के  बाद  झगड़ा
 क्या  है?  मेरे  मित्र  जगन्नाथ  राव  गृह  रहे  थे
 कि
 There  is  no  alternative  to  congress—

 jt  78  only  chaos
 तो  आन्  मे  आज  काग्रेस  ही  है,  पिछले  25
 सालो  में  कांग्रेस ही  थी  और  भागे  भी  कभी  काग्रेस

 हो  रहेगी  ।
 In  spite  of  congress  continuing  for

 80  many  years  there  is  chaos,
 यह  समझ  से  नही  लगता।  यानि  हल  क्या  है?
 हल  तो  सही  है,  भाप  तो  चाहते  थे  मुल्की  कूल
 जो  आप  ने  पास  करवाया  बहुमत  के  सरल  पर,
 उसी  समय हम  ने  कहा  था  यह  को वैलेगासा  या

 शा  वाला  स्वीकार  नही  करेगा  ।  यह  कोई  हल
 नहीं  है  ।  या  तो  पन्‍त  जी  बताते  कि  भागे  छ

 कुछ  हल  निकाल  सकिये  इत  पर  मेँ  ॥
 वास  नहीं  करता  इसलिए  लोकमत  का  सह
 तकाजा  है,  दाज  ची  ह. : अ  में  कांग्रेस  का  बहु-
 मत  है
 there  78  no  opposition  party  to

 challenge  the  supremacy.
 यदि  सर्रातहराब  अपने  साथ  सब  को  ले  मही
 जाते  तो  विधान  सभा  को  बुलाइये,  मर  नेता
 का  चुनाव  कराइये  यदि नर  नेता  का  चुनाव
 नही  हॉ  पाता  या  होने  के  बाद  विवाद  सभा  चल

 नहीं  पाती  1
 then  the  only  course  left  is  to

 dissolve  the  Assembly  and  hold  fresh
 elections  to  know  the  mind  of  the
 people
 जनता  कया  चाहत।  हे.  क्योंकि
 in  the  absence  of  this  —Ramavatar

 Shastri  gets  a  good  chance  to  say  that

 दि  पीछे  पीजेंट्स  नही  है,  वर्कर्ज  नहीं
 है।  वास्तव  में  इ+  के  बोले  यदि  ताकत  नही  होती
 तो  इस  सरकार  को  हनन  समय  नहीं  लगता  हल
 निकालने  में  राज  आप  विधान  सभा  बुला  कर

 चला  सही  सकत  ने  आपके  पास  नेता  हैं,  7
 आप  चला  सकते  हैं  तो  यह  क्यो  हैं”  कारण  यह
 है  कि  बेगाना  को  जनता  यह  ही  चाहती,
 यह  तग  भ्र।  गई,  उतने  देखा  कि  द्रनकि  साथ
 ठोक  व्यवहार  नही  हुआ,  उनको  न्याय  नही
 मिला  ।  दोनो  हिम्धों  में  कुछ  रि प्राग  राजेश
 करेगी  यह  एकता  के  लिए  कोई  खतरा  नही  है  1
 It  28  a  sort  of  reorganisation  on  the

 bass  of  a  different  administration
 कोई  अलगाव  का  भाव  वहा  है  हो  नही  ।मैं  श्राप

 वालों  को  कहता  हू  कि
 don't  use  the  word  separatiste—you

 call  it  bifurcation.
 यानि  देश  के  हित  शौर  जनता  की  सु  बिच
 तथा  भआावश्यकता  की  दृष्टि  से  भाप  लोगों  मे
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 बसिम में  कई  प्रदेश  बचायें  हैं  दो  भोगे  चल  कर

 जैसा  यहीं  है  कि  एक  भाषा  का  एक  ही  प्रदेश
 ।  हिदी  भावा  के

 कई  प्रदेश  हैं।  यदि  भाप  को
 सा  लगता है है  कि  अघ  की  सारी  जनता  इस

 शास  को  स्वीकार  करती  है  शीर  तेलंगाना  की
 जमता  इसको  स्वीकार  करती  है  तो  कोई

 आसमान  टूटने  वाला  नहीं  है।  एस  कौर  सो
 है  भेली  तेलंगाना  के  लिए  कहा  था  कि  ऐसा
 कही  है  कि  यह  प्रदेश  बन  नहीं  सकता  ।  पोलि-

 टिकली  वाये बल  भर  इकोनोमिक ली  सेल्फ
 सीमेंट  नहीं  है  ऐसो  बात  नही  है।  ऐसी  स्थिति
 में  राज  देश  की  एकता  बनाए  रखने  के  लिए
 यह  कहा  जाता  है  श्री  रामा वता र  शास्त्री  जिन्होंने
 पार्टिशन  को  सपोर्ट  किया  है,  वह  देश  अब  की

 एकता  के  लिए  बोले  यह  हमारी  समझ  में  नही
 आता  यानि  राज  देश  को  एकता  के  लिए  चाहते
 हैं  कि  श्याम  और  तेलंगाना  की  जनता  आपस
 में  झगड़ा  ने  करें  i

 शो  भाषी  भूषण  (दक्षिणी  दिल्ली)
 पिटिशन  को  तो  झापने  सपोर्ट  किया,  यामा
 प्रसाद  मुखर्जी  ने  किया  था  ।

 को  अपमान  राव  कोचों .  श्री  श्यामा
 प्रसाद  मुखर्जी  ने  तो  जहा  तक  मुझे  याद  है-

 I  would  like  to  recall  what  Shyama
 Prasad  Mookerjee  said,  He  said,  I
 partitioned  the  partiuon  He  never
 stood  for  partition.  He  sad,  I  part:
 tioned  the  partition.  You  people
 allowed  the  whole  of  Bengal  and  the
 whole  of  Punjab  to  go  to  Pakistan.  It
 is  because  of  Shri  Shyama  Prasad
 Mookerjee  that  we  got  back  half  of
 Punjab  and  half  of  Bengal,  I  would
 like  to  place  the  facts  straight.

 इतिहास  को  ड्राप  बेल  नहीं  सकते  ।  हमारा  कहने
 को  झा शय  यही  है  कि  बहू  ओ  श्याम  में  मां  हों
 रही  है  कि  तेलंगाना  अलग  करो,  यह  कोई

 सेपरेशन  नही  है,  इट  इज  जस्ट  ए  सा  साफ

 माइग्रेशन  1  जनता  यदि  चाहती  है  आपने

 फ्
 की  दृष्टि  से  बौर  चिंकासि  की  दृष्टि से  तो

 ऐसा  खाता  है  कि  या  तो  श्राप  राज  विधान
 खासा  बुलाइए  भा  सवा  घुमाव  कराइए  7  यदि

 बह  द॑  नो  नहीं  करते  तो  बार  बार  कुमार  सामने
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 जाता  कौर  कहना  कि  छ'  महीने  ओर  बांधों
 बहू  कोई हल  नहीं  है।  इसलिए कमर  से  कम
 उत्तर  देते  समय  पंत  जी  बताए  कि  यह  कैसे
 काम्प्लेक्स  प्राब्लम  है,  इसमे  क्या  क्‍या  हुआ  है
 और  उनका  सुझाव  आगे  कया  हैं,  इस  पर  क्या
 क्या  विचार  हो  रहा  हैँ  इन  सब  वालो  पर
 बहू  प्रकाश  डाले  तो  हम  कुछ  करने  का  मौका
 मिल  सकता  है

 इन  शब्दों  के  साथ  मैं  इस  अवधि  बढाने
 के  प्रस्ताव  का  विरोध  करता  हुं  ।

 SHRI  MALLIKARJUN  (Medak):
 Sir,  while  welcoming  the  resolution
 moved  by  Shri  Pant  for  the  extension
 of  President’s  rule  in  Andhra  Pra-
 desh,  I  would  like  to  reiterate  persis-
 tently  and  emphatically  what  I  have
 told  this  House  earlier,  namely,  that
 the  formation  of  a  separate  Telengana
 State  is  the  only  solution  for  the  pre-
 sent  political  crisis,  to  give  the  maxi-
 mum  satisfaction  or  minimum  dis-
 satisfaction  to  the  people  of  both  the
 regions.

 I  have  given  on  various  occasions
 the  variety  of  reasons  for  the  demand
 of  a  separate  State  of  Telengana.  It
 is  needless  for  me  to  go  into  the
 background  now  since  this  is  con-
 nected  with  the  extension  of  the
 Proclamation  of  the  President's  Rule
 I  can  appreciate  the  agony,  the  zeal,
 the  enthusiasm  and  the  firm  feeling
 of  the  Government  of  India  to  see
 that  Andhra  Pradesh  remains  in  tact
 which  according  to  me  is  un-remain-
 able  under  any  circumstances  what-
 soever,  The  concept  of  unconditional
 fntegration  sponsored  by  the  power-
 conscious  political  elements  who  carry
 neither  the  people  nor  the  people's
 representatives  with  them  is  basically

 It  is  utterly  absurd.
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 and  they  were  all  from  Andhra  region
 and  it  was  only  later  by  our  interven-
 tion  that  it  was  stopped.  To  what  ex-
 tent  such  things  will  continue?

 Shall  we  have  to  simply  sey  that
 we  believe  in  national  unity?  We  de-
 finitely  believe  in  national  unity  and
 national  prosperity.  It  is  our  prime
 moral  duty.  But  it  does  not  mean  at
 the  cost  of  people’s  wishes;  it  does  not
 mean  at  the  cost  of  injustice  to  various
 sections  of  the  society  in  backward
 region  of  Telengana.  With  the  back-
 ground  of  all  these  things,  now  the
 course  left  is  only  the  division  of  the
 State.  If  some  people  believe  in  the
 unconditional  integration,  making  a
 free  zone  of  twin  cities,  replacing
 Telengana  Regional  Committee  with
 some  Development  Board,  removing
 separate  planning  and  budget  of
 Telengana,  it  is  highly  deplorable.  We
 will  fight  tooth  and  nail,  As  I  said
 last  time,  we  will  not  forgive  under
 any  circumstances  whoever  comes
 here  and  compromises  with  whatever
 the  capacity  they  have.  We  have  the
 capacity  to  fight  even  the  mightiest
 of  the  Government,  whatever  it  is.  I
 am  very  clear  on  this  point

 About  the  popular  Government,  we
 are  least  bothered.  Even  if  the  Presi-
 dent’s  Rule  is  extended  by  another
 year,  we  are  not  bothered,  But  let  the
 Government  take  into  cognizance  the
 intelligence  reports  which  have  been
 submitted  to  the  Government  periodi-
 cally  on  various  occasions.  What  does  it
 reveal?  It  firmly  says  that  the  people
 in  both  the  regions  feel  that  there
 should  be  separation.  If  anybody  feels,
 whether  it  is  C.P.I.  people  or  other
 party  people,  that  this  landlord  move-
 ment  is  demanding  separate  Statehood,
 it  is  absolutely  baseless  and  meaning-
 less,  If  you  believe  in  democracy,  let
 there  be  elections,  let  there  be  bye-
 elections.  You  go  in  for  bye-elections
 and  find  out  the  views  of  the  people
 whether  they  are  in  favour  of  sepa-
 ration  er  not.  If  you  have  any  doubt
 about  the  genuineness  of  the  people's
 wishes,  you  go  in  for  elections.  Do
 you  believe  in  democracy  or  not?

 AUGUST. 1"  973  Procl,  in  respect  of  352
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 What  I  mean  to  say  is,  if  the  Govern-
 ment  of  India  or  the  people  at  large  in
 this  country  believe  in  democracy,  let
 there  be  elections.  if  the  preliminasy
 formalities  have  not  been  completed
 by  the  Election  Commissioner  in  rea~-
 pect  of  other  constituencies.  you  have
 a  bye-election  in  Luxetipet  in  Telen-
 gana.

 You  judge  the  people’s  feeling.  The
 Congress  Forum  For  Telengana  head-
 ed  by  Dr.  M,  Chenna  Reddy  has  made
 it  very  clear  to  all  the  leaders  that  you
 ascertain  the  people’s  feeling  by  con-
 ducting  an  opinion  poll,  if  not  to-day,
 after  six  months  or  after  one  year  and
 whatever  they  decide,  we  will  abide
 by  it.  But  neither  you  want  an  opt-
 nion  poll  nor  you  want  separation.
 You  simply  speak  of  the  philosophy
 of  national  integration  where  integ-
 ration  cannot  be  maintained.  There-
 fore,  to  live  in  Andhra  Pradesh  at
 this  juncture  is  as  good  or  as  equal  or
 identical  with  hving  in  a  fools,  para-
 dise.

 Lastly,  I  say  with  full  conviction
 that  the  people  will  fight  till  the  sepa-
 rate  States  are  formed.  Therefore,  let
 the  Government  not  come  with  the
 imposition  of  any  formula  enunciated
 by  any  one  or  by  any  pseudo-integra-
 tionist  coming  here.  Already  those
 people  who  beheve  in  integration  have
 themselves  come  to  Delhi  and  told  the
 Prime  Minister  that  they  do  not  want
 a  free  zone  for  the  twin  cities.  Then
 I  do  not  know  what  my  Andhra  bre-
 thrers  are  expecting.  If  my  Andhra
 brethern  believe  in  fraternity  and  if
 they  want  that  our  mutual  lives  should
 be  prosperous,  the  life  in  both  the  re-
 gions,  the  only  solution  is  separation,
 otherwise.  there  wil!  be  bitterness  in
 both  the  regions.  Till  a  separate
 Telengana  State  is  formed  we  will
 fight  with  all  determination.

 With  these  words,  I  support,
 *SHRI  E.  ्  KRISHNAN  (Salem):

 Hon,  Mr.  Deputy  Speaker,  Sir,  I  rise
 to  say  a  few  words  on  the  Resolu-
 tion  seeking  the  approval  of  the  House
 for  extending  the  President's  rule  tn
 Andhra  Pradesh  which  has  been  in-

 75७  Original  speech  was  deliveredin  Tamil.
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 trodueed  by  the  hon.  Minister  of
 State  in  the  Ministry  of  Home
 Affairs,  Shri  K.  C.  Pant.  I  am  thank-
 ful  to  you  for  giving  me  this  oppor-
 funity  to  express  my  views  on  the
 Resolution  on  behalf  of  my  party,  the
 Dravida  Munnetra  Kuzhagam.

 Sir,  during  7३  years  of  Shrimati
 Indira  Gandhi’s  administration  of  the
 country  the  President’s  rule  had  been
 jmyposed  on  the  States  for  22  times
 and,  during  the  earlier  35  years  rule
 of  the  Congress  Party,  ten  times  the
 President’s  rule  had  been  imposed.  I
 point  out  this  to  show  that  now  fre-
 quent  recourse  is  taken  to  the  consti-
 tutiona]  provision  of  imposing  the
 President’s  rule  over  the  States  for
 one  reason  or  the  other.  I  may  go
 to  the  extent  of  saying  that  the  con-
 stitutional  provision,  Article  356  of
 the  Cons.itution,  has  become  the
 hand-maid  of  the  ruling  Congress
 Party  here.

 The  principal  reason  for  bringing
 Andhra  Pradesh  under  the  Presi-
 dent’s  rule  was  the  divergence  of
 views  and  difference  of  opinion  in
 the  ruling  Congress  Party.  Intially,
 the  Congress  Party  Members  of  Te-
 legana  region  of  Andhra  Pradesh  de-
 mandeg  separate  statehood  for  Te-
 lengana  region.  At  that  iime,  the
 Congress  Party  Members  of  Andhra
 region  opposed  the  demand  for  sepa-
 frate  statehood  for  Telegana  region.
 Later  on,  the  Conyress  Party  mem-
 bers  of  Andhra  region  also  joined  the
 fray  ang  demanded  separate  state-
 hood  for  Andhra  region.  But  the  ru-
 ling  party  at  the  Centre  expressed  its
 opposition  to  this  demand.  The  res-
 ponsibijity  for  the  resultant  chaos
 and  confusion  that  prevailed  in  An-
 dhra  Pradesh  for  months,  crores  and
 crores  of  rupees  of  loss  to  railway
 stations,  reilway  lines,  post  offices  and
 other  public  properties  should  lie
 squarely  on  the  shoulders  of  the
 Congress  Party  and  the  elected  Con-
 gress  Members  of  Andhra  Pradesh
 Astembly.  The  violent  agitation
 there  was  spear-headed  by  the  Action
 Committee  which  was  constituteg  by
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 the  Congress  Party  Members.  Not
 only  they  gave  encouregement  and
 support  to  violence,  but  also  they
 actively  participateq  in  that,  In  this
 case  the  ruling  party  here  cannot  con-
 sole  ilself  by  blaming  the  Opposition
 parties  for  murder,  loot  and  arson  in
 Andhra  Pradesh.  If  the  ruling  party
 had  ahy  evidence  of  the  complicity
 of  the  opposition  parties  in  such  vio-~
 lent  activities,  it  would  not  have  kept
 quiet;  criminal  proceedings  would
 have  been  started  against  them  by
 now.  On  the  other  hand,  just  be-
 cause  the  ruling  parfy  members  were
 involved  in  these  anti-social  activities
 no  action  under  any  law  of  the  land
 has  so  far  been  initiated  against  them.

 I  would  like  to  know  whether  there
 are  any  plausible  reasons  for  keeping
 the  Andhra  Pradesh  Assembly  under
 suspension.  If  you  compare  the  si-
 tuation  in  Andhra  Pradesh  with  that
 of  Orissa,  you  will  find  that  in  Orissa
 when  the  United  Front  Government
 comprising  of  alj  Opposition  Parties
 enjoyed  the  majority  in  Orissa  As-
 sembly  and  when  the  Congress  Party
 could  not  manouvre  majority  in  the
 Assembly,  the  Opposition  Government
 was  sent  out  short  of  dismissal  and
 the  Assembly  was  dissolved  paving
 the  way  for  fresh  elections.  In  the
 Uttar  Pradesh  and  in  Andhra  Pra-
 desh  the  Congress  Party  had  absolute
 majority  in  the  Assembly.  That  is
 why  both  these  Assemblies  have  been
 suspended  for  the  time  being.  The
 dispensation  of  justice  from  the  hands
 of  the  Central  Government  differs
 from  State  to  state,  depending  upon
 the  strength  of  the  Congress  Party  in
 the  Assembly.  In  Orissa  there  is
 one  kind  of  justice  and  in  Andhra  कन
 desh  there  is  another.

 Only  4,  5  days  back  the  hon.  Mi-
 nister  of  Finance,  Shri  Chavan,  an-
 nounced  a  cut  of  Rs.  400  crores  in  the
 plan  expenditure  of  Fourth  Plan  on
 account  of  grave  economic  situation
 in  the  country.  A  circular  has  also
 been  sent  to  alj  the  State  Govern-
 mentg  that  in  view  of  difficult  econo-
 mic  situation  prevailing  in  the  coun-



 255  Continuance  of

 [Shri  E.  R.  Krishnan]
 try  the  State  Government  should  ex-
 ercise  utmost  economy  in  their  ex-
 penditure.  But,  the  Andhra  Pradesh
 Assembly  Members,  though  the  As-
 sembly  has  been  suspended,  continue
 to  get  their  salaries  and  all  other
 amenities.  I  want  to  know  whether
 such  extravagance  should  be  allowed
 to  continue  in  the  worsening  econo-
 mic  situation.  It  was  stated  that  the
 Assembly  was  suspended  due  to  de-
 teriorating  lww  and  order  situation  in
 the  State.  Now  during  the  past  se-
 veral  months  the  law  and  order  si-
 tuation  has  improved  and  normalcy
 hag  been  restored.  When  that  is  the
 situation,  the  Central  Government
 should  either  re-convene  the  Assem-
 bly  so  that  a  new  Minztry  can  be
 constituted  or  the  Assembly  should
 be  dissolved  ang  the  fres  elections
 are  held  immediately.  If  one  Chief
 Munister  has  been  sent  out,  is  not  the
 Congress  Party  in  a  position  to  elect
 a  new  leader  in  Andhra  Pradesh?  It
 is  inexplicable  to  me  that  the  Con-
 gress  Party  should  be  unable  to  find
 out  another  Congress  Member  fit  for
 becoming  the  Chief  Minister.

 Similarly,  I  am  compelled  to  point
 out  that  the  Congress  Party  is  also
 not  willing  to  hold  the  elections  after
 dissolving  the  Assembly.  That  is
 because  the  Congress  Party  is  not
 sure  of  getting  majority  in  Andhra
 Pradeh  if  elections  are  held  now.
 The  holg  of  the  Congres3  Party  on
 the  State  is  being  perpetuated  by
 taking  course  to  the  President’s  rule.
 Ags  I  hag  pointed  out  earlier,  there  is
 one  kind  of  justice  for  the  Congress
 Party  and  quite  a  different  one  for
 the  Opposition  parties.

 Can  this  be  called  a  democracy?  I
 am  tempted  to  say  that  this  is  a  kind
 of  Indira  democracy  and  not  demo-
 cracy  known  all  over  the  world.

 Sir,  Andhra  Pradesh  i:  a  big  State
 with  vast  potential  for  development.
 At  the  moment  only  20  per  cent  of
 the  waters  of  great  rivers,  Krishna
 and  Godavrti  are  utilised  for  agricul-
 tural  purpetes  and  the  remaining
 water  runs  waste  into  the  sea.  If

 SRAVANA.  26,  895  (SAKA)  Proc},  éa  respect
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 Andhra  Pradesh  ig  given  a  good  and
 efficient  Government,  if  agriculture  is
 given  its  due  importance  as  is  being
 done  in  Tamil  Nadu,  I  have  no  doubt
 in  my  ming  that  Andhra  Pradesh
 would  become  the  granary  for  the
 entire  country.  Since  Andhra  Pra-
 desh  is  a  part  of  dravidian  belt  of
 Southern  Region  and  the  people  of
 Andhra  Pradesh  have  in  them  the
 dravidian  culture  and  racial  affinity,  I
 speak  from  the  bottom  of  my  heart
 and  demand  that  either  the  Assembly
 should  be  re-convened  and  a  new
 Ministry  allowed  to  function  or  the
 Assembly  should  be  dissolved  and
 fresh  electiong  are  helg  forthwith.

 Last  week  the  Indian  Railways  Act
 was  amended  enhancing  the  punish-
 ment  for  damaging  and  destroying
 the  public  property.  Even  before
 that  the  Central  Government  had
 more  than  enough  powers  to  take
 punitive  action  against  public  offend-
 ers.  There  is  the  Maintenance  of  In-
 ternal  Security  Act  ang  there  is  Em-
 ergency  in  the  country.  But  al)  these
 powers  have  not  been  exercised  be-
 cause  the  offenders  in  Andhra  Pra-
 desh  belonged  to  the  Congress  Party.
 I  would  like  to  urge  upon  the  Gov-
 ernment  that  appropriate  action
 should  be  taken  against  all  the  peo-
 ple,  irrespective  of  their  party  affi-
 liations,  who  have  caused  damage  and
 destruction  to  public  property.  The
 Centra)  Government  should  give  a
 go-by  to  the  policy  of  ‘neither  here
 nor  there’.

 Before  I  conclude,  I  would  like  to
 refer  to  another  impertant  point.
 Many  ruling  party  members  inside
 and  outside  this  House  have  declared
 that  the  bureaucracy  js  the  greatest
 stumbling  block  in  implementing  s0-
 cialist  programmes  formulateg  by  the
 ruling  party.  But  the  chasm  between
 word  ang  deed  is  widening  consie-
 tently.  The  States  of  Orissa,  Uttar
 Pradesh  and  Andhra  Pradesh  have
 been  entrusted  to  the  care  of  the
 same  bureaucrats.  I  wonder  whether
 the  Gevernment  would  ever  be  able
 to  establish  an  egalitarian  society  in
 the  country  if  this  tretid  continues.
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 I  would  urge  upon  the  Central
 Government  to  take  a  quick  decision
 either  to  re-eonvene  the  Assembly  or
 dissolve  the  Assembly  of  Andhra
 Pradesh  paving  the  way  for  fresh
 elections.

 With  these  words  I  conclude.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad).  Mr.  Deputy-Speaker,
 Sir,  I  support  the  Resolution  moved
 by  Shri  K.  C.  Pant  in  this  House  for
 the  extension  of  the  President's  Rule
 in  Andhra  Pradesh,

 Sir,  I  arn  amazeg  to  hear  the  speech
 of  the  D.M.K.  Member  as  also  Shri

 pJoshi  from  Jan  Sangh.  Shri  Joshi’s
 party  in  Andhra  Pradesh  Assembly
 is  conspicuous  by  its  absence.  They
 set  up  many  candidates  but,  fortu-
 nately  or  unfortunately,  all  of  them
 had  lost  their  deposits!  Now,  they
 want  that  there  should  be  election
 so  that  they  may  find  a  place  in  the
 Assembly.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Why  should  he  be  amaz-
 ed?  Are  you  happy  that  although  you
 have  an  absolute  majority;  you  are
 unable  to  form  a  Government?

 SHRI  M.  RAM  GOPAL  REDDY:
 In  our  country,  the  Oppesition  —  al-
 ways  tatks  in  perversive  terms,  These
 Opposition  Parties,  instead  of  co-
 operatin  in  the  nation-building  acti-
 vities,  always  go  on  indulging  in  anti-

 ,Batlonal  activities,

 SHRI  PILOOQ  MODY  (Godhra):
 You  call  this  as  a  nation-building  ac-
 tivity?

 SHRI  M.  RAM  GOPAL  REDDY:
 When  there  was  gome  trouble  in  An-
 dhra  Pradesh,  all  leaders  from  the
 Opposition  went  there;  they  included
 D.M.K.  too  just  to  pour  oi!  into  the
 fire  in  Andhra  Pradesh.  Now  they
 demand  that  there  should  be  fresh
 elections?  Sir,  this  Congress  ig  not
 afraid  of  any  election.  What  has

 Yhappened  in  4960  and  1970,  In  970—
 27th  December—our  Prime  Minister,
 Shrimati  Indira  Gandhi,  dissolved
 Parliament  just  to  face  the  electorate.
 507  L.8.~9.
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 If  required,  again,  we  will  face  the
 electorate.  We  are  not  afraid  of
 facing  them.

 SHRI  PILOO  MODY:  One  swallow
 does  not  make  a  summer,

 SHRI  M.  RAM  GOPAL  REDDY:
 It  is  they,  who  are  afraid  that  in  the
 future  elections,  their  strength  would
 get  reduced  by  35  per  cent.  That  is
 not  so  far  as  we  arc  concerned  We
 are  maintaining  the  strength.  The
 people  of  Andhra  Pradesh  neither
 want  a  separate  Andhra  State  nor
 the  people  of  Telangana  want  a  se-
 parate  Telangana  State.  They  only
 want  their  problem  to  be  solved
 peacefully.  One  speaker  after  an-
 other  went  on  taking  so  many  things.
 I  have  known  our  people.

 If  we  go  for  any  election  with  the
 question  whether  they  want  fertili-
 sers  or  bifurcation  of  the  State,  you
 will  find  that  99  per  cent  of  them
 will  say  that  they  want  only
 fertilisers.  They  are  not  getting  suffi-
 cient  quantity  of  fertilisers  to  meet
 their  demands.  That  is  why  the  Ag-
 riculture  Minister  was  requested  to
 see  that  sufficient  fertiliser;  are  sup-
 plied  to  Andhra  Pradesh.  (Interup-
 tions).  Sir,  the  President’s  Rule
 may  continue  for  en nother  six  months
 if  required.  The  Members  from  the
 Opposition  were  talking  that  the
 prices  were  rising  so  high.  Now,  Sir,
 I  have  to  pleag  that  the  prices  are
 falling  far  below  and  now  the  Minis-
 ter  should  come  to  the  help  of  the
 agriculturists  Sir,  with  the  new
 pulse  coming  into  the  market—I  now
 talk  about  my  constituency,  Nizama-
 bad—the  price  of  pulse  has  fallen
 from  Rs.  60  a  quintal  to  Rs.  00  a
 quintal—a  fall  of  60  per  cent,  That  is
 why  I  say  there  is  no  price  rise  so  far
 as  Andhra  is  concerned.  Recently,
 the  Advisers  have  taken  a  very  good
 decision.  They  have  enlargeg  the
 area  of  the  zene  and  immediately  the
 prices  in  Telangana  area—in  Hyde-
 rabad—particularly,  in  my  district
 (Nizamabad)  the  price  of  rice  has
 gone  down  from  Rs.  40  to  85  a  quin-
 tal.
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 SHRI  RAMAVATAR  SHASTRI:
 Who  says?

 SHRI  M.  RAM  GOPAL  REDDY:
 I  say  ths.  I  have  gone  there.  If
 Andhra  Pradesh  ig  given  sufficient
 fertilisers,  we  wil]  be  able  to  feeq  the
 entire  India  with  rice.  That  is  the
 capacity  that  we  are  having.  That  is
 why  I  request  the  Government  to
 supply  the  fertilisers.

 I  now  come  to  the  Plan.  Alloca-
 tion  made  for  the  Fifth  Five  Year
 Plan  ig  not  sufficrent  for  Andhra
 Pradesh.  They  have  allotted  only
 Rs.  40.75  crores.  It  should  be  Rs.
 7250  crores,  If  this  much  allocation
 ig  made,  that  will  solve  many  of  the
 probiems  in  Andhra.

 Without  allocation  of  sufficient
 funds,  not  much  progress  could  926
 made  jin  Andhra  Pradesh.  The  jpeo-
 ple  from  both  the  Telangana  as  well
 ag  from  Andhra  demand  more  funds
 for  the  Plan.  Jobs  can  be  created  only
 by  planning.  Planing  meang  more
 money.  For  the  last  twenty  years,
 all  our  money  ha;  been  invested  only
 in  the  Nagarjunasagar,  Pochampad,
 Srisailam  and  other  big  projects  All
 our  energies  have  been  spent  on
 creating  irrigation  potential  which  is
 a  national  asset.  If  sufficient  funds
 are  allotted  for  induStrialisa  ion  of
 the  State,  there  will  be  no  problem
 and  the  people,  both  in  Telengana
 and  in  Andhra,  will  be  engaged  in
 some  good  work.

 SHRI  PILOO  MODY:  It  is  with
 some  censiderable  amount  of  amuse-
 ment  but  much  more.  consternation
 that  4  heard  the  last  speaker.  I  did
 not  know  for  a  moment  whether  we
 were  discussing  Andhra  and  the
 severe  problem;  that  have  afflicted  it,
 particularly  the  constitutional  prob-
 lems  that  have  afflicted  Andhra  or  we
 were  discussing  the  distribution  of
 fertilisers  in  Andhra.

 MR.  DEPUTY-SPEAKER:  You
 show  the  example  now.

 SHRI  PILOO  MODY:  I  am  going
 to  show  an  example  by  allowing  my
 friend  to  do  the  distribution  of  fer-
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 tiliser  and  talking  only  about  the
 basic  wsue,  that  is,  the  extention  of
 President’e  rule  in  Andhra.

 The  very  fact  that  thig  rule  has
 had  to  be  extended  ig  an  admission  of
 the  singular  feilure  of  this  Govern-
 ment  to  provide  any  solution  to  any
 of  the  problems  that  exis:  in  the
 country,  particularly  the  problem  of
 Andhra  which  has  now  been  haunt
 ing  us  in  the  jast  so  many  months.
 They  have  tried  every  conceivable
 method,  every  conceivable  high  pres-
 sure  tactic,  every  conceivable  type  of
 subterfuge,  every  concefvable  type  of
 skull-duggery  in  order  to  get  these
 two—shall  we  say?—groups  with  dif-,
 ferences  of  opinion  to  work  together
 in  one  Government.  They  have  fail-
 ed.  I  do  not  grudge  them  the  time
 they  have  taken  in  coming  to  this
 conclusion,  but  I  do  condemn  them
 for  not  having  come  to  the  conclusion
 that  these  two  areas  need  to  be  sepa-
 rated.

 Therefore,  unless  we  are  prepared
 to  take  these  decisions  by  the  demo-
 cratic  process  and  not  by  executive
 fiat,  unless  we  are  prepareg  to  keep
 an  ear  to  the  ground  and  listen  to
 what  the  wishes  of  the  people  are,
 there  is  no  point  taking  one  person’s
 word  against  another's  word,  against
 my  word  in  the  matter.  There  are
 perfectly  reasonable  methods  of  as-
 sessing  what  the  people  of  Andhra
 and  Telengana  want.  If  you  feel
 that  election  is  one  way  of  finding  it
 out,  find  out  through  election;  if  you
 think  a  referendum  is  another  way,
 get  it  through  a  referendum;  if  you
 prefer  an  opinion  poll,  get  it  through
 an  opinion  poll.  But  do  not  allow
 subjective  opinions  to  be  delivered
 by  people  who  are  only  _  fertiliser-
 oriented,  who  will  get  up  and  say..

 SHRI  M.  RAM  GOPAL  REDDY:
 That  has  given  food  to  you.

 SHRI  PILOO  MODY:.  ...‘I  am  the
 only  man  who  knows  what  the  peo-
 ple  of  Andhra  and  Telengena  want’.  4

 SHRI  M.  RAM  GOPAL  REDDY:
 Yes,  of  course,
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 SHRI  PILOO  MODY:  Everyone  has
 an  opinion  and  he  can  express  it.
 Those  who  have  observed  whet  has
 happened  in  Andhra  can  very  well

 way  that  the  people  of  Andhra  are
 determined  and  they  will  not  preva-
 Ticate.  This  Government  can  go  on
 dithering,  they  can  go  on  prevarica-

 ‘ting,  but  the  people  of  Andhra  are
 not  going  to  prevaricate.  They  have
 made  up  their  mind  that  nothing
 short  of  scparate  statehood  is  going
 to  satisfy  them  and  they  will  get
 nothing  shurt  of  it.  Whether  it  is

 ‘Now  or  later,  whether  you  extend
 President's  rule  indefinitely,  whether
 this  Goverrment  lasts  or  does  not
 last,  whether  another  Government
 takes  its  pluce  or  not,  the  people  of
 Andhra  and  Telengana  will  get  their
 States.

 This  does  not  mean  that  they  are
 in  any  way  reluctant  to  co-operate  or
 live  together  with  the  people  of
 Telangana.  They  want  separate  ad-
 ministrations,  they  want  separate
 Governments,  ‘separate  States,  And
 there  is  no  reason  why  they  should
 not  have  2t.  After  all  what  is  the
 sanclity  of  these  borders  that  have
 been  drawn  by  the  States  Revlgam-
 sation  Conunisient?  What  is  the  sanc-
 tity  of  the  borders  that  have  been
 drawn  by  thas  Government  irom  time
 to  time  to  seek  politcal  advantage?
 What  is  the  sanctity  of  the  constitu-
 encies?  See  the  process  of  gerryman-
 dering  in  U.P.  at  the  moment.  You
 will  see  thet  like  vultures  swooping
 down  on  a  map  they  are  trying,  to  re-
 draw  their  constituencies,  thinking
 that  by  doing  90  they  are  going  to

 “push  their  unwanted  voters  on  some-
 body  else,  their  own  neighbours,  There
 3s  no  sanctity  about  these  things.  After
 all  they  are  human  beings;  their  sense
 ‘of  well-being  and  security,  their  sense
 ‘of  fellow-being  and  companionship
 ang  sense  o;  belonging  and  participa-
 tion—these  ae  important  things.  Not
 fertilisers.  Ferilisers  are  necessary
 for  the  field,  not  for  human  brains.

 SHRI  M.  RAM  GOPAL  REDDY:
 .Xou  have  got  a

 fertile  brain.,,.

 Procl,  in  respect
 of  AP.  (Resl.)

 SHRI  PILOO  MODY:  It  does  not
 need  fertiliser.  That  is  why  I  am
 suggesting  fertiliser  to  you.  Some
 people  use  fertiliser  to  get  higher
 yields;  some  people  take  fertiliser  to
 produce  hybrids.  Anyway  the  main
 point  is  that  the  People  of  Andhra
 want  a  separate  State  and  the  ex-
 tension  of  President’s  rule  is  not
 going  to  help  it.  How  long  are  you
 going  to  do  it.  Why  don't  you  once
 and  for  all  decide  that  you  are  not
 immortal  that  you  are  not  infallible,
 that  you  are  just  like  us  human  beings
 which  burn  with  fire  and  wet  with
 water.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  द्  C.  PANT):  May  I
 ask  him  if  he  is  fallible?

 SHRI  PILOO
 course.

 MODY:  Yes,  of

 SHRI  K.  C,  PANT:  I  am  glad.

 SHRI  PILOO  MODY:  Why  is  he
 glad?  He  should  have  known  that.
 The  very  fact  that  at  this  age  he  has
 realised  al]  of  a  sudden  that
 somebody  else  can  be  fallible  does
 show  the  fallibility  of  a  situation  like
 this.  Why  does  not  this  Govern-
 ment  realise  that  it  has  made  ७
 mistake?  90  per  cent  of  the  fault
 and  failure  of  the  Government
 arises  out  of  the  fact  that  it  refuses
 to  accept  its  mistakes  They  think  that
 once  they  have  pronounced  they  will
 lose  all  १8८६  if  they  ever  go  back  on
 their  pronouncements  and  therefore
 they  will  twist,  turn  and  bend  the
 constituency,  purchase  people  like
 cattle.  They  will  do  anything  in  or-
 der  to  see  that  their  writ  prevails.
 This  is  not  the  essence  of  Govern-
 ment,  If  you  want  to  continue  more
 than  the  few  months  that  are  left  for
 you  I  sincerely  suggest  that  you
 meng  your  ways.  Even  today  it  is  not
 too  late.  Confess  your  mistakes  and
 do  what  the  people  want  you  to  do.

 SHRI  ह:  NARASIMHA  REDDY
 (Cittoor}:  While  supporting  the  nece-
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 [Shri  है  Neragimha  Reddy}
 asary  evil  of  extension  of  President's
 rule  in  Anthra  Pradesh  f  endorse
 the  hope  expressed  by  Shri  K.  a
 Pant  that  this  will  be  shortly  ¢ermi-
 nated  in  favour  of  establishing  a  po-
 pular  set-up  in  that  State,  But  at
 the  same  time  let  me  express  my  di-
 ffidence  and  state  specifically  that  I
 do  not  share  his  hope  of  ever  main-
 taining  the  integrity  of  the  States  ag
 be  is  trying  to  do.  The  previous
 speakers  have  dwelt  at  length  and
 most  emphatically  stated  the  impos-
 sibility  or  even  the  incompatibihty
 of  the  competing  claims  of  the  two
 regions,  and  the  impossibility  of  re-
 eonciling  them  in  the  integrated  con-
 text.  Mr.  Pant  and  Mr.  Dixit  have
 been  making  efforts  in  the  recent
 weeks,  both  here  and  at  Hyderabad
 by  meeting  all  sections  of  the  people
 to  explore  a  way  out  of  this  impasse.
 I  request  Mr,  Pant  to  take  the  Mem-
 bers  of  the  House  into  confidence:  on
 what  basis  he  has  been  entertaining
 hopes  for  resolving  the  crises  in  the
 context  of  an  integrated  State.

 I  would  in  this  connection  refer  to
 a  judgement  of  the  Andhra  Pradesh
 High  Court  delivered  on  0th  July
 3973  striking  down  Obul  Reddy’s
 judgement.  The  Adviser's  Govern-
 ment  now  functioning  in  Andhra
 Pradesh  s  ignorantly  ang  ind:crimi-
 nately  trying  to  apply  Mulki  rules  to
 all  employment  matters  without
 knowing  that  the  Mulk:  rules  apply
 only  to  original  appointment  and  not
 to  promotions  or  transfers  or  retrench-
 ment.

 So,  that  has  struck  a  death  blow,
 in  my  opinion  to  the  efficacy  or  effec-
 tiveness  of  the  Mulk:  Rules,  So  also
 in  the  previous  judgment  the  regional.
 isation  was  severaly  restricted,  You
 cannot  regionalise  promotion,  All  these
 things  have  been  struck  down  by  the
 High  Court  Now  the  Mulki  Rule  is
 challenged  in  the  Andhra  Pradesh  High
 Court  and  I  do  nct  have  any  doubt
 about  the  fate  of  the  Mulki  Rules,  So
 one  by  one,  all  the  assurances  and
 Commitments  which  the  Government
 have  held  forth  to  the  Tefengens
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 Brethren  in  respect  of  employment
 educational  epportuni  anon
 mic  advancement  do  not  stand,  do  not
 hold  water  because  it  is  constitutional
 ly  impossible  to  implement  them,  The
 result  is,  as  correctly  stated  by  Shri
 Mallikarjun  who  voices  the  public
 opinion  of  Telengana,  the  people  have
 got  completely  disillusioned  with  -the
 changing  ways  and  attitudes  of  the
 politicians  of  all  hues  on  a  vital  issue
 which  is  agitating  the  people  of  An-
 dhra  and  Telengana  [  also  share  this
 disillusionment  in  this  respect.  The  bnly
 alternative  is  to  ascertain  the  feelings
 of  the  people  by  going  to  them,  by
 halding,  the  elections,  That  is  the  only
 way  we  can  ascertain  the  opinion  of
 the  people  and  not  by  imposing  some-
 thing  from  here,

 That  is  why  I  say  that  President's
 Rule,  which  has  got  to  be  extended
 under  the  circumstances,  is  a  neces~-
 sary  evil.  I  would  once  again  appeal
 to  Shri  Pant  and  the  Government  to
 realise  the  impossibthty  of  continuing
 the  present  situation,  Before  things
 deteriorate  further,  before  issues  get
 complicated,  it  35  high  time  that  they
 realise  that  bifurcation  wil  be  the
 only  solution  in  the  circumstances.
 Because  of  bifurcation  the  heaven;
 will  not  fall.  Because  of  this  we  are
 not  going  to  bifurcate  any  State  here-
 after  So,  I  would  suggest  ang  repeat
 emphatically  that  this  disillusionment
 of  the  people  should  be  removed  at  an
 early  date  and  the  only  solution  possi-
 ble  ang  feasible  is  the  bifurcation  of
 the  State.

 SHRI  K.  NARAYANA  RAO  (Bobil-
 li):  Sir,  I  welcome  the  extension  of
 President’s  Rule  in  Andhra  Pradesh.
 There  was  no  other  alternative  in  the
 circumstances  prevailing  there.  But
 before  I  come  to  the  vital  issue  rela-
 ting  to  Andhra  Pradesh,  I  want  to  seek
 some  clarifications  ang  get  certain
 guidelines  from  the  hon.  Home  Minis-
 ter  about  the  atatus  of  the  MLAs  when
 the  Assembly  is  suspended  and  not
 dissatved.

 In  those  States  where  there  is  Pre-
 sident’s  Rule  there  ig  a  feeling  in  the
 hureaveracy  that  the  MLAg  a)
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 be  the  representatives  of  the  people.
 They  feel  that  President's  Rule  means
 bursgucracy.  This  imprestion  should
 be  dispelled,  In  fact,  it  is  not  merely
 an  impression;  it  is  shown  in  actual
 practice.  Shri  Pent  knows  some  of  the
 instances  because  they  were  brought
 to  hig  notice,

 When  the  Andhra  Pradesh  Assembly
 used  to  be  in  session,  when  the  MLAs
 went  to  the  guest  house  at  Hyderabad
 they  uged  to  be  charged  Rs.  128.  The
 moment  President’s  Ruie  was  imposed
 the  rate  for  MLAs  was  raised  to  Rs.  2h
 Now  of  course  that  has  been  revised
 on  representation.  Similarly,  the  tele-
 phone  connections  of  MLAs  were  re-
 moved.  Now  that  has  also  been  cor-
 rected.  There  was  another  humilia-
 ting  situation.  Due  to  water  shortage,
 MLAs  quarters  were  getting  water
 supply  for  only  eight  hours.  That  was
 completely  stopped  where  as  the  House
 of  the  Assistant  Warden,  which  was
 situated  in  the  same  premises,  was
 getting  water  for  24  hours.  These  are
 come  of  the  reasons  for  my  saying  that
 We  must  have  guidelines  on  this  ques-
 tion.

 The  problem  of  Andhra  Pradesh
 cannot  be  solved  by  discussion  bet-
 ween  politicians.  That  will  only  re-
 sult  in  the  deterioration  of  the  situa-
 tion,  We  have  to  find  out  the  genuine
 grievances  of  the  people,  That  we  can-
 not  do  by  talking  in  the  air.  We  have
 to  fing  out  the  genuine  difficulties  of
 the  civil  servants  in  both  the  areas  and
 try  to  remove  them.

 This  problem  cannot  be  solved  by
 legal  battles  and  going  to  the  courts.
 Take  the  case  of  the  Mulkj  Rule.  This
 matter  should  have  been  referred  to
 the  Supreme  Court  for  advisory  opi-
 nion.  There  are  two  types  of  Mulki
 Rules.  One  set  of  Mulki  Rules  was
 promulgated  under  the  Nizam.  They
 related  to  the  services  During
 Nizam’s  regime  after  independence,
 Mulki  have  been  defined  as  by  birth
 descent  and  marriage.  All  these  have
 been  deleted  by  circulars  and  notifica-
 tions  On  the  basis  of  that,  Justice
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 Obdul  Reddi  has  come  to  the  conclu~-
 sion  that  so  far  as  requirement  of  re-~
 sidence  is  concerned,  that  is  valid.  The
 matters  hag  now  gone  to  the  Supreme
 Court  ang  the  judgement  is  awaited.
 That  is  one  set  of  Mulki  Rules.

 The  second  set  of  Mulki  Rules  came
 into  being  after  integration.  For  ad-
 mission  to  the  colleges  there  was  a
 condition  of  5  years’  residence.  No-
 body  has  any  objection  to  that.  But
 subsequently  there  were  circulars  and
 Government  Orders  which  said  that
 residence  of  fifteen  years  is  not  euffi-
 cient  but  there  should  be  domicile.
 There  is  a  lot  of  difference  between
 residence  and  domicile.  The  proof
 for  domicile  is  permanent  intention  to
 reside.  Suppose  an  Andhra  boy  stays
 there  for  20  years.  If  he  has  a  house
 elsewhere,  he  cannot  get  a  domicile
 certificate.  Prima  facie,  this  is  not
 legal.

 These  are  some  of  the  issues  which
 the  Home  Minister  must  consider  and
 try  to  get  solutions  so  that  we  will
 have  a  lasting  solution  to  this  problem.

 श्री  बीर  तुलसीराम  (वैशाली)  :  उपाध्यक्ष
 भदह्दोदय,  रांध  शौर  तेलंगाना  की  जनता  अपने
 निर्णय  पर  अटल है।  कुछ  सिद्ध  इस  हाउस  में
 कुछ  कहते  है  शौर  बाहर  'निकल  कर  कुछ
 कहते  हैं  ।  पता  नहीं,  वे  ऐसा  क्यों  करते  हैं
 यहाँ  के  लीडर  समझ  कर  सुनते  हैं  या  न  समझ
 कर  सुनते  हैं,  यह  पता  नहीं  है।  यहां  के  लोग
 यह  देख  रहे  हैं  कि  सेंटर  के  लीडर  क्या  करते  है  f
 ग्राम  वे  शान्ति  से  हैं.  कुछ  गड़बड़  नहीं  कर  रहे
 हैं।  प्राइम  मिनिस्टर ते  भी  कहा  था,  भौर  हम
 लोगों--पालियामेंट  के  मेम्बरों--नें  भी  यह
 अपील  की  थी  कि  शान्ति  से  रहने  से  कुछ  हल
 निकल  जायेगा।  इसलिए  पथ  वे  जॉन  है
 शौर  देख  रहे  हैं  कि  यहां  के  जी वर्ज  हमारे  लिए
 क्या  रास्ता  निकालते  हैं।  लेकिन  कभी  तक
 रास्ता  निकालने  ा  हल  निकलने  जैसी  बात
 नजर  नही  भा  रही  है  ।
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 अभी  वहाँ  के  लोगों  के  सामने  कोई  ऐसा  जल्दी  से  जल्दी  उन  को  अलानिया  कर  के  पता
 सुझाव  या  प्रोपोज  नहीं  है,  जिस  फो  ले  कर  वोट  उतार  दें  कौर  हम  लोगों  पर  वह  वोह
 ये  अपनी  ताकत  दिखा  सके  ।  वे  लोग  इ  से  सोच  डाल  दें
 में  है  कि  जब  कभी  ऐसा  टाइम,  भायेगा,  तो
 उस  समय  यह  हम  जाहिर  करेगे  कि  हमारी
 ताकत,  हमारा  संता  श्लोक  हमारा  इरादा
 क्या है?

 जहां  तक  आ  कर  ज़ोर  तेज  गाना  की  समस्या

 है,  पहले  तेन गाना  में  गड़बड़  शुर  हुई  है  पौर
 उनके  बाद  य्राधर  ने  गड़बड़  गुर  हुई  ।  इस  वक्‍त

 आंध्र  वाले  भी  अलंग  होना  चाहते  हैं  सौर  तेलंगाना
 वाले  भी  अलग  होता  चाहते  है।  जब  दोनों
 भाई-भाई  की  तरह  अलग  हो  कर  अपने-प्रिये

 एरिया  का  विरासत  करना  चाहते  हैं,  अपने-प्रिये

 एरिया  का  बोस  सम्भालना  चाहते  है,  तो
 पता  नही,  इस  में  प्राइम  मिनिस्टर  और  श्री  पन्‍त
 को  क्या  तकनीक  है।  उन  को  तो  जितना  हो
 सके,  हर  एक  स्टेट  पर  उस  का  बोझ  डालना

 चाहिए  और  अपना  बोस  कम  करना  चाहिए,
 लेकिन  मालूम  नहीं  क्यों,  वे  एक  एक  स्टेट  का
 बोझ  अपने  मिर  पर  लेने  जा  रहे  है  जिस  से
 परेशानिया  बढ़ती  जा  रही  है  |

 जव  तार  शर  तेलंगाना  भाइयों  की  तरह
 अलग  हो  कर  अपना  बोझ  सम्भालती  चाहते

 हैं,  तो उन  को  कोई  खतरा  ज  नही  होना  चाहिए  1

 उन्हें  उत  दोनों  को  लग  कर  के  आशीर्वाद

 देना  चाशनी-  ताकि  वे  झपने  झपने  एरिया  को

 खुशहाल  कर  चीन  का  डेवलपमेंट  कर  सके

 कमी  इस  हाउस  में  डिस्ट्रिक्ट  जजों  के

 एपाइंटमेंट  का  जिक्र  किया  गया  है।  कुछ  दिन

 बहने  तेलंगाना  के  इंजीनियर्ज  को  समस्या

 सुप्रीम  कोर्ट  तक  लाई  गई  है।  इस  हालत  में

 कैसे  यह  समझ  सकते  हैं  कि  हम  तेलंगाना  के

 लोगों  के  साथ  इन्साफ  होगा,  न्याय  होगा  ?  हम

 नहीं  समझते  हैं  कि  एक  रहने  से  हमारे  साथ

 कभी  न्याय  होगा।  इसलिए मैं  प्राइम  मिनिस्टर,
 श्री  दीक्षित  और  श्री  दत्त  से,  धौर  यहां
 के  शस्य  लीडरों  से,  प्रार्थना  करता  हूं  कि  वे

 राष्ट्रपति  शासन  का  टाइम  नहीं  बढ़ाना
 चाहिए  था।  कोई  तरीका  निकाल  कर  उस  को
 खत्म  करना  चाहिए  था  ।  सेकित  मजबूरी
 की  वजह  से  राष्ट्रपति  का  शासन  का  टाइस
 बढाया  जा  रहा  है।  उस  के  लिए  जो  रेजोल्यूशन
 रखा  गया  है  ,  उस  को  मै  रिपोर्ट  करता  हूं  ।
 चूकि  झा प्र  और  उगाना  में  कुछ  भीतर  नहीं
 है,  इसलिए  मैं  जय  तेलगाना,  जंप  16:16  कौर
 जयदीप  कहने  हुए  खत्म  करता  हूं  t

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  HOME  AFFAIRS.
 (SHRI  K  6,  PANT):  The  debate
 itself  has  highlighted  the  complex:ties
 of  the  situation  in  Andhra  Pradesh
 about  which  everybody  except  Mr.
 Jagannatha  Rao  Josh  is  aware.  He
 wanted  me  to  explain  to  him  the  com-
 plemties  of  the  situation  in  Andhra
 Pradesh  If  he  is  not  aware  of  the
 complexities  in  Andhra  Pradesh,  I  am
 a  little  surprised  because  he  is  gene-
 rally  very  alert  and  well-informed  and
 if  he  १९  not,  then  the  speeches  in  the
 House  to-day  would  have  shown  him
 that  the  situation  is  indeed  complex.
 We  have  heard  members  from  the
 Andhra  region  of  Andhra  Pradesh
 speaking  in  favour  of  integration  and
 in  favour  of  separation,  both.  We  have
 also  heard  from  member:  from  Telan-
 gana  region  speaking  in  favour  of  se-
 paration  as  weJ!l  as  integration.  So,
 these  differences  will  show  you  that
 there  is  a  divided  opinion  and  hence.
 the  effort  to  bring  together  friends
 from  both  parts  of  the  State  and  to
 evolve  a  solution  which  in  acceptable
 to  the  maximum  number  in  both  the
 parts  must  continue.  There  is  no  other
 choice.  The  division  of  opinion  is  plain
 in  the  House  itself.  This  debate  has
 brought  out  this  basic  difficulty  and  T
 neeg  not  refer  to  the  details  at  this
 stage.

 My  friends  trom  the  CPM  who
 spoke  yesterday  said  that  here  were
 differences  and  there  was  rivalry  with-
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 in  the  Congress  Party  which  led  to  the
 imposition  of  President  rule  in  Andhra
 Pradegh,

 I  think  the  House  will  recall  that
 when  originally  the  imposition  of  Pre-
 sident's  rule  in  Andhra  Pradesh  was
 discussed  in  the  House,  most  of  the
 Parties  agreeg  to  it  and  most  of  the
 Parties  saw  in  the  prevailing  situation
 that  this  was  the  best  step  that  the
 Centre  could  take.  The  CPM  may
 find  it  difficult  these  days  to  agree  with
 anybody  on  anything  but  most  of  the
 other  Parties  certainly  saw  the  wisdom
 of  that  step.

 I  would  briefly  refer  to  the  situation
 prevailing  af  that  time.  To-day  when
 the  situation  is  once  again  normal,
 one  tends  to  forget  the  kind  of  agi-
 tation.  the  kind  of  violence  which  one
 was  witnessing  in  Andhra  Pradesh
 these  days.  I  would  remind  the  House
 for  instance  that  almost  every  second
 day  we  had  some  ¢all  attention  notice
 or  the  other  with  regarg  to  incidents
 ef  looting,  of  arson,  regarding  firing
 and  deaths  due  to  firing  and  clashes
 of  various  kinds,  with  regard  to  cer-
 tain  number  of  cases  of  sabotage.
 burning  down  of  railway  _  stations,
 burning  down  of  railway  wagons
 and  attack  on  police  stations,
 ete,  This  is  the  kind  of  cases  that  were
 coming  out  of  Andhra  Pradesh  every
 day  and  the  House  was  concerned
 about  it  and  it  responded  to  this  con-
 cern  by  raising  the  issue  again  and
 again  in  the  House,  So,  I  do  not  think
 that  anybody  could  have  forgotten
 that,  Sir,  32,800  persons  were  arrested
 in  connection  with  this  agitation.  That
 will  show  you  the  magnitude  of  the
 agitation.

 Students  were  on  strike.  The  NGOs
 were  on  strike.  Engineers  were  on
 strike,  Lawyers  were  not  going  to
 the  court,  I  remember,  gazetted  offi-
 cerg  were  on  strike  in  some  areas  for
 sometime,  It  was  in  this  situation  that
 the  House,  after  due  consideration,
 agreed  that  President's  rule  was  the
 best  aclution  to  the  problems  of  the
 day,  Therefore,  today,  to  criticise  Pre-
 sident’,  rule  is  to  forget  the  realities
 of  the  ‘situdtion  existing  at  that  time.

 Procl,  in  respect  270
 of  A.P.  (Resl,)

 It  was  not  a  party  matter.  It  was
 not  because  of  internal  party  differenc-
 es.  It  was  because  of  the  objective
 conditions  about  which  the  House  is
 fuily  aware,  Since  then  the  adminis-
 tration,  at  the  beginning  at  any  rate,
 has  been  concentrating  on  the  restora.
 t16n  of  normalcy  in  respect  of  law  and
 order  situation  ang  I  am  glad  to  say
 that  in  a  relatively  short  time  nor-
 malcy  was  restored  and  I  would  say
 without  any  fear  of  contradiction  that
 the  cooperation  of  the  people  of
 Andhra  Pradesh  was  mainly  responsi-
 ble  for  the  quick  restoration  of  nor-
 malcy,  Emotions  were  roused;  gsenti-
 ments  were  roused;  it  was  naturally
 an  issue  on  which  sentiments  did  get
 involved.  In  spite  of  thut  fairly  quick-
 ly  the  army  could  be  withdrawn,  the
 BSF  could  be  withdrawn,  the  CRP
 could  be  withdrawn,  The  agitation  be-
 come  firstly  less  violent  and  then
 later  on  it  stopped  altogether.  Stu-
 dents  went  back  to  their  classes.  Govt.
 employees  went  back  to  their  work.
 Communications  were  restored  and  as
 I  said  earlier,  in  a  relatively  short
 period,  conditions  were  created  in
 which  politica]  dialogue  coulg  be
 started.

 Now.  Sir,  the  political  dialogue  has
 been  going  on.  Friends  from  both  the
 regions  have  been  meeting  each  other,
 They  have  been  exchanging  views.
 Certain  steps  have  also  been  taken
 but  there  are  still  difficulties  in  the
 way  and  in  order  to  appreciate  these
 difficulties  |  would  beg  of  the  House
 to  consider  the  history  of  this  parti-
 cular  problem,  which  would  ex-
 plain  the  difficulties  for  easily  finding
 a  way  out.  The  problem  was  there
 from  the  time  when  Telengana  be-
 came  a  part  of  Andhra  Pradesh  and
 the  Mulki  rule  gave  certain  safeguards
 to  the  Telengana  people.  When  An-
 dhra  Pradesh  was  formed  the  over-
 whelming  sentiments  for  Vishal  An-
 dhra  permeated  the  thinking  of  pev-
 ple  in  the  Andhra  region  and  number
 of  people  in  the  Telengana  region.
 And,  in  order  to  create  this  large  An-
 dhra  State,  Telgu-speaking  State,  the
 people  of  Andhra  and  the  leaders  of
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 Andhra,  all  of  them  agreed  that  cer-
 tain  safeguards  would  continue  to
 be  there  for  the  Telengana  people.
 There  was  »  gentlemen’s  agreement
 and  there  was  a  certain  law  and  un-
 der  that  jaw  certain  safeguards  con-
 tinued,

 Unfortunately,  that  law  was  struck
 down,  And  later  on  also,  an  effort  was
 made  with  the  help  of  the  Central
 Government  pointing  out  the  spirit  of
 the  gentleman's  agreement  as  to  how
 the  law  that  has  been  framed,  with
 but  perhaps  lega]  cover,  short  of
 lega]  cover,  could  be  administered.
 This  was  the  attitude  of  both  sides.
 And  therefore  it  was  possible  to  evolve
 a  certain  formula,  a  certain  mechan-
 ism,  in  respect  of  employment  and
 development,  which,  I  think,  would  be
 largely  acceptable  to  the  leaders  of
 both  sides,  Unfortunately,  this  was
 the  moment,  when  the  problem  was
 near  the  solution,  when  the  supreme
 court  gave  its  judgment  The  judgment
 upheld  the  validity  of  the  Mulki  Rules,
 After  that,  an  agitation  was  started
 in  Andhrg  Fradesh,  I  do  not  want  to
 go  into  the  reasons  or  causes  for  that
 agitation.  But,  I  want  to  say  that
 thereafter  the  courts  have  given  vari-
 oug  inter-pretations,  various  judg-
 ments  and  various  aspects  of  the  pro-
 blem  which  hag  kept  on  confusing  the
 issue  further,  To-day  we  are  not  quite
 sure  who  is  Mulki  and  who  is  not
 Mulki,  As  somebody  mentioned  one
 of  the  judgment  says  that  the  Mulki
 Rule  would  apply  to  the  recruitment
 and  not  to  promotion  and  so  on  and
 wp  forth  These  judgments  of  the
 courts  have  further  created  a  difficulty
 in  finding  a  way  to  go  out  of  the  situa-
 tion,  because,  legally,  the  position  is
 not  quite  clear  in  respect  of  the  basic
 problem.  ‘Therefore,  these  talks  have
 been  taking  place  against  this  back-
 ground,

 There  is  history  for  the  agitation  in
 Telangana  and  Andhra  succeeding  one
 after  another  in  the  course  of  a  few
 years,  That  means  the  problem  is  in
 existence  both  in  Telengana  at  one
 nariod  of  time  and  later  in  Andhra
 Pradesh  at  another  periog  of  time.

 AUGUST  MW  078  =  Procl.  ta.ewopeet  |
 AP,  (Real)

 cause  we  have  to  face  the  complexities
 of  the  situation  that  are  prevailing
 day.  We  request  the  House  to  see
 complexity  of  the  situation  in
 light  of  the  background  which
 just  now  placed  before  the  ee  ध्
 then  to  decide  whether  it  js  better,
 for  the  Centre  or  the  leaders  of  the
 States  or  both  together  to  try  to  sort
 out  this  problem  under  the  Presi-
 dent’s  Rule  or  whether  the  responsi-

 vail]  to-day.  Is  it  reasonable  to  expect
 in  the  present  situation  the  restoration
 of  the  Assembly  and  Government  in‘
 Andhra  Pradesh?  Would  it  leagq  to  2
 situation  which  would  be  easier  from
 the  point  of  view  of  finding  out  a  solu-
 tion?  Is  jt  suggested  that  a  mere  res-
 toration  of  an  Assembly  would  produce
 an  immediate  solution?  I  do  not  think
 that  can  be  suggested  Therefore,  we
 are  not  to  transfer  the  burden,  in
 finding  a  solution,  to  the  State  Assem-
 bly  The  only  possible  solution  at  the
 moment  is  to  continue  the  President's
 Rule  as  Mr  Surayanarayana  was  sug-
 gesting  in  the  hope—expectation—of
 finding  a  solution  acceptable  to  all,  if
 not,  to  the  majority  of  the  people  It
 is  with  this  hope  in  view  that  I  have
 come  before  the  House.  Some  friends
 have  asked  me  to  tell  them  what  is
 the  position  now  and  how  far  we  have
 progressed  in  our  talks.

 The  House  probably  knows  that  af-
 ter  the  restoration  of  normalcy,  both
 the  Home  Minister  and  I  had  been  to
 Hyderabad  twice.  Before  that,  leaders
 from  Telengana  and  Andhra  visited
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 see  there  are  jarge  areas  of  agreement,
 What  ig  even  perhaps  more  important,
 there  is  a  willingness  to  understand
 each  other's  point  of  view.  There  is
 asic  goodwill,  The  important  thing
 to  gee  is  that  there  is  no  recrimina-
 tion,  there  shoulg  be  no  attempt  at
 apportioning  blame  for  what  happen-
 ed.  There  should  be  a  certain  large-
 heartedness  in  our  approach  to  the
 problem  today.  Otherwise,  if  we
 merely  want  to  justify  some  positions
 we  had  taken  earlier,  whether  right
 or  wrong,  that  will  not  help,  In  that
 I  agree  with  Shri  Piloo  Mody  that  we
 have  to  adjust  our  positions  in  the
 larger  interests  of  the  nation,  That
 is  what  I  appealed  to  him  also.  This
 has  to  be  our  appeal  to  others,  they
 in  Andhra  that  forgetting  the  past,
 without  trying  to  apportion  blame,
 without  attributing  motives,  wicnout
 doubting  each  other's  bona  fides,  coun
 we  put  our  heads  together  and  work
 out  an  acceptable  and  agreed  solution?

 Tam  not  at  all  hope-less;  I  am  hope-
 ful,  because  I  have  seen  this  meeting
 of  minds,  this  area  of  agreement  grow.
 ing,  I  have  seen  a  kind  of  consensus
 emerging.  In  the  face  of  this  experi-
 ence,  how  can  I  tell  the  House  that
 this  is  a  hopeless  case?  It  is  not.  J  have
 every  hope  that  given  this  kind  of
 goodwill,  which  ]  have  found,  and  un-
 derstanding,  the  leaders  of  both  the
 regions  will  be  able  be  work  out  some
 solution  acceptable  to  the  people  of
 both  the  regions,

 SHRI  MADHU  LIMAYE  (Banka):
 But  when?

 SHRI  K  Cc  PANT:  It  is  very  diffi-
 cult  to  say;  you  cannot  really  impose
 a  timelimit  in  these  matters,

 SHRI  P.  8,  MAVALANKAR  (Ah-
 medabad):  Till  then  go  on  extending
 President’s  rule.

 SHRI  K.  0,  PANT:  We  hope  it  will
 not  be  necessary.  We  are  working  on
 that  hope.  Our  hope  is  based  on  the
 gnodwill  we  have  found,  on  the  un-
 derstanding  we  have  perceived,  the
 willingness  to  understand  each  other's
 point  of  view.  After  all,  those  are
 positive  features  in  the  situation.  Once

 Procl,  in  respect  274
 of  AP.  (Resi.)

 there  is  willingness  on  the  part  of
 people  of  both  sides  to  understand
 each  other’s  point  of  view,  the  pro-
 blem  becomes  easier  of  solution.  We
 must  see  that  there  are  many  basic
 affinities  also  operating,  the  same
 language,  the  same  culture,  There  are
 80  many  affinities,  of  history  and  so
 on.  I  need  not  spell  them  out.  All  these
 do  hold  them  together.  There  are  cer-
 tain  things  that  appear  to  pull  them
 apart,  but  it  is  not  88  though  there
 is  nothing  that  holds  them  together.
 In  this  situation,  we  are  trying  to
 widen  this  area  of  agreement,  to  help
 them  to  the  extent  we  can.  It  is  pri~
 marily  for  them  to  agree.  We  can  only
 help,  We  will  give  whatever  help  is
 necessary,

 At  this  stage,  much  as  I  would  like
 to,  I  would  not  really  say  any  thing
 more.  It  35  a  delicaie  stage  in  our
 talks  and  it  is  very  difficult  for  me
 to  go  into  it.  I  hope  the  House  will  not
 expect  me  also  to  go  into  details  about
 the  various  points  under  discussion.

 Friends  from  Telengana  and  An-
 dhra,  of  course,  know  what  are  the
 main  points  being  discussed.  I  think
 it  would  perhaps  be  counter-praduc-
 tive  for  me  to  spell  out  these  detaiis
 today  because  a  wrong  move  or  a
 wrong  step  can  undercut  all  the  good
 work  done  so  far.

 Shri  Narayana  Rao  referred,  ६०५
 wards  the  end  of  his  speech,  to  the
 advisability  of  making  »  reference  of
 the  Mulki  Rules  to  the  Supreme  Court,
 We  considered  thig  matter.  The  point
 is  that  reference  to  the  court  will  not
 bring  about  any  finality,  Still  the  nor-
 mal  legal  processes  for  reference  to
 the  Supreme  Court  will  remain  open.
 Do  we  today  really  help  to  finalise
 this  matter  by  reference  to  the  Court?
 This  was  the  main  question  that  pre-
 vented  us  from  taking  recourse  to  this
 course.  I  have  noted  his  suggestion.
 It  is  not  that  I  am  rejecting  it  out
 of  hand,  This  is  the  difficulty  and  that
 ig  the  reason  why  we  have  not  pro-
 ceeded  on  those  lines,

 There  wag  some  reference  to  ferti-
 lisers  when  Mr,  Ram  Gopal  Reddy
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 was  speaking  and  Mr.  Piloo  Mody
 found  it  very  amusing.  Only  an  urban-
 bred  man  should  be  so  completely
 insensitive  to  fertiliers  particularly
 in  the  conditions  of  today.  This  ex-
 plains  the  distance  of  his  party  from
 the  ground.  If  he  only  knew  a  little
 more  about  fertilisers  I  think  he
 woulg  make  a  better  leader  for  his
 party...  (Interruptions).

 There  are  various  development  pro-
 jects  which  have  béen  taken  up  By
 this  Administration  but  I  should  not
 like  to  take  the  time  of  the  House  by
 going  into  details,  I]  should  only  say
 very  broadly  that  President’s  rule  is
 not  only  for  maintaining  law  and  or-
 der;  it  is  there  to  give  fillip  to  deve-
 lopmental  activities  and  it  will  go  its
 best  in  the  short  time,  The  time  is
 very  short;  I  agree  with  my  hon.
 friend  and  we  should  like  the  normal
 constitutional  Government  to  come
 back  88  soon  as  possible...  (Irterrup-
 tions)  Congress  Government,  certainly.
 Today  the  Congress  Government  is
 the  national  Government.

 SHRI  PILOO  MODY:  I  strongly  ob-
 ject  to  this  sort  of  abuse,  not  only  to
 this  sort  of  abuse,  but  slander,  I  would
 go  as  far  as  to  say  that  the  Congress
 Government  is  anti-Indian,  anti-
 National  Government,  anti-people
 Government,  No  nationa]  Government
 would  have  him  as  Home  Minister  It
 is  a  minority  Government,  a  petti-
 coat  Government.  He  calis  it  a  ‘natio-
 nal  Government.’

 श्री  चू  सिये  :  चुनाव  में  इन  को  43

 तिशत  वोट  मिले  ।

 खो  कृष्ण  शन्द परत :  हमारे  350  मेम्बर

 हैं  ।

 श्री  मधु  लिमये  :  देश  की  मेजास्टी  भाप  के

 खिलाफ  है  ।

 SHRI  छू.  c.  PANT:  I  would  ask
 Mr,  Piloo  Mody  whether  he  could

 AUGUST  Wy,  398  Procl,  in  respect  of  276
 AP.  (Real.)

 form  a  national  Government:  I  would
 ask  Mr.  Madhu  Limaye  and  other
 friends  that  question....  (Interrup-
 tions).  I  see  before  me  a  congiomvere-
 tion  of  diversities  which  calls  itself
 the  Opposition.

 SHRI  PILOO  MODY:  Do  you  realise
 what  we  see  before  us?  We  see  a
 bunch  of  opportunists  that  have  been
 got  together  with  money;  a  purchased
 organisation  calls  itself  a  political
 party—money-bred  and  money~fed
 people.

 SHRI  K.  C.  PANT:  No  amount  of
 anger  is  going  to  make  our  350  seats
 349.  It  is  a  fact  of  life.  People  of  this
 country  have  given  us  votes  and  we
 are  here.  What  are  you  going  to  do
 about  it?  There  was  some  reference
 to  the  foog  agitation.  There  was  also
 some  reference  to  a  particular  agita-
 tion  in  Andhra  Pradesh.

 SHRI  PILOO  MODY:  This  is  what
 the  national  Government  does!

 SHRI  K.  C.  PANT:  I  do  not  want
 to  go  into  the  details  of  the  economic
 situation.  I  am  not  here  for  that.  But
 it  impinges  on  the  law  and  order
 situation;  these  days  various  bandhs
 and  strikes  and  agitations  are  being
 organised.  Some  friends  try  to  create
 the  impression  a3  though  the  Central
 Government  and  the  State  Govern-
 ments  are  not  concerned  with  this
 situation  of  prices  there  and  that  they
 have  not  taken  any  steps.

 I  would  like  to  take  it  up  specifi-
 cally  because  this  kind  of  thing  has
 been  said.  The  other  day  it  was  said
 that  some  circular  has  been  issued  by
 the  Home  Ministry  and  it  was  criti-~
 cised.  I  lookeq  up  the  old  circulars
 that  went  round.  On  8th  June  073
 the  Home  Minister  had  addressed  all
 the  Chief  Minister;  and  Lt,  Governors
 and  stressed  the  need  for  ensuring
 success  of  the  procurement  opera-
 tions  and  for  maintaining  the  smooth
 supply  of  essential  commodities.  He
 had  also  suggested  a  review  of  the
 administrative  arrangement  with  a
 view  to  plugging  loopholes,  correcting
 negligence  and  stopping  malpractices,
 The  State  Governments  and  Union
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 Territories  were  also  urged  to  take
 exemplary  action  tn  respect  of  the
 activities  of  blackmarketeers,  hoarders
 and  other  antisocial  elements  with  a
 view  to  dislodging  the  hoarded  stocks
 and  bringing  the  offenders  to  book.  It
 is  important  that  you  understand  what
 the,  Government  has  done.  Recourse  to
 the  relevant  provisions  of  MISA  was
 also  advised  in  serious  cases  of  de-
 fiance  of  law  or  mala  fide  intentions.
 These  suggestions  have  been  generally
 accepted  by  the  State  Governments.

 On  i0th  August,  the  Home  Minister
 @gain  addiessed  all  the  Chief  Ministers
 and  Lt,  Governors  suggesting  that  the

 Ypresent  difficult  conditions  warrant
 recourse  t>  the  DIR.  This  has  appear-
 ed  in  the  press.  You  may  have  seen
 that  Government  of  Maharashtra  has
 useq  this.  I  am  only  mentioning  this
 because  some  friends  want  to  create
 an  impregnon  as  though  they  are  the
 only  persons  who  are  interested  in
 this.  Government  alone  can  do  this
 in  an  orderly  manner  and  the  Govern-
 ment  is  taking  steps.  I  accept  that
 individual  protest  has  its  place  and  im.
 portance.  Any  attempt  to  create  an
 atmosphere  against  hoarding  and  mai-
 practices  has  also  its  importance,  But
 the  trouble  is  all  too  often  this  goes
 beyond  limits  and  it  leads  to  violent
 clashes,  If  everybody  takes  the  law
 into  his  own  hands,  who  is  to  obey
 the  law?  You  cannot  substitute  indi-
 vidual  function  for  the  function  of  the
 State.  In  this  case,  there  have  been
 many  instances  where  looting  has
 taken  place  and  the  law  has  been
 broken  I  do  not  want  to  blame  any-
 body  for  it,  but  once  this  happens.  It
 gets  out  of  hand.  This  is  the  whole
 danger.

 Secondly.  these  bandhs  interfers
 with  distribution,  The  intention  is  to
 help  the  common  people  in  getting
 food-stuffs,  But  when  distribution  is
 interfereq  with,  it  is  the  common
 people,  the  most  vulnerable  section,
 who  suffer  most.  I  would  request
 hon,  members  to  bear  this  in  mind
 that  anti-social  elements  tend  to  take
 ailvantage  of  auch  situations,  Gov-
 ernment  is  doing  all  that  is  possible
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 and  with  some  success,  as  mentioned
 by  my  friend,  Shri  Ram  Gopal  Reddy.
 He  said,  there  were  certain  raids  and
 prices  of  dal  came  down  rapidly.  It
 is  just  an  instance.  I  know  that  prices
 are  high  in  several  other  areas  but
 he  mentioned  this.  The  main  thing
 is,  we  have  to  see  that  production
 and  distribution  are  maintained.  Thig  is
 the  best  way  to  tackle  this  basic  pro-
 blem  of  distribution  of  essential  com-
 modities.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  this  House  approves  the
 continuance  in  force  of  the  Procla-
 mation,  dated  the  8th  January  1973,
 in  respect  of  Andhra  Pradesh,  issued
 under  article  356  of  the  Constitution
 by  the  President,  for  a  further
 period  of  six  months  with  effect
 from  the  Ist  September,  1973."

 The  motion  was  adopted.

 5.35  Hrs,

 RE.  HALF-AN-HOUR  DISCUSSION

 MR,  DEPUTY-SPEAKER:  We  will
 now  take  up  Private  Members  Busi-
 ness.

 SHRI  DINEN  BHATTARCHARYYA
 (Serampore):  Sir,  before  you  take  up
 that  may  I  mention  that  the  half-an-
 hour  discussion  on  Starred  Question
 No.  2l]  regarding  starvation  deaths  in
 Orissa  js  going  to  lapse.  Sir,  you  will
 remember  that  when  this  question
 originally  came  yp  in  the  House,  the
 member  in  whose  name  the  question
 was  standing  was  whisked  away  by
 Shri  Raghu  Ramaiah.  Subsequently,
 when  so  many  members  protested
 against  this,  this  half-an-hour  discus-
 sion  was  assured.  Now  it  is  going  to
 lapse.  So,  I  would  request  you,  Sir,
 to  find  some  way  in  which  this  can
 be  discussed  in  this  House.  We  have
 also  given  our  names  for  asking  ques-
 tions  on  this.

 SHRI  KRISHNA  CHANDRA
 HALDER  (Ausgrém):  Why  should
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 Government  try  to  evade  this  discus-
 sion  on  starvation  deaths?

 MR.  DEPUTY-SPEAKER:  There  is
 no  question  of  evasion,

 SHRI  प्र,  N.  MUKERJEE  (Calcutta-
 North-East):  Is  there  no  propriety
 involved  in  this?  I  recall  that  this
 very  question  caused  a  storm  in  the
 House  and  the  Government  finally
 agreed  to  this  discussion  when  the
 Speaker  himself  insisted  that  there
 should  be  a  discussion.  Now  why  by
 the  back  door  thig  discussion  33  allow-
 ed  to  lapse?  Is  it  not  something  against
 the  grain  of  parliamentary  democracy?

 MR.  DEPUTY-SPEAKER:  There  is
 no  question  of  back  door  or  front  door,
 The  hon.  Member  who  gave  notice  of
 this,  in  whose  name  this  discussion
 stands,  has  written  that  he  is  held  up
 in  Patna  and  he  could  not  reach  Delhi
 in  time.  Therefore,  he  has  requested
 that  this  question  may  not  be  taken
 up  today,  There  is  no  question  of
 front  door  or  back  door,  So  far  as
 Japse  of  the  discussion  is  concerned,
 the  rules  will  take  care  of  this,

 5.37  Hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 THIRTIETH  REPORT

 SHRI  AMAR  NATH  CHAWLA
 (Delhi  Sadar):  I  beg  to  move:

 “That  this  Hose  do  agree  with
 the  Thirtieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  ‘16th.  August,  1973."

 MR,  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  this  House  do  agree  with
 the  Thirtieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  oj;  the  l6th  August,  1973."

 The  motion  wag  adopted,

 AUGUST  1,  1973  Procl.  in  respect  of  280
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 1538  bra,

 RESOLUTION  RE:  OWNERSHIP  OF
 NEWSPAPERS  AND  NEWS

 AGENCIES  —Contd.
 MR,  DEPUTY-SPEAKER:  The

 House  will  now  take  up  further  con-
 sideration  of  the  Resolution  moved
 ‘by  Shri  H.  N.  Mukherjee,  Shri  Som-
 nath  Chatterjee  will  continue  his
 speech,

 at  मु  लिमये  (बाका)  :  उपाध्यक्ष

 महोदय,  राज  बिना  सूचना  दिए  राधे  घंटे  की

 बहस  को  टाल  दिया  गया  है  V  प्रगर  चाष  चे
 की  बहस  होगी  तो  तीन  बजे  कार्यवाही  शुद  हों
 जाती  और  मेरा  जो  समाप्त  है  प्रगति  प्रस्ताव
 पर  उसे  पेश  करने  का  मौका  मिलता  q  मेरा
 टिकट  रिज  हो  चुक  है,  मुझे  बम्बई  जाना  है।
 कब  मैं  क्या  करू  बाधा  घंटे  आपने  काट  दिया,
 इसमें  मेरा  दोष  नहीं  है भाष ने  कार्य-नुची  मे  कहा
 था  कि  गीत  बजे  प्रोजेक्ट  मेम्बर  बिजनेस

 होगा,  6  बने  का  'लेन  था,  मैं  प्रिया  से!  गबन
 पेन  करके  चला  जाता  लेकिन  कब  दिक्कत  हो
 गई  है।  आप  मुझे  इजाजत दीजिए  छह  तरह

 कार्प-पूषा  मे  जब  श्राप  सब्जी  लिया  करेंगें  तो
 मेम्बरों  के  साय  झप्पान  नहों  होता  चाहिए  |
 मैं  लिखकर  देता  हू,  मैं  अपना  सरोवर  प्रगति
 प्रस्ताव  पर  मूव  कर  रहा  हूं,  झाप मुरे  इजाजत
 दीजिए  कौर  बहस  जो  चलानी  है  वह  चलायें  1

 MR,  DEPUTY  SPEAKER;  There  is
 no  question  of  injustice  to  anybody.
 (Interruptions),  You  have  made  your
 point  Kindly  listen  to  me.  (interrup-
 tions).  Order  please.  Why  don’t  you
 listen  to  me?  There  is  no  question  of
 injustice  to  anybody.  There  are
 certain  exigencies  of  the  gebate,  cer-
 tain  exigencies  of  the  proceedings  of
 the  House  and  certain  unforeseen
 things  happen.  I  will  do  «verything
 according  to  the  rules.  I  cannot  break
 them,  Now,  I  had  announced  this
 fairly  early  that  thie  had  happened
 and,  therefore,  we  shall  take  up  the
 Private  Members’  Business  at  ‘3.30,
 Please  don't  raise  this  thing  now,

 Shri  Somnath  Chatterjee  to  continue
 his  speech.
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 +  थनी  चील  बो  चौब  (हापुड)  :  उपाध्यक्ष

 जी,  हमको श्राप  शॉट  कर  बात  करते  हैं
 कौर  माननीय  मथ  लिमये  जी  से  प्यार  से  बात
 करते  हैं।

 शी  मधु  लिम हें  :  आप  हमको  एक् रोमो-
 डेट  कीजिए  q

 MR,  DEPUTY  SPEAKER:  I  cannot
 break  the  rules.

 श्री  यु  लिये  :  मेरा  महा  ही  दूसरा  है  ।
 राज  सवेरे  कार्य  सूची  में  कया  लिखा  हुआ  शा
 आप  बदलते  रहते  हैं  उस  से  हम  को  दिक्कत

 हो  जाती  है  ।

 MR,  DEPUTY-SPEAKER:  That  has
 deen  varied.  The  rules  allow  for  cer-
 tain  variations  having  regard  to  the
 exigencies  of  the  proceedings.  Shri
 Somnath  Chatterjee,

 SHRI  ए  0.  MAVALANKAR
 (Ahmedabad):  Why  don’t  you  accom-
 modaic  him?

 MR  DEPUTY  SPEAKER:  It  cannot
 be  done  unless  the  item  is  taken  up.
 Why  are  you  trying  to  force  the
 Chair  to  violate  the  rules?

 Shri  Somnath  Chatterjee

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Mr  Deputy-Speaker,
 Sir.  while  supporting  the  Resolution
 it  is  necessary  to  consider  the  content
 of  the  freedom  of  speech  because  it
 is  on  the  hasis  of  the  freedom  of
 speech  that  attempts  or  the  proposals
 for  diffusion  of  ownership  are  opposed
 by  certain  newspaper,  I  feel,  the  press
 shoulg  be  treated  as  a  public  utility
 concern.  The  pdequate  service  of  news
 ig  a  matter  of  great  public  responsibi-
 lity.

 The  constitutional  guarantee  of
 freedom  of  speech  should  include  the
 objective  and  fearless  dissemination  of
 news  We  want  a  free  press,  By  “free
 press”,  We  mean  a  press  witich  should
 pe  free  from  the  stronghold  of  the
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 monopoly  houses  and  the  vested
 interests  and  it  should  be  responsive
 to  the  people’s  urges  and  aspirations.
 and  it  will  educate  the  people  without
 bias  and  distortions.  The  freedom  of
 press  should  not  be  equated  with  the
 freedom  of  the  Press  Barons.  The
 freedom  of  press  can  have  relevance
 if  it  is  used  for  the  benefit  of  the  peo-
 ple  and  not  against  the  people.

 In  this  country,  what  we  find,  un-
 fortunately,  is  that  freedom  of  press
 is  equated  with  the  freedom  of  the
 press  overlords  and  not  of  the  work-
 ing  journalists.  In  our  country,  we
 find  that  49  newspapers  today  account
 for  over  half  of  the  total  circulation.
 The  common  ownership  dailies  com-
 mand  73.8  per  cent  of  the  total  circu-
 lation.  There  ig  ai  chain  of
 newspapers  and  different  publications
 under  the  common  ownership.  We
 have  seen  how  the  larger  newspapers
 are  strangling  the  smaller  ones  in  the
 matter  of  advertisement  and  also  offi-
 cial  patronage.

 We  fev!  and,  no  doubt,  realise  that
 the  newspapers  should  be  run  on  the
 basis  of  profit.  But  the  mass  circuia-
 tion  papers  are  being  run  not  on  the
 basis  of  proper  journalistic  methods
 but  as  industries  controlled  by  mono-
 poly  houses.  We  find  with  dismay
 and  anguish  that  the  main  objectve
 of  monopoly  houses  who  are  controll-
 ing  the  newspapers  is  to  make  as
 much  money  83  possible  and  also  to
 control  the  essential  features  of
 journalism,  like  editorial  policy.

 The  editorial  policy,  as  we  have
 seen,  is  being  controlled  by  industria-
 lists  and  big  businessmen  magnates
 on  which  serious  comments  have
 been  made  by  the  Press  Commission
 itself.  I  have  before  me  here  a  photo-
 stat  copy  of  the  direction  jssueq  by
 the  then  Editor  of  the  Statesman.  Of
 course,  it  is  of  1968,  It  is  a  telepririter
 message  with  regard  to  the  strike
 by  the  all-India  Newspapers’  Em-
 ployees  Federation.  When  it  was
 placed  before  the  Editor  of  the  States-
 mon  Mr.  Rangachari.  his  comment



 283,  Continuance  of

 {Shri  Somnath  Chatterjee]
 waa,  “Please  ignore  it.”  And  this  im-
 portant  news  never  came  to  be
 published  in  the  Statesman.  Thig  is
 how  important  newa-items  are  being
 suppressed  by  these  big  newapapers.

 So  far  as  the  disproportionate  user
 of  the  newsprint  between  the  reading
 material  and  the  advertisements,  we
 find  these  days  that  so  far  as  big
 newspapers  are  concerned,  they  are
 more  concerned  with  the  advertise-
 ments  than  with  disseminating  proper
 news  materials  and  especially  in  these
 days  of  newsprint  shortage  we  find
 that  more  and  more  advertisements
 are  coming  out,  Even  the  proceed-
 ings  of  the  Parliament  are  not  being
 given  proper  importance  and  publicity.
 There  are  grave  charges  of  mis-
 management  against  several  of  the
 leading  newspapers  in  this  country.
 The  Times  of  India  has  now  got  Gov-
 ernment  Directors  on  its  Board  and
 there  are  serious  allegations  of  mis-
 management  and  misuse  of  newsprint.

 35.46  hrs.
 {Surr  S,  8.  Kaper  in  the  Chair].

 Inflated  figures  of  circulation  are
 given  for  the  purpose  of  getting
 greater  allocation  of  newsprint  I
 hove  wth  me  a  complaint  made  by
 the  Electrical  Engineer  of  the  States-
 man  where  he  says  that  there  is  a
 practice  in  the  Statesmun  of  printing
 about  50  per  cent  of  their  total  copies
 for  selling  to  the  waste-paper  dealer
 on  the  consumer  printing  days  and
 thus  be  able  to  show  an  inflated  cir-
 culation.  Unhappily  this  is  not  the
 charge  only  against  the  S‘atesman  but
 most  of  the  newspapers  are  generally
 known  to  be  indulging  in  wrongful
 useg  of  the  newsprint  by  giving  in-
 flated  figures  of  circulation  for  the
 obvious  object  of  getting  more  news-
 print  quota,

 So  far  as  the  working  journalists
 are  concerned,  their  fate  is  such  that
 hardly  they  have  any  independence.
 Their  service  conditions  are  migera-
 dle.  They  are  being  ynder-paid.  They
 have  no  voice  in  the  management  or

 AUGUST  My,  978  =  Procl.  in  respect  of  2
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 in  the  editorial  policy  or  even  in  the
 distribution  of  the  ‘news-itema,  The
 Wage  Board  recommendations  that
 have  been  made  have  not  been  en-
 forced  in  all  the  newspapers.  The
 working  journalists  wanted  bilateral
 negotiations  with  the  newspapers  but
 here  the  Government,  I  am  sorry  to
 say,  has  not  given  the  lead.  There
 was  a  committee  formed  and  |  believe
 it  is  stil,  in  existence—the  Newspaper
 Finance  Committee  which  was  to  go
 into  the  financial  structure,  I  believe,
 of  several  newspapers  but  you  will  be
 surpriseq  to  hear  that  many  of  the
 newspapers  have  not  responded  to  the
 questionnaire  ang  the  information  that
 has  been  asked  for  by  them.  The
 Statesman.  |  understand,  has  not  even
 replied  along  with  other  papers.

 Very  recently  an  incident  took  place
 which  shows  what  the  fate  of  work-
 ing  journalizts  is.  In  connection  with
 an  industrial  dispute  between.  The
 Statesman  and  one  of  its  employees,
 one  of  the  well-known  reporters  of
 The  Statesman,  Mr.  3.  D.  Mathur,  was
 man-handled  in  the  court  room  or  just
 out  side  the  court  room  where  the
 industrial  tribunal  case  was  being
 heard,  by  the  Manager  of  the  Delhi
 office  of  The  Statesman  and  this  is  the
 position  of  the  working  journalists—
 a  reporter  of  a  paper  like,  The  States-
 man  can  be  man-handled  inside  a  court
 room  by  the  Manager  of  a  newspaper.

 About  the  news  agencies,  UNI  and
 the  PTI,  we  know  they  are  also
 being  controlled  by  the  big  monopoly
 houses.  We  have  been  asking  for  con-
 verting  them  into  public  corporations
 but  that  has  not  been  heeded  to.  That
 shows  who  is  really  controlling  these.
 Recently,  the  news  editor  of  UNI  who
 was  stationed  in  Delhi  was  summarily
 transferred  to  Bombay  ang  when  he
 protested,  he  was  dismissed.  There-
 after  when  there  was  agitation,  he
 ‘was  reinstated  but  he  was  transferred
 to  Srinagar.  Thig  is  the  position  of
 these  journalists.  The  Press  being  a
 public”  utility  concerned  with  public
 interest  we  realise  and  we  do  want
 that  being  in  the  private  hands,  हैँ
 cannot  be  left  completely  free  fin

 >
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 all  kinds  of  regulations  and  we  feel
 that  by  diffusion  ang  delinking  of
 theee  newspapers  some  of  the  ilis  may
 be  avoided  and  aooner  this  attempt  is
 Made  the  better.

 But  we  have  to  consider  how  these
 monopoly  houses  have  come  to  contro!
 these  newspapers.  These  monopoly
 houses  in  this  country  under
 the  economic  policy  that  has  been
 followed  in  this  country  under  the
 aegis  and  patronage  and  sometimes
 encouragement  of  the  Government
 have  become  bigger  and  bigger  and
 have  assumed  clephantine  proportion.

 The  result  is  this.  Government  is
 taking  of  diffusion  and  delinking  but
 on  the  other  hand  its  policy  is  only
 encouraging  the  monopoly  houses
 and  making  them  more  and  more
 strong  in  this  country.  The  result  is
 a  complete  biased  news  and  distor-
 tion  of  news.  Truth  has  become  the
 greatest  casualty  in  journalism  and
 the  free  Press  is  showing  jts  subser-
 vience  to  the  ruling  party  and  attach-
 ments  for  the  establishment.  As  it
 is  in  the  case  of  foodstuffs  where
 there  is  adulteration  today,  30,  is  the
 case  here  where  there  is  adultera~
 tion  of  news  also.  In  most  of  the
 Presa  there  is  no  coverage  of  the
 news  items  about  the  demucratic
 Movements  that  are  taking,  place
 about  the  people’s  struggles  that
 are  going  on,  etc.  During  the
 United  Front’s  regime  in  West
 Benral  there  was  a  systematic  and
 calculated  campaign  of  falsehnod  and
 calumny  deliberately  indulged  in
 some  of  the  newspapers.  I  will  read
 from  the  publication  on  the  Function-
 ing  of  the  Indian  Press.  It  says:

 “When  it  comes  to  reporting
 events  in  States  ruled  bv  leftists
 some  regional  dealings  hetray  a
 furious  animosity  against  the  State
 Governments.  This  could  be  seen
 from  the  trend  of  reporting  in  the
 Amrita  Bazar  Patrika  or  the  Cal-
 cutta  Edition  of  the  Statesman  of
 the  law  and  order  situation,

 ¥  wish  to  add,  alleged  law  and  order
 wituation,

 *  during
 regime.  Here  again  the

 the  United  Front
 political
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 antagonism  af  industrial  owners
 comes  into  play.  The  industrial
 character  of  the  ownership  of  the
 Statesman  is  clear.  The  Amrita
 Bazar  Patrika  is  owned  by  a  cong-
 ress  family,  the  members  of  the
 family  have  industrial  connections
 in  West  Bengal.  One  of  the  direc-
 tora  of  the  paper  was  the  Presi-
 dent  of  the  Indian  Chamber  of
 Commerce,  Calcutta  and  connected
 with  several  industrial  concerns  as
 a  director.”

 Though  this  Government  are  talking
 about  diffusion  and  delinking  they
 are  really  not  serious  about  it  at  all.
 Their  own  partymen  are  controlling
 some  of  the  bigger  newspapers  in  the
 country.  They  indulge  in  distorting
 news,  they  are  indulging  in  giving  out
 biased  news  to  the  Press.  They
 have  no  faith  in  the  honest  and  truth-
 ful  dissemination  of  news  in  an  ob-
 jective  monner.  The  ruling  party
 Started  talking  of  diffusion  and  de-
 linking  when  there  was  some  criticism
 of  their  supreme  leader,  hut  nobody
 sheds  anv  tear  when  the  news  of  the
 common  man’s  difficuties,  their  pri-
 vations  and  of  their  acute  distress
 are  not  reflected  in  the  newspapers
 in  this  country.

 I  would  hke  to  be  corrected,  but
 my  information  is  that  a  paper  like
 National  Herald  which  was  founded
 by  Jawaharlal  Nehru  finds  itself  to-
 day  in  a  situation  where  its  manzge-
 ment  js  handed  over  to  a  brewery
 magnate.  If  this  is  the  attitude  of
 the  ruling  party,  how  can  they  speak
 about  delinking  and  diffusion  of
 newspapers  in  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHR]  I.  K.  GUJ-
 RAL):  What  is  the  name  you  mention.
 ed?

 SHRI  SOMNATH  CHATTERJEE:
 Brewery  magnate,  Narang.  I  would
 like  to  be  corrected  if  it  ie  wrong.

 SHRI  I.  ्,  GUJRAL:  I  would
 correct  you  straightway,  It  ig  not
 correct.
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 SHRI  SOMNATH  CHATTERJEE:
 We  want  all  media  of  mass  commu-
 nications  to  be  delinkeq  not  only
 from  monopoly  houses  and  business
 houses  but  also  from  executive  con-
 trol  and  ruling  party’s  stranglehold
 and  hegemony.

 Sir,  we  do  not  want  8  corrupt
 press  like  the  corrupt  All  India  Radio.
 As  we  do  not  want  ‘All  Indira
 Radio’,  we  do  not  also  want  an  All
 Indira  Press,

 Regarding  the  Constitution  Amend-
 ment  Bill,  I  find  from  the  papers—
 the  hon.  Minister  said—that  the
 Government  have  to  study  all  the
 judgements,  several  of  them,  of  the
 Supreme  Court  before  making  up
 their  mind.  Sir,  the  Parliament  has
 given  powers  iby  amending  the
 Constitution  to  bring  forward  suitable
 meanures.

 Very  wide  powers  have  been  con-
 ferreq  on  Government.  Sometime
 ago  there  was  supreme  court  judge-
 ment  about  the  newsprint  Control.
 That  can  easily  be  put  and  end  to.
 We  may  do  so  by  taking  recourse  to
 the  powers  now  conferred  on  Govern-
 ment  under  the  Constitution  of  India.
 But,  what  is  being  done?  What  is
 the  the  proposal  to-day?  What  have
 you  got  in  concrete  ‘shape  to-day?
 Does  not  the  Constitution  authcrise
 the  Government  to  take  the  necessary
 steps.  What  is  standing  in  their  way?

 We  are  supporting  this  Reolution
 because,  we  want  that  this  should  be
 done,  And  this  is  a  step  forward.
 We  hope  that  the  Bill  to  be  brought
 forward  will  be  framed  properly  and
 implemented  also.  I  do  not  know
 whether  the  Government  is  really
 anxious  about  bringing  forward  the
 Diffusion  and  Delinking  of  Monopo-
 ly  Newspapers  as  they  profess  to  de.

 SHRI  ANANTRAO  PATIL  (Khed):
 Mr.  Chairman,  Sir,  I  rise  to  support
 the  Resolution  moved  by  Prof.
 Mukerjee  for  de-linking  and  diifu-
 sion  of  newspapers,  This  has  been
 the  declared  policy  of  this  Govern-
 ment.  The  de-linking  and  diffusion
 of  newspapers  ‘should  be  pressed  by
 this  Resolution.  We  are  only  asking
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 for  the  implementation  of  the  policy
 by  bringing  in  a  Bill.  Our  Minister,
 Shri  Gujral,  has  many  a_  time  told
 this  House  that  the  decision  stands
 and  that  he  would  not  change.  There
 is  only  an  utterance  of  the  Minister
 and  there  is  no  action  from  him,  How
 would  you  satisfy  the  Members?  We
 want  a  categorical  assurance  from  him
 whether  the  Government  intends  to
 bring  forward  this  measure  during
 this  session  or  pot;  if  not  at  least  at
 a  later  stage.  We  have  been  told
 several  times  both  inside  and  out  side
 the  House  by  various  Ministers  in-
 cluding  Shrimati  Na'ndini  Saipathy,
 then  I.  &  8.  Minister,  Shri  Raghu-
 natha  Reddy,  and  then  Company
 Affairs  Minister  and  Shri  Gokhale,
 the  Law  Minister  the  necessity  of
 de-linking  and  diffusion  of  owner-
 ship  of  ‘newspapers.  They  all  _  said
 that  Government  was  firm  about  this,
 Even  our  Prime  Minister  has  _  told
 in  97  in  a  press  conference  that  the
 Government  is  considering  a  draft
 bill  for  diffusion  and  de-linking  of
 ‘newspapers.  What  has  hapvened  to
 the  draft  Billi?  We  do  not  know
 about  this  during  the  last  two  years.

 The  other  day,  at  a  function,  the
 President,  Shri  Giri  publicly  Wel-
 comed  the  diifusion  of  cwenershio
 and  expressed  a  desire  that  Govern-
 ment  would  take  g  step  very  s99n.
 The  diffusicn  and  delinking  of  pa-
 pers  that  we  put  forward  is  a  demand.
 We  have  been  told  very  often  that
 before  taking  this  step  Government
 has  to  study  the  Supreme  Court
 jadgements,  And  in  the  light  of
 the  judgements,  Government  will
 have  to  take  this  step.

 I  dovbt  whether  in  the  name  of
 the  Supreme  Court  judgement  Go-
 vernment  wa'nts  to  postpone  the  de-
 cision  which  they  have  taken  and
 the  party  has  declared.  clear
 that  if  there  is  a  will  there  is  still  a
 way  out.  If  there  is  some  difficulty
 in  diffusion  of  ownership,  I  think
 there  cannot  be  any  difficulty  in  de-
 linking  of  the  papers  from  the  hig
 business,  as  a  first  step.

 है ५:  ig
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 It  was  nearly  twenty  years  back
 in  3954,  that  the  Press  Commission
 haq  recommended  the  diffusion  of
 ownership  of  newspapers.

 76.00  hrs.

 At  that  time,  the  Commission  had
 studied  the  Indian  press,  the  state  and
 trend  of  monopolies,  in  Indian  news-
 papers  and  recommended  that  the
 best  policy  would  be  to  form  a  pub-

 lic  trusts  and  the  Co-operative
 Societies.  But  nothing  has  happened.
 The  situation  has  gone  from  bad  to
 worse  during  the  last  20  years,  As
 Shri  Mukerjee  and  Shri  Chatterjee
 have  said,  five  or  six  big  business
 houses  having  newspapers  in  chains
 and  groups  are  dominating  the  Indian
 press.  They  command  one  third  of
 the  circulation,  in  four  metropolitan
 cities.  They  are  trying  to  strangu-
 late  the  small  and  medium  district
 and  regional  newspapers.

 Now  the  industry  is  facing  a  news-
 print  crisis.  Forty  per  cent  of  im-
 ported  newsprint  was  being  consumed
 by  these  big  papers,  the  big  chains,
 for  what?  Not  for  giving  information
 or  educating  the  people  or  the  mas;es,
 but  for  printing  advertisements,

 SHRI  PILOO  MODY.  Is  that  not
 information?

 SHRI]  ANANTRAO  PATIL.  It  was
 40  per  cent  advertisements  and  60  per
 cent  news  ratio  recommended  by  the
 Press  Commission,.  Now  it  is  the
 reverse—60  or  70  per  cent  advertise-
 ments  and  30  or  40  per  cent  news.
 And  what  news?  News  which  is  not
 concerned  with  the  people,  with  their
 problems  and  education.  These  papers
 do  not  pass  information  to  the  people
 living  in  rura]  areas  and  remote  vil-
 jages.  There  was  scarcity  of  newsprint
 and  Government  put.a  ban  on  the
 number  of  pages  of  big  newspapers.
 Big  newspapers  like  the  Statesman
 and  others  have  found  a  way  out  by
 bringing,  out  pull-outs  devoted  to  ad-
 vertisements  alone  and  spending  news-
 print  on  it.

 As  for  advertisements,  more  than  50
 per  cent  come  from  Government,
 507  LS.—I0
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 semi-government  or  public  corpora-
 tions  and  rest  from  private  —  secter.
 The  lion’s  share  is  taken  by  the  big
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 papers.  The  small  and  medium  and
 district  papers,  without  advertise-
 ments,  have  to  fight  to  survive;
 growth  is  not  possible  for  them.  But
 for  their  survival  they  have  to  fight.
 Is  this  a  healthy  growth  of  the  Indian
 press  or  is  this  a  lopsided  growth?

 The  Minister  may  say  that  circula-
 tion  has  gone  yp.  There  ig  growth  of
 the  Indian  press,  not  of  the  small  and
 medium  papers  but  of  the  big  papers
 connected  with  big  business  houses.

 In  1954,  the  Press  Commission  had
 suggested  that  if  the  newspaper
 industry  is  to  grow  in  the  country,
 other  factors  which  were  very  vital
 and  important,  should  be  taken  care  of.
 Not  only  the  Press  Commission,  the
 Diwakar  Commission  also  recommend-
 ed  that  Government  should  pay  more
 attention  to  the  small  and  medium
 papers  which  are  the  backbone  of  ihe
 country,  which  is  the  mainstay  of
 democracy.  But  the  five  or  six  news-
 paper  combines  or,  in  other  words,
 Birlas,  Tatas,  Dalmias  and  Goenkas
 are  trying  to  hold  all  the  powers  of
 dissemination  of  news  as  well  as
 political  views  to  the  people.  What
 they  have  to  say,  the  people  have  to
 read.  They  are  not  conducting
 papers  except  for  their  own  purpose.
 Under  the  cry  of  freedom  of  the  press,
 they  seek  freedom  to  mint  money.  So
 the  first  step  which  is  absolutely
 necessary,  which  is  easier  also,  is  to
 delink  the  press  from  the  big  business
 houses.  Then  only  it  will  be  delink-
 ing  of  the  Press.  As  far  as  diffusion
 in  ownership  is  concerned,  Govern-
 ment  will  have  to  take  all  these  into
 consideration.  As  a  first  step  the
 hon,  Minister  must  phase  out  a  prog-
 ramme  of  delinking  the  Press  from
 big  business  and  come  forward  with
 that  measure  during  this  session.  If
 attention  is  not  paid  to  the  lopsided
 growth  of  the  Indian.  papers,  I  am
 afraid  it  will  be  difficult  for  any
 newspaper,  _  especially  small  and
 medium  papers  to  exist.  There  is  a
 cut  of  30  per  cent  newsprint  and
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 on  the  other  hand  the  cost  and  the
 expenditure  had  increaseq  by  40  or
 40  per  cent.  So  newspapers.  will
 have  to  cut  down  their  sizes  and  their
 circulation,  because  the  small  and
 medium  newspapers  cannot  afford  to
 bear  a  burden  of  Rs.  000  or  Rs.  200
 per  day  which  comes  to  36,000  per
 month  in  some  cases  which  is  more
 than  Rs.  3.5  lakhs  in  a  year  because
 of  the  increase  in  the  cost  of  these
 things.

 Big  newspapers  and  metropolitan
 newspapers  are  still  giving  16—20
 pages,  whereas  the  small  paper  finds
 it  difficult  to  give  6  pages  and  it  has
 to  cut  down  to  4  pages.  Then  a  four
 page  newspaper  has  to  cut  down  to
 two  pages.  For  getting  newsprint
 every  newspaper  has  to  get  a  licence
 to  import.  Again  for  _  printing
 machinery,  blankets,  flongs,  mono-
 machines  etc.,  all  these  items  have  to
 be  imported  from  outside  even  after
 25  years  of  Independence.  This  situa-
 tion  has  to  be  changed.

 The  Minister  is  young,  enthusiastic
 and  dynamic.  He  is  concerned  about
 it.  If  we  want  to  have  healthy  growth
 of  democracy,  eventually  small
 medium,  regional  and  district  news-
 papers  have  to  grow  and  play  their
 part.  He  will  have  to  give  more
 attention  to  them.  There  should  be
 more  healthy  cooperation  with  these
 newspapers.  Only  then  you  can  have
 diffusion  and  delinking  of  the  press.

 I  can  give  you  one  example.  It  will
 show  how  the  concentration  is  there
 in  the  country  and  monopolistic
 trends  are  on  the  increase.  When  you
 talk  of  monopoly  you  say  you  are
 trying  to  curb  the  growth  of  mono-
 polist  tendency  in  the  industry.  But
 we  have  not  taken  a  single  step  to
 arrest  the  growth  of  monopoly  in  this
 industry.  Monopolistic  trends  are  not
 only  on  the  increase  but  restrictive
 trade  practices  are  also  rampant,  J  shall
 quote  an  example.  The  big  news-
 papers  give  more  pages  and  charge
 less  price  and  take  their  morning  edi-
 tions  by  taxis  or  by  their  own  vehicles
 to  remote  places  and  boost  up  their
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 circulation.  They  do  not  allow  the
 agents  to  sell  copies  of  district  or  local
 newspapers.  By  men,  money  and
 material  these  combines  and  groups  are
 trying  to  strangle  the  small,  medium:
 and  regional  newspapers.  These  big
 tycoons  and  business  houses  should  be
 asked  to  delink  ang  diffuse  their
 ownership.  The  employees  must  get
 a  share  in  the  management  and
 control  of  newspaper  and  people  who
 are  running  big  business  houses  in
 the  cement  and  in  the  jute  industry
 should  be  asked  to  delink  the  press
 from  other  businesses  and  give  way
 to  management  by  the  people  who  are
 actually  working  there,

 If  the  Minister  is  serious,  he  should
 not  hesitate  to  take  urgent  and  timely
 steps  and  save  the  small  and  medium-
 sized  language  papers  from  the  caia-
 mity  which  is  in  store  for  them.

 With  these  words,  I  support  the
 Resolution.

 SHRI  PILOO  MODY  (Godhra):  Sir,
 I  really  do  not  know  what  sort  of
 debate  we  are  having,  because  they
 talk  about  diffusion  of  the  press.  I
 wonder  whether  the  diffusion  of  the
 press  is  what  they  have  in  their  mind
 or  whether  it  is  the  diffusion  of  news,
 which  they  want  to  bring  about.  I  have
 also  heard  that  they  want  to  delink  it
 from  monopoly  houses.  By  all  means,
 delink  it  from  monopoly  houses.  But
 what  about.  political  parties?  Delink-
 ing  of  information  from  political
 parties  is  just  as  necessary  if  they
 want  to  bring  about  pristine  purity
 in  the  news.  After  that,  you  must
 start  delinking  it  from  anybody  who
 has  a  brain  because  after  all,  news
 must  be  produced  in  a  manner  which
 is  so  totally  fair  and  aseptic  that  it
 does  not  refiect  anybody’s  personat
 view  or  anybody’s  bias.  I  suppose
 this  is  the  whole  purpose  of  the  exer-
 cise,  Otherwise,  I  do  not  understand
 what  all  this  is  about.  I  have  a  very
 small  paper  and  I  intend  that  paper
 shoulq  carry  my  opinion,  my  ideas,
 my  theories  about  what  should  or
 should  not  happen.

 The  sponsor  of  this  resolution,  Prof.
 Mukherjee  should  know  that  the  CPI
 has  the  largest  number  of  publicationg
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 in  this  country,  It  is  the  biggest  news-
 paper  monopoly  in  this  country,  hav-
 ing  something  like  50  or  68  or  800
 publications—I  think  this  information
 is  readily  available  in  the  library.  Of
 course,  each  one  may  be  printing  only
 5  copies,  I  cannot  help  it  if  nobody
 wants  to  read  what  is  printed  by
 them.  But  the  fact  of  the  matter  is
 that  the  largest  number  of  publica-
 tions  are  printed  by  the  party  to

 resolution
 belongs,  Unfortunately,  I  have  only
 one  paper.  I  wish  I  had  360,  I  am
 not  blaming  him  for  it.  I  am  only
 blaming  him  for  having  brought  this

 because  I  feel  it  is  an
 attempt  to  throw  dust  and  dirt  intc
 the  eyes  of  the  people  and  to  make
 them  believe  as  though  they  have  some
 great  social  purpose  in  mind  in  pbring-
 ing  a  rather  absurd,  nonsensical  reso-
 lution.’  Poor  Prof.  Mukherjee  is  only
 the  victim  of  all  the  paraphernalia
 and  the  propaganda  that  has  gone  on
 for  the  last  year  or  two,  started  rio
 doubt  by  the  Minister  for  Information
 and  Broadcasting  himself,  who  set
 the  ball  rolling  by  saying,  “I  am
 going  to  bring  about  a  change.  The
 sword  of  Damocles  is  hanging  over
 the  heads  of  all  journalists  ang  all
 those  who  have  anything  to  do  with
 dissemination  of  news”  so  that  he  can
 in  his  own  sweet,  iovable,  affec-
 tionate  and  persuasive  manner  plant
 his  news  all  over  the  place  for  them
 to  carry.

 Iam  _  really  shocked  that  sorme-
 body  like  Professor  Mukherjee,  who
 is  still  fighting  for  survival  in  this
 country—and,  believe  me,  it  is  a  fight
 for  survival—should  want  this  Gov-
 ernment  to  take  charge  and  get  hold
 of  the  information  and  broadcasting
 media  in  this’  country.  Nothing
 woulqd  be  more  monstrous;  nothing
 can  be  more  horrid  than  to  have  the
 Government  of  India  decide  what
 people  should  read,  how  much.  they
 should  read,  what  they  should  do  and
 what  they  should  not.

 With  the  present  negligible  amount
 of  newsprint  that  the  whole  of  India
 uses,  absolutely  paltry  and  negligible
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 amount  of  newsprint  they  use,  they
 can  even  otherwise  do  very  little.
 Now  we  are  going  to  suffer  a  cut  of
 30  per  cent  on  that.  The  Minister

 There  is  a

 2c4.

 says  “what  can  I  do?
 shortage”.  Sir,  I  have  been  told
 that  there  is  no  shortage
 at  all,  that  it  is  था  artificial,
 deliberate  shortage  that  has  been
 created  to  coerce  the  press.  There~
 fore,  my  sincere  advice  to  the  press  is
 that  if  they  want  their  newsprint
 back  again,  they  should  cut  out  all
 news  concerning  Ministers  for  only
 one  week.  They  will  get  all  the  news-
 print  they  want  thereafter.  The  cut
 will  be  restored  and  this  phenomenon
 of  world  shortage  of  newsprint  will
 disappear,  will  evaporate.  The  Soviet
 Union,  which  has  been  very  difficult
 and  hard  about  it  wiil  immediately
 supply  newsprint,  even  prices.  will
 tumble  down,  all  manner  of  things
 will  happen,  foreign  exchange  wiil  be
 readily  available  and  newsprint
 they  will  have.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):
 it  in  your  case?

 SHRI  PILOO  MODY:  I  do  not
 praise  them  in  any  case.  I  write  only
 against  them.  There  is  a  world  of
 difference.

 They  will  do  anything  for  a  little
 bit  of  publicity.  So,  I  would  give  this
 advice  to  the  newspapers.

 While  we  are  having  a  little  fun
 in  this  House,  I  was  absolutely  horri-
 fied  ang  astounded  to  hear  the  last.
 speaker  talking  in  all  seriousness
 about  diffusion  of  ownership.  I  do
 not  think  the  Government  is  going
 to  do  anything  about  it.  It  is  only
 yet  another  backdoor  method  of  trying
 to  gain  control  over  mass:  media,
 I  strongly  suggest  to  the  mover  of
 this  Resolution,  Professor  Mukerjee—
 I  am  sure  that  he  does  not  intend  that
 Shri  Inder  Gujral’s  hands  should  be
 further  strengthened  in  the  control
 over  mass  media—that  it  is  likely  to
 create  8  situation  where  no  matter
 how  many  comrade  friends  you  may
 have,  instead  of  reporting  SBanerjee’s
 speeches  or  your’  speeches  so  faith-
 fully,  the  diffusion  will  ultimately

 Why  don’t  you  try
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 jand  in  Shri  Gujral’s  lap  and  not  in
 the  lap  of  Shri  Dange.  Thererure,  in
 order  to  continue  the  struggle,  in
 arder  to  preserve  your  right  to  fight,
 I  suggest  that  you  leave  the  press
 well  alone.  If  there  are  a  few  papers
 which  do  not  like,  like  the  Statesman,
 Hindustan  Times,  Times  of  India,
 Indian  Express  or  the  March  of  the
 Nation,  leave  them  alone.  They  are
 doing  very  little  damage  to  your
 cause.  They  would  lke  to  do
 more,  but  they  are  succeeding  in
 doing  very  little  damage  to  your
 cause.  You  maintain  the  right  to  pub-
 lish  what  you  like.  But  wno  is  to
 know  what  is  right  or  wrong,  whut  is
 good  or  bad?  Ultimately,  the  reader
 decides  it.

 After  having  listened  to  the  last
 speaker  for  a  moment,  I  was  horri-
 fied.  3  thofight  he  would  now  suggest
 that  the  newspaper  should  be  taken
 ang  distribufed  only  in  the  country-
 side,  particularly  in  areas  where  the
 literacy  wag  very  low.  No  amount
 wf  crying  about  the  poor  is  going  to

 make  term  rich.  I,  therefore,  suggest
 to  him  ४  @#o  there  and  teach  them
 to  read,

 SHRI  RAO  PATIL:  I  am
 doing  it.  In  fact,  I  am  havipg  my
 newspaper  in  a  district  place.

 SHRI  PILOO  MOBWT  So,  he  was
 also  arguing  about  himself.  |  have
 misunderstood  him.  I  thought  He  was
 arguing  about  those  who  could  not
 read,

 4a
 SHRI  ANANTRAO  PATIL:  For

 your  information.

 SHRI  PILOO  MODY:  ’This  38  really
 remarkable.  But  this  is  what  is
 being  advanced  as  an  argument.  I
 would  recommend  that  you  print  in
 your  paper  only  one  atatistic  that  35
 years  ago  we  had  20  crores  of  il-
 literate  peop:e  in  this  country  and
 today  we  have  35  crores  of  illiterate
 people  in  this  country.  Just  print  that
 much.

 AUGUST  1%,  973  Newspapers:  &  News
 Agencies  (Resl.)

 SHRI  VASANT  SATHE  (Akola):
 That  is  because  of  growth  of  popula-
 tion,

 SHRI  PILOO  MODY:  He  is  more
 willing  to  give  an  explanation,  He
 can  be  hired  88  a  junior  reporter  on
 Mr.  Patil’s  paper.  You  can  ask  him
 to  give  the  explanation  for  this  ine
 crease  in  illiteracy.  I  am  only  interest-
 ed  in  telling  the  people  that  this  has
 been  the  fruits  of  the  great  good  God,
 the  big  brother,  the  Government  of
 India,  who  have  been  presiding  over
 our  destinies,  The  fact  is  that  illiteracy
 is  going  up.

 The  real  purpose  of  this  Resolution
 is  to  concentrate  power  in  the  hands
 of  the  Government.  4  do  not  want  to
 see  that  happening.  Let  the  people
 print  what  they  like;  let  the  people
 read  what  they  like.  If  you  do  not
 like  what  Statesman  publishes,  why
 do  you  continue  to  read  it?  The  best
 way  of  punishing  a  paper  is  by  not
 reading  it.  I  do  not  read  New  Age
 nor  do  I  read  Patriot.  In  fact,  I  print
 most  of  my  paper  on  the  unprinted
 copies  of  the  Patnot.  Be  selective.  Why
 do  you  have  to  be  so  indiscriminate
 that  you  read  everything  that  is  put  in
 front  of  you.  Allow  the  people  to
 print  what  they  like.  Allow  the  people
 to  read  what  they  like,  As  far  as
 the  National  Herald  is  concerned,  the
 Minister  wag  offended  when  somebody
 suggested  it  wag  handed  over  to  the
 brewer:  it  was  handed  over  to  a
 smuggler.  If  he  is  not  a  smuggler,
 it  would  have  been  handed  ovcr  to
 somebody  else,  One  thing  is  sure  that
 they  cannot  run  it.  It  has  to  be
 handed  over  to  somebody.  If  they
 can  think  only  of  monopoly  houses,
 brewers,  smugglers,  tax-evaders,
 whgtever  have  you,  it  is  the  tragedy
 of  our  nation,  not  of  the  newspaper
 industry,

 The  fact  is  that  we  have  not  created
 the  type  of  society  where  the  illiterate
 mind  can  comprehend  and  see  and  vi-
 gualise  a  perspective  of  the  nation,  can
 start  a  paper  and  run  it  economically.
 One  of  the  main  reasons  is  that  the
 biggest  advertiser  in  the  country  is  the
 Government  of  India  and,  because  it  is
 the  biggest  advertiser  in  this  country,
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 it  can  serew  or  use  its  screw  in  a
 manner  whereby  such  a  person  has
 no  chance  of  survival.  They  will  use
 advertising  only  to  promote  politicai
 causes  and,  occasionally,  to  help  their
 partners  over  here,

 SHRI  ३  K.  GUJRAL:  Sometimes
 you  algo.

 SHRI  PILOO  MODY:  Sometimes
 their  friends  also.  I  am  admitting  it.
 Is  he  prepared  to  admit  ‘t?

 In  conclusion,  I  suggest  to  my  hon.
 friend,  Shri  H.  N.  Mukerjee,  that  we
 have  hag  enough,  we  have  had  our
 game,  everybody  has  been  able  to
 make  political  propaganda,  abusing
 the  monopaly  houses,  hoarders  and
 black-marketeers,  as  they  should  be.
 But  thereafter,  I  say,  this  is  a  serious
 business,  newspaper  reporting,  dis-
 semination  of  news,  particularly  of
 masg  media,  and  far  too  important  a
 matter  to  be  entrusted  into  the  hands
 of  amateur  parliamentarians.

 SHRI  N.  K.  P.  SALVE  (Betul):  Mr.
 Chairman,  Sir,  I  welcome  the  re-
 solution  moved  by  Shri  H  N.  Muker-
 jee  which  seeks  to  call  upon  Govern-
 ment  to  adopt  certain  measures  for
 delinking  the  press  and  diffusing  the
 ownership  of  newspapers  and  which,
 व्‌  consider,  were  long  overdue.

 So  far  as  Shri  Piloo  Mody  is  con-
 cerned,  hig  observations  were  satura-
 ted  with  an  obsession  that  such  de
 linking  ang  diffusion  will,  once  for  all,
 destroy  the  freedom  of  the  Press,  That
 is  what  he  seems  to  have  conveyed  in
 his  long  speech  that  he  made,  It  is  a
 matter  of  opinion—he  has  his  own  way
 of  thinking.  He  thinks  that  the  step,
 which  we  consider  jg  the  step  in  the
 right  direction  to  strengthen  the  free-
 dom  of  the  press  ang  to  bring  about
 a  healthy  atmosphere  in  Indian  jour-
 naliem,  will,  according  to  him,  destroy
 the  freedom  of  the  press.  That  is  the
 version,

 J  agree  with  most  of  the  principles
 which  were  enunciated  by  Shri  Chat-
 terjee  go  far  as  the  basic  requirements
 of  delinking  the  Press  and  the  diffu-
 sion  of  the  ownership  are  concerned.
 But  I  wonder  whether  he  was  well-
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 advised  in  raising  political  issues
 which  were  not  germane  at  all  to
 this  resolution  and  creating  unneces-
 sary  controversies  in  the  matter.  It  is
 not  as  if  his  Party  has  men  who  are
 all  paragons  of  virtue  and  all  other
 Party  memberg  are  crooks.  I  really
 wish  a  person  of  his  eminence—I  have
 tremendous  regard  for  him—on  a  re-
 solution  like  this  had  shown  greater
 restraint,  and  that  would  have  lent
 greater  objectivity  to  his  contribution,
 insteag  of  abusing  Congressmen,

 The  freedom  of  ownership  of  the
 Press  is  8  concept  entirely  different
 from  the  concept  of  freedom  of  the
 Press.  I  want  my  friend  Mr.  Piloc
 Mody  to  understand  this  distinction
 So  far  as  the  Constitution  is  concern2d

 Unterruption)  I  do  not  know  how
 many  times  Mr,  Piloo  Mody  has  seen
 the  first  ang  the  last  cover  of  the
 Constitution.  In  my  humble  way  I
 have  read  the  Constitution  several
 times....  (Interruptions).  Even  if  he
 reads  he  will  never  be  able  to  under-
 stand.  He  has  not  understood  it  nor
 will  he  ever  understand  the  spirit  of
 the  Constitution,  He  has  himself
 admitted  it.  Is  he  satisfied  with  the
 growth  of  the  newspaper  industry  in
 the  country  so  far?  Why  has  not
 newspaper  industry  grown  in  the  man.
 ner  it  should  have?  It  is  an  extreme-
 ly  sensitive  media,  it  is  an  extrem-
 ly  important  media.  The  purpose  of
 every  newspaper  is  to  mobilise  public
 opinion.  The  purpose  of  every  news-
 paper  is  to  educate  public  opinion.
 In  a  country  like  ourg  where  we  have
 our  roots  in  democratic  traditions,  the
 purpose  and  task  of  the  newspapers
 is  extremely  onerous  and  cumoper
 some.  The  newspaper  industry  in  our
 country  hag  not  grown  up  for  the
 simple  reason  that  a  few  pergons,  a
 few  monev-bags.  a  cartel  is  having  a
 stranglehold  on  the  industry
 (Interruptions).  Wut  I  considered  5
 utter,  undiluted  non-sense  from  Shri
 Mody.  [  listened  to  with  attention.  4
 beg  you  to  listen  to  my  views
 You  may  disagree  with  thm.  We
 mar  agree  to  disagree,  However,  it
 is  this  monopoliste  stranglehold
 which  has  resulted  in  completely  qis-
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 [Shri  N,  K,  EB  Salve]
 proportionate  growth  and  an  imba-
 lance  brought  about  in  this  industry
 as  a  whole.  A  few  papers’  have
 grown.

 There  is  one  more  aspect  of  the
 matter  which  has  not  been  properly
 analysed.  Public  Funds  have  been
 utilised  by  big  business  houses.  All
 these  people,  all  these  money-bags
 whose  names  Shri  Patil  mentioned,
 are  utilising  public  funds  to  aggran-
 dise  certain  vested  interests.  They
 have  large  public  funds  available  to
 them,  They  own  the  press.  And  what
 is  worse,  they  are  able  to  hire  able
 writers,  journalists  and  penman  and
 with  their  help  they  want  to  support
 and  canvas  certain  private.  causes.
 Nothing  can  be  more  deleterious,
 nothing  can  be  more  vicious~  and
 nothing.  can  be  more  pernoious  for
 the  growth  and  for  the  healthy  growth
 of  freedom  of  the  Press  than  this  state

 So  far’  as  small’  newspapers~  are
 concerned,  they  face  gq  lot»of  finan-
 cial  difficulties  and  Shri  Patil  has
 narrated  them.:It  is  the  imparative
 responsibility,  ‘inalienable’  responsi-
 bility  of  the  Government  to.  ensure
 suitable  assistance  to  them—it  does
 not  matter  what  sort  of  opinion  they
 voice,  for  after  all,  as  I  submitted.
 the  Press  is  a  sensititive  media.  Its

 purpose  is  to  mobilise  public  opinion.
 Tts  purpose  ‘is  to.  educate  public
 opinion,  Its  purpose’  is*to  carry  dissent
 to  the  corridors  of  power,  if  necessary.
 How  can  its  bonafides  be  accepted
 if  dissent  is  taken  to  the  corridors  of
 power  by  vested  monopolists.

 Therefore,  delinking  ang  _  diffusion
 of  ownership  of  press  is  necessary.
 Let  it  be  understood  clearly  that
 people  who  voice  opinion  against
 that  of  the  Government  against  the
 ruling  Party  are  not  motivated  by
 any  unholy  considerations  or  by
 jingling of  coins  but  only  by  the
 consideration  of  the  welfare  of  the
 community  as  a  whole.  Tf  Newspape?~
 are  to  cater  to  the  weal  and  welfare
 of  the  community  as  a  whole,  J  cannot
 understand  how  any  Private  owner-
 ship  or  ownership  by  a  cartel  can  ever
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 be  considered  consistent  with  this  sort
 of  a  concept.

 Shri  Gujral  has  made  the  Govern-
 ment  stand  utterly  clear.  I  really  do
 not  know  what  stands  in  the  way  of
 the  Government  of  India  _  taking
 effective  steps  in  the  matter.  Not
 many  steps  are  needed  to  bring  about
 delinking  and  diffusion  of  ownership.
 Today  we  are  not  able  to  buy  an
 uptodate  machinery  for  an  up-to-date
 press,  because  those  machineries  are
 not  manufactured  here.  This  is  the
 situation  even  after  25  years  of  inde-
 pendence,  when  580  million  people
 are  to  be  taught,  opinion  has  ta  be
 mobilised,  we  cannot  have  a  modern
 up-to-date  press  machinery  of  our
 own.  We  cannot  have  such  machi-
 nery  purchased  in  India.  With  regard
 to  the  newsprint,  we  have  to  depend
 upon’  foreign  countries;  we  have  to
 buy  this  from  foreign  ‘countries.
 would  tell  you  that  the  growth  of
 newspapers  industry  is  utterly  dis-
 torted,  the:  growth  is  devoid  of  any
 direction.  It  is  suffering  only  for  one
 reason,  that  those  who  were  in  charge
 so  far  held  the  newspaper  industry  to
 ransom  for  vested.  interests;,they  were
 never  worried  about  it,  they  had
 sufficient  funds,  they  had  .  sufficient
 amount  ang  resources  available  with
 them  to  carry  on  what  they  thought
 was  of  supreme  importance  to  them-
 selves  and  what  was  ‘of  supreme
 importance  to  them  was  ‘their  own
 personal  gains  and  nothing  else.  In
 this  view  of  the  matter  I  have  no
 doubt  that  Mr.  Gujral,  when  he  replies
 to  the  debate,.  would  tell  us  about  the
 take,  to  make  sure  that  there  is
 delinking  and  diffusion  of  ownership.

 a  जंगानाथ  राव  जोशी  (शाजापर):
 सभापति  महोदय,  समा नार पल  और  समाचार
 वितरण  संस्था,  इन  दोनों  की  स्वाधीनता  दि संबद्ध

 कैसे  की  जाये--इसा  पर  ग्राम  हम  विचार

 कर  रहे  हैं  ।  पहले  तो  थोड  सी  इसकी  पृष्ठ

 भूमि  देखनी  श्रावष्यक  है  कि  .यह  विचार  पाया

 क्‍यों  |  कांग्रेस  में  फूट  होने  के  बाद  बम्बई  में

 जब  अधिवेशन  हुआ  तो  उस  अधिवेशन  पर  कई
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 टीका-टिप्पणियां  आई  जो  अच्छी  नहीं  लगीं

 इसलिए  पत्रकारों  को  बुलाकर  बताया  गया

 जाहिर  मैं  तो  कहुंगा  कि  धमकी  दो  गई--
 Iwill  x  you  within  a  minute.  I  will
 fix  your  proprietor  within  a  minute.

 अह  मैं  i969  की  बात  बता  रहा  हूं  जब

 बम्बई  में  डूबते  हुए  सूरज  कौ  साक्षी  लेकर

 चव्हाण  साहब  ने  कहा  था  कि  हम  समाजवाद

 लाकर  रहेंगे  ।  सवाल  आ्राखिर  यह  है  कि

 लोकतंत्र  जहां  पर  है  वहां  पर  विचारों  की

 स्वतन्त्रता  हो  और  यह  उचका  एक  बहुत  ही

 महत्वपूर्ण  हिस्सा  है  ।  मुझे  लगता  है  कि

 साल्वे  जी,  पाटिल  जी  या  जो  भी  चाहते  हैं
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 हटाने  के  बजाय  ये  गरीबी  की  आवाज

 दवा कर  गरीब  का  गला  घोटना,  यह  चालू
 है।  तीन  साल  के  बाद  हरिजन  और

 पिछड़े  वर्गो  पर  अत्याचार  घटने  के  बजाये  बढ़
 क्यों  रहे  हैं  ?यह  तो  समाज  में  जो  वातावरण

 पदा  करते  हैं  उसी  का  यह  परिणाम  है।  मैं  किसी

 को  दोष  देना  नहीं  चाहता  हूँ,  हम  सभी  उसके

 लिए  जिम्मेदार  हैं।  तो  समाचार-पत्र  में

 कुछ  आया  हुआ  है,  यदि  सरकार  डिफ्यूज़न
 दि  ओनर शिप  करती  है  तो  करे  किन्तु  मुझे
 डर  है

 Diffusion  of  newspapers  will  ulti-
 mately  mean  refusing  the  ownership
 to  any  private  individual.

 कि  वृत्त-पत्र  और  समाचार  वितरण  संस्था

 की  वि सम्बद्ध  स्वाधीनता  हो,  वे  विचारों  की

 स्वतन्त्रता  भी  जरूर  चाहते  हैं।  आज  इस  में

 जो  बुराई  आई  है  वह  केवल  वृत्त-प्रश्न  की  व्यवस्था
 में  नहीं  आई  है  बल्कि  सारा  समाज  बिगड़
 गया  है।  आज  सभी  चीज  धर्म  के  नाते

 नहीं  धंधे  के  नाते  हम  करते  हैं  चाहे  पुजारी  हो,
 मठ  हो,  मन्दिर  हो  यहां  तक  राजनीतिक

 दल  हो  तो  सभी  में  बुराई  आई  है।  इस  तरह
 आज  हम हर  क्षेत्र  में  एक  अपना  ही  सर्वस्व

 स्थापित  करने  -की  प्रक्रिया  देखते  हैं  तो.  उस

 बुराई  को  निकालना  बहुत  आवश्यक  है  ।

 मैं  हमेशा  कहूंगा
 Hate  the  sin,  not  the  sinner.  There  is
 sin  behind  everything;  behind  mono-
 polising  everything.

 क्य्रोंक्रि  मिमी  तो  सरकार  की  नीयत  पर

 शक  है,  नीति  पर  नहीं  ।  नीति  कोई  भी

 होगी  उसको  व्यवहार  में  कैसे  लाया  जाता

 है  सवाल  वही  है  ।  i97.  में  जब  आपने

 गरीबी  हजारो  की  बात  कहीं  तो  हमने
 भी  कहा--

 Let  there  be  war  on  poverty.

 किन्तु  जब  आपने  देखा  973  तक  गरीबी  नहीं
 हट  रही  है,  लोग  चिल्ला  रहे  हैं  तो  एक  नयी

 राज'  आर  रही  है
 Let  there  be  limited  dictatorship.

 यानी  आवाज  बन्द,  बोलिये  नही  t  यह  मैं  नीयत

 की  बात  बता  रहा  हूं  |  तीन  साल  में  गरीबी

 यहां  जाकर  वह  खड़ा  होगा  ।  आखिर  हम
 विकेन्द्रीयकरण  चाहते  हैं,  हर  जगह  पर  चाहते

 हैं।  राजनीतिक  सत्ता  का  भी  विकेन्द्रीकरण

 चाहते  हैं  लेकिन  वह  कहां  है  ?  लोकतन्त्र

 विकेन्द्रीयकरण  के  आधार  पर  चलता  है  लेकिन

 ग्राम  हर  चीज  एक  ब्यक्ति  पर  लटकी  हुई
 है-चाहे  वह  आंध्र  की  समस्या  हो,  तेलंगाना  की

 समस्या  हो-क्या  यह  लोकतन्त्र  है?  यानी

 एक  राजनीतिक  मोनोपली  पैदा  हो  गई  है,
 एक  व्यक्ति  में  ही  सारा  केन्द्र  यकरण  हुआ  है  t

 क्या  यह  आपको  मंजूर  है  ?  पोलिटिकल

 अफेयर्स  कमेटी  हो  तो  ह्म  समझ  सकते  हैं  किन्तु

 एक  व्यक्ति  पर  हर  चीज  केन्द्रित  हो,  आप  चाहते

 हैं  विकेन्द्रीयकरण  और  करते  है  केन्द्रीयकरण,

 इसीलिए  मैं  चाहता  हूं  कि सवाल  नीति  का-नहीं
 नीयत  का  है।  इसलिए  आज  यह  जो

 मोनोपली  पैदा  हुई  है  कोई  भी  नही  समझेगा

 कि  यह  मोनोपली  अच्छी  है  ।  हम  किसी  भी

 तरह  की,  किसी  भी  मोनोपली  के  विरुद्ध  हैं  t

 यदि  हमारे  मुकर्जी  साहब  का  'डीोलिकिंग”

 का  मतलब  यंह  है  कि  हमारे  प्रस  को  फारेन

 कन् ट्रीज  से  डी लिक  करना  चाहते  हैं,
 उनका  विदेशों  के  साथ  जो  लिक  है  उसको

 तोड़ता  चाहते  तो  मैं  इस  के  पक्ष  में  हूं  I

 किन्तु  जब  वहां  यह  बताया  जाता  है  कि  किसी

 व्यक्ति  को  बाहर  से  रुपया  आया  ग्राम  लाख,
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 [att  जगन्नाथ  राव  जोशी)
 बहू  कहां  से  दाया  उसका  सोर्स  डिसक्लोज

 नही  करेगे  वह  आठ  लाख  रुपया  व्यास  में

 लगाया  जो  एकदम  6  लाख  हो  गया  ।  वह
 कहाँ  लगाया  गया  ?  अखबार  में,  मैं  प्रकार
 का  नाम  लेना  नही  चाहता  ।  तो  वह  कहां  से
 झाया  ?  यदि  मुकर्जी  साहब  इसको  डी लिय
 करना  चाहत  हैं  तो हम  इस  के  पक्ष  में  हैं।
 यदि  विदेश  इस  दृष्टि  से  हमार  विचार  पर

 हावी  होता  चाहता  है  कि  फ्रॉम  टॉप
 2  वाटर  बड़  -बड़े  विज्ञापन  दे  और  उसके
 वल  बूते  पर  अखबार  वालों  को  प्रपने  विश्व
 में  रखने  की  कोशिश  करें  तो  यह  जसा  विदेशों
 से  बलता  है  वही  सरकार  भी  करती  है  क्योंकि

 इसका  उद्देश्य  वही  है  -  यह  जो  बिल  की  बात

 है,  जब  श्रीमती  नन्दिनी  सत्पथी  थी  तो
 उसका  प्रारूप  अखबार  में  भरा  चुका  है  कि
 I5  हजार  से  ज्यादा  जिनका  सर्कुलेशन  होगा
 तके  लिए  सरकार  कुछ  करेगी  ।  बोनी
 तलवार  लटकती  रहेगी  कि  हमारे  विचारों  को

 प्राथमिकता  मिलनी  चाहिए,  दूसरों  के  विचारों
 को  प्राथमिकता  नहीं  मिलनी  चाहिए  t
 शाप  कहते  हैं  हम  विकेन्द्रीयकरण  में  विश्वास
 करते  हैं  इसीलिए  मैं  बार  बार  बता  रहा  हूं
 कि  सवाल  नीति  का  नहीं,  तुम्हारी  नीयत
 का  है।  झाल  इडिया  रेडियो  के  बारे  में  जब
 सरकार  ने  स्वयं  बन्दा  कमेटी  नियुक्त  की  थी
 झोर  उस  कमेटी  ने  यह  सिफारिश  दी  कि

 एक  कार्पोरेशन  होता  चाहिए  तो  राज  तक

 बहू  होता  क्‍यों  नहीं  है  ?  बह  सिफारिश
 स्वीकार  क्यों  नही की  जाती  है  ?

 यदि  सरकार  की  नोति  यह  हैं  कि  सब

 ह... द  तक  विचार  पहुंचे  शौर  हर  एक  को
 अपने  विचार  को  खुली  स्वाधीनता  और  छूट

 हो  तो  आज  हमारा  जो  हवाईजहाज  चलता

 है,  मैं  देखता  हूं  स्टंटमैन  से  लेकर  पैट्रियट
 समी  हैं  लेकिन  मदरबींड  वर्हा  क्‍यों  नहीं  है  ?

 आखिर  बह  भी  एक  विचार  प्रकट  करता  है  q

 यानी  जब  विचार  की  खुली  छूट  है  तो  मैं

 पूछना  चाहता  हूं  सदरलैंड  वहाँ  पर  क्यों  नहीं
 है  जट  पर पैट्रियट  भी  है
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 remove  the  thorn,  you  throw  away  the
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 It  represents  the  political  affiliatinn:
 it  represents  the  political  opinion.  हे

 मैं  बताता  चाहता  हूं  श्राप  धीरे-धीरे
 रेडिकलिज्म  के  नाम  पर  वहां  जा  रहे  हैं  जहां
 दम  घूट  जायेगा,  जहां  पर  स्वाधीनता  समाप्त
 हो  जायेगी,  उसी  प्रो  बाप  प्रग्नसर  होते  णा
 रहे  है

 जहां तक  लिट्रेसी  की  बात  है,  मैं  बताना
 चाहता  हूं

 If  there  is  any  monopoly  in  the  press
 today,  it  is  the  English  monopoly.

 यह  प्रगति  मोनोपली  है  जिसकी  वजह  से  हमारे
 जो  लैग्वेज  पेपर  है  वह  पनप  नहीं  पा  रहे  है।
 यह  सरकार  भी  महत्व  किनको  देती  है  7
 प्रधान  मंत्री  कहीं  बाहर  गई  तो  सै बेज
 पेपर  का  पत्रकार  क्‍या  वहां  जायेगा?  नहीं
 (स्यबणान)  भ्राजकल  प्रोटेस्ट  के  बाद  थोड़ा
 थोड़ा  होने  लगा  है  किन्तु  इनके  दिमाग  में  जो
 प्राथमिकता  धाती  है,  जो  मोनोपली  है  वह
 अंग्रेजी  को  है  ।  मै  भारतवर्ष  में  केवल  केरल
 में  देखा  है  कि  विचर  से  एक  प्रंग्रेजी  अखबार
 चलाने  की  कोशिश  हुई  लेकिन  वह  चल  नहीं
 पाया  ।  केरल  में  ज्यादातर  मलयालम  के  पेपर
 पढ़ते  हैं  -  ऐसा  मैंने  केबल  केरल  में  देखा  t

 शो  सतपाल  कपूर  (पटियाला)  :  सदरलैंड
 को  अंग्रेजी  में  क्यों  छापा,  हि  दी  में  क्यो  नही
 छापा?

 शी  अजन्ताई  ह.  जोशी  :  आप  लोगों
 को  समझाने  के  लिए,  दूसरा  हमारे  पास  कोई
 चारा  नहीं  है  q

 thorn  by
 When  one  you

 तो  समझदारों  को  समझाने  की  दृष्टि  से  ऐसा
 करना  पड़ता  है।  किन्तु  यदि  बाप  मोनोपली
 समाप्त  करता  चाहने  हैं  तो  जो  अंग्रेजी  की
 मोनोपली  रूमर  देश  में  प्रैस  की  है  उस  को
 जब  नक  समाप्त  नही  करेगे  हब  तब  लगाए
 पेपर्स  नहीं  पता  सकते  हैं  a  माननीय  अनन्त
 राव  पाटिल  झपका  पेपर  भी  नहीं  पाप



 30  Ovwnership  of

 सकता  है  a  इसलिए  सरकार  कों  छोटे  पेपर्स
 की  भ्रावश्यकता  कैसे  पूरी  की  जाये  इसको
 देखना  होगा।

 अभी  एका  एक  बताया  गया  कि  30
 30  परसट  न्यूज  प्रिन्ट  कटा  इस  में  तो

 कई  एम्प्लाईज  बेकार  हो  जायेगे  ।  पहले  जो
 चार  पेज  वा  छोटा  पेपर  निकालते  थे  उन
 की  तो  इस  फट  के  कारण  लँगोटी  ही  रह
 जायेगी।  भ्र भी  कुछ  दिन  पहले  चर्चा  शादी
 थी  कि  राउन्ड  न-अ  रशिया  को  क्‍यों  भज  रहे
 हैं  तो  बताया  गया  कि  अच्छी  वैरायटी  है,
 लेकिन  राज  वही  परम  मित्र  कहने  बाला  देश
 4300  रु०  टन  वाले  कामज  का  हम  से  900

 रुठ  पर  टन  के  हिसाब  से  दाम  लेता  है,  शौर
 उस  पर  30  परसेंट  कट,  तो  ऐसी  स्थिति  मे
 छोटे  पेपर  चलेगा  ही  नही  ।  कौर  उस  पर
 भी  सरकार  विज्ञापन  देने  मे  कानाकानी  करती
 है  ।  इस  से  विकेन्द्रीकरण  ओर  विचारों  की
 स्वच्छता  नही  हो  सकती  है  |  भाप  भाल  इंडिया
 रेडियो  को  कॉरपोरेशन  बनाने  के  लिये
 तैयार  नही  हुए,  इसलिये  धीरे  धीरे  जब  एक
 बार  बड़े  प्रो नर्स  चले  जायेंगे,  मैं  मानता

 हू  कि  चले  जायेगे,  जैसा  बडी  मिल्स  के  बारे  मे

 हुआ  कि  बडी  बडी  मिल्स  चला  नहीं  सकते
 तो  आप  ने  उन  में  ऐमप्लाईज  को  कोप-
 नेटिव  होसैन  कर  के,  सिक  फ़िल्म  कॉरपोरेशन
 के  नाते  फिर  से  उन  मिल्स को  अपनी  छत्रछाया
 में  ले  लिया  7  बड़े  ब  पेपर  डोनर्स  चले
 जायेगे,  लेकिन  उन  की  जगह  आप
 आ  जायेगे  ।

 आज  भी  हिन्दुस्तान  टाइम्स'  को  छोड-
 कर  टाइम्स  आफ  इंडिया'  से  ले  कर  और
 जितने  पेपे  है  कोई  भी  मुनाफे  मे  नही  चलता
 है।  तो  कल  जाकर  जब  डिफ्यूजन  हो
 जायेगा  और  पाठ  साहब  और  &  झोनर
 बन  जायेगे,  तो  कैसे  पेपर  मुनाफे  पर  चला
 पायेगे  जब  तक  कि  वही  से  काई  सहायता  न  हो  ?
 मैं नाम  लिये  बिना  बताना  चाहता  ह्  दिल्ली
 के  एक  रखवार  को  जिसको  वित्त  वितरण
 सस्य  का  60,000  40  देना  था,  बन  फाइन
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 afar  एक  सज्जन  झा  गये  कौर  पैसा  दें
 गये  और  चलेगये।  हर  महीने  मे  एक  वी ०  भाई
 पी०  जाताहै  शौर  कौर  दी  लाख  रुपया  देता

 है  इस  तरह  से  अखबार  चलता  है।  तो  कल
 जा  कर  जब  डिफ्यूज़न  हो  जायेगा  शौर  अ्रखबार
 बन्द  हो  जायेगा  उस  को  सिक  न्यूज़  पेपर  के
 नाम  से  माननीय  गुजराल  साहिब  के  अनाथाश्रम
 में  जाना  पडेगा  ।  फिर  चलायेगा  कौन  ?

 वही  ।  क्योंकि  पेपर  देना  उन  के  हाथ  मे  है,
 मशीनरी  लगाने  का  अधिकार  उन  के  पास

 हैँ,  लाइसेंस  मिलेगा  या  नही  इसका  भी  निर्णय
 करने  का  भ्र धि कार  सरकार  के  हाथ  मे  है,
 मशीनरी  रूस  से  आयेगी  या  जर्मनी  से,  तो
 जब  हर  जगह  पर  हर  चीज़  के  लिये  सरकार
 पर  निर्भर  करना  पडता  हूँ,  मशीनरी  के  लिये
 पेपर  के  लिये,  विज्ञापन  क॑  लिये

 ऐसी  हालत  मे  जो  पेपर  पहले

 ही  मुश्किल से  चल  रहा  है  उस  को  भर  दबाने

 की  दृष्टि  से  कोशिश  हो  रही  है  ।

 जहा  तक  कम्युनिस्टों  का सवाल  है,  और

 कम्युनिस्ट  पार्टी  आफ  इडिया  का  सवाल  हैं,  तो
 मैं  भी  रूस  गया  हू,  कया  विचारो  की  स्वाधीनता

 वहा  है  ?
 खुची  को  क्‍यों  निकाला  गया

 किसी  अखबार  मे  छपा  ?  ग्रामीण
 इन  के  सामने  जो  भादसं  पेश  हैं  उसी  के  रास्ते
 पर  तो  यह  चलेंगे  ?  तो  डिफ्यूज़न  के  मामले
 में  वहा  जा  कर  पहुंचेंगे  ?।  इसलिये  मै
 माननीय  साठे  ौर  माननीय
 सम्पादन  कपूर  जी  से  पूछना  चाहता  हूं  कि  इन
 की  पूछ  पकड़  कर  आप  कहा  जा  रहे  हैं  ?  जैसा
 कल  माननीय  पीलू  मोदी  साहब  ने  बताया

 अपने  कामरेडों  के  साथ  बाप
 you  are  going  deeper  and  deeper  into.
 the  ditch

 आप  ब्िक्रेस्द्रीकरण  चाहते  है,  हम  भी  इस  को
 अच्छा  समझते  हैं  और  चाहते  है  कि  धर्म  के

 नाते  अखबार  चले,  विचारों  का  प्रसार  करने
 के  नाते  पैसा  कमाने  को  दृष्टि  से  नहीं।  यर  इस

 दृष्टि  से काम  किया  जायेगा  तो  काम  करने

 बालों  को  पेट  पालने  क  लिए  पैसा  मिल  सकता

 है  भौर  अखबार  की  भी  सर मदनी हो,  तब  काम
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 [att  जयनाथ  राध  जोशी]
 चलेगा,  नहीं  ती  नहीं  ।  तो  क्या  सरकार
 बता  सकती  है  कि  छोटा  द. ह  पेपर,  जैसे  श्री
 झ्रनन्तराव  पाटिल  का  अखबार  है,  उस  के  भी
 पीछे  एक  ताकत  है  इसलिये  वह  अखबार  चले

 रहा  हूँ,  लेकिन  किसी  का  समर्थन  पीछे  न

 पीते  हुए  राज  अखबार  चलाना  मुश्किल  हो
 गया  है।  इसलिए  वास्तव  मे  हस का  जो

 उद्देश्य  विकेन्द्रीकरण  करने  का  है,  छोटे  रख-
 बार,  लै गु एज़  पेपर्स  मे  विचार  खुले  रूप  से
 व्यक्त  हो,  वहा  काम  करने  लेवा  कर्मचारियों
 के  साथ  न्यायोचित  व्यवहार  हो  और  वह
 भी  उस  में  भागीदार  हों,  यदि  ये  विचार
 प्रत्यक्ष  रूप  से  आ  जायेगे  तो  हमारे  विचार

 बाला  आदमी  भी  दो,  चार  शेयर्स  लेगा  कमसे
 कम  उस  अखबार  में  हमारी  छोटी  सी  बात
 तो  छप  जायेगी  ।  आज  जो  बिल्कुल  ब्लैक
 आउट  होता  हूं  वह  तो  नहीं  होगा  ।

 46.47  hrs.
 {SHRI  N.  K,  P,  SALVE  in  the  Chair]

 मैं  ने कहा  नीयत  जो  शाप  की  हूँ,  उस  को

 हमे  देखना  है  कि  अल्टीमेट ली  श्राप  पहुंचेंगे
 कहां  डिप्यूजिन्ग  दी  झोनरशिप  के  नाम  पर

 हर  चीज़  हम  चलायेंगे  ।  यह  जो  एकाधिकार
 का  विचार  है इस  के  हम  विरोधी  हे  ।  और
 आज  भी  लटकती  हुई  तलाश  उत  के  सर  पर
 रख  कर  इन  का  गला  दवा तवा  और  पनी  चाल
 पर  चलाने  की  फी  फ्रांसिस  करना  सह  खराब
 है  ।  इसलिए  इसका  उद्देश्य  ले  ही  अच्छा
 हो  किन्तु  प्रत्यक्ष  व्यवहार  से  उस  की  परिणति
 विचारों  की  मिलता  और  किवाड़  की
 बे  क्क्  समाप्त  करने  के  लिये  होगी  ।

 सलीम  कम  उखा  eda?  नहीं  के  रु सकते  ।
 SHRT  K  HANUMANTHAIYA

 (Bangalie)  Frecden  of  the  Piess  is
 woovery  prengus  and  fundamental
 ropeet  ct  a  truly  run  demociscy  Our
 party  is  weded  te  the  freedom  of  the
 Press  Many  of  us  here  fought  for
 the  freedom  of  the  Press.  Many  of  us
 here  fought  for  the  freedem  of  the
 country.  That  freedom  has  many
 facets;  one  is  personal  fieedom;  the
 other  is  freedom  of  the  Press  and
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 freedom  of  movement  and  other
 fundamental  rights.  Tt  is  nobody's
 case  that  the  freedom  of  the  Press
 should  be  suppressed  or  oppressed  or
 distorted.  The  position  in  the  country
 today  reveals  that  this  freedem  is
 being  misused.  There  is  a  famous
 saying  that  the  Press  is  the  Fourth
 Estate,  after  Parliament,  judiciary,
 and  the  Executive.  If  you  take  away
 the  freedom  of  the  Press,  it  adversely
 affects  the  function  of  the  other  three
 Estates.

 The  question  today  is  whether  that
 freedom  has  been  used  properly  or
 improperly  and  whether  freedom  has
 been  used  by  al]  people  improperly
 or  whether  it  has  been  used  impro-
 perly  only  by  a  few  people.  The  last
 25  years  show  that  the  freedom  of  the
 Press  had  been  taken  advantage  of
 by  certain  individuals  and  certain
 industrial  houses  to  promote  their  own
 interest.  The  freedom  of  the  Press
 was  meant  to  safeguard  and  promote
 the  progress  of  the  country  and  up-
 hold  justice  Some  papers  have  gone
 on  using  the  Fourth  Estate  for  their
 personal  ends.  In  the  States  many
 unscrupulous  gontractors  started  news-
 Papers  in  order  te  bring  influence  to
 bear  upon  the  Ministry  and  upon  the
 authorities,  political  and  governtmen-
 tal.  They  have  continuously  done  so
 for  the  last  25  years  ond  distorted  the
 working  of  democracy,  They  have
 led  them  to  the  ways  of  corruption,
 bribery  and  nepotism,

 They  promote  the  selfish  interests
 of  the  awner,  whether  an  individual
 er  a  compeny  It  3४  ths  abvse  that
 is  being  ta  kled  Yo  am  happy  this
 idea  i¢  being  tackk4  २०.  seriously,
 though  snme  of  us  misunderstand  the
 motive  uf  the  mov,  because  he
 pelongs  to  an  pticular  pertvy  In  a
 democracy,  even  if  a  mt  tion  is  hronght
 by  the  Prime  Mims‘er,  the  opprsition
 0०990  es  if  becuse  it  i  the  opposition,
 Tikewhe,  many  n  tune  Lecause  a
 particular  proposition  is  sponsored  by
 a  particular  party  with  whage  ideology
 we  do  not  agree,  we  oppose  it  whether
 we  like  it  or  not.  Just  as  Parlia-
 ment  has  to  be  impartial  and  personal
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 inberesta  have  to  be  given  up,  80
 shoulg  the  press  do  and  personal
 interest  should  not  count,  much  less
 the  motives  of  profit-making  or  dis-
 torting  the  working  of  democracy.
 There  is  the  right  to  freedom  of
 movement.  But  if  a  thief  comes  and
 steals  Mr.  Mody’s  property,  he  would
 complain  and  would  not  mind  this  so-
 called  freedom  of  movement  being
 curtailed  in  the  interests  of  justice
 and  law  and  order.  If  the  same
 argument  is  made  applicable  to  the
 fourth  estate,  nobody  who  claims  to
 enjoy  the  benefits  of  the  freedom  of
 the  press  can  be  allowed  to  utilise
 that  very  organ  for  personal  profit.
 Today  we  are  not  attacking  the  free-
 dom  of  the  press.  But  where  this
 freedom  is  heing  misused  and  abused,
 it  is  that  misuse  and  abuse  that  we
 want  to  prevent.

 If  democracy  has  come  to  this  stage
 where  many  of  us  have  begun  to
 entertain  doubts  whether  democracy
 is  the  best  form  of  government  for
 us,  one  of  the  sources  of  the  pollution
 is  the  kept  press.  Just  as  a  kept
 woman  is  the  most  contemptible  indi-
 vidual  in  society,  kept  press  either  by
 8  contractor  or  by  a  house  for  -ser-
 sonal  profit  is  the  most  conteniptible
 thing  one  can  think  of.  It  is  about
 this  kept  press  that  all  of  us  are
 exercised  in  cur  minds  It  is  not  easy
 to  find  a  solution.  It  is  this  kept
 press  that  has  to  be  brought  to  book
 and  male  to  serve  the  interests  of
 the  country  and  not  the  profit  or
 Selfish  motives  of  any  particular
 individual,  however  high  he
 may  be  jn  any  political
 party  or  elsewhere.  The  press  is  80
 sacrosanct  that  it  cannot  be  used  for
 personal  profit.  Under  Government
 service  rules  an  ICS  or  TAS  officer
 or  even  a  minister  is  not  allowed  to
 have  any  business  connection  Tf  he
 is  a  dirertor  of  a  company,  he  should
 resien  ang  free  himself  to  do  his
 work  impartially  and  justly,  so  that
 he  my  not  he  weighed  down  by  the
 consideration  of  the  interests  of  that
 company.  We  have  to  apply  this  very
 same  principle  to  the  press.  This
 satred  fourth  estate  should  not  be
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 used  for  personal  profit,  to  distort
 democracy,  to  take  bribes,  etc.

 Diffusion  and  delinking  would  serve
 that  purpose  to  some  extent.  I  am
 not  agreeing  wholly  with  the  word-
 ing  of  the  resolution.  All  the  evils  I
 see  in  the  kept  press  cannot  be
 removed  by  this  simple  resolution.  I
 agree  with  delinking.  In  a  demo-
 cratic  country,  the  press  should  be
 free  and  20  should  no¢  be  at  the  behest
 of  one  foreign  country  or  other,  It
 should  be  patriotic  and  serve  the
 interests  of  our  country,  not  subserve
 the  interests  of  this  or  that  big  power.
 I  am  very  happy  the  mover  has  used
 the  word  ‘delinking’.  There  is  in  fact
 linked  press  in  this  country  and
 delinking  has  to  be  done  not  only  in
 the  case  of  business  houses  and  un-
 scrupulous  contractors  but  also  in  the
 case  of  foreign  countries,  That  is  a
 welcome  proposition.

 We  have  to  evolve  proper  standards
 for  the  press.  It  is  a  very  difficult
 thing  to  do,  Standards  have  to  be
 enforced  by  law.  It  cannot  be  done
 by  passing  a  simple  resolution.  What
 is  diffusion,  we  must  understand.
 ‘Delinking’  must  be  defined.  These  are
 Matters  which  have  to  be  considered
 at  great  length  by  the  House  either
 by  a  general  discussion  or  by  a  com-
 mittee  or  cOmmission.  J]  can  give  any
 number  of  instances  where  the  kept
 press  has  distorted  the  political
 Picture,  spoiled  ministers,  ete.  This
 is  net  the  oevasion  ta  go  into  all  that.

 While  I  give  my  general  support  to
 the  resolution,  it  is  for  the  Govern-
 ment  to  see  how  far,  to  what  extent
 and  in  what  manner  this  idea  af
 making  the  fourth  estate  work  impar-
 tially  end  be  vmplemerted.

 SHRI  8.  Mo  BANERJEE  (Kanpur):
 Sir  J  support  the  resolution  and  7
 support  tise  Ren,  Members  who
 sur  sesied  (hat  the  news  agencies  lik>
 PTL  and  UNI  should  also  be  converted
 irto  publie  corporations,

 7700  hrs.

 J  am  not  speaking  because  th
 resolution  is  there,  but  this  is  also  one
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 {Shri  8,  M.  Banerjee}
 of  the  recommendations  of  the  Press
 Commission.  {  do  not  know  and  I
 would  like  to  know  from  the  Minister
 what  stands  in  the  way  of  converting
 the  PTI,  UNI,  the  Samachar  Bharati
 and  the  Hindustan  Samachar  into  a
 public  corporation.  I  really  do  not
 know.  Mr.  Piloo  Mody  is  not  here
 ond  Mr.  Jagannatha  Rao  Joshi  also  has
 conveniently  walked  out.  But  let
 them  also  realise  that  we  want  news
 should  be  controlled  in  this  country.
 I  am  one  of  those  who  really  believe
 in  the  Press  and  whenever  there  is  a
 scope  I  congratulate  them,  The  whole
 question  is  this:  Freedom  for  what.
 Freedom  for  blackmailing?  Freedom
 for  championing  the  cause  of  those
 who  loct  this  country—these  big
 sharks?  Who  is  controlling  the
 Hindustan  Times  today?  Mr.  Birla.
 Who  is  controlling  the  Indian  Express?
 It  is  Mr.  Goenka.  Who  is  controlling
 the  Statesman?  It  is  Mr.  Tata.  Who  is
 controlling  the  Times  of  India?  It  is
 Mr.  Sahu  Jain  or  Mr.  Shanti  Prasad
 Jain.  I  do  not  know  whether  it  is
 Mr.  Alok  Jain  to-day  (Interruptions).
 It  is  these  big  business  houses  which
 are  controlling  the  jute  industry,  the
 textile  industry,  even  the  engineering
 industry,  aluminium,  industry  which
 are  controlling  the  Press.  That  is
 why  we  call  it  the  ‘Jute  press’,  Who
 are  the  Directors  in  the  various
 Boards  of  PTI  and  UNI?  You  will  find
 the  same  persons.  I  am  in  the  PTI
 Employees’  Federation  and  I  have
 been  intimately  connected  with  UNI.
 What  is  happening?  When  the  ह: 2 द
 employees  wanted  bonus,  they  threa-
 tened  to  go  on  a  strike.  These  people
 said  that  UNI  will  be  used  against
 काव,  When  there  was  victimisation
 in  the  UNI,  as  was  very  correctly
 mentioned  by  my  _  friend,  Mr.
 Chatterjee,  they  said,  ‘All  right.  go
 ahead  with  vour  strike  We  will
 Pitch  PT!  against  you.’  This  is  the
 trouble  in  having  common  directors.

 Sir,  I  am  one  of  those  who  support
 the  PTI  and  UNI  be  converted  into
 a  public  corporation  but  |  want  that
 it  should  also  be  converted  into  an
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 international  news  agency  like  the
 Reuters.  The  whole  difficulty  is  that
 it  should  be  taken  out  of  the  clutches
 of  those  who  belong  to  the  monopoly
 houses  who  are  exploiting  the  masses,
 who  bleed  the  common  man  white
 and  our  request  to  the  Government  is:
 let  them  stand  by  their  commitment,
 the  solemn  promises  made  by  them
 here  in  this  House  or  outside  either
 by  Shrimati  Nandini  Satpathy  who
 was  then  the  Minister  or  by  Mr.  Inder
 Kumay  Gujral.  Both  of  them  made
 promises  to  both  the  Houses,  the
 Rajya  Sabha  and  the  Lok  Sabha  and
 even  in  the  Central  Hall.  I  want  to
 know  what  happened  to  those  assur-
 ances,  (Interruptions).  Let  them  fulfil
 their  assurances  and  let  this  resolution
 be  adopted  and  better  assurances  be
 given  and  Mr.  Piloo  Mody  need  not
 worry.  Even  after  this  particular
 resolution  is  passed  and  the  diffusion
 of  press  owner-ship  Bill  is  passed  in
 this  House,  there  will  be  enough  apace
 for  ‘cartoons.  So,  let  him  not  bother
 about  it.  So  mere  attack  on  the  CPI
 and  my  Party  paper  is  no  good.  I
 suggest  and  I  request  and  I  appeal  to
 Shri  Gujral  to  accept  this  resolution.

 Let  them  not  be  afraid  of  the  jute
 press;  they  may  publish  so  many
 things  but  the  people  of  this  country
 have  to  be  saved  from  these  exploi-
 ters.  One  way  of  saving  them  is  to
 have  this  Resolution  adopted.  The
 monopoly  houses  should  not  be  ai-
 lowed  to  hold  the  country  to  ransom.
 Banking,  General  Insurance  and
 Mines  have  been  taken  over  by  the
 Government.  Let  Shrimati  Indira
 Gandhi  who  has  said  so  many  things
 during  the  election,  not  slide  back,
 but  let  her  take  a  bold  decision.  In
 respect  of  whatever  they  have  pro-
 mised  in  this  House  and  outside,  they
 should  stand  by  them.  They  should
 bring  forward  the  necessary  Bill  for
 this  purpose,  We  shall  all  pass  it
 without  any  discussion.  I  assure  the
 the  journalists,  the  employees  and  the
 intellectuals  of  this  country  that
 nothing  will  be  done  to  curb  the  free-
 dom  of  the  Press.  Mr.  Birla  sald
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 the  other  day  that  he  can  purchase
 iy  intellectual  on  a  galary  of  Rs.

 30090  or  Rs.  1300.  He  should  be  put
 in  his  proper  places.  YJ  am  sure  that
 if  this  Resolution  is  adopted,  it  will
 be  hailed  by  all  sectiong  of  our  peo-
 ple,  with  the  exception  of  Mr.  Mody,
 Mr  Bisla  and  others,

 att  सतपाल  कपूर  (पटियाला)  सभा
 पति  महोदय,  इस  हाउस  में  राज  जो  विचार
 स्वतन्त्र  पार्टी  के  मेम्बर  ने  श्री  पॉल  मोदी,
 और  जनक  मेम्बर  रखे  हैं,  य ेउन  के  कोई
 नये  विचार  नहीं  हैं  ।  इस  मुल्क  में  जब
 जब  भी  कोई  ऐसा  सवाल  आया  कि  सरमाया-
 दारी  की  किसी  ताकत  पर  चोट  लगाई  जाये,
 उस  वक्‍त  स्वतन्त्र  पार्टी  और  जनता  ने  सर-

 माया दारी  की  वकालत  करने  का  कोई  मौका  नही
 छोडा  ।  चाहे  बैक  नेशनलाइज्रेशन  का  सवाल

 हो,  संविधान  को  एमेड  करने  का  सवाल  हो
 शौर  चाहे  राजा-महाराजाओ्रो  के  प्रिवी  पसे
 बन्द  मारने  का  सवाल  हो,  हम  हमेशा  उन  की

 में  दलोले  सुनते  रहे  है,  भले  ही  अलग  प्रति  मौकों
 पर  उन  के  अलफाज़  बदलते  रहे  हो  ।

 स्वतन्व्र  पार्टी  और  जनता  के  मेम्बर
 क्रि  एंटरप्राइज़स  की  फिलासफ्री  को  रिप्रेजेंट
 करते  है  और  इस  रेजोल्यूशन  पर  उन  की
 स्पीसीस  उन  की  इस  पालिसी  के  ऐन  मुताबिक
 ही  है।  उनकी  पार्टी और  उन  के  अखबारों

 का सारा मकसद  सिर्फ  एक  ही  है  कि  इस  मुल्क
 में  सोशलिस्ट  इकॉनोमी  नहीं  होनी  चाहिये,
 फी  एन्टरप्राइज  होना  चाहिए  ।  जब  मी
 इलेक्शन  हुआ  है,  चाहे  बह  जोक  सभा  का
 इलेक्शन  हो  जोर  चाहे  विधान  सभा  के

 इलेक्शन  हो,  इस  मुल्क  के  लोगो  से  इन  पारियों
 के  इस  नजरिये  को  रिजेक्ट  किया  हू  ।

 श्व  विभूति  सिश  (मोतीहारी)  में
 आगे  भी  रिजेक्ट  करेगे  ।

 शो  सतपाल  कपूर  वे  आगे  भी  रिजेक्ट
 करेगे  ।  शुक्र  हैं,  माननीय  सदस्य  भी  यह
 मानते  हैं  ।  (व्यवधान)  झगर  एक  सीट
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 से-..बाका  कै---किसी  दूसरी  पार्टी  का  मेम्बर
 जीत  गधा,  तो  इस  का  मतलब  यह  तो  नही  है

 किनारे  देश  के  लोग  उस  के  साथ  हैं।

 मैं  किसी  अखबार  का  नाम  नहीं  लेना

 चाहता  हु,  लेकिन  जितने  बड़े  मानोपली  पेज

 हैं,  वे  तमाम  फ्री  एंटरप्राइज़स  की  फिलासफी
 को  सपोर्टिंग  करते  हैं।  जब  भी  काई  क्राइसिस
 पाया  हैं,  ये  तमाम  बड़े  अखबार  और  पी०
 टी०  भाई,  यू  एन०  आई,  हिन्दुस्तान
 समाचार  और  समाचार  भारती  बारह
 तमाम  बडी  न्यूज़  एजेन्सी  सिर्फ  एक  ही  पालिसी
 को  सपोर्ट  करती  रही  है  और  वह  है  फ्री  एक्टर-
 प्राइज़  की पालिसी  ।  इस  मुल्क  म  क्री  एक्टर-
 प्राइज़  के  साथ  कोन  कौन  सी  पार्टिया  ताल्लुक
 रखती  हैं  कौर  इस  मुल्क  के  बाहर  कौन  कौन
 सी  ताकते  इस  फि लास कों  के  साथ  ताल्लुक
 रखती  है,  और  उन  का  आपस  में  क्‍या  रिलेशन
 है,  इस  का  सबूत  है  या  नहीं,  लेसली  यह  फैक्ट

 है  कि  दिमागी  तौर  पर  उन  का  यह  रिलेशन
 है  कि  वे  सब  करो  एस् टर प्राइज  की  फिलासफी
 को  सपोट  करते  हैं  ।

 इस  मुल्क  में  बड़े  पेपर  ने  कभी  भी  हैल्दी
 पालिटिक्स  को  हाईलाइट  नही  किया  हैं,  जिस

 ,  ऋ  ताल्लुक़  जनता  के  साथ  है  t  हमारे
 मुल्क  के  मरहम  मसलो  के  लिये  बड़े  प्रखबारो  मे
 कोई  जगह  नही  है।  ट्रेड  यूनियन,  टिनाट्स,
 यूथ  बैलफैयार  बर्ग रह  के  बारे  में  इन  बड़े
 अखबारों  में  शायद  कभी  किसी  कोने  मे  कोई
 छोटी  सी  खबर  छप  जाये  ।  अगर  पजाब  और

 हरियाणा  में  अनाज  की  पैदावार  बढ़  जाये,
 या  वहा  बारह  तेरह  हज़ार  मोल  लम्बा
 सडक  बनाई  जाये  और  उस  का  सारा  भ्र्थबकं
 लोग  करो  करे,  तो  उस  की  कोई  खबर  आप

 हिन्दुस्तान  के  बडे  प्रकार  में  नही  देखेंगे  ।

 इतना  बडा  इनक़लाब  पिछले  साल  हुआ
 कि  हरियाणा  के  हर  गाव  को  सड़क  चली  कई
 और  इस  साल  के  अन्त  तक  पंजाब  के  हर  गाव
 को  सड़क  चली  जायेगी  कौर  महत भाम  भ्रथंवक
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 feat  सतपाल  कपूर]  के  लकीरें  धप  एक  नस  सोचता  खोल  सकते  हैं  t

 फ्री  साफ  कास्ट  लोगो  ने  किया  लेकिन  इसकी  शुमार  एक  आठ  मैं  कहता  चाह रास् कूं  +'  मगन

 खबर  शाप  किसीभी  बड़े  अखबार मे  नही  देखेंगे  ।  मेंट  &  पास  कोई  जिम्मदारी नहीं.  होगी
 पार्टीज़  मे  शिफ्ट  हो,  यहा  पर  स्कैडल्ज़  की  बात
 जाए,  श्राप  किसी  पर  इलज़ाम  लगाये  तो  वह
 चीज़  भा  जायेगी  ।  बह  ग्रामीण  कि  पोलि-
 टिकल  लाईफ  में  वे  लोग  है  जो  स्टेशन  करते
 है,  पावर  के  लिए  लडते  है  बेसिक  बात  की  तरफ
 ये  बड़े  अखबार  वाले  कभी  नही  जाते।  बेसिक
 प्रावधन  की  तरफ  कभी  नहीं  जाते  ।

 तो  भू  जरनल  साहब  को  कहना  है  वह  तो
 वह  जानते  ही  है  ।  इम्मीडिएटली  गवर्मेट
 इस  रेजोल्यूशन  को  मान  ले  तो  मैं  खुश  होगा,
 मुबारकबाद  दूगा  t  नहीं  तो  जमा  तजबीज  मैं
 देना  चाहुंगा  कि  हमने  तहत  सा  फारेन  एक्स  वेज
 दे  कर  बडी  बड़ी  प्रिन्टिंग  मशीन  मना  तर  इन
 को  दी  है।  वे  फ्रिन्टिप  सीने  अन्दर  दिलाई।
 है  |  टाइम्स  श्राफ  इन्डिया  स्टेट्समैन,  इंडियन

 एक्सप्रेस,  हिन्दुस्तान  टाइम्स  ये  तमाम  अर  उबार
 छापने  मे  जो  इतके  पाल  सजीनरी  है  वह  तीन
 घटे  से  ज्यादा  काम  नहीं  करती  ।  सारे  बढ़े
 ग्रीवारोग  की  मणी  री  अह  यूटिलाउज्ड  है  |
 गवर्न॑मेंट  इस्मीडिएटली  एक  काम  कर  सकती
 है  कि  विसलिंग  मशीनरी  उन  तमाम  बर  बेगम
 की  जिन  के  लिए  हम  ने  फारेन  ए  कस बे  ज  दिया
 उन  को  नेजल  वाइज  ]र  ले  ।  उस  मशीनरी

 पर कड्रॉल  कर  के  अगर  यह  कर  सकते  है  कि
 जब  भी  कोर्ट  आदमी  यह  सोचता  है  कि  वह
 कोई  अखबार  निकाले  या  दस  जर्नलिस्ट
 मिल  कर  कोर्ट  अख़बार  निकालना
 चाहने  है  तो  उन  के  पास  कसा  नही  होता,  थोडा

 बहुत  पैसा  होता  भी  ता  उस  से  वह  प्रेस  बड़ी
 लगा  सकतें,  तो  जो  नय  जर्नेलिस्ट  *  या  जो

 तजर्बेकार  ज्नेलिस्टस  है  उन  से  श्राप  कहिए
 कि  आप  अपना  झ्रखबार  छाए,  गवर्नमेंट  उन
 प्रेस  म ेइन जाम  पर  सकती  हैं।  बाज  औकात
 एसा  मौका  आता  है  कि  टेस्ट  बुक्स  स्कूलों
 और  कालिजों  की  नहीं  छप  पाती  |  तो  यह
 तमाम  मशीनरी  झगर  कप  नेशनलाॉइज  करते
 तो  स्‍कूलों  की  और  कालेजों  की  किताबें  छापने
 के  लिए  शौर  नयें  जर्नेलिस्ट  के  अ्रजवार  ऋसने

 चाहिए  कि  झा प्र  न्यूजप्रिम्द  दें  ज़ोर  उस  के
 अन्दर  एडवर्टाइजमेंट  छपे  ।  स्यूजपिन्ट  फार

 न्यूज  होना  चाहिए  |  न्‍्यजप्रिन्ट  फोर  एुडबर्टाइज
 मेट  या  न्यू  प्रिन्ट  फार  प्राफिट  भाप  बन्द  कर
 दे  ।  उस  पर  सालिग  श्राप  लगा  रहे  हैं  25
 प्रतिशत  लेकिन  न्यूज प्रिन्ट  का  इतनों  बड़ा
 ऋइसमिस  है  :  अगर  वह  इतने  एडवर्टाइजमेंट
 अपने  छाप  रह  है  तो  साप  उन  से  कह  सकते  हैं.
 कि  वह  मारकाट  से  व्हाइट  पेपर  ले  कर  या

 दुसरा  कोई  कागज  ले  कर  उस  पर  छापे  ।

 स्यूजप्रिन्ट  फार  एडवर्टाइजमेंट  बन्द  करना

 चाहिए,  ये  दो  तजवीजे  मै  देना  चाहता  हू

 SHRI  MURASOLI  MARAN  (Madras
 South).  There  was  a  time
 when  this  Resolution,  now  moved  by
 Prot.  Mukerjee,  would  have  been
 willingly  and  joyfully  accepted  by
 the  pation,  but  after  watching  the
 activities  of  this  Government,  people
 find  a  sinister  motive  behind  this  so-
 called  move  of  diffusion  the  owner-
 ship  of  newspapers  I  would  lke  to
 bring  to  the  notice  of  the  Mover  and
 the  Munmeter  that  there  are  cettaimn
 genuine  fears  Not  long  ago,  one  of
 the  superseded  judges,  Shri  Hegde,
 told  the  nation  that  the  primary  aim
 of  lninging  in  art.  3I(6)  was  to  take
 over  newspapers  In  this  back-
 ground,  people  find  a  simster  mo-
 tive  whether  this  kind  of  diffumon
 will  be  a  step  towards  take-over  of
 newspapers  and  making  them  the
 kept  press  of  the  Government  of
 India,  the  very  thing  which  is  not
 liked  by  people  like  Shri  Hanuman-
 thaiya.

 SHRI  K.  HANUMANTHAIYA
 (Bangalore):  Take  the  extreme  case
 of  your  argument  about  a  kept
 press  being  accepted.  If  it  is  kept
 with  Government,  at  least  you  have
 the  opportunity  to  ask  questions,
 comment,  have  a  discussion,  Will  you
 have  that  opportunity  under  private
 management?

 i



 कप.  Otdnérshig  of
 ’  of

 ,  SHRI  MURASOLI  MARAN:  I  will
 come  ta  your  point  later.  But  in  the
 meanwhile,  I  want  to  make  it  very
 clear  that  We  are  against  monopoly,
 whether  it  is  in  induatry  or  in  news-
 papers  or  in  broadcasting.  I  do  not
 hold  a  brief  for  the  monopoly  press.
 In  fact,  I  am  second  to  none  in
 asserting  that  the  nexus  between  big
 money  and  the  press  should  be
 broken.  My  party  is  treated  by  the
 so-called  monopoly  press  as  the  gche-
 duled  caste  of  Indian  politics.  So  I
 de  not  hold  a

 brief
 for  this  press.

 Mr.  Hanumanthaiya  reminded  us
 that  the  press  is  the  fourth  estate.  It

 “us  a  misleading  name,  because  it
 imphes  that  the  press  iy  an  institu-
 tion  and  should  accotdingly  be  pro-
 tected  The  modern  press  is  an
 industry  or  a  combination  of  indus-
 tries,  ke  any  other  industry,  it
 should  be  controlled.  There  ig  no
 doubt  about  it.  But  at  is  a  pecuhar
 industry  It  is  a  sie  quo  non  of
 democracy,  an  essential  pillar  of  it.

 So  I  would  advise  Mr  Gujral  to
 contrel  the  industrial  side  of  the
 press,  the  busmess  side  of  it,  but  do
 not  teuch  the  journalistic  content  of
 the  press.  This  is  my  humble  sug-
 gestion,  The  newspapers,  big,
 nicdiaum  or  small,  enjey  certain  postal
 cuncessions,  certain  railway  conces-
 sons.  Moreover,  these  tycoons  with
 the  superior  resources  command
 circulations  merely  because  of  supe-
 riut’  wastepaper  value.  As  Mr.
 Chatterjee  explained,  §0  pe:  cent  of
 the  newsprint  is  consumed  by  9  or
 the  98  common  ownership  units.  We
 know  that  foreign  exchange  is  scarce,
 We  help  the  big  papers  to  import
 valuable  newsprint.  But  for  what
 purpose  do  they  use~it?  They  fill  it
 up  with  advertisements.  Kighty  per
 cent  of  the  space  of  some  newspapers
 is  filled  with  advertisements,  Wlo  is
 the  giver  of  these?  {  think  Govertn-
 ment  plays  the  bigger  role,  For  some
 newspapers,  more  than  75  per  cent  of
 the  advertisement  revenue  comes  from
 the  Government  of  ,India,  the  Gov-
 ernments  of  the  States  and  public
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 undertakings  only.  Even  the  revenue
 from  private  advertisements  comes
 indirectly  from  the  people,  because
 the  advertisements  are  ultimately
 charged  to  the  consumers.  So  it  is
 also  public  money.

 To  control  the  business  side  of
 newspapers,  there  have  been  many
 suggestions.  The  last  Finance  Com-
 mission  suggested  that  art  269(4)(f)
 should  be  used.  What  does  it  say—like
 you  I  have  read  the  Constitution;  but
 no  50  often.  It  says:

 “Taxes  on  sale  or  purchase  of
 newspupers  and  on  advertisements
 published  therein”.

 ‘there  is  4  provision,  be  Cratte
 can  tax  the  sale  er  purchare  of  New--
 papers  or  the  advertisements  pub-
 lished  therein.  But  this  provision
 has  never  heen  resorted  to  by  the
 Governifént  of  India.  The  last
 Fimanre  Cémmisdion  in  3969  said”

 “There  is  no  dopbt  that  advertise.
 ment  reverie  f6f$ms  an  important
 source  of  the  inepme  of  the  news-
 papers  whith  in’some  cases  may
 be  as  much  88  50  to  75  per  cent  of
 the  total  income...  .Neverthelass
 we  censider  that  this  is  a  prima
 fatie  reasonable  source  from  which
 additional  revenue  assignable  to
 States  could  conveniently  be  raised.”

 So  far  the  Government  has  not  re-
 sorted  to  this  kind  of  taxation  measure,
 prebably  because  jf  the  tax  is  levied
 the  amount  should  gg  to  the  States.

 Secondly,  the  Press  Corhmission  sug-
 gested  the  Price  Page  Scheduie.  KH
 would  have  cofitrolled  the  business
 side  of  the  newspapers.  Though  it
 has  been  ruled  out  by  the  Supreme
 Court,  many  persons  have  suggested
 ways  and  means  We  could  bring  in
 the  Price  Page  Schedule  and  incorpo-
 rate  it  in  the  Ninth  Schedule  of  the
 Constitution  so  that  it  could  not  be
 challenged  m  a  court.  But  we  did  not
 resort  to  these  measures.  If  we  had
 aone  this,  we  would  have  clipped  the
 wings  of  the  monopoly  press  and  the
 tycoons  would  have  been  cut  to  size,
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 “Now  the  cry  of  the  day  is  diffusion
 -of  the  ownership  of  the  press.  What

 is  diffusion?  A  statement  in  a  news-
 paper  says:  “The  existing  corporate
 and  inter-connected  groups  ard  indi-
 viduals  of  tne  newspafers  in  cireula-
 tion  in  exzess  of  35000  will  be  per-
 mitted  to  hold  no  more  than  5  per

 scent  shares.  The  remaining  shares
 will  be  available  for  subscription  to
 the  journalists  and  other  employees  of
 the  newspapers,”  This  I  think,  is  the
 proposed  diffusion  measure.  Suppose
 all  the  workers  and  jouYnalists  in  a
 paper  become  shareholders,  do  you
 think  it  will  solve  the  problem?  No.
 Already  political  parties  are  compet-
 ing  with  each  other  to  controltrade
 unions  of  the  press.  The  effect  will
 be  that  political  parties  and  tycoons
 will  be  vying  with  each  other  to  ‘get
 hold  of  the  shareholders  with  the  re-
 sult  that  you  will  have  a  CPM  press
 in  West  Bengal,  a  DMK  jress  in
 Tamil  Nadu,  a  Jan  Sangh  press  in  New
 Delhi.  In  West  Bengal  they  may  con-
 trol  the  trade  union,  in  Tamil  Nadu  we
 may  control  the  trade  union  and  so
 a  situation  may  arise  ‘jh  Calcutta.  when
 the  so-called  shareholders,  *  the
 workers,  belonging  to  the  party  of
 Mr.  Jyoti  Bosu  may  refuse  to  compose
 an  editorial  written  by  shareholders
 who  belong  to  the  party  of  Mr.

 ‘Sidhartha  Shankar  Ray.  Such  a  situa-
 tion  may  arise.  Please  explain  why  it
 will  not  arise.  I  have  another  exam-
 ple.  Sir,  I  am  a  journalist  myself  and
 I  need  scme  more  time.

 MR.  CHAIRMAN:  ‘As  to  the  merits
 of  the  speech,  it!  is  quite  interesting,
 but  I  am  bot.nd  by  time.

 SHP  MURASOLI  MARAN:  In
 “famil  Nadu  there  is  a  Famil  newspaper
 called  ‘Navamani’,  It  is  perhaps  the
 first  newspaper  in  India  started  on
 a  cooperative  basis.  All  the  wor-
 kers  there  and  working  journalists
 are  shareholders  of  the  press,  But
 what  is  happening  today?  7  has
 become  an  arena  of  political  storm.
 All  the  political  parties  are  compet-
 ing  with  each  other  to  capture  the
 union,  capture  the  shareholders,  with
 the  result  that  it  is  in  shambles.  The
 editorials  policy  has  not  been  deter-
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 mined.  One  day  our  people  may  give
 them  pressure  to  write  in  support  of
 the  Government.  The  next  day  an-
 other  party  may  give  them  pressure
 to  write  in  support  of  them.  It  is  in
 shambles.  Do  you  want  such  a  state
 of  affairs  in  all  the  newspapers  in
 India?  I  think  the  remedy  is  worse
 than  the  disease.  What  are  your  bona-
 fides?

 In  a  country  where  the  rate  of  illi-
 teracy  is  high,  the  spoken  word  has
 greater  impact  than  the  written  word.
 But  what  is  the  position  of  All  India
 Radio?  It  is  a  symbol  of  monopolis-
 tic  abuse  by  the  ruling  party.  So,
 I  ask:  Why  don’t  you  diffuse  the
 ownership  of  All  India  Radio  and  make
 it  a  Corporation?  Recently,  I  saw  one
 cartoon  in  the  Hindustan  Times  which
 had  put  the  figure  of  Mr.  Gujral  and
 the  caption  written  was:  Today  Guj-
 ral  sneezed  thrice.  Such  ig  the  posi-
 tion.  You  should  first  diffuse  the
 ownership,  the  pattern,  of  All  India
 Radio  and  Television,

 Then,  Mr.  Banerjee  was  narrating
 that  the  monopoly  press  was  putting
 pressure  on  the  Government.  But  the
 real  situation  is  otherwise.  There  is
 a  newspaper  called  Kumudam,  the
 largest  selling  weekly  in  India.  But
 what  has  happened?  Somehow  or
 other,  you  have  made  them  to  come
 to  you  with  bended  knees  and  convert-
 ed  it  as  an  unofficial  organ  of  your
 party  because  you  are  the  giver  of
 newsprint  ang  you  are  the  biggest
 giver  of  advertisement  revenue,

 What  happened  to  Mr.  Frank
 Moraes,  the  Doyen  of  Indian  press?
 He  was  sent  out  of  the  Indian  Ex-
 press  and,  perhaps,  out  of  India  be-
 cause  he  was  not  acceptable  to  the
 ruling  party,  Then  Mr,  09.  S,  Pandit
 happens  to  be  the  Editor  of  the  Free
 Press  Journal  because  he  is  accept-
 able  to  the  ruling  party....

 SHRI  I.  K.-GUJRAL:  You  have  a
 good  chance  also.

 SHRI  MURASOLI  MARAN.  There
 are  certain  genuine  fears.  I  would
 like  to  advise  the  Minister  to  to  go
 in  this  matter.

 ा
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 4  would  ike  to  bring  to  the  notice
 of  the  Minister  a  apedch  made  by  him.
 Qn  August  26,  1900,  winding  up  the  de-
 bate  on  the  Press  Council  Amendment
 Bil,  Mr.  Gujral  assured  ug  that  he
 ‘would  constitute  a  Second  Press  Com-
 mission.  I  want  to  quote  pis  words.
 He  said:

 “The  proposed  Commission  will
 gO  into  the  problems  of  press  in  its
 new  dimensions.”

 I  would  like  to  tell  the  Minister  that
 thig  kind  of  fact-finding  committees
 wil]  nat  solve  the  problem.  This  is
 a  very  important  issue.  I  would  like
 him  to  give  an  answer  as  to  whether
 he  is  having  a  Second  Press  Commis-
 sion  in  his  ming  about  which  he  made
 a  statement  on  August  28,  1969,

 थी  मूलचन्द  ढाका  (पाली)  :  सभापति
 जी,  समाचारपत्रों  को  देश  में  नई  क्रान्ति  लानी

 है  तो  कुछ  काम  करना  होगा  मैं  बहुत  थोड़े

 समस्यायें  एक  प्रैस  रिपोर्टर  ने  जो  रिपोर्ट  लिखी

 है,  उसमें  से  कुछ  उद्धृत  करना  चाहता  हूं
 “It  has  come  to  our  notice  that

 some  of  the  persons,  at  present  own-
 ing  or  controlling  papers,  have  had
 mo  previous  connection  with  or
 training  in  journalism,  There  are
 others  who,  while  conducting  news-
 papers,  are  primarily  interested  in
 other  activities.  There  are  some
 who  are  generally  reputed  to  have
 indulged  in  anti-social  activities.”

 यह  जो  संकल्प  है,  इसकी  यह  मांग  है  कि
 जो  हमारे  जनेलिस्ट्स  हैं,  सम्पादन  करने
 वाले  @,  जो  देश  में  अपनी  सच्ची  बात  रखना

 चाहते  हैं,  उनको  बड़े-बड़े  मकानों  स ेनिकाल
 कर  बाहर  लायें,  उनको  क्री  हवा  में,  खुले
 आकाश  में  रख  देना  चाहिये  ।  जो  चारों  तरफ
 से  घिरे  हुए  हैं,  जो  अपनी  स्व छन्द  स्वाद  को

 नहीं  रख  सकते  हैं,  जो  दौलत  के  धेरा वें  में

 कहि  हुए  हैं,  जिनको  जड़े-बड़े  मकानों  में  अ्ोगरस
 बेहेरा  हुआ है,  उनको  मौका  दिया  जाय  कि
 ले  अपनी  झ्रावाज  बाहर  भाकर  रखें
 आज  सादे  जीवन  का  निर्णायक  पैसा  हो  स्पा

 है।  राज  जो  मिशन  एक  समाचारपत्र  के
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 सम्पादक  का  होना  चाहिए.  बेश  के  भ्रमर  एक
 नया  इलाज  पैदा  करे,  देश  के  सामने  नई  बात

 रखें  सौर  खुले  तौर  पर  रखे,  तब  देश  में  परि-
 वर्तन  झा  सकता  है,  इन्कलाब  पैदा हो  सकता
 है  |  लेकिन  जब  समाचारपत्र  चाटुकार  हो
 जाते  हैं,  केवल  पैसा  भ्र जन  के  लिये  काम  करते
 हैं,  केवल  दौलत  कमाने  के  लिये  काम  करते  हैं,
 कौनसे  के  कहने  के  अनुसार  उबलते  है,  बड़ें-
 बड़े  पूंजीपतियों  की  इच्छा  के  अनुसार  चलते
 हैं  कौर  केवल  वें  खबरें  छापते  हैं  जो  उनके
 मालिक  चाहते  हैं  तब  कठिनाई  पैदा  होती
 है।  इसीलिये  सरकार  ने  यह  निर्णय  लिया
 कि  हमको  देश  में  इस  प्रकार  के  समाचारपत्र
 चलाने  हैं  जिनमें  समाचर पत्  चलाने  वाले
 लोग  प्रपनी  स्वतन्त्र  भ्रातृज  को,  पनी  स्व छन्द
 आवाज  को  हिम्मत  के  साथ,  एहसास  के  साथ

 दुनिया  के  सामने  रख  से  इसीलिये  धा

 “The  organisation  of  the  news-
 paper  business  today  is  such  that
 the  editor  cannot  act  in  the  sligh-
 test  independence  oof  the  mana-
 gement’.  The  organisation  of  poli-
 tics  today  is  such  that  he  can  hard-
 ly  be  leq  by  other  than  political
 parties  or  groups.  In  either  case,
 he  stands  committed  to  either  Scylla
 or  Charybdis—his  whole  freedom
 appears  to  be  to  hear  and  obey.”

 तो  जर्नलिज्म  का  जो  काम  था  वह  एक
 ऊंचा  काम  था  ।  गाधी  जी  हरिजन  अखबार
 निकालते  थे,  सम्पादन  का  कास  ऊंचा  काम

 होता  है  लेकिन  जब  बड़े-बड़े  पूंजीपतियों  के

 स्वीकार  में  वह  झा  गए  और  यह  समझने  लगे
 कि  हम  बाहर  नही  निकल  सकते  हैं  तो  फिर

 हमने  सोचा  कि  क्‍या  किया  जाये  |  हमने  सोचा
 कि  उनको  बन्द  मकान  से  बाहर  खुली  हवा  में
 लाया  जाये।  चाहे  कॉर्पोरेशन  हो,  चाहे  को-
 आपरेटिव  मूवमेंट  चलाया  जाये,  किसी  तरह
 से  भी  कह  फ्रेश  एयर  में  झा  जाये  और  ताजा

 हवा  में  आकर  झपने  विचार  व्यक्त  करे।  सबसें-
 बेंत  कोई  भी  कंट्रोल  नहीं  करना  चाहती  सबकी

 बेसमेंट  चाहती  है  कि  समाचारपत्र  स्वतन्त्र

 रहें  भोर  पद मेंट  इस  मात  का  निर्णय  कर  चुकी
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 है  कि  जब  तक  देश  में  स्वतन्त्रता  नहीं  होगी
 हम  भागे  बढ़  नही  सकते  हैं  -  इसलिए  गधरनेमेंट

 का  इरादा  बिल्कुल  ठीक  है  ले  कित  कुछ  समाचार-
 पत्र  कौर  जन  लिबास  देश  में  ऐसी  बातें  फैलाना
 चाहते  हू,  अपनी  न्यूज  को  पैदा  करना  चाहते
 है  तो  उनकी  मोनोपली  को  खत्म  करना  होगा
 इसलिए--

 “An  editor-proprietor  in  the  late
 thirties  had  blithely  observeg  that
 he  would  shout  with  the  larger  ma-
 jority.  Today  he  has  to  emulate  the
 ‘weathercock  when  the  west  wind  of
 drastic  social  change  is  interrupted
 off  and  on  by  the  east  wind  of  the
 vested  interests  to  which  he  is  allied
 by  the  circumstances  of  his  business
 enterprise.  Unless,  therefore,  the
 editor  is  himself  a  leader  of  public
 opinion  ang  has  complete  freedom
 from  employers’  dictates....”

 एडिटर  लीडर  की  तरह  काम  करता  है,
 खुद  पब्लिक  झोपीनियत  कायम  कर  सकता

 है  इसलिए  उसे  कुछ  लोगों  के  पंजे  स ेनिकालना

 चाहते  हैं।  इसमें  मिशन  शर  जील  की  बात

 है  ।  एक  ही  मतलब  था  कि  श्रोनरशिप  जो  है
 उसे  कुछ  लोगों  के  हाथ  से  लेकर  बाहर
 लाना  चाहते  है  ।

 MR.  CHAIRMAN:  The  hon.  Minister.
 SHRI  SAMAR  GUHA  (Contai):

 My  name  is  there,  You  cannot  do  that.
 You  have  to  give  representation  to  my
 party.  You  must  give  it.  That  is  the
 procedure  you  must  follow....  (In-
 terruptions).

 MR.  CHAIRMAN:  Order,  please.
 Mr.  Guha,  it  is  very  unfair  that

 you  should  address  the  Chair  in  this
 tone  and  language.  If  you  want  to
 speak,  all  that  you  can  do  ig  to  get
 up  and  make  a  submission.  But  you
 cannot  dictate  like  that.  (Interrup-
 tions)  See  the  language  in  which  I  am
 talking.  7  expect  the  same  civility
 from  you.  That  is  one  thing.
 eondly,  it  was  the  mandate  of  the
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 House  that  the  Minister  should  be
 called  at  $20.  34  is  in  terms  of  that
 mandate  that  I  am  calling  the  Mini
 ter.

 SHRI  SAMAR  GUHA;  On  a  paint  of
 order,  Sir......

 MR.  CHAIRMAN:  You  are  a  senior
 Member.  I  respect  you  immensely.
 But  there  is  a  certain  procedure....

 SHRI  SAMAR  GUHA:  What  i,  the
 procedure?  I  am  on  a  point  of  order.

 MR.  CHAIRMAN;  Merely  by  say~
 ing,  a  point  of  order,  you  will  not  be
 able  to  browbeat  me  and  get  an  op-
 portunity.  That  is  not  fair.  It  was
 the  mandate  of  the  House  that  the
 Minister  shoulg  be  called  at  5,30.
 Accordingly,  I  have  called  the  Minis-
 ter,  I  have  called  everyone  according
 to  the  list,  in  the  same  order.  If  your
 name  happens  to  be  down  below,  it  is
 not  my  fault.  You  must  know  that
 there  are  many  other  Members  who
 have  not  been  called.  If  you  are  call-
 ed,  please  tell  me  the  rationale  why
 everyone  else  should  not  be  called.

 SHRI  SAMAR  GUHA:  You  must
 give  an  opportunity  to  my  party.

 MR,  CHAIRMAN:  Mr.  Guha,  you
 must  know  that  during  the  Private
 Members’  Business,  we  do  not  go
 Pparty-wise,

 SHR]  SAMAR  GUHA:  We  do  not
 go  Party-wise,

 MR.  CHAIRMAN:  I  request  you
 with  folded  hands  to  kindly  abide  by
 the  procedure  which  has  been  laid
 down  by  the  House  and  please  do  not
 make  my  task  unnecessarily  difficult.
 Itt  call  you,  it  will  be  an  injustice  to
 others,

 The  Minister.

 SHRI  SAMAR  GUHA:  No,  Sir.  On
 a  point  of  order.

 MR,  CHAIRMAN;  There  will  be  no
 Point  of  order.  shall  not  allow  it.
 Under  which  rule  you  are  raising  it?

 SHRI  SAMAR  GUHA:  How  can  you
 overrule  my  point  of  order?
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 MR.  CHAIRMAN:  There  is  np  point
 of  order,

 SHRI  SAMAR  GUHA:  You  cannot
 do  it.  ’

 MR.  CHAIRMAN:  You  want  time
 to  speak.  That  ig  the  only  point  of
 order,

 The  whole  thing  is  this.  If  I  give
 you  time,  there  is  only  one  considera-
 tion....  (Interruptions)  I  would  like
 you  to  hear  me.  I  have  always  listen-
 ed  to  your  speeches  with  rapt  atten-
 tion.

 SHRI  SAMAR  GUHA:  १  do  not  seek
 any  favour,

 MR.  CHAIRMAN:  There  is  no  ques-
 tion  of  any  favour,  Please  sit  down.
 The  rationale  and  the  justice....(In-
 terruption)  Please  try  to  understand.
 Please  do  not  be  unreasonable.  There
 are  others  who  are  wanting  to  speak.

 Their  claims  are  no  better  or  no
 worse  than  yours  for  speaking.  But
 since  the  House  said......

 SHR]  SAMAR  GUHA:  The  whole
 proposition  is  wrong.

 MR.  CHAIRMAN:  It  is  a  matter  of
 opinion  and  I  will  not  be  browbeaten
 like  this....  (Interruptions).

 SHRI  SAMAR  GUHA:  It  is  a  ques-
 tion  of  convention.

 MR,  CHAIRMAN:  Some  time  or  the
 other  you  should  be  told  the  mandate
 of  the  House  ang  I  am  going  to  abide
 by  the  mandate  of  the  House.

 SHR;  SAMAR  GUHA:  I  am  on  a
 point  of  order.  I  am  not  going  to
 budge  even  an  inch  from  my  right.
 What  you  have  told  just  now  is  against
 the  convention  that  has  been  followed.
 The  precedent  that  has  been  followed
 in  this  House  is  that  whenever  a  re-
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 It  is  not  a  question  of  priority  of  the
 list.  T¢  is  the  question  of  priority  of
 the  Opposition  Parties  spokesmen  gett~
 ing  a  right  to  speak.  The  question  of
 rationing  of  time  is  undoubtedly  yours,
 That  is  the  convention.  7  am  not
 seeking  any  favour  from  you.  I  am
 not  going  to  yielg  on  this.

 MR,  CHAIRMAN;  Between  you  and
 me,  Mr.  Guha.  You  are  persisting.
 It  is  for  me  to  go  by  certain  basic
 canons  of  procedure,  basic  canons  of
 justice....  (Interruptions).  ‘You  have
 asserted  your  right  to  raise  a  point  of
 order.  I  rule  it  out.

 SHRI  SAMAR  GUHA:  It  is  my  ele-
 mentary  right  that  he  cannot  deny.

 MR.  CHAIRMAN:  Do  you  want  to
 hold  the  whole  House  to  ransom?

 SHRI  SAMAR  GUHA:  You  did  not
 say  why  you  rule  it  out  of  order?
 (Interruptions).

 MR.  CHAIRMAN:  As  a  very  ex~
 ceptional  matter,  I  allow  you.  Sut
 please  conclude  within  two  minutes.

 SHRI  SAMAR  GUHA:  I  should  get
 five  minutes  at  least.

 MR.  CHAIRMAN:  You  yourself
 said  that  I  can  ration  the  time.

 SHRI  SAMAR  GUHA:  I  request
 you  to  give  me  five  minutes;  this  can-
 not  be  concluded  in  two  minutes.

 MR.  CHAIRMAN:  This  is  the
 mandate  of  the  House.  We  have  to
 conclude  this  debate  within  a  parti-
 cular  time.  That  is  the  mandate  of  the
 House.  That  is  not  my  wish  but  that
 ig  the  mandate  of  the  House.

 SHRI  SAMAR  GUHA:  This  is  not
 the  way  to  treat  a  national  party  in
 the  House,  We  are  a  recognised  natiosg_
 al  party  in  this  House.  [  am  not  seek-
 ing  any  favour.  I  am  exerting  my
 right,

 SHRI  P.  G.  MAVALANKAR:  Sir,
 if  the  House  decides  at  one  stage  that
 the  Minister  might  be  called  at  5-30
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 and  if  the  House  at  a  later  stage  finds
 that  some  more  Members  want  to
 speak,  let  the  House  again  decide  the
 jasue.  Would  you  not  listen  to  the
 House  and  find  out  what  the  wish  of
 the  House  isy  Some  of  us  have  given
 our  names;  of  course,  some  of  us  were
 late;  but  all  the  same  we  have  given
 our  names.  If  you  allow  one  person
 only  to  speak  because  he  has  been  in-
 aisting  and  not  allow  the  others,  it
 would  not  be  proper,  Therefore,  what
 I  feel  is  that  you  may  ascertain  the
 wish  of  the  House.  The  time  of  the
 debate  may  be  extended  if  you  think
 that  is  better.  The  Minister  may  reply
 after  Members  have  spoken  But  you
 can  not  allow  one  Member  to  speak
 and  not  allow  others.  My  second  point
 is  this,

 MR.  CHAIRMAN:  ‘The  debate  has
 to  be  concluded  within  a  certain  time;
 it  can’t  go  on  ad  infenitum.  Mr.  Samar
 Guha,  please  conclude  quickly.

 SHRI  P.  G.  MAVALANKAR:  If
 you  give  chance  to  party  spokesman,
 why  do  you  not  give  chance  to  in-
 dependents?  Why  are  independents
 demolished?  I  too  as  an  independent
 have  every  right.  Why  should  an  in-
 dependent’s  voice  be  crushed?

 MR.  CHAIRMAN:  Mr.  Mavalankar
 please  sit  down.  You  have  just  sent

 a  slip.  Your  name  is  not  there,—not
 even  in  the  list  your  name  is  there.
 Now,  to  assert  your  right  like  this  is
 unfair.  Mr.  Guha.

 SHRI  P.  G.  MAVALANKAR:  Have
 independents  no  place  in  this  House?
 I  want  to  ask  this  question:  Have  in-
 dependents  no  place  in  this  House?
 It  is  very  unfair.

 MR.  CHAIRMAN:  You  should  have
 sent  your  name  at  the  beginning  of
 the  debate  itself.  You  could  have
 got  an  opportunity  then.  You  are
 sending  you  name  at  the  eleventh
 hour  and  you  shout  st  the  Chair
 and  this  is  not  in  keeping  with  your
 restraint,  dignity  and  understanding,
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 SHRI  P,  G.  MAVALAREAR:  If  you
 allow  party  spokesman,  how  is  it  that
 independents  are  not  given  time?

 MR,  CHAIRMAN:  Not  as  party
 spokesman;  I  allowed  him  ag  senior
 Member,

 SHRI  P.  G.  MAVALANKAR:  He
 wag  criticising  the  Chair  there  was
 no  point  of  order.

 SHRI  SAMAR  GUHA:  Undoubted-
 ly  the  control  of  the  monopoly  and
 the  big  houses,  the  industrial  houses,
 is  a  big  constraint  to  the  freedom  of
 press.  If  we  take  an  assessment  of  the
 democratic  countries  like  U.K.,  Japan,
 France  or  America,  we  fing  there  are
 similar  constraints  existing  in  bigger
 dimension  in  other  countries  also.  In
 a  degree  such  things  are  also  found
 in  our  country.  In  totalitarian  coun-
 tries  there  ig  no  freedom  of  press.
 At  least  in  half  of  the  world,  this  is
 the  position.  In  totalitarian  system
 press  freedom  is  absolutely  control-
 led.  I  am  wholeheartedly  in  favour
 of  democratisation  of  the  functioning
 of  news  agencies  and  newspapers.
 But  the  threat  to  democracy  and  free-
 dom  of  press  and  functioning  of  news-
 agency  jn  our  country  to  day  is
 coming  from  the  side  of  the  ruling
 party  as  also  from  the  side  of  the  two
 big  powers,  super  powers  and  they  are
 pumping  in  all  their  propaganda
 materials  into  this  country.

 Sir,  to-day,  what  is  happening?  In
 West  Bengal,  there  are  flive  major
 papers  of  which  four  have,  excepting
 one,  been  turned  into  a  Congress  Bul-
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 aft  the  Government  with  cagard  te  the

 acheduled  arn €nd  that  not
 even  oha  paragraph  appeared  in
 papers  ali  over  the  country.  Sir,  this
 was  a  discussion  about  the  minority
 in  regard  to  the  recruitment  policy
 of  the  Government.  ‘This  was  comple-
 tely  blacked  out  as  the  Minister  re-
 wented  such  discussion,

 Therefore,  to  me,  it  appears  that
 certainly  there  should  be  freedom  of
 the  press  and  there  should  not  be
 any  curb  by  any  agency  on  them.
 To-day,  it  is  the  ruling  party  which
 monopolies  the  real  control  of  the
 mass  media  of  newspapers  news
 agencies  etc.  They  are  all  controlled
 by  the  ruling  party  alone.  Take  for
 example  the  Embassy  staff.  Not  thou-
 sands  but  lakhs  of  their  periodicals
 are  published  in  different  languages
 in  our  country.  I  have  also  given  the
 figures  with  regard  to  these  two  big
 powers  whose  periodicals  in
 different  languages  are  published
 in  our  country,  and  are  circulated  by
 the  foreign  embassies.  Not  only
 that.  Their  views  and  their  news
 and  articles  are  also  being  circulated.
 Millions  of  news  pieces  have  also
 been  circulated  to  all  the  news  papers
 in  India.  Therefore,  I  feel  that  real
 threat  to  the  freedom  of  the  press  is
 there;  the  threat  to  democracy  and
 the  threat  to  news  agency  is  there,  On
 the  one  hand  there  is  threat  from
 these  two  super  powers  and  on  the
 other  these  foreign  agencies  are  try-
 ing  to  erode  democratic  freedom  of
 our  ‘Press.  It  is  strange  that  millions  of
 periodicals  are  being  published  from
 India  with  a  political  bias.  Their
 aim  is  to  erode  the  freedom.  Is  it  not
 an  erosion  of  democratic  freedom  of
 the  press?  Is  it  not  erosion  of  the
 soveriegnty  of  our  country?

 T  say  it  ig  absolutely  necessary,  for
 the  democratic  functioning  of  our
 counrty,  to  have  freedom  of  the  press.
 We  have  to  go  deep  into  the  matter.
 T  would  say  that  freedom  of  the  press
 freedam  of  the  editorial,  freedom  af

 news  agency  etc.  must  be
 —

 aie
 J  é  E
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 country  the  policy  that  every  means
 of  production  whether  in  industry  or
 in  trade  will  be  nationalised.  This  I
 can  understand.  But,  if  you  want  to
 tackle  the  problem  from  the  point  of
 view  of  ensuring  democratic  freedom
 of  the  press,  we  have  to  see  by  what
 methods  and  by  what  means  we  can
 ensure  the  freedom  to  the  editor,  We
 have  to  see  by  which  means  we  can
 ensure  the  freedom  of  the  news  edi-
 tor,  the  freedom  of  the  reporter  as
 also  the  freedom  of  the  newspapers.
 What  ig  the  use  of  talking  of  green
 signal  or  red  signal  when  we  go  on
 circulating  to  news  agencies  by  giving
 all  kinds  of  benefits?  Therefore  I
 conclude  that  the  real  danger  to  press
 to-day  is  mostly  from  the  side  of  the
 monopoly  control  of  the  press  by
 ruling  party  on  the  one  hang  and
 erosion  that  is  being  caused  by  the
 stuff  of  the  so  called  periodicals  that
 are  being  published  ang  circulated
 in  millions  in  our  country  by  these
 two  super  powers,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI  I  K.
 GUJRAL):  Mr,  Chairman,  Sir,  [
 must  thank  you  and  the  House  for
 this  very  enlightened  debate.  Last
 time  and  today,  I  think  speaker  after
 speaker  made  very  very  valuable
 contributions  to  this  very  vital  area
 of  our  national  life.

 As  a  result  of  our  freedom  struggle,
 in  which  the  mass  medium,  the  news-
 paper,  played  a  very  big  role,  when  we
 became  independent,  we  were  natural-
 ly  very  conscious  of  it,  If  you  kindly
 have  a  look  at  the  Preamble  of  the
 Constitution,  it  is  enshrined  itself  one
 of  the  very  important  principles:

 “LYBERTY  of  thought,  expression,
 belief  faith  and  worship”.

 Amongst  the  various  liberties,  the
 people  of  India  decided  to  give  this
 ‘iberty  of  thought  and  expression’
 priority  over  others.  Even  when  they
 talked  of  belief,  faith  and  worship,  it
 came  only  after  thought  and  ह...
 sion.  It  dig  not  end  there.  Let  us
 turn  to  afticle  Ww  Firat  it  says:
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 “All  citizens  shall  have  the  right

 te  freedom  of  speech  and  expres-
 aion”.

 These  are  very  fundamental  things.
 The  Constitution  was  passed  by  the
 Constituent  Assembly  sometime  in
 1949,  Since  then,  I  think  one  of  the
 things  which  received  the  attention  of
 the  First  Parliament  of  India  was
 how  to  make  this  freedom  of  expres-
 sion  real,  That  was  why  in  ‘1952,  a
 Press  Commission  was  set  up.  When
 I  look  at  the  Report  of  the  Press  Com-
 mission,  my  attention  is  riveted  to
 the  very  beginning  of  it.  In  the  firat
 page,  it  is  stated:

 “..In  95l,  the  Prime  Minister
 (then  Jawaharlal  Nehru)  said  that

 he  was  prepared  to  appoint  a  Com-
 mittee  or  Commission,  including  re-
 presentatives  of  the  Press,  to  exa-
 mine  the  state  of  the  Press  and  ita
 content.  He  elaborated  the  idea  on
 the  Ist  June  95  when  he  indicated
 that  an  inquiry  covering  the  larger
 issue  of  the  Press,  such  ag  had  been
 carried  out  in  the  United  Kingdom
 by  the  Royal  Commission,  might  be
 productive  of  good  for  the  Press,  and
 the  development  of  this  very  impor-
 tant  aspect  of  public  affairs”.

 Therefore,  the  Press  Commission  was
 set  up.  This  was  not  something  un-
 usual,  something  new  that  we  did  for
 ourselves  for  the  first  time.  Every-
 where,  in  every  society  where  freedom
 of  press  and  freedom  of  expression  is
 valued,  such  inquiries  had  heen  made,
 such  commissions  had  been  set  up
 from  time  to  time.

 When  the  Commission  wag  set  up,
 it  was  not  as  if  it  comprised  mem-
 bers  who  were  very  radical  in  their
 outlook  and  ideas,  who  thought  they
 were  going  to  bring  about  a  revolu-
 tion.  If  you  have  a  look  at  the  com-
 position  of  the  Commission—I  would
 like  to  refresh  your  memory  by  read-
 ing  the  names  of  the  members—it
 was  chaired  by  Shri  Justice  G.  S.
 Rajadhyaksha  and  its  members  were
 Shri  Dr.  C.  P,  Ramaswami  Aiyar;
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 ge sae Eng  Gar  को  मे
 Binge,

 @bri  Jaipel  Singh,  Siri  J.  Kamat an,
 Sbri  A.  है.  Bhat  and  Shri  M.  Chela-
 pathi  Rae.

 Commission  and
 bog’  Seng

 out  with
 a  very  voluminous

 the  Commission  were  also  implement-
 ed.

 One  of  the  thoughts  which  pro-
 voked  new  thinking  was  when  the
 Commussion  said:

 “A  man’s  opinions  are  his  own,
 but  if  he  claims  to  purvey  his
 opinions,  the  buyer  is  entitled  to
 insist  that  it  shall  be  untainted,
 unadulterated  and  undiluted.  It
 is  from  this  aspect  that  we  are
 most  concerned  with  the  effect  of
 ownership  and  the  control  that  it
 exercises  on  the  quality  of  service
 which  it  provides  to  the  public”.

 This,  I  think,  has  been  debated
 here  and  outside  for  a  very  long  time.
 As  I  said  in  the  beginning,  not  only
 here  in  India  ,but  everywhere  in
 the  world  today  where  the  press  has
 come  to  occupy  a  significant  position
 in  democratic  jike,  the  debate  has  been
 going  on  what  it  the  role  of  the
 press  and  how  the  press  should  be
 run?

 For  many  years  we  have  heard
 that  free  communication  movement
 has  taken  birth  in  many  parts  of  the
 world.  The  essence  of  a  free  come-
 munication  movement  basically  is
 that  the  press  must  be  freeq  from
 those  who  have  interests  other
 than  the  press  itself?  Some
 societies  permit  complete  laissezfare.
 Some  societies  restrain  them.  But
 on  one  thing  there  is  unanimity  in
 the  world,  If  a  society  has  to  इप्पचिकनः
 tee  freedom,  then  the  society  must  be



 people  from  time  to  time  decide
 what  socia]  objective  the  nation
 should  have.  They  also  decide  from
 time  to  time  what  type  of  social
 changes  we  want  to  usher  in,  Ever
 since  we  became  free,  we  have  been
 thinking  for  ourselves.  We  have
 realised  that  modern  life  is  very
 much  depending  on  communication.
 It  has  been  said  here  that  since  our
 literacy  is  low,  perhaps  our  communi-
 cation  is  ineffective.  I  think  that  is
 not  true.  In  our  society  irrespective,
 of  the  era  from  which  we  pass,  ir-
 respective  of  the  dark  days  that
 might  have  come  on  us,  on  one  thing
 our  value  depended  always,  that  is
 our  entire  cultural  heritage  depended,
 ‘we  have  always  felt  that  communica-
 tion  is  very  important.  It  did  happen
 that  when  illiteracy  came,  when  dark
 days  came,  we  did  not  have  that  much
 of  printed  material.  But  then  instead
 of  that  we  developed  a  very  rich
 oral  tradition  and  that  oral  tradition
 kept  our  social  and  cultural  values
 alive  So  when  the  country  became
 free,  we  felt  that  not  only  must  we
 have  an  effective  communication
 system  but  also  that  the  communica-
 tion  system  must  have  a  purpose  and
 must  have  a  cultural  value  in  it.
 We  felt  that  the  communication
 system  must  participate  in  the  social
 process  which  the  society  has  set  for
 itself.  Social  change  and  social
 process,  we  all  realise  today,  are
 inter-linked.  We  also  felt  that  the
 masg  media  had  a  significant  role  to
 play  in  this,  Historically  it  is  wedded
 to  the  evolution  of  the  printing  press
 and  with  the  evolution  of  the  mecha-
 niseq  paper.  It  so  happened  that  the
 papers  and  the  press  have  remained
 the  monopoly  of  some  Perhaps
 #  wag  the  continuation  of  the  old
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 legacy  when  kicwledge  was  the
 of  sothe.  In  the  days  when

 the  printing  press  was  no;  discover-
 ed  it  was  the  monopoly  of  the  church,
 by  and  large,  in  various  shapes  and
 formes  in  various  countries,  Therefore,
 knowledge  and  wisdom  became
 synonymous  and  resided  in  a  few,  As
 man  discovered  the  printing  press
 and  was  able  to  print  faster  in  a
 quantitative  sense,  it  became  possible
 for  societies  to  evolve  to  a  stage
 where  not  only  could  ideas  be  com-
 municated  but  they  could  be  taken
 away  from  some  to  many  and  for
 the  first  time  democracy  became  pos-
 sible  after  the  printing  press  was
 evolved,  It  is  interesting  to  find  that
 democracy  and  the  secular  concept
 were  closely  co-related  with  the
 evolution  of  the  printing  press.  It  so
 happens  that  the  instruments  which
 help  the  growth  of  social  thought
 and  liberty  at  one  time  sometimes
 become  the  symbols  of  enslavement
 at  a  later  phase,  Though  the  print-
 ing  press  freed  men  from  those  who
 ‘were  monopolising  knowledge  it  was
 itself  monopolised  by  some  because
 Press  and  printing  became  expensive,
 technology  in  the  last  2  or  3  cen-
 turies  has  developed  at  great  speed
 and  as  technology  developed,  printing
 technology  particularly,  it  became
 increasingly  more  expensive.  Since  it
 became  increasingly  more  expensive,
 those  who  had  more  money  got  hold
 of  it  more  effectively  and  today  we
 feel  that,  in  democratic  societies,  par-
 ticularly  a  new  trend  has  grown  in
 the  current  century  and  big  money
 monopolies  are  printing  press,
 38  00  hrs.

 Once  they  monopolised  the  printing
 press,  they  thought  they  had  a  right
 to  communicate  whatever  they  wished.
 This  is  the  basic  contradiction,

 In  India  ang  elsewhere  we  are  facing
 this  challenge.  If  in  article  39  q@  we
 decided  that  we  are  going  to  give  free-
 dom  of  expression  to  our  people,  is  it
 for  the  people  and  by  the  people,  or  is
 it  for  some  to  say  whatever  they  like?
 If  they  Were  only  interested  in  runhing
 the  press  it  would  have  been  easier
 for  us,  but  unfortunately  they  had  their
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 own  interests,  Whatever  their  other
 interests  may  be,  they  have  one  basic
 vested  interest,  ६.  e.  in  maintaining  the
 status  quo,

 The  basic  question  to  be  ask-
 ed  is,  can  India  afford  to  remain  on
 the  basis  of  status  quo?  If  those
 who  are  running  the  press  decide
 for  themselves  that  status  quo  must
 be  observed,  can  there  be  social
 change?  If  there  is  going  to
 he  this  basic  contradiction  between
 social  change  and  starus  quo  can
 the  means  of  communication  be  en-
 trusted  to  those  who  have  vested  in-
 terest  in  status  quo?  This  is  a  very
 wide  issue.  It  has  been  debated  here
 and  elsewhere  for  a  long  time  and  I
 pride  myself  in  saying  that  for  the
 last  three  or  four  years,  I  have  parti-
 cipated  in  it  many  times,  To  my
 friends  here  nad  outside  my  views  on
 this  issue  बती  known.  They  have  been
 stated  a  niunber  of  times.  I  am  hnei-
 ther  thinking  in  anger  nor  in  terms
 of  frustration  nor  in  terms  :f{  power
 nor  in  terms  of  Government  nor  ih
 terms  of  being  a  Minister.  I  am
 thinking  as  an  Indian,  I  feel,  as  an
 Indian  who  believes  in  the  freedom  of
 expression,  that  communication  has  a
 vital  role  to  play,  that  the  means  of
 communication  have  to  be  freed  from
 a  few  so  that  many  can  be  served,
 it  is  important  that  a  new  thinking  in
 this  aspect  must  come.

 The  Press  Communhication  has  done
 a  considerable  amount  of  thinking
 Their  report  came  in  July  1954,  For  20
 years  it  has  been  with  us.  It  is  not
 as  if  we  have  been  Only  treating  it  as
 a  sacred  document  and  have  done
 nothing,  My  _  friends  will  be
 unfair  if  they  think  of  this
 one  recommendation  and  do  _  not
 think  of  many  others  which  have
 been  implemented,  This  hag  not  been
 implemented  for  many  reasons.
 Jawaharlal  Nehru’s  time,  Lal  Bahadur
 Shastri’s  time,  Indira  Gandhi’s  time—
 these  three  phases  in  Indian  history
 have  been  periods  when  India  has
 Moved  forward.  One  vital  debate  that
 ig  going  on  is,  if  you  want  to  readjust
 the  newspaper  industry  or  the  news-
 papers,  it  is  very  important  that  our
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 People  must  be  convinced  that  we  are
 motivated  by  only  one  basic  factor: We  want  to  preserve  the  freedom  of
 expression  and  the  freedom  of  thought, With  this  Government,  not  only  today but  always,  freedom  of  the  press  has
 not  been  only  a  matter  of  policy.  It
 has  been  a  matter  of  commitment,  We
 have  always  felt,  and  will  continue  to
 feel  that  freedom  of  the  press  is  an
 essential,  integra]  part  of  democratic
 life.  We  have  felt  that  the  right  to
 dissent,  both  in  the  House  and  outside
 in  writing  and  in  speech,  is  inherent
 in  a  domocratic  structure  and  we  are
 keen  to  preserve  it.  The  issue  will
 have  to  be  seen  from  this  angle:  Does
 the  present  set-up  encourage  dissent
 and  difference  in  thinking  or  doeg  it
 not?  This  is  the  basic  approach  whieh
 should  be  kept  in  mind.

 The  Press  Commission's  submitted
 its  report  in  1954,  In  these  20  years,
 the  situation  has  considerably  changed.
 In  954  we  had  330  dailies  in  India,  out
 of  which  4  were  in  English  and  others
 in  Indian  languages.  At  the  end  of
 97i,  there  were  82]  dailies  out  of
 which  78  dailies  were  in  English.
 Numerically,  we  have  grown.  The
 press  has  come  to  a  stage  of  stability.
 Not  only  the  number  of  newspapers
 and  periodicals  has  grown  but  the
 number  has  grown  in  every  language,
 including  English.

 Also,  the  total  circulation  of  dailies
 in  the  country  hes  inercased  from  25
 lakhs  in  1952-53  to  90.96  lakhs  at  the
 end  of  ‘1971,  The  number  of  dailies  in
 Indian  languages  hag  increased  from
 289  in  1952-53,  to  743  in  1971,  The  in-
 crease  in  circulation  of  Indian  Jang-
 uage  newspapers  during  the  period  is
 from  8  lakhs  to  68.77  lakhs,

 Then,  kindly  keep  one  thing  in  mind.
 Sometimes,  we  think  that  definitions
 which  the  Press  Commission  enunci-
 ated  at  that  time  are  still  relevant.
 To  an  extent,  they  do;  to  an  extent,
 they  don’t.  For  instance,  the  words
 used  here  are,  big  papers,  medium
 papers  and  small  papers,  Small  papers
 were  defined  as  papers  having  a  cir-
 culation  upto  15,000;  medium  papers
 were  those  with  e  circulation  of  16,000
 to  50,000  and  the  larger  ones  were  con-
 sidered  those  having  8  circulation  of



 337  Ownership  of

 above  50,000,  At  that  time,  the  pattern
 Way  different,  Since  the  newspapers
 were  few,  there  were  only  few  papers
 which  had  e  circulation  above  50,000.
 I  have  given  figures  just  now  to  show
 that  in  the  last  20  years,  numerically
 the  number  has  grown  and  also  the
 circulation  of  papers  in  the  sense  of
 large-ness  also  haw  grown,  There  are
 more  papers  now  which  have  a  circula-
 tion  of  above  50,000,

 Now,  whatever  we  commonly  call
 the  monopoly  press,  it  has  grown,  The
 number  of  papers  outside  the  mono-
 poly  press  has  also  grown.  The  big-
 gest  circulation  today  is  of  those  papers
 which  are  not  in  the  monopely  group
 For  instance,  the  Anand  Bazar  Patrika
 in  Caleutta  is  the  largest  paper  from
 circulation  point  of  view,  It  is  an
 Indian  language  paper,  Then,  for
 instance,  Malayala  Manorma  and
 Matrabhumi,  both  in  Malayalam  and
 both  outside  the  monopoly  press,  have
 grown.

 Another  qualitative  change  has  also
 come  in,  Some  years  ago,  Government
 hag  thought  of  some  papers  in  terms
 of  common  ownership  and  they  de-
 fined  “common  ownership”  as  a  group
 which  had  two  or  more  news  interest
 newspapers  at  least  one  of  which  is  a
 daily.  Perhaps,  at  that  time,  only  the
 monopoly  papers,  as  We  understand
 today,  were  coming  under  that  defini-
 tion.  Today,  the  number  of  common
 ownership  units  has  grown  to  96
 under  the  above  definition,  Now,
 these  96  groups  do  not  belong  to  the
 industry  as  we  commonly  understand
 it.  It  also  sometimes  covers  even
 those  papers  which  from  our  point  of
 view  are  very  small  papers.  For  inst-
 ance,  a  group  like  Thanthi  has  grown
 up  in  Tamil  Nadu  which  was  nowhere
 in  ‘1952,  It  is  a  very  effective  group
 now.  Similarly,  the  Amrit  Bazar
 Patrika  group  has  grown  up.  It  was  not
 as  effective  then  as  it  is  now,  Also
 Anand  Bazar  Patrika,  Even  from  the
 point  of  view  of  common  ownership,
 National  Herald  comes  under  that
 definition;  Patriot  comes  under  that
 definition.  There  are  so  many  papera
 coming  under  that  definition.  So,  the
 original  concept  of  that  definition  to
 8  great  extent  has  changed.  I  am
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 saying  this  not  to  enunciace  a  policy
 or  to  give  my  views  for  good  or  for
 bad,  I  am  only  trying  to  say  how
 much  the  scene  has  now  changed.

 Another  important  factor  has  also
 come  in.  Some  years  ago,  Government
 tisement  budget  of  the  Central  Govern.
 ment  used  to  be  Rs.  25  lakhs  and  the
 total  advertisement  budget  now,  in
 ‘1972-73,  of  the  D.A.V.P.  is  about
 Rs.  .93  crores.  From  Rs,  25  lakhs  it
 hes  come  to  Rs,  1,93,  crores.  Also
 please  keep  in  mind  that  at  that  time
 '-1982-53,  the  total  advertisement  bud-
 get  of  both  public  and  the  private
 sector  put  together  was  of  the  order
 cf  Rs  6.2  crores,  Now  the  budget
 estimates  vary  and  the  total  adver-
 tisement  budget  at  present  is  Rs,  60
 crores  and  it  may  go  upto  Rs,  80  crores.
 Therefore,  the  entire  picture  has
 changed.

 Sometimes,  it  is  thought  that  the
 Government  advertisement  budget  is
 so  big  that  we  can  influence  the  news-
 papers.  That  is  totally  wrong.  The
 Central  Government's  Rs,  1,93  crores
 has  to  be  viewed  in  the  background
 of  the  wide  private  budget  that  exists
 to  the  extent  of  Rs.  60  to  Rs,  80  crores.
 Therefore,  the  scene  has  changed  to
 a  very  great  extent.
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 We  have  for  a  long  time  now  ever
 since  the  Press  Commission's  report
 came  in  tried  to  evolve  various  me-
 thods  for  dealing  with  this  problem.
 As  J  said,  keeping  in  mind  all  the
 time  the  basic  sensitivity  of  our  peo-
 ple  about  the  freedom  of  the  Press
 and  freedom  of  expression,  many  ex-
 ercises  had  been  undertaken,  We  have
 all  during  the  passage  of  time  agreed
 to  one  basic  thing  that  it  is  in  the
 interests  of  the  freedom  of  the  Press
 itself  that  it  must  be  delinked  from  the
 industry.  It  is  not  as  if  new  wisdom
 has  dawned  on  Indians  that  we
 have  come  to  this  conclusion,  This
 was  realiseq  and  appreciated  else-
 where  in  the  world  also,  Even  in  the
 case  of  the  London  Times  this  was
 exactly  what  wag  done  and  when
 Lord  Thompson  took  over,  by  a  state-
 ment  in  Parliament  it  was  laid  down
 that  Lord  Thompson  will  not  be  allow
 to  influence  the  editorial  side  of  the
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 ३0  influence  the  editorial  side  of  the
 London  Times  end  a  trust  was  set  up
 at  that  time  to  control  and  run  the
 London  Times,  I  can  go  on  giving
 you  examples  from  every  country
 which  believes  in  freedom  of  expre-
 ssion,  Whether  I  talk  of  Germany,
 whether  talk  of  France  or  I  talk  of
 U.  K.  or  I  talk  of  Italy  or  I  talk  even
 of  Japan,  in  every  country  that  you
 think  of,  with  the  passage  of  time,  it
 has  been  realised  that  the  Press  is
 such  a  sacred  institution  that  it  cannot
 be  left  to  the  whims  of  a  few  who  run

 it  for  their  own  selfish  interests.  That
 is  why  sometimes  it  has  thought  that
 it  is  good  to  set  up  trusts.  Sometimes
 it  was  thought  better  to  set  up  some
 sort  of  public  chartereq  trusts  where
 they  can  decide  for  themselves  how  to
 run  it,  But  the  idea  basically  is  that  the
 Press  must  be  insulated  not  only  from
 governmental]  influence  but  must  be
 insulated  also  from  those  who  have
 interests  other  than  the  freedom  of
 the  Press.  That  is  why  we  in  India
 whenever  we  carried  out  various  exer.
 cises,  came  to  against  one  difficulty  or
 the  other,  Sometimes,  the  difficulty
 arose  as  to  what  area  of  the  Press
 should  be  covered  Sometimes,  it  was
 felt  that  almost  the  entire  Press  scene
 should  be  covered,  Sometimes,  it  was
 felt  that  almost  the  entire  Press  scene
 is  that  we  should  cover  only  those
 papers  which  are  controlled  by  the
 big  money  who  are  outside  the  Press
 itself’.  {  think.  with  the  passage  of
 time,  a  consensus  has  grown  that  we
 have  to  cover  only  papers  which  are
 controlled  and  run  by  big  money,
 Once  we  came  to  that  conclusion  and
 the  House  will  recall  that  from  time
 {o  time  this  question  was  raised  here
 and  in  the  last  two  years  particularly,
 some  exerci¢es  were  carried  out  and
 one  exercise  brought  us  to  the  concept
 of  public  trusteeship  The  basic  idea
 wag  that  once  you  think  of  delinking
 the  papers,  then  wherefrom  the
 finances  should  come  and  who  should
 set  up  the  Board  of  management.  The
 Government  is  very  keen  that  is  should
 not  touch  even  from  20  yards  the
 Soancing  of  the  papers  or  the  setting
 up  of  the  Board  because  we  believe
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 that  the  freedom  of  the  Press  should
 Gefinitely  be  solid  and  complete  and
 it  must  also  look  that  the  Government
 have  nothing  to  do  with  it,  Therefore,
 both  in  the  content  and  experience,  it
 is  very  important  and  that  is  why  we
 do  not  want  to  go  near  it  at  all,  In
 both  the  exercises  the  basic  difficulty
 that  came  to  our  notice  wag  that  di-
 rectly  or  indirectly  the  State  comes  in
 and  money  has  to  flow  either  from
 the  Government  or  the  governmental
 institutions.  We  are  very  keen  that
 if  finances  are  to  be  found,  they  must
 be  found  from  those  who  are  not
 either  directly  or  indirectly  linked
 with  the  Government,  so  that  we  can-
 not  be  accused,  and  we  don't  want  to
 be  accuseg  that  even  indirectly  we
 are  interested  in  interfering  with  the
 freedom  of  the  Press.  As  I  said,  we
 have  fundamental  faith  in  this.  This
 led  to  many  possible  alternatives,  As
 you  would  recall,  the  case  went  before
 the  Supreme  Court  from  time  to  time.
 My  friends  here  raised  the  issue
 that  the  Press  Commission  recommen.
 ded  the  Price  Page  Schedule.  Why
 we  did  not  enforce  it?  This  House  will
 recall  that  the  law  was  made  by  this
 Parliament  for  prescribing  Price  Page
 Schedule.  And,  in  the  case  known  as
 the  Saka!  Paper  casc,  this  was  struck
 down  by  the  Supreme  Court.  My
 friend,  Mr.  Patil,  wil]  recall  this  be-
 cause  this  is  published  from  his  own
 hometown,  he  would  recall  the  detal:
 of  the  case  Similarly  the  Cae  of  news-
 print  came  before  the  Supreme  Court.
 They  held  that  we  have  no  business  to
 have  a  price  page  schedule.  Per-
 sonally,  I  qo  not  agree  with  some  of
 the  observations  which  the  Supreme
 Court  have  made  I  would  like  to
 place  before  the  House  one  or  two
 observations  of  the  Supreme  Court,
 In  the  newsprint  case  they  observed:

 “The  Bank  Nationalisation  case
 (supra)  has  established  the  view
 that  the  fundamenta}  rights  of
 shareholders  as  citizens  are  not  Jost
 when  they  associate  to  form  a  com-
 pany.  When  their  fundamental
 rigrhts  as  sharerolders  are  impaired
 by  State  action  their  rights  as  share-
 holders  are  protected.  The  reason
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 is  that  the  shareholdera’  rights  are
 equally  and  necessarily  affected  if
 the  rights  of  the  company  are
 affected”.

 This  wag  an  enunciation  which  does
 not  tally  with  our  philosophy,  with
 our  way  of  thinking  at  all,

 Again,  Mr,  Chairman,  I  would  like
 to  refer  to  another  observation  of
 the  Supreine  Court  observed  in  the
 game  case;

 “This  freedom  is  violated  by  pla-
 cing  restraints  upon  it  or  by  placing
 reatraints  upon  something  which  is
 an  essentia]  part  of  that  freedom.
 A  restraing  on  the  number  of  pages,
 a  restraint  on  on  circulation  and  a
 restraint  on  advertisements  would
 affect  the  fundamental  rights  under
 Art.  39  (1)  (a)  on  the  aspects  of
 propagation,  publication  and
 circulation.”

 This  judgment  naturally  has  to  be
 kept  in  mind  when  we  are  thinking  of
 devising  any  measure  which  can  be
 brought  before  the  House.

 A  very  long  judgement  emerged
 only  a  few  months  ago  from  the  sup-
 reme  Court  on  the  Twenty  fourth  and
 Twentyfifth  Amendments  of  the  Con-
 stitution  I  do  not  want  to  take  your
 time  to  read  out  the  judgment  but
 you  would  recall  that  one  of  the
 essential  principles  laid  down  in  the
 judgment  was  this,  that  the  essential
 features,  the  basic  features.  are  not
 to  be  changed,  This  wus  the  basic
 philosophy  of  the  judgment  as  such.
 I  am  told  by  Law  Ministry  that
 this  is  a  wery  long  judgment  cover-
 ing  about  1700,  paves  and  it  has  natu-
 rally  taken  some  time  to  stuy,  it;
 they  have  assured  me  that  they  will
 complete  their  studies  soon  and  it
 will  he  possible  for  us  to  go  further
 in  the  matter.

 There  is  one  thing  which  I  must
 reiterate  once  agein  and  it  is  this.
 In  our  set  up  of  things  the  Supreme
 Court  occupies  a  position  which  we
 all  respect;  we  have  no  intention
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 whatsoever  to  come  into  conflict  with
 the  judiciary  because  we  do  fee]  that
 when  we  are  thinking  in  terms  of  free-
 dom  of  the  Press  we  must  also  at  the
 same  time  reiterate  and  ssy  that  we
 equally  believe  in  the  Supreme  Court,
 the  set  up  for  dispensation  of  justice,
 as  envisaged  in  the  Constitution.
 Whenever  we  evolve  a  measure,  we
 have  to  keep  this  basic  concept  in
 mind  and  then  only  we  can  possibly
 come  to  any  conclusion.

 8.9  hrs,

 (SHRI  S.  A.  KADER  in  the  Chair]

 Inspite  of  what  my  friends  have
 said,  I  would  like  to  reiterate  this
 that  we  should  be  in  a  position  to
 evolve  a  set  up  which  has  three  or
 four  basic  ingredients.

 {l)  It  must  preserve  the  freedom
 of  the  press  from  the  Gov-
 ernment.  An  attempt  should
 be  made  to  preserve  it  from
 the  industrial  interests;

 (2)  we  must  keep  in  mind  that
 money  doey  not  flow  into  the
 press  m  benamts—either
 benamis  by  political  parties
 or  benamis  of  the  owners  or
 benamu—God  forbid  that
 stage  may  not  come  by  some
 foreign  powers.

 These  things  have  to  be  basically
 safeguarded,  Also  at  the  same  time,
 we  have  to  keep  in  mind  the  fact  that
 the  set-up  is  viable  so  that  the  papers
 do  not  sink  after  delinking  We  are
 keen  that  the  institution  should  not
 suffer.  That  is  why  we  are  now  going
 into  the  whole  thing.  I  know  Prof.
 Mukerjee  is  impatient  and  I  have
 always  felt  that  he  has  been  impatient
 since  my  schoo!  days.

 I  am  equally  impatient.  But,  the
 limitations  ynder  which  I  am  working
 should  also  be  appreciated.  I  think
 the  House  has  made  it  very  ciear
 that  we  are  all  basically  committed
 to  an  approach  almost  unanimously
 towards  which  we  are  going  and  ir-
 respective  of  what  my  friend  Shri



 343  Ownership  of

 {Shri  lL.  K.  Gujral}
 Piloo  Mody  and  other  might  have
 said,  By  and  large,  the  House  feels
 that  in  the  interest  of  the  Constitu-
 tion,  the  must  become  a  free
 instrument  of  communication  undilut-
 ed  and  influenced  by  big  money.  I
 can  assure  my  hon.  friend,  Shri
 Mukherjee  that  if  he  will  kindly
 have  some  more  patience  and  not
 insist  on  bis  Resolution,  I  hope,  I
 shal]  be  able  to  bring  forth  soon  a
 measure  which  will  be  an  effective
 method  of  de-linking  the  papers  from
 the  big  money,  We  are  keen  that  our
 press  must  grow;  we  are  keen  that
 our  press  must  be  an  effective  link
 with  our  people;  we  are  keen  that

 our  press  must  become  a  communica-
 tion  means  for  our  growth,  for  our
 socia]  change  and  for  building  a  new
 India  to  which  we  are  all  wedded.

 SHRI  HH.  N.  MUKHERJEE
 (Calcutta—North-East):  Mr  Chair-

 man,  Sir,  I  am  grateful  to  the  House
 for  the  very  wide  support  which  my
 Resolution  has  been  accorded.  As  my
 friend,  the  Alinister  has  said,  there
 have  been  only  very  few  voices  of
 discord.  But,  I  am  afraid,  I  am  not
 able  to  respond  to  the  advice  of  my
 hon.  friend,  the  Minister,  because,  I
 am  dissatisfied  with  the  content  of
 his  reply.  I  have  a  feeling  that  per-
 haps  because  of  a  guilty  conscience,  in
 this  matter,  he  spoke  in  a  somewhat
 philosiphical  manner  most  of  the
 time.  He  ended  up  again  with  the
 generalities  to  which  we  have  been
 accustomed  for  so  long.  I  am  afraid
 this  country  cannot  wait  much  longer.

 Sir,  as  my  hon,  friend,  the  Minister
 himself  has  said,  this  subject  is  a
 twenty-years  old  matter  and  if  there
 are  certain  difficulties,  they  can
 certainly  be  thrashed  out,  If,  in  the
 meantime,  Government  has  not  done
 its  home  work,  Government  can  come
 forward  in  Parliament  and  the  matter
 can  be  thrashed  out  by  the  Com-
 mittees  of  Parliament  so  that  the
 difficulties  dhat  remain  can  be  resolv-
 ed.  But,  what  we  find,  Government
 is  doing,  fg  that  it  ig  making  brave
 declamaticngs  from  time  to  time.  Last
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 time,  I  quoted  how  so  many  Cabinet
 Ministers,  Ministers  of  State  atc.
 went  on  trying  to  win  praise  and
 plaudits  by  attacking  monoploy  in
 vehement  terms  and  a  promise  was
 made  to  the  country  that  the  legisla-
 tion  wag  ready  in  draft,  and  yet,
 nothing  very  much  has  been  done
 about  it.

 My  friend,  the  Minister,  referred  to
 a  certain  number  of  points,  one  among
 which  was  that  after  all,  there  has
 been  some  improvement  in  the  press
 situation  since  1954,  It  may  be  that
 many  more  Indian  language  news-
 papers  are  coming  out.  Of  course,  it
 is  true  that  the  circulation  of  the  press
 in  its  totality  has  risen  a  great  deal,
 but  monopoly  has  also  increased.
 While  in  ‘1963-66,  the  seven  great
 newspapers  combinet  consumed  about
 44,000  tonnes  of  newsprint,  which  went
 up  to  nearly  40  per  cent  of  the  impor-
 ted  newsprint  and  33  per  cent  of  NEPA
 newsprint,  in  1969-70,  the  share  of  the
 seven  newspaper  groups  went  up  from
 44,000  tonnes  to  84,565  tonnes.  Nine
 of  the  65  common  ownership  unite
 which  operate  in  Bombay,  Delhi,
 Madras  and  Calcutta  command  7.5
 per  cent  of  the  total  circulation.  Two
 newspapers,  Anand  Bazar  Patrika  and
 Jugantar,  control  97  per  cent  of  the
 total  circulation  of  the  Bengali  press,
 just  as  Goenka  has  acquired  a  com-
 manding  position  in  the  Telugu  press.

 These  examples  can  be  multiplied.
 But  Shri  Gujral  had  the  hardihood
 even  to  say  that  many  of  these  news-
 papers,  the  mammoth  newspaper  or-
 ganisations,  are  very  faultless,  inno-
 cent  little  customers.  He  mentioned
 about  the  Malayala  Manorama,  about
 which  I  do  not  know  very  much.  He
 mentioned  Anand  Bazar.  If  you  say
 the  Anand  Bazar  Patrika  is  not  a
 monopoly,  is  not  linked  with  mono-
 poly  interests,  it  is  saying  something
 which  you  can  tell  to  the  marines,  but
 not  in  the  Houses  of  Parliament,  Here
 is  a  paper  whose  proprietors  have
 been  hauled  up  even  here  in  Parlia-
 ment  because  of  CBI  investigations  in
 regard  to  surreptitious  sale  of  news-
 print  which  they  conducted;  here  is  #
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 paper  whose  bosses  are  connected  with
 industry,  one  of  them  the  Chairman
 of  the  Bengal  National  Chamber  of
 Commerce  and  Industry  and  that  sort
 of  thing.  There  are  so  many  other  links
 which  I  have  no  time  to  elaborate  at
 this  particular  point  of  time,

 My  friend  over  there  had  said  very
 rightly  how  Jugantar  and  Amrit  Bazar
 Patrika  also  come  in  this  group,  how
 these  papers  have  Ministers  of  Gov-
 ernment  in  the  families  which  run  the
 papers,  use  them  for  their  own  pur-
 poses,  how  these  things  are  conducted
 in  a  fashion  which  goes  against  all
 principles  of  decency,  entirely  out  of
 accord  with  those  traditions  of  patrio-

 ytic  journalism  which  has  become  a
 part,  so  to  speak,  of  the  legacy  of  this
 country’s  civilisation,

 But  these  pirates  who  make  money
 through  newsprint,  through  surrep-
 titious  sale  of  newsprint,  who  get  loans
 from  our  banks  by  all  means  of  fraud-
 dulent  transaction  for  which,  for
 example,  the  Indian  Express  ibusy-
 bodies  are  being  hauled  up  before
 courts  of  law,  these  people  have  said
 goodbye  to  all  traditions  of  decent,
 patriotic  journalism  in  this  country,
 and  in  so  far  as  it  can,  Government  is
 not  going  to  take  any  drastic  steps
 whatever.  This  is  most  amazing,

 I  should  think  that  Government
 should  come  forward  and  also  Parlia-
 ment  should  be  supplied  with  all  the
 facts  so  that  the  confusions  there  are
 in  the  minds  of  many  well-meaning
 persons  can  be  cleared  up.

 I  have  no  time  to  deal  with  the  pro-
 visions  to  which  reference  was  made
 by  my  friend,  Shri  Maran.  I  can  dis-
 regard  the  charming  infantilism  of
 Shri  Piloo  Mody  or  the  interlude
 which  was  brought  about  by  Shri
 Samar  Guha’s  forcible  intervention  into
 the  debate.  But  we  should  be  given
 all  the  facts  in  regard  to  what  the
 position  is.  What  are  the  technical
 difficulties?  All  the  technical  difficul-
 ttes  surely  can  be  removed  by  the
 epplication  of  the  mind  of  Parliament
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 to  this  issue.  On  the  matter  of  prin-
 ciple,  our  mind  is  made  up.  In  the
 matter  of  implementation  of  that
 principle,  we  have  to  deal  with  certain
 difficulties  and  obstacles  which  the
 Minister  props  up  at  this  present  mo-
 ment.  These  difficulties  can  be  dis-
 cussed  at  the  parliamentary  level.  He
 can  bring  up  legislation,  I  would  have
 been  very  happy  if  he  had  said  very
 definitely  that—

 “Because  this  session  is  already
 well  advanced,  early  in  the  next
 session—I  make  a  definite  commit-
 ment—I  shall  introduce  a  Bill  and
 that  Bill  if  necessary”"—

 I  would  not  like  it—

 “if  it  becomes  necessary,  can  go
 to  g  Select  Committee  of  Parliament
 and  there  we  can  thrash  out  this
 whole  matter”.

 If  I  get  this  sort  of  assurance,  I
 could  understand  it,  but  the  assurance
 I  get  is  no  assurance  at  all.

 The  Information  and  Broadcasting
 Ministry  is  important  not  only  because
 of  the  amount  of  work  it  has  to  under-
 take,  but  also  because  it  is  the  Prime
 Minister’s  particular  pigeon,  When
 Mr,  Gujral  speaks,  he  speaks  not  for
 himself.  I  am  unhappy  when  some
 people  single  him  out  for  attack  or
 tor  praise,  It  is  the  Prime  Minister  and
 her  Government's  policy  which  is  on
 the  anvil  and  I  can  see  that  they  have
 made  up  their  minds  not  to  disturb
 the  monopoly  set-up  there  is  today  in
 the  newspaper  industry.  If  they  had
 made  up  their  minds  to  strike  at  the
 root  of  this  indecency  which  passes  for
 the  control  of  papers  in  the  newspaper
 industry  in  this  country,  they  would
 have  done  something.  After  all  the
 Minister  read  out  the  names  of  the
 members  of  the  Press  Commission,
 very  respectable  people,  reputable
 people.  They  are  not  foam—at-the-
 mouth  communists.  They  do  not  want
 to  overturn  the  social  order.  They
 had  thought  of  the  implications  and
 the  connotations  of  the  idea  of  diffu-
 sion  of  ownedship,  delinking  the  press
 from  big  money,  some  kind  of  a  co-
 operative  organisation  mainly  of
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 journalists  and  workers  in  the  press
 and  decent  individual  citizens  in  this
 country  to  come  together  in  order  to
 bring  about  dissemination  of  opinion
 and  also  propagation  of  views  in  this
 country  on  a  principled  basis.  That  is
 the  only  foundation  of  genuine  demo-
 cratic  existence.  But  they  are  not
 implementing  it,

 I  feel  that  Government’s  links  with
 big  money  are  so  strong  that  Govern-
 ment  cannot  make  up  its  mind  even
 about  a  matter  on  which  they  have
 proclaimed  their  commitment  more
 than  a  couple  of  years  ago  through
 Ministers,  who  announced  that  the
 draft  of  the  legislation  was  ready.  In
 regard  to  the  Price  Page  Schedule  for
 example,  the  constitutional  difficulty
 came  up  with  the  Supreme  Court
 judgement,  That  sort  of  difficulty  can
 be  removed  by  the  mechanism  which
 the  Parliament  of  India  has  got  at  its
 disposal.  But  Government  keeps  mum
 about  it.  There  are  so  many  things,
 but  it  is  late  and  I  need  not  hammer
 the  point  which  somehow  would  not
 penetrate  the  skulls  of  the  Govern-
 ment  of  my  country  at  the  present
 moment.  I  happened  only  this  morn-
 ing  to  come  across  what  Jawaharlal
 Nehru  once  wrote,  and  he  quoted  in
 his  autobiography  an  American  social-
 ist  who  is  supposed  to  have  said:  ‘Po-
 litics  is  the  gentle  art  of  getting  votes
 from  the  poor  and  campaign  funds
 from  the  rich  by  promising  to  protect
 each  from  the  other”.  You  get  votes
 from  the  poor;  you  get  campaign
 funds  from  the  rich:  you  tell  the
 poor  that  you  are  protecting  them  from
 the  rich  and  you  tell  the  rich  that  you
 are  protecting  them  from  the  poor!
 That  is  exactly  what  is  going  on,  and
 if  Government  imagines  that  because
 they  have  got  a  massive  mandate  they
 ean  carry  on  in  this  way,  it  is  wrong.

 I  am  also  reminded  of  something
 which  happened  in  the  Soviet  Union,
 because  even  there  many  difficulties
 arose  from  time  to  time.  Stalin  him-
 self  once  related  it  in  his  speech;  he
 wanted  to  find  out  about  the  progress
 of  sowing  in  a  collective  from  area
 of  that  country.  When  the  comrades
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 concerned  came  to  him  he  asked  them:
 “How  about  the  sowing,  comrades?”
 They  replied  “Comrade  Stalin,  we  have
 mobilised  ourselves”  Stalin  asked:
 “What  about  the  sowing?”  They  re-
 phed:  “We  have  clarified  all  pers-
 pectives,  we  hold  ourselves  in  readi-
 ness.”  Stalin  asked  “That  is  ajl  very
 good,  but  how  about  the  sowing?”
 Then  the  answer  was:  “Comrade
 Stalin,  we  are  sorry  we  have  not  yet
 begun  the  sowing.”

 Our  Minister,  Gujral,  whom  I  have
 known  for  umpteen  years  as  a  young
 lad,  now  a  big  wig  and  a  ministerial
 personality,  goes  on  making  statements
 in  Parliament  and  makes  a  philoso-
 phical  speech  that  perspectives  are
 clear  and  mobilisation  of  the  resources
 inside  ang  outside  is  somehow  being
 done  and  all  that,

 SHRI  I,  छू.  GUJRAL:  May  I  inter-
 rupt  him  for  a  moment?  I  have  said
 that  I  have  always  respected  Mr.
 Mukerjee  not  only  as  friend  but  as  a
 guru  and  whatever  I  have  said,  I
 should  say,  I  have  learnt  a  lot  from
 him,

 SHRI  H.  N.  MUKERJEE:  His
 words  disarm  me.  But  I  can  hardly
 deviate  from  the  stand  which  I  have
 already  taken,  namelv,  that  in  spite
 of  his  personal  weakness  for  me,  I
 cannot  tolerate  this  idea  that  the  Gov-
 ernment  of  this  country  can  play  ducks
 and  drakes  so  to  speak  with  the  pro-
 mises  it  gives  to  the  country.  Per-
 formance  has  not  followed  the  promise.
 Implementation  of  a  commitment  has
 not  taken  place.  If  the  Minister  had
 only  given  me  an  assurance  which
 even  at  this  late  stage  he  can,  that  he
 would  bring  forward  early  in  the  next
 session  a  Bill  which  if  necessary  would
 go  to  the  Select  Committee,  where  all
 the  hurdles  can  be  smoothed  up,  I  shall
 be  ready  to  withdraw  the  resolution.
 Otherwise  I  shall  be  constrained  to  ask
 the  House  to  vote  on  my  resalution.
 I  shal]  ask  my  colleagues  in  this  House
 to  vote  for  the  principle  of  the  reso-
 lution  because  I  am  calling  upon  the
 Government  to  do  it  immediately  with-
 out  delay,
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 SHRI  MURASOLI  MARAN:  What
 has  happened  to  your  observation  on
 28th  August  969  that  a  second  Press
 Commission  would  be  set  up?

 SHRI  L  छू,  GUJRAL:  I  did  say  that,
 but  I  hope  he  appreciates  that  I  was
 not  Information  Minister  for  long  after
 that.  I  have  come  back  after  a  long
 time.  In  the  meantime,  a  fact-finding
 committee  has  been  set  up.  One  of  the
 things  which  a  Press  Commission  does
 is  to  enquire  into  the  various  aspects

 ५
 ‘newspapers.  We  feel  that  when

 ihe  fact-finding  committee  completes
 fis  work  and  submits  its  report,  we
 y  have*some  new  light  on  the  finan-
 «iu:  and  other  aspects  of  various  news-
 papers.  That  is  why  we  have  given
 to  this  fact-finding  committee  the
 powers  under  the  Commission  of  In-
 quiry  Act,  so  that  all  the  data  can  be
 collected.  I  am  sure  when  the  report
 of  the  fact-finding  committee  comes,

 bit  will  cover  all  the  aspects  he  has  in
 ‘mind,

 MR.  CHAIRMAN:  I  will  put  Shri
 Daga’s  amendment  to  the  House,

 The  amendment  was  put  and  nega-
 tived,

 "MR,  CHAIRMAN:  I  will  now  put
 ‘he  main  resolution  to  the  vote  of  the

 ,  House.  The  questions  is:

 IGIPND==R  3-1507LS—22-10-73-—1010
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 “That  this  House  calls  upon  the
 Government  to  adopt  immediate
 measures  for  delinking  and  demo-
 eratically  diffusing  the  ownership
 of  newspapers  and  news  agencies  in
 the  country.”

 The  motion  was  negatived.

 38.39  hours.

 RESOLUTION  RE:  DECLARATION
 OF  PRESENT  LOK  SABHA  AS  CON-

 STITUENT  ASSEMBLY

 att  विभूति  मिश्र  (मोतिहारी)  :
 सभापति  महोदय,  मैं  निम्नलिखित  प्रस्ताव

 प्रस्तुत  करता  हू  :

 “इस  सभा  की  राय  है  कि  वर्तमान
 लोकसभा  को  संविधान  सभा
 घोषित  किया  जाये  शौर
 देश  के  लिए  तुरन्त  एक  नया
 संविधान  बनाया  जाये  ।”

 इस  सम्बन्ध  में  मुझे  यह  कहना  है

 MR,  CHAIRMAN:  He  may  continue
 on  the  next  day.

 38.40  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  August
 20,  973|Sravana  29,  895  (Saka)


